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RAJYA SABHA
Thursday, 7th March, 2013/16th Phalguna, 1934 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, it is with a sense of utmost grief that |
refer to the sad demise of Mr. Hugo Chavez, President of the Bolivarian Republic
of Venezuela on 5th March, 2013. President Hugo Chavez's indomitable spirit shone
while dealing with chalenging national issues as well as difficult persona
circumstances. He always strived towards the betterment of the underprivileged masses.

India cherishes the special bond of friendship that was greatly strengthened during
the charismatic leadership of President Chavez.

The House joins the leadership and the people of Venezuela in mourning the

passing away of Mr. Hugo Chavez, President of Venezuela and conveys deep
condolences to his family.

| request Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute)

ORAL ANSWERS TO QUESTIONS
*141. [The questioner (Shri Ram Kripal Yadav) was absent.]

MR. CHAIRMAN: Question No. 141. The questioner is not present. Let the
guestion be answered and then we will have supplementaries.

Satus of Aadhaar Card Scheme

*141. SHRI RAM KRIPAL YADAV: Will the PRIME MINISTER be pleased
to state:

(8 the status of Aadhaar Card Scheme;
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(b)  whether al citizens have been given Aadhaar Card, so far;
(c) the amount that has already been spent on this Scheme;
(d) the completion schedule for this Scheme; and

(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (8 to (e) A Statement is laid on the Table of the
House.

Statement

(& 28,78,41,507 Aadhaar Numbers have been generated as on 28.02.2013.
State-wise details are given in Statement-l (See below).

(b) No, Sir.

(¢ The year-wise expenditure on the Aadhaar project has been as

under:—
Year Actua expenditure
(in crores)
2009-10 26.21
2010-11 268.41
2011-12 1187.50
2012-13 887.57

(as on 31.01.2013)

ToTAL: 2369.69

(d and (e) The Unique Identification Authority of India (UIDAI) has
been mandated to generate and issue unique identification numbers (Aadhaar) to al
the residents of India Issuing Aadhaar numbers and updating the resident data
is a continuous exercise since new residents have to be enrolled and residents
already enrolled need to update their demographic and biometric data from
time to time. As such it is not possible to indicate any completion schedule for
the Scheme.
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Statement-|

Sate-wise details of Aadhaar Numbers generated as on 28.2.2013
Planning Commission

Unique Identification Authority of India
Aadhaar Number generated upto 28.2.2013

Sl Name of State/UT Aadhaar generated (since inception
No. till February, 2013
1 2 3

01. Jammu and Kashmir 54,394

02. Himachal Pradesh 51,26,517
03.  Punjab 1,33,82,312

04. Chandigarh 7,67,292

05.  Uttarakhand 10,37,391

06. Haryana 42,89,971

07. Delhi 1,28,95,055

08. Rajasthan 1,49,80,387

09.  Uttar Pradesh 1,01,35,469

10. Bihar 22,36,872

11.  Skkim 4,88,458

12. Arunachal Pradesh 999

13. Nagaland 2,63,335

14.  Manipur 6,33,564

15.  Mizoram 8,571

16.  Tripura 29,59,002

17. Meghaaya 1,193

18. Assam 23,944
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1 2 3
19. West Benga 1,26,06,265
20.  Jharkhand 1,33,62,518
21. Odisha 59,52,942
22.  Chhattisgarh 3,72,862
23. Madhya Pradesh 1,84,65,056
24. Gujarat 82,22,725
25.  Daman and Diu 1,36,042
26. Dadra and Nagar Haveli 29,768
27. Maharashtra 4,85,00,979
28.  Andhra Pradesh 5,36,74,665
29.  Karnataka 1,90,04,757
30. Goa 12,15,852
31.  Lakshadweep 45,618
32. Kerda 2,29,62,937
33. Tamil Nadu 1,28,53,142
34. Puducherry 9,90,796
35.  Andaman and Nicobar Islands 1,59,821
GRAND TOTAL: 28,78,41,507

A AR A aRT o AEAE @Efa S, d AFEE W@ St | dew aear § fF
“AER P AT TP I8 B MW ASHT T SR S P IR 28,78,41,507 @R
P AER Fe FrAa b Bl H A HEA ST @ M BRI @ 3R STHid
FRA AW e gl A 372862 ANl F & AER B T §l S UBR, AR

AU T MBSl Bl oW, O HOW H FE Sffbel AAT 1,193 &l H FE YOl el
g o F woal § R ere @ W= §gd dF §, d "EEE WS Sl 9l W)

S TP AR hrs g9 H fawm # Ofa9w e
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M IS gar - W, A AT GeW Bl gaEr dGEal g AR oM fe St H
G o % % 3@ d® 287841507 WRN B TRIME B IHI © SR dHEd 35
RIS AR B ST R OE gH Fl Ol T BUNEIE BT Haled 7, d 8 AN
SR T WHRI F WRT B T Bl S8l W I WPR NI deRdr e
g, 98 W I§ PM IaN Sleal B @ Tl TACGY TARI IT WHRI H IMIT T
& gad Rl oodl 7 o= A€, R FeA € TN e W SIel 9N g
qear eI ST @ E1 9 9 Sedl BFel el od YW, 3Iad Seal IEDI 8H
AU TET WS e AWK UF, RH TH TR @ S ¥, 98 TR SR donTd
IO BRI |

M AR FEE AHAl . QU HElQY, HEERE O HA ST A MER Hre b ey
d g9 MU gE Bl Sl SRk &A@ 8 SWH Ue Al 9gd HewqUl © SR @
SEN & /W &5 A S]] eR fear WA 8, Wfed STUR dre & e Bl Sl
gfrr 2 &R SHel R oo & Wiy g9 @Ry, S9H 9gd faeme 81 e g

T A WA ST gdAM B R BT P MER B N F fAU B8 HRA
A B AN T AR g qH R oW W H fhad R Bre & & SR el
J& fead @ 9 R HS M & faU Tws fewm g2 9gd | @mi A TR
N o= oo e & & fen & 98 g1 S99 wwns fey f 44, 66, 88
7€M B U ¥, ofhd @ T@ 8w Fe el e ¥l IHE SR qHH RE B
fegpd Wt om @ €1 ¥YE s AW | qW A g B fo..(maum)..

St |umfr ;. v Had |

M &R @™ Thdl - W, IE TS dgd HedqUl A € B ER dre & forg
Al &1 o, &M, T A IRT TRR fFar S 21 98 o W9 e 39
JH UgEdl T8 8 SR SR UgAdr W § A1 98 I9 BT Bl A Ib dgl qb
TE o Ul sEfery w P U Ao § fF emeR e M & foy @18 Aesd
aRAT Bl Sl Higeol-HlEed A ST Wb

M N ET - W, WO UBG 1 H yE qden § b 28 BRI dd 28,78,41,507
TR SR B g Tl TAP IfA@l TAR UK APIGT 34 BRI Bl ST A
B g T SEl db NI FADBR D! BT Bl A §, IE QI RE W A
e Tl TEH 3 TOEN B, S BRd 60 PRIS PASSINSE PR @ T, a1 UTURIR,
T UYeleM IRRER, & GIRT &M Fd @ T R 9w WRgR SR offw e
F A W OB W Tl 6060 dRIE & uw A die fewm ww ¥ ofem e
S oSS 8 a8 W U B ded H OO @l B, 98 9 U™ BleR TRR 39y @l
W ¥ gy I eM 9 QN fideR wR E & SRl a6 Bl A Bl e
T8 M BT daied §, ¥E 9 SMUP! Wel ©l TP Sl B 60 W 90 faA URN
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B H @ € RSBl acle W dF WEN d® SA9iR BRIl Usdl §, Wil W@Hifdd
Tl Jfpd PR SHH WeT ¥ BT @ S9UPl dIohlad eRd B AT B e
2, U WX oM o7, wwl W Rema ¥ fau @mi @ gdarm SnoRE
Tl SHPB B QR S aRIGR IR bl TR Hedl GRW 21 Bar @ ¥ e
F3 IR ' T ured AW F GRT sH@ ded £l BS IR I W WE ugEw
gl B IR G BT T fF S THT Sidel B, 98 Tad Bl T SR gRaew
B S 7 Reel dfaa =T gear g1 @ SfFed dem W § iR S % SIRY
S OH s aR fagpad Al ol B Wfdd eTR @l Rierm oMl § Al B89 SHd!
T RE W b P B BN FRd £ B TS IR A GO TRe W HEA Tl
e € fod 2014 & 3fd db 60 dXI$ Bl wled '8H W B ol

SHRI P. RAJEEVE: Sir, Aadhaar is one of the major schemes of the Government,
and it is supposed to be on the basis of the UID Bill, which is unanimously rejected
by the Parliamentary Standing Committee. That means, this major scheme, namely,
the Aadhaar Card Scheme, actualy, has no legislative backing. There are severa
apprehensions with regard to the privacy of the citizens and the misuse of the data.
While implementing the Aadhaar Card Scheme whether the Government is ready to
take steps to ensure the privacy of the citizens and the data collected for this Aadhaar
Card are not misused, and whether it is ready to come with a new Bill to give
legidative backing to the Aadhaar Card Scheme.

SHRI RAJEEV SHUKLA: Sir, we have made the provisions by which privacy
of the citizens is hundred per cent ensured. The instructions have been given and
the UIDAI is working on those lines.

Sir, as far as the Bill is concerned, it had been referred to the Standing Committee.
The Standing Committee had made certain observations. After that, the hon. Prime
Minister has constituted a GoM, which is going through it. The moment the GoM’s
report is there, then, we will discuss about the Bill.

Shortage of houses in the country

*142. SHRI C.P. NARAYANAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ the number of families and individuals in the country who do not have
any house to live in their own native place or place they are staying for a living;

(b)  the number of families which do not have their own houses and out of
those which can not afford to have them; and
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(c) the number of houses in the country which have no provision for toilet
and drinking water?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) to (c) A Statement is laid on the Table of the House.

Statement

(8 Census of India 2011 data on houseless households has not been released
as on date. However, as per Census 2001, total houseless households in both urban
and rural areas stood at 0.45 million and total houseless population in both urban
and rural areas stood at 1.94 million.

(b)  As per Census of India 2011 data following information is furnished with
respect to owned and rented accommodations.—

(in millions)
Total Urban Rural
Total Number of Households 246.69 78.87 167.82
Number of ‘Owned Households 213.53 54.54 158.97
Number of ‘Rented Households 27.36 21.72 5.64

(c)  The number of households who do not have any provision for toilet within
the premises and those who have no access to drinking water as per Census, 2011
data is given below:—

(in millions)
Totd Urban Rural
Number of Households not 130.96 14.70 116.26
having latrine facility within
the premises
Number of Households who 43.36 6.35 37.01

have no access to drinking
water

SHRI C.P. NARAYANAN: Sir, my first supplementary is this. In the first part
of the answer, it is mentioned that 1.94 million are the tota number of urban and
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rural households who are houseless. Now, according to 2011-12 Report of the Planning
Commission, one crore and forty-one lakh houses had been built during 2005-2011
period. Similarly, before 2005 aso about 50 lakh humans. So, during that decade,
more than 1.94 million houses would have been built. Would it mean that there
are no people who are houseless?

| am asking this question because according to Arjun Sengupta Report, there
are roughly 96 crore people who are having per day income of Rs. 20 or less.
If you consider on that basis there will be more than 20 crore households who
are on the verge of being houseless. Even if 50 per cent of that is taken, there
are more than 10 crore families who are houseless. | would like to seek a clarification
on this from the hon. Minister as to what will be situation in this regard.

SHRI AJAY MAKEN: Sir, as per the answer which | have given, 4.5 million
are the total number of households in the entire country which are homeless. These
are census figures of 2001. Census figures, | think, should be seen to be the most
accurate and real figures. Secondly, Sir, as far as the urban area is concerned, |
would like to tell the hon. Members, since | deal with the housing in the urban
areas, the census figures of 2011 show that in total we have 78.87 million households
in the country against which we have 78.48 million houses in the country which
means there is a shortage of just .39 million houses in the entire urban area which
is just 0.5 per cent. As compared to 2001, this shortage was 3 per cent which
has come down from 3 per cent to just 0.5 per cent in the last ten years. This
is just because of the policies of the Government both at the Central and State
levels, which have dealt with the urban housing in such a way that the total number
of houses has increased tremendously. If you look at the total number of increase
in the number of houses in urban areas, in 2001 census, it was 52.06 million houses
and now it is 78.48 million houses. So, there has been rise from 52.06 million
houses to 78.48 million houses in a span of just ten years in urban areas. Sir, as
far as the Government is concerned, this has happened because of the liberal loan
given by the banks also. The gross credit deployment of the Reserve Bank of India
in the CRE housing sector has been 67 hillion dollars in 2011 as compared to
1.7 hbillion dollars in 1997. So, imagine in a span of just 13-14 years, the cross
credit deployment by the Reserve Bank of India has gone up from 1.7 billion dollars
to 67 billion dollars. So, al these reasons combined with the INNURM, the intervention
by the Centra and State Governments, it has improved the situation as far as the
housing is concerned.
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SHRI C.P. NARAYANAN: Sir, if what the hon. Minister says is true, | think,
we will be completing the target of giving houses to every family within a short
span. But about actual situation, | have my own doubts because in Keraa
where we have got a large number of families having houses, we had to construct
15 lakh houses during the last 12 years. Even now there are lakhs of people who
are in the pipeline demanding houses. That is why | am asking this question. My

second question is..
MR. CHAIRMAN: One question please.

SHRI C.P. NARAYANAN: Sir, | am raising my second supplementary. The first
supplementary has been answered by the Minister. My second supplementary is
regarding those families who do not have latrines and drinking water facilities.
According to Government date there are 11.6 crores who have no latrine facilities
and there are 3.7 cores who have no provision for drinking water. | would like
to know whether it is true. If that is the case, whether with the amount that is
set gpart by the Planning Commission during the Twelfth Plan, we will be completing
these two targets. In the last Session when | put this question, the answer was that
we may not achieve the goal. | want just to seek a clarification whether we will
be able to achieve the target of giving toilets for all the families which do not
have such facilities and drinking water facilities during the course of the Twelfth

Plan.

SHRI AJAY MAKEN: Sir, | have given my written answer for the entire country
for both, the rura areas and the urban areas. But | would like to supplement to
what hon. Member has asked about the improvement and the achievement of the
Government. | would, again, like to quote the Census figures. As far as the latrine
facilities, within the premises, in urban areas are concerned, in 2001 Census, it was
39.6 million houses, which has jumped to 64.2 million houses. So, there has been
a tremendous increase in the number of households in the urban areas wherein latrine
facilities have been created. Even in terms of percentage, it was 74 per cent of
the total households in 2001, which has gone upto 81.04 per cent in 2011. So,
in terms of percentage and also in terms of total number, the things are improving.
We are going to achieve our 100 per cent target. The same is for the tap or the
drinking water facilities, which has increased from 35.11 million households, in 2001,
to 56.16 million houses. And, in terms of percentage, it has increased from
65.40 per cent, in 2001, to 71.20 per cent in 2011 Census. So, things are improving
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because of the intervention by the Government, both at the Central level and the
State level.

SHRI V. HANUMANTHA RAOQ: Sir, the hon. Minister, in his reply, has stated
78.87 millions in respect of the housing in urban areas. But a large number of
people are migrating to the urban areas from the rura areas. So, there is a hig
demand for the houses. Wherever any MLA or any Minister would go to their
respective constituency, the people ask only for housing facilities. So, my question
is this. How much demand has come from Andhra Pradesh? When are you going
to fulfill this demand of Andhra Pradesh?

SHRI AJAY MAKEN: Sir, as far as Andhra Pradesh is concerned, in the INNURM,
we have sanctioned a total of 1,79,799 houses for Andhra Pradesh. These houses
have been sanctioned under the BSUP and the IHSDP schemes. We have got calculation
made that there is a shortage of 18.78 million houses in the urban areas in the
country. The Government has come out with Rajiv Awas Yojana where direct money
would be given to the urban local bodies, wherein the urban local bodies, the
beneficiaries and the State Government will have to pool in their own share so
that we are able to construct houses for them. This is one way of intervention,
the other way is by way of making easy credit available to the urban poor. We
will make them buy houses from the market. Thirdly, Sir, the Credit Risk Guarantee
Fund Scheme will also alow that these urban poor can get loans from the banks
without any collateral security. So, with al these three interventions, not only direct
intervention by the Government by giving money, but also making easy credit available
at cheaper interest rates, lesser interest rates, we feel that we will be able to resolve
this problem. ...(Interruptions)...

MR. CHAIRMAN: No supplementary, please. 98 Smsu.(eaenm)... Shri Rupala

M QU WISRE wulenr . @9afd i, # AFHR H@E S @ ¥ Mded aRer
gEdl § & wared & @ A S ogar v 6 ¥ o R @ g € A 2001
¥ Census WX IMTRa & R o<1 8H 2013 H =@ & I ©l I8 SEE 2001
¥ Census W IMeTRA 8, 13 Al H &7 oM BN, 9 ol g9d 781 €1 safoy
d Aear g % s wal &1 Bl Wqad el ©1 10 Wal & e Al Census el
grar ©, @ latest Census &9 @& M @ SRIE 27 AN IE 2001 @1 Census g,
qA TEH AAed T fF I8 90 b IWH b Ibs ol AP Aded T B BH 20
e ¥ i ow wat @) g1 W9 senditive issue WX orecords updated T BN @
M g9 T R [H AU w9 % update FRATI?
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st IO W ;. |EIld S, d oMU HIegd W AN 9e™ ¥ SR S
fF 4 W o & W SR B &b A Wl gwe A, B and C = parts €1 R
v fewm f& houseless households fawi € 2011 & census # &ad 39 &=y @
calculation &1 a1 &1 THd el SN gERT U gl M A1 fb fdHad households
U HHM H I8d ©, fead rented accommodation ¥ Ed € fR feaw  households
# latrine facilities €, faaw households & urft @it facilities € ¥ w9 2011 & Census
F MER W BHY AR Bl R W UH &b 67 W T A Faa T e g

3t gouaH @ISt wutenm ;. |Wifd S, houseless households fvem € swast fevd
T& qad € fR comparison ¥ B WEHaT 27

sit §Wfa . wUTen S, GH <R (See)...

s I WA : Y Al o NG, H oUel Uhed AR P} g, MU Ql
e g Tl 2011 % census @1 B WM wait R g T, e SHe wait BT
FR urban areas & faU B9 @Ml 9 TH HACT HI TeA A, R HHS A
%l f& g8 = tota urban shortage & X # Fag, o™ & W IR H UBEA FETl
39 HHS 7 FEr f& 18.78 million houses @t urban areas # shortage &1 9= calculate
feor & f& 39 1878 million houses § & 1499 million houses @t congestion
¥ goig ¥ shortage ¥ 3R 053 million houses a=it 5 @@ 30 &R homeless
households urban areas & sfEX €1 39 USR BF @Mi o AU Ga $ HAAT D,
PR B Th dHST F 3961 egyd w)rar g1 Urban areas &t ¥ g #  aued
gar whar §, Hife IE g R < & urban and rural, S areas 1 o1, gWfAQ
census @l i ¥ IR o'W famm wwem @ik ik 9 calculate wRd% g @ OE,
Wféd Sl @ urban areas ®1 WAt ®, ARl P @I HHS o gar € & out
of 18.78 million houses @ it shortage &, S¥ 053 homeless households svR ¥
q €l

o ad. fE 99 - gunfy A3eew, w99 oSt & s § fafemm, Rfermm, feform
P ggd 9 B TR AMUS IR IR AUS N ag § ggd dAlb-gurEd 81 A9
W®E 8, H S @R e emuet Aomr N ok waE @rt & ferg Enht g
WA ARl Bl AT WEY AERIA ASH W OHBM <A AR &, ofbd oW wWe™l W,
TRl H Al geisiuieal & ar R emuel Ao ol @i 9@ B ugd
T T PEs A SR o WEr Rl A 'd o gelikEiufedi fewmE <<t € S fE 21
yadt H oaftem ¥ oofiee 9gd o fafoR.(cmaem...

s wmafy ¢ ey ware gfoyl Please don't make a statement.
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o wadt e q¥a  § waa W& oo @ gl "eled, gdl. A "R s aih
e TR e omar Ao ud| asd gAN) ARmEdt St ¥ g A aet ot
qHME gl oY w@ P H G BAI, A 98] ACRER! Wlcd Q@d BRI, SR Has
d B0 1 P AR B [H WIR A AW B possession fra wal $w H Fad
T WHS PW ddI ¥ T T, P& complete §, AP wame @i B smdfed
T8 PR U, B H bad & WAS, Al A UM B HM L T T, Al R&T
UE W 9% 9 Wi (9 8 U8 WA R P WHR S9H gE@d ad) Sl AS
gRIRT <@ o @ ¥ dEl Wi g8l W 99 g0 B

g # ¥ pEA AW (. (@),
MR. CHAIRMAN: One question, please. One supplementary, please.

m AR R 909 : PR & AT W9 IOT YA FH Fearmie! Bl gg gl
wEIey, H oMudl | g9 SR AEAl el b 9% Ugell g Udh Ul Wi 8iR
Tt & forg I5@ |@W A IE UST Iord SN IE Bl A AU YA & N 59 gedrdie!
# BR MY, A1 SN buH @ 5 gW 99 q@ oot A€ WG, W@ d@  faoen
Siid 8l o, oMl EROBIe 4W, A W ORI ed FERi ¥ ', S Ml H =ed
2 |...(cae)...

st WOy - U WY R’ d W 2 wiL.(@aum).. It is a supplementary
guestion.

o owd G g9 - W), I 95 I9d Tl.@auE).. 9 MR A "@ed § 9
Bogall, A, TRU, ERET g9 B e’ H O da el H IBd SR U FE
g %5 oM STd wad T I T MU WEEw @ 9 W I L, SA U™ dl
AHM T8 T M ST@! Bd ¥, SRl SAeT 8T §, d Th WERT ®1 MW
¥ fau gemel 4 v g

M |Efy AU WA gy, el a1 98 SR l..(SEum)..

o owah R e . & o few PERi & RIfed wRe SFdl weM 9 ST
W ¢ ooREl e W9 9% UH-UF MEA gER $9 W A WM e W OSIew, 99
e A A UM TA™@ B Sl BN @R A SMheR B Wedl  sigieidl &I

MR. CHAIRMAN: Answer only that part which relates to the question; nothing
else.

sit s W : W), Jawaharla Nehru Nationa Urban Renewal Mission & d&d
UgWll IR SSEl P dlE 2005 W AT 41 BAR PRIS b Projects | «w W OH
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q9R fbT Mgl 2005 @ uEel ¥ HW Al 7€ gy, ¥ R% housing & projects ¥
THH ST 23 BUR FRIS IW FE WHR @ RG @ A T, Sy wed
H1 &1 g, committed 81 # gamm w@Em f& W b AU Ppa 1 @@ 15 EOR
616 dwelling units & fog %9 sanction &y T I

g gBl & 9 U @9 Refld fear Some § A9 de BoSAud Jegw
A gar @Em & <led 1,995 @RIs vuy committed ¥, fH W 77 wIe O
SWouew B 9 fem wman g Sl G gafay A€ fean wan § @i Wo1,15616
Tl 99 & fag gl tW Ry v € 77 wEe 9 Relld ey e g€, e
d w3 fF 39 wde ¥ g uw F

ol e ab9a . 59 domn & aga Ry wu . (@maum)...
MR. CHAIRMAN: Please.

M I WHT : SAER oAl % IEd Rgyel fgm d dEd gl WeR
H A AR b AR W Rellg ) Ry w E1 W, A I wWede w9 H O
e’ & W T @1 gl gl WRPR Bl GAER Al 8% ofd  Regerd e
% BSUP &R IHSDP & g «rli & fau #oM s & fau & feg g
..(TETH)...

O IF MU ARE W, U AT B..(FAUM).. Al B IR gERT femm
Tl WEEY WS b1 ¥E wed ¥ & W E

st oo AeE 77 ufma U Refl B ger g1 S U Re gem ®, SEd
qHEe Haal 39 URHC...(IE)...

st ik Rie : 98 01 foq dQiom § 9o 8, 98 9dig|
o Wl g gOed . IS & IR A U PV Rl Al T L...(aEm)..

MR. CHAIRMAN: Mr. Baghel, please sit down. Don't intervene like
this. ...(Interruptions)... Question No. 143. ..(Interruptions)... Question No. 143.
...(Interruptions)...

ft wfter T fer . W @ i s dww § & @) AEh
st wwmfer - @ S, 98 SiEvd
sit wefier ovs fsm : SOEr H e gl & fEd S9e W H§ 98 B (cHau)..

MR. CHAIRMAN: Please allow the next question to proceed. ...(Interruptions)...
Please. Question No. 143.



14 Oral Answers [RAJYA SABHA] to Questions
OIrRR  fAFTee g Iiemn
*143. S1. A PAR WE W AR e @ 3w sam @ pur N @

o

@) W WHR [ER d wERe gfe A o dg@yol JooeRqR R Bl

I BT JAT T8l A N WA IRYW PRI T PR ARG I BT

@) Afe ', 9@ dedt =Rt w1 ®; SR
@ Afe €, @ sHE R BRU B2

IR famEe @ ¢h e R - @) ¥ ) e fRw W8T ¥ ded W@
TR

@) Sft, =

@ U T8 Sedrl

@M RO T TRy gRT JOTR Y gaTseie & e & fol ue eragTdar
eI R T oo o R fewm o g OfR s owaEe® @ faem & fow
fheterlal &1 Womsw TE 2

Plan for Muzaffarpur Airport

1*143. DR. ANIL KUMAR SAHANI: Will the Minister of CIVIL AVIATION
be pleased to state:

(@  whether Government is formulating any scheme to make Muzaffarpur Airport
in Bihar, which is srategically very important, functional as well as upgrade it;

(b) if so, the details thereof; and
(o) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (@) to (c) A
Statement is laid on the Table of the House.

Satement
(& No, Sir.

(b) Does not arise.

tOriginal notice of the question was received in Hindi.
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(c) For the development of Muzaffarpur Airport, a feasibility study was
conducted by the Airports Authority of India which indicates that there is no potential
for its development at present.

31 I AR WA @uula "ERd, H oue WM 9 §eEE H#Al "Jeled 9
FEAl Al g b JOURRQR el HT Udrel gdisergl, Sl 1980 H Yw  feAT WA
o, g8 9 fME TA @ oAl geweRgE, S g ufig Rt ¥ fag R ©
qEAR & P G T H T, Sl SR fER WR AU @ A ) g g8
W I9 EARAE B gifw e fewr wn, sEfaw 99 e) fewm m w@ife Swer
TGO IR TR @l W b AW W OBM gl o7 |...(FE)...

M |mafy U Harea gyl

ST A FAR AR ;R TEIE @l WEd b A™ W SHdl AMeRY B
q o, THAT SH BARAE B 48 H} fe@ W &R e dwl W afumAw =/
el vl A AFER W@ oS @ gew wEar § 6 @ oeEl doae Wlo9w @
oy ot w Tg &R RN (aum)..

St wumfy ;. amUeT U w87

S I AR Rt 0 W, § WA & y® el gl S o9 B sl b fau
Gl R gg MY, SS AW W S99 $B @M @l a1 g g, I8l W) OAFAEE
RE[AE™ uREE St 93 U 8, S 9 S R Al TRV HAl O, FwMH S
feme...(aeum)...

St guUfy : PR MU s dRE W 9N <N Al IS UEHIlA W Al AT

ST A PUR |EA 0 W, d 9N A8 9 @1 gl AT Hed b Aded § (B
IR TER AT AR F AM W VAd WIE B A FEAR ST T Rl @aem)...
AT I TRUE P de @b Ry ggl W ARl B Bd QR..(FEE)...

MR. CHAIRMAN: Please sit down.

ST A AR Rl SWAl YA WG] bR b U T AU UK B UG
T2 S o SR e 7, SWH oo @El 5 TOmers & oM & fou e
T8 Bl A o mEdr § f6 R gwel YE A PR b1 Bl WG § AT TR

st afa fiw © @R, OTRER TRUE &1 U We Ugd 94 fem war eml gl
W Uh gergel e 20 @rli & fag g1 S9 owd # umn wn fe gsl gaRuid
TAM B By WA e gl el twRemsT 3 W Rede € # g fe 9 gl
A wAE FRA AR B



16 Oral Answers [RAJYA SABHA] to Questions

M wmafr - T weded gty dfed dmur wq <R, e wdre BRU|

I I AR W ;. o0 @R OSfeA 9 d@drsyl feauRrg ot & faw @
dar < P AU ok oMR wWElR @l WAl b WHH ¢ fau @ o[SEsl gH 9
PR B DS UG MY AT I I¥ W AR A REr T8

st ot fag @ W, A WS PRE & IR A 9 @E ® gl #
AT W™ Bl R W gqEr Aem {6 JOeeRR H |d ge SR g8l WX TERUIe
gae Bl Refd d gwud RS & g1 # we i samm =gm fe fer A
28 WRRTT I WRUE Tl ST W WRUE RMRE & &9 & FFrd @ 11 ffmeEd
g1 TEd oM R B wRUE ferR # diiRuEe TE

st I uREE - 9udia "Jeled, AFEE A@E S 9 el 6 gueeRyR aned
T T oW gd #§ Roee wx T T %l Ued &1 WRUKC W% ¥, I8 HY 9%
B S, A el R, S g TRR @l g8l We 8, @ 98 W Yl s
wRART S g g smuel Rud & gafdd e oFNw © SR a' fee ot
A 4% B AHdl ®, 98l W Py URISSH Bld €, YOIUBRYR d¥del el ©
i fErR o T sfcewifcad 872 &1 IR 7 T/l W DS ffeedfed T @l DR
I T AR I @ T A e

#f afa R . 9ot weikg, W i iR W 9iYe UMM wed A S |ard
IBRM %, 98 SIF Tl 3@ USH TIRUIC Bl dgM @l SHIE g8l W T8l Tl TP Seed
WROE Yel & UM §9M & Soxd gl ofed 99 AR 3 ) $Ig U &l
frr & afcs = ) 9 v WReR ®@ o ek Ra fafh @ @
ot & f& a8f w %9 @1 Bihta BRUKE 2, R o)t oWH R @'l W I
WHR T T, d FevHe TIRUIE G899 Fdhdl 2l ofdd ol B 99| I AR
B AR ¥ AE emam F

sft YRR TRIEE ;3 B, 9l @ Bl RER WReR @ #RA arelt \El
T l...(caaem)...

M oo R gt 919 d IR P IR A peAl WM Usell IR TP AFA™
WeR o IR b R H Gl SSRT ol l..(Sae)...

st YHfNT UNIEE . U Uedl WRUR & 9R H...(SduH)...

M W T YA IR R OTSA 2 ().

Mt AT Rie : 99 d% I WRAR THE SUS del BRRAN, 99 db 8H 98
WRAE $Y &1 FGhd & |..(=aem)...
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st e uREE - emue Bihta & fog wE, I8 de g1 dfeT S9 expedite
qT PRARY .. (FFH)...

st | . UNIaE SF,.. . (SIEE). .

st v g oW TRY AR H & SEE@ I §, A wHE I El o9
e 7 I < T qob 'H S9N R expedite H . (aEm)...

St wufy - st Y veR TN | (cram)...

sit st Rig : e orfl feR WaRrR & foar Bl..(caum).. =79 foha s
d ot fom 2. ().

st 09 I Y@ : U BR OB FH BIE AHd 7. (FTHM)...

st ot R . Rt o e & o ® Sal WHN § $eRAvEe WIRURE
T8 99 gea gl ' Sthw sl w1 wEm 9 & fog fomn & ofew swe
g f NS T URY AR B W I US| (). .

st U T W I8 RNER @ WA B L.(caaem)..

st §Wafy . T S, oMU 98 WSyl st @ deR  wIE |..(auaEm)..

st IR UNEE - 99O wElw, MU UedT SR, Al B SRR, ().
st qumofy ;29 @ Td ORM, 3EE RN Ui B .(HeEm)...

Mt MW vEY v - wEEE A S, g9 oMUe SR 9 oA AT gg ) osEH W
veRl fER & ufd Sudl qaiuE seld AT MU del fh 28 air Strips § iR SH
¥ 9 e T8 1 ot Y@ # oar strip ¥, YFTeq® W oar strip ¥, ¥ 99
F AN g8l W oued A o wed g1 H oMU 9gd & favHar A oIRE wRal g
f& oM o AgsAT @ IW BRI G SMUBT IE SR Aepa b qE @ fB
ferR d @Ig SffweEa 78 ©l

TE ad ST Uedl & R # e S| H gedar & ax H Pew agm & 9gl
W aMuat W g offt, g W ' W fielt oftl wewm &1 W ¢t w1 wERue
g, Sa® W expand HRA B GHET Tl OBW AN 4 3EP IR H wiedd A onl
amg Bihta @ $evvMe TIRUIE SR 98| WK 39 offel-dl 3ius femmr | e,
@ fEer @ G & dad ¥ g o ¥ 5 &d 9 #E s mind block ¥
IR T o'W Sfyd TE wed ¥ U wRe o fER ¢ RAl F oaR # e
dF Al
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sit e fig . 9vfa weee, &1 feR & fou sga fifaa € soiiflg &1 aRar
WHR I gradd & T oM I @ ad ag| § ge & FEd aren o1 fe s
IR Uh ¥ 1 9P IR H Hdrdl SOl Al IEHI gEY R W §d HRET N S gERT
WM T TIROE U FRT BT 7, I9H Il P i 9 include @R ferm w2

sft YR URrEE - 9uUfd ARIe,. (@EYH).. e § O TIRUIE T8l § L (SHaE)...
st WUy : U U WAl Y gd  © |...(auM)...
MU T AT W, WA Al @R Bl ged  H QERUR.. ().

MR. CHAIRMAN: Please...(Interruptions)... Please, Mr. Gupta. ...(Interruptions)...
Please, let the next question be answered.

Mt afa fie : 9wl welew, d wFE WeRl W @dEm 6 7 RER Wer 9
e fe g8 M9 ¢, TUS WS, B9 TIRUE g9 & fU IR 1 dfed evR faEm
WHR SHE T8 i, @ ' WRUE 98 9 |9dd B

sit wwmfy ;. gae | st dolild GAR |..(FaeH)... Wi, Y 98 Ssg L. (@ae)... This
is very unfair. ..(=@um™).. MY I8 ALY ...(TFEM)...

st Wifer erell : @Yfy welew, §W 99 R u fewr &R 12 fufswi fodi|
st wufy ;- emmat et Y A€ R LL(aum)..

st T ol : W, BT TAA SN[l ol T Al S99 Hiel g S g, 8
dM @RI OB [od §, A Tel frea g1 W], g q@l g @Ryl

st wwmufy ;s Wofle gER | (caem)...

st wifdr et ;- epft MY vk T Y 9 @l IR BT AWen gl A
12 fufgat foelt €

St wuufy : emu 95 WgTl ' HWer T8 T(caaum)...

M WfeR st @ WX, YE Hipr 8 w9 yEl wA S Al Hive € SR QRUE @l

el ®, Yld Bl Fald gl ¥4 gaa fewr iR aex ffgw fodi O W), 9w
Her & AT R iR war. (caaeM)....

st |gumfay ;. ey I8 WUl

M T fg . TRAT wEe, § SiensS! $' g@l § 6 AUdl WRUC AR WA
d wifid & R 89 I9al develop |

M WOl AR ;. wufa HElGE, § SRES W ol gl wREs H fReUA @l @gd
T Rn gl oenfl B € § IRES & gudiE H..(am)...
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st wumlr ;- U 3 WA R |fledsl oyl

M Goflg IR ;- W, § T wad W Afeddl gw el g dfed § ol fseew
gar o1 @Eal g f& guare d§ Barwadda Ud URREW €1 WRGR AEdl © e SHel
Aieissr fbar MUl SH&! Aiedlssl B4 b HHA H g8l W UH [ Bl SO
E O SR feAEl B W W Sofe @ €l Sl W wad Uer g 7 9 el S
EECERCI

st |umfy ;. udT WA R 82

Mt Wollg AR . SEfe SEW WS gU dfergy #  alternative wRAE M & forg
SE ANE gl W, W dad Is 2 fF w® A @ Sos R & VIP A @
g B SART @ WE e ag | I @IS dternative SR g, A1 @@l
P g8l ¥ M SO B Fawen TE B wHar

MR. CHAIRMAN: This does not relate to the question. Do you wish to answer
it?

$t o/ R . § 79T 9w ¥ 99 e IR SS9l U9 fgeR Sed ©
gm f& g8l W oFm uRRefd 8 el H3 sHel WMeRt T 2

Expansion of fleet strength in Al Express

*144. SHRI S. THANGAVELU: Will the Minister of CIVIL AVIATION be pleased
to state:

(8 whether it is a fact that the Air India Express is considering to expand
its fleet strength;

(b) if so, the details thereof;

(c) whether it is also a fact that the Air India Express has set a target of
achieving 35 fleet within a period of three years, and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJT SINGH): (@) to (d) A
Statement is laid on the Table of the House

Statement

(8) to (d) As on date there is no proposal for acquisition of more Aircraft by
Air India Express (AIE). However, the Turn Around Plan of Air India of which
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AIE is a subsidiary, envisages increase in the fleet strength of AIE from the present
21 to 36 aircraft by March, 2018.

SHRI S. THANGAVELU: The operations of Air India Express are mainly from
Kochi as of now and it made Kochi as its Hub. There are demands from other
States to commence operations from other important destinations in their States. So,
as an expansion plan, whether Air India Express is considering to commence operations
from other cities including important locations in Tamil Nadu.

SHRI AJIT SINGH: Air India Express has today 21 planes and we are planning
to acquire 15 more planes in the next five or six years. We are planning to expand
the operations. Right now, we are hiring the pilots so that more planes can be hired
and made operational.

SHRI S. THANGAVELU: The pilots working in Air India Express were mainly
on deputation from Air India and the present requirement of Air India Express, for
pilots, is about 252 pilots whereas they currently have only 186 pilots. Therefore,
| would like to know whether the Air India Express is considering to have its own
pilot force to meet its expansion plans.

SHRI AJIT SINGH: Sir, 252 pilots are required. They have 260 pilots, but 50
of them are on training. So, they are short of pilots. We are hiring pilots. We have
plans and we are hiring more pilots. Out of these 252 pilots, 163 are on deputation
from Air India. We are aso planning to hire pilots for Air India Express and send
these pilots back to Air India

M AT AR ¢ [ula HElGw, § oMud HEEH W OHAl SN Bl A€ 9@ A
f6 9 g4 9@ A gaa B fb fRume gew # dF wwued € SR dW 9Ed
¥ AF R & B TS e SN E gl W1 FHBI BRU TAC Bl HH B, MR
Tie & $H 8 @ ¥® W P9 qO srfe e W & A g A S =g
fo #21 o feHMd UQ¥ @l UIRAW o q9Rl H A BRe S GRUCH ¥ SSM
H FYHE I

SHRI AJT SINGH: Sir, the question only refers to Air India Express which
is a low-cost carrier mostly for international operations. But Himachal has a genuine
problem. We are aready starting some flights for Dharamshala and we are looking
at other places also.

SHRI DEREK O'BRIEN: Sir, Air India Express, before its expansion, has
withdrawn its operations from Kolkata. Kolkata had three flights to Dhaka, to Singapore
and to Mumbai.
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Now, that is barely enough, but my question is related to the staff in Kolkata.
The Delhi staff and the Mumbai crew have been kept on board. The Kolkata staff,
one week ago, got a letter as if they were discriminated against because their base
got shut down for no real good reason. Sir, the Kolkata staff got a letter one week
ago asking them to shift by 6th of March to Mangalore. Sir, would the Minister
consider looking into not only shutting the base down but also causing unnecessary
harm to the staff by asking them to shift within one week to Mangalore?

SHRI AJT SINGH: Sir, these are operational decisions taken on commercial
considerations, but | will certainly try to find out as to what is happening in Kolkata
and what we can do. If there are any problems, as the hon. Member has said, that
they have been asked to shift within one week, we will certainly look into that.

1. o @l ;- g=are | 9wmfy S, U 9w @ ged WA 'l o A
WR W B b te Twse fil W, IR W & A gsH §§ #} I, giue
WEX & Folm, d FW T W e 3w T 5 9Bl A e wase off, o
e IR iR gk fiee &1 ot 98 wolge, S Jaw Wi W
foeell aacdl o, 98 9™ @1 F @ TS T R IS W, S wW H TR oA, T°
feq & e @ Mg vl wunly SN, W1 U ¥E v, H A8 O dAredl g ofe v
i fem e U onmeHl @®l @ TEe] U8 el o1, R W wM wRe wW @
WWWWWWIHETWWWWMI&C%,\3(1476|I<quqﬁ3?:f
TRE B Sl ggerd fBAT W B, S Wew # H o wEdl § P g dqad @
qua A W W R @ w O guw 9 3w few omw @

st IgA=A T ;. UPT U dgd U9 g, R g8 TS S Bl 99 I
REE

SHRI AJT SINGH: Sir, domestic flight routes are decided by the airline companies
on commercial considerations. The Government doesn’'t decide and doesn't dictate
to the airlines as to which routes they should fly. They decide this based on commercial
considerations.

MR. CHAIRMAN: Question No. 145. ...(Interruptions)...

SHRI K.N. BALAGOPAL: Seventy per cent of the passengers are from Kerala
...(Interruptions)...

MR. CHAIRMAN: Please, let Question No. 145 be answered. ...(Interruptions)...

3T fomeesd®t @l - 9vufy S, O RS & BRUL(IEUH)... SHd! oY o
& BROL.(ITUH)... SAHT b HH & T T...(Fae)... R HF 8 Y T ... (aem)...
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MR. CHAIRMAN: Pleasg, this is not a discussion on frequency of flights from
different places.

Bhubaneswar Airport as International Airport

*145. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CIVIL
AVIATION be pleased to state:

(8 whether Government has any plan to declare Bhubaneswar Airport as an
International Airport;

(b) when would the new airport of Bhubaneswar start operating; and

(c) whether Government would consider to name the Airport as Madhusudan
Das Airport?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (@) to (c) A
Statement is laid on the Table of the House.

Satement
(& Yes, Sir.

(b) A new Domestic Termina has been constructed at Bhubaneswar Airport
and inaugurated on 05th March, 2013.

(c) The airport has already been named after Biju Patnaik in the year 1998
following the laid down procedures.

SHRI RAMA CHANDRA KHUNTIA: Sir, in reply to part (a) of the question,
the hon. Minister has said, “Yes, Sir.” Sir, on the question of declaring Bhubaneswar
Airport as an international airport, in 20th century, the answer was, “Yes’. Now, in
the 21st century, in 2013, it is also, “Yes'. Sir, Bhubaneswar in Odisha is a tourist
place and many important tourist places are there like Puri, Konark, Budhdhist
place, Peace Pagodas and Simlipal. Will the Government consider declaring
Bhubaneswar as an international airport and providing international air connection
from Bangkok, Singapore, Indonesia, Malaysia, Dubai and Rangoon in a specific time-
frame?

SHRI AJIT SINGH: Sir, a terminal was inaugurated only on 5th of this month
at Bhubaneswar. The Government has plans to make it an international airport. It
may take a few more months before all the facilities are available.
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SHRI RAMA CHANDRA KHUNTIA: Will the Government also consider, for
the development of Jharsuguda Airport, an ATR flight connection to Koraput,
Jharsuguda and Rourkela?

SHRI AJIT SINGH: Sir, regarding Jharsuguda Airport, the Airports Authority
of India has taken up the matter. We need some more land from the Government,
which they have promised they will give us very soon. The Airports Authority is
working on that.

SHRI BAISHNAB PARIDA: Sir, | wanted to ask the same question as was
asked by Shri Khuntia regarding Jharsuguda to develop it as an airport because it
is situated in western Odisha and Jharsuguda is an industrial hub and a lot of tourist
facilities are there. So, | also request the hon. Minister to open that airport as soon
as possible. The State Government has aready declared that they will provide the
necessary space as soon as possible.

SHRI AJIT SINGH: Sir, the Airports Authority has aready taken up that

work.

SHRI SHASHI BHUSAN BEHERA: Sir, my question is aso the same as the
earlier question. Whether the Government has any plan to have a second airport,
it may be Jharsuguda or any other place, and whether any survey has been done
to have a second airport in the Western Odisha because it will cater to the needs
of people of more than eight Districts, who are till depending on Raipur and Ranchi.

It will be very helpful if a second airport comes up.

SHRI AJT SINGH: Sir, Jharsuguda is aready being taken up by Airports Authority
of India and the State Government has already said that it will give whatever land
is required. It shall be completed soon. | think, as you rightly pointed out, the general
aviation has a lot of prospect for that Airport.

sft wevsr g wewT - A Wi SR, 1960 W OWRA AR A WERE  gfedi
F BRU SIRREGS H AN SHULl b1 FET A oo iR STel e gs o, e
TH § - SR, fRIREE SR Gl SEd aig 1990 H AN SHuel # gais ufeal
g1 g off iR ot as it is €1 H o Wwm W MR HA SN W gedr =redr
g & onfl 9% ST BaE SSM YO A BRT BT R BRU 57 Y dFl SIS WERD
gfedlr & 9gd important §1 Te R e @ W oo §, S8l XA Ugd gl
g @R 'R FEl wEhErel W FEl B, A gEdl SR AU 10 feamier Bl g W
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gl gAR Shue i wmRe Rafys § €1 wer 7 gl gefiar 190 # dsf
SN SHuGl w1 iy femr eml @ wEEw W S ogaw f5 1900 # fywivr @)
g o gAE ufedi € d@f 9 T fec daw # wEaE RN @ SSM g
e wE, @A FI dIP?

SHRI AJT SINGH: At present, the Government has no plans with regard to
these 3 airstrips, which the hon. Members has mentioned. As soon as | get more
details as to what is happening there, whether there are any long-term plans,
and, what the State Government is planning to do, | will get back to the hon.

Member.
ool 9 TS @ @ ¥ A SHaFIMT B9 9 IRAR

*146. ot IR UREE: ® AN AR RN TG SwemE wEl AE gdm @)
Wﬁ'ﬁﬁ:

@) feeelt d g frar wRar R @ @ ¥ MW e amm o) w O
@ N B @ w A e I e wm & Ry w®nm R

(M @& I8 W v b U I W AT ¥ R A B ddivd e’ g
BT H Bl Bfeds Bl ¥ &R

@ 3t B @ WHR T ey A R HRAS HX & B2

JEN MR T TS SuwEH W h e W) - (@) W (W) TS fqaRur AW
TJod W @ fear g

fareeor

@ ‘R @ NN B @ 9 A @five) & uRaRi @1 s wRA den
fifivd d€ 9N PRA BT SRS IoW/PE NG WRGRI BT 1 IR ST
g7 foeel WAR gRT & T8 oA & JAR R @ @ A A b gRaRi B
3,64717 IRME HS SR fHy U F

M R (@) I IO a7 el AR GRT & TS oAl P AFEAR A
IO aF fQeell WHR B VA Py AT UW A8l A Bl IMEF IS &F
feeel WRSR I 99 2007 H SR 200809 # dUITA I®H Href F Td@RU F AU
TRl URY fHa ol 39 omEf & IRW ool WReR 7 59 9 anmi, Rreq faiRa
Ay & WAk oUY AMET UF WA fPY I SR S uF BN F ALY qAT e
GO S B A B 1 s B2 SRS | 3 B O LD
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BPL families in Delhi

t*146. SHRI RAM VILAS PASWAN: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(8 the total number of families Below Poverty Line (BPL) in Delhi;
(b) the definition of BPL;

(c) whether it is a fact that poor people coming from other States have to
face severe difficulty in getting the card of BPL; and

(d) if so, the action being taken by Government in this regard?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) to (d) A Statement is laid on the Table of the House.

Statement

(& and (b) The responsibility of identification of Below Poverty Line (BPL)
families and issuance of BPL cards vests with State/UT Governments. As per the
information given by Government of NCT of Delhi, 3,64,717 Below Poverty Line
(BPL) Ration cards have been issued to families taking into account the percentage
of population below poverty as estimated by the Planning Commission (14.69%).

(c) and (d) As per the information given by Government of NCT of Delhi,
no such case has been received in Government of NCT of Delhi. Government of
NCT of Delhi undertook the exercise for renewal of BPL ration cards in the year
2007 and in 2008-09. During this period, the Government of Delhi had issued BPL
ration cards to al people who had submitted their application in the prescribed period
and fulfilled the requirements.

# YA TREE 0 W, H Ul ol Hee SR guidance =EMI ERA ddiva
F aR A @w Fad ger o & W @ Y@ @ ok ®& g sEiN S9al
uRWYT el A8l 9y, bad sad gaEl b el d g @M RE § SR N
IS AT estimate &Ra1 &1 I8 Wed dgd fedl A agitated ¥ dig HA Ped
g f& T N @ FT AUESS 20 IYY g, Al Py bed & fH 30 JUY Tl BH
gg S @Ed & B AN AN MR fAeell WRAR b wHEl TR Bl @l Bl
qUds 1 T, d W Y IR W @ IRd © AR SN OTRE @ @ q A
e Al @t €, S fau g8 AW fead duu a@ w7

tOriginal notice of the question was received in Hindi.
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st oI WIHH : WY §WORI AEIGE, H e AR W A 9ew Bl ga
aEM & el & o=y Paad WA F fag & ddita & /A Bred B SR
gl g1 fieell &1 et f sk gadt social welfare schemes € 9 99 & a=X
@ vulnerabilities ®1 <@ smar 8, 99- occupationa vulnerability, social vulnerability
IR I9F 81 & WM @ geographical locationa vulnerability @1 3@ wmar gl
IFF eX I dUGA B HECRAT HIA I9b SHA BT ER A8l I8 AT TA,
w9 ga% beneficiaries #1 faffed fear o €, w9 S9al identification ) & @
UG od e ff d8e 9 3 w9 Al # dfiva & for S Wt wies @
A €, STl R TE g STar Bl SEd Ifedl W Hre W Sl AFi @
o S 2, S H oue SR OA @l § B el H o364 @@ @Rl B i
F IRE Fred el Bl ool WReR F opfl @ 9y & 2 drg iR ANl B W
9 & qER W 39 dF vulnerabilities #1 I gy, S #9 gamn, elimination
TP, I inclusion TRF R G TS [T 2 A AN B FA AT URT SR
SIH! SRRAT HY TG P OHRIH W 600 JUU U ESWEles w A W1 W T
39 UPR, & Had AUt & @i b fAU & el dfed SFb o Sl gER 3R
vulnerabilities & srex @ Bd ¥, S¢ fou wd & R W @ ¥E fewr oo
T/ E AR B e U I A @ SRd e ¥ ToNN @g SI-oTTa]
96 fofg @9 @) B! ©1 Socio-Economic Cast Census % ¥ S UHR A ¥4 8
T ¥ o ¥ vulnerabilities identify 81 <& £ I ST @ @ fwr wom, S
7 vulnerabilities & RR =i

St R TE MEAT ; HEIGY, AFAY HAT S B X 9 fF TS X@m @ uRwm
Tl B 9T A8l del Ml Adfbd, TR AT S U Bl YN ‘W oW, a1 S9H
wWe gul T B e W B x| § A Sigaad feu SM @l uRwmer @@r 2

ARG WHR & AN W@ 9 2011 #§ digel & fog Sfefrem o s &
gl SuH S @el fb WER H IEd Al B Al R 32 JUY RS HAN ©
R E H e drem B @ 26 ¥UY IS AT ¥, A g€ IRIG FqE AW QA
URI, 19 AME, 2012 B fBR SUT TP RN Bl € SR SWH IE PbEl WA ©
f& orR wEY H @ e B AR 28 TUY 65 UM AW A Sdar § SR G
d R g B Afed 22 BUT 42 YW PHAT Wl €, O 98 NG FqE HMI Q|
d wEE A | ¥E el dedl g (& ANl RN @l SRl WOWWSR B Rl
ufafear 22

TRl ¥8 & P gamm d Sl T Y@ ¥ A S| dRA drel arn @
T PR ©§, Sad 13 fog T 3 13 fogell A y® M ¥ & onR R & e
Aferr B9 8Fm, @ 9E oMST B WY S9d U9 AEfhd gFN, d 98 se ®




28 Oral Answers [RAJYA SABHA] to Questions
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M gR TR AW 0 W, a9 gRwei F oaR H TE g Wl.(EhaEm).
sit wumfer . UGBTI WAl WA B TR |..(SIEE).

SHRI KUMAR DEEPAK DAS: Sir, the Minister, in his reply, stated that the
responsibility of identification of Below Poverty Line families and issuance of BPL
cards vests with the State and the Union Territory Governments. Here, | want to
ask one question. Sir, as far as BPL cards in the country are concerned, even people
above BPL have the opportunity of having the BPL status. Will the Government
take any initiative to enquire into the matter? This is a very acute problem in States.

SHRI AJAY MAKEN: Sir, as far as the identification is concerned, | would
like to reiterate that identification aways has to be, can be and should be done
by the State Governments. As far as the Central schemes are concerned, the devolution
of funds in these Central schemes is, in no way, linked to the identification as to
how many people are Below Poverty Line. For this, the State Governments have
to carry on their own vulnerability survey on the basis of which they can pass on
the benefits of these schemes or the money which the Central Government gives
to them.

SHRI RABINARAYAN MOHAPATRA: Sir, through you, | want to know this
from the Government. Has the Government of India formulated any guideline to
identify BPL in Odisha to avoid litigation between the Central Government and the
State Government?

SHRI AJAY MAKEN: Sir, as | have said, we are awaiting the Hashim Committee
Report. Once it comes to our Ministry, as far as the urban area is concerned, we
are going to have a look at it and we are going to come up with a realistic way
of how we can identify the urban poor. This is something which we are going to
pass on to al the State Governments in order to implement our Centre-sponsored
schemes including Odisha.

Settlement of pending claims

*147. SHRI A. ELAVARASAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that the settlement claims of private players with the
National Highways Authority of India (NHAI) have touched Rs. 150 hillion;

(b) if so, the detals thereof;
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(c) whether NHAI has decided to constitute a settlement negotiation committee
for undertaking one-time resolution of financial dispute of pending claims of private
contractors; and

(d) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI C.P. JOSHI):
(8 to (d) A Satement is laid on the Table of the House.

Statement

(@ and (b) A total number of 135 cases are pending before Arbitral Tribunal
involving an amount of Rs. 8658.87 crores claimed by the Contractors/Concessionaires
and Rs. 1094.79 crores, as claimed by the National Highways Authority of India
(NHALI) respectively. Another 79 cases pertaining to Arbitration Awards are pending
before various Courts of Law involving an amount of Rs. 2305.71 crores claimed
by Contractors/Concessionaires and Rs. 99.78 crores claimed by NHAI, respectively.

(c) and (d) NHAI has formulated a three tier settlement negotiation process for
one time settlement of pending disputes. The initial negotiation is carried out by
a Settlement Negotiation Committee (SNC) consisting of three Chief General Manager
(CGM) level officers of NHAI, nominated, by Chairman, NHAI. The composition
of SNC may vary from case to case. The matter is then placed before an Independent
Settlement Advisory Committee (ISAC) consisting of a Retired Judge of High Court
and two other members having sufficient experience in administration/finance and
technical fields. The SNC, in consultation with ISAC, frames the broad principles
and guidelines for one time settlement of pending disputes. The recommendations
of the ISAC are placed before the NHAI Board for approval and final decision.
In case of no settlement, matter is continued to be pursued legally. NHAI has aready
congtituted an SNC for the old disputes, for the said purpose as explained above.
In addition, a Technical Interpretation Committee consisting of 3 CGMs has aso
been constituted specialy for addressing issues pertaining to interpretation of contract/
concession provisions. The NHAI Board is already empowered by the Government
to take decisions for expeditious redressal of disputes through the Dispute Resolution
Mechanism.

SHRI A. ELAVARASAN: Sir, my first supplementary question is: Is the National
Highways Authority of India facing arbitration claims of over Rs. 11,084 crore in
tribunals and courts and the settlement of these claims has been a long-standing
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issue for the National Highways Authority of India? Would the National Highways
Authority of India be able to settle most of the disputes over the next two years?

MR. CHAIRMAN: | am afraid Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Security to whistle blowers

*148. SHRI BAISHNAB PARIDA: Will the PRIME MINISTER be pleased to
state:

(@ whether it is a fact that certain State Governments are providing security
to whistle blowers in the country;

(b) if so, the detals thereof;

(c) whether it is proposed to be provided in al the States’/UTs of India, to
control corruption and other misdeeds;

(d) if so, the detals thereof;

(e) whether it is proposed to bring out certain legislation to encourage whistle
blowers in the country for helping to bring down corruption in India; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) The
State Governments are responsible for law and order and for individual security.
The provision of security to whistle blowers is also part of this responsibility. No
centralized information is available on security being provided by State Governments
to whistle blowers in each State.

(c) and (d) At present, protection to whistle blowers in India is available under
Government of India's Resolution No. 371/12/2002-AVD-I11 dated 21st April, 2004
on “The Public Interest Disclosure and Protection of Informers’. The Centra Vigilance
Commission is the designated agency under this Resolution to receive whistle blower
complaints on any allegation of corruption or of mis-use of office by any employee
of the Centra Government or of any corporation established by or under any Central
Act, Government companies, societies for local authorities owned or controlled by
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the Central Government. The Resolution provides that the identity of the complainant
will not be revealed unless the complainant himself has made the details of the
complaint either public or disclosed his identity to any other office or authority.
The Resolution provides that either on the application of the complainant, or on
the basis of the information gathered, if the designated agency (CVC) is of the opinion
that either the complainant or the witnesses need protection, the designated agency
shall issue appropriate directions to the concerned Government authorities. The State
Governments are responsible for law and order and for individual security. Accordingly,
in case a whistle blower under the PIDPI Resolution desires police protection, the
Central Vigilance Commission takes up the matter with the Ministry of Home Affairs,
the Nodal agency, who, in turn, asks individua State Governments to examine the
threat and provide security cover. During the last three years, i.e, 2010, 2011 and
2012, the Commission has requested Ministry of Home Affairs for taking suitable
action for protection of the complainants in two, three and one cases, respectively.

(e) and (f) As it was felt that the persons who report corruption need statutory
protection, accordingly, the Public Interest Disclosure and Protection to Persons Making
the Disclosures Bill, 2010 was introduced in the Lok Sabha on 26th August, 2010.
The Bill, inter-alia, provided for:—

(8 bringing within its scope, public servants of the Central Government and
State Governments, employees of corporations established by or under any
Central Act or any State Act, Government Companies, Societies or local
authorities owned or controlled by the Central or State Government, etc.;

(b) adeguate protection to the persons reporting corruption and a regular
mechanism to encourage such persons making disclosure on corruption;

C the procedure to inquire or cause to inquire into such disclosure and to
p q q
provide adequate safeguards against victimization of the whistle-blowers;

(d) punishment for revealing the identity of the person reporting corruption
by a public servant;

(e) punishment for making false and frivolous complaints, etc.

The said Bill, with some official anendments on the basis of recommendations
of the Department Related Standing Committee of Parliament, was considered and
passed by the Lok Sabha on the 27th December, 2011 as the Whistle Blowers
Protection Bill, 2011 and is presently pending before Rajya Sabha
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Package for development of roads in backward and tribal areas

*149. SHRI N. BALAGANGA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the total length of the State Highways and Magjor District Roads in the
country as of now, with State-wise details pertaining to the State of Tamil Naduy;

(b)  whether Government proposes to four-lane all the State Highways,
connecting al the districts with State Capitals;

(c) if so, the details thereof, including the time-frame fixed by Government
the likely money to be dlotted for this scheme during the Plan period;

(d)  whether Government proposes to extend special package for development
of roads in backward and tribal areas, and

(e) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI):
(8 to (c) This Ministry is primarily responsible for development and maintenance
of National Highways (NHs). The development and maintenance of State roads are
entrusted with the concerned State Governments.

(d) and () The development and improvement of NHs are not taken up on
the basis of demographic or regional patterns in the country and this Ministry gives
same priority for the entire country. However, for development/upgradation of NHs
and State Roads in economically less active parts of the country, the Government
has taken up Specia Accelerated Road Development Programme in the North East
(SARDP-NE) including Arunachal Pradesh Package and Special programme for
development of Roads in the Left Wing Extremism (LWE) affected areas and also
in Jammu Kashmir. Besides, the Government also provides funds to the State
Governments for development of State Roads (other than rural roads) under Central
Road Fund (CRF) scheme.

Land acquisition for Posco sted plant
*150. SHRI D. RAJA: Will the Minister of STEEL be pleased to dtate:

(8 whether it is a fact that the process of acquiring land for Posco’'s steel
plant in Odisha has resumed recently;

(b) if so, the details thereof;
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(c) whether it is a fact that the protest against the acquiring of the land for
Posco plant by the Posco Pratirodhi Sangram Samithi (PPSS) is still continuing; and

(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (8 and (b)
Government of Odisha have informed that the process of eviction of encroachments
over Government land (both forest and revenue) in village Govindpur has been resumed
w.e.f. 03.02.2013 for taking over possession by the State Government with the consent
of encroachers. Further, the acquisition of private land has been stayed by the Hon'ble
High Court of Odisha

(c) and (d) Government of Odisha have, further, informed that some local residents
of Dhinkia and Patna villages opposed the encroachment eviction process under the
banner of Posco Pratirodhi Sangram Samithi (PPSS). It has aso been informed that
the land procurement process is limited only to Govindpur village and the villagers
of Govindpur support for establishment of Posco India project. State Government
is not interested in any private land of Dhinkia or Patna villages.

Deportation of illegal Bangladeshi nationals

*151. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8 the details of the observation made by the Union Government and its
present status on the issues related to the migration of foreign nationals in the North-
Eastern States, particularly Assam and West Bengal and their enormous effect on
the demographic profile, livelihood and economic affairs of these States;

(b)  whether Government would propose to have any discussion and agreement
with Bangladesh, regarding formalizing a procedure on deportation of illega
Bangladeshi nationals from India;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI SALMAN KHURSHEED):
(8) to (d) The issue of illegal migration from Bangladesh is regularly discussed at
relevant bilateral meetings, including the Joint Working Group on Security, Director
General level talks between the Border Security Force (BSF) and Border Guard
Bangladesh (BGB), Home Secretary level talks and Home Minister level consultations.



Written Answers to [7 MAR., 2013] Sarred Questions 35

India and Bangladesh have put in place mechanisms, including a Coordinated Border
Management Plan signed in July, 2011, to address issues arising from illegal border
crossings to enhance cooperation between the border guarding forces of the two
countries.

During the 2nd Meeting of the Joint Consultative Committee co-chaired by External
Affairs Minister that was held in Dhaka from 16-17 February, 2013, the two sides,
inter-alia, stressed on effective implementation of the Coordinated Border Management
Plan (CBMP), including regular coordination and exchange between the noda officers
at different levels for better border management to prevent cross border criminal
activities, illegal movement and early completion of fencing of vulnerable patches
along the border.

PPPAC proposal for four-laning of NH-211

*152. DR. BHARATKUMAR RAUT: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(8  whether the Maharashtra Government has submitted a project to Central
Government for sanctioning of Public Private Partnership Approval Committee (PPPAC)
proposal for inclusion of four laning of National Highway No. 211 in the State;

(b) the reasons for delaying the approval in spite of finalization of feasibility
report by the National Highways Authority of India (NHAI) for the Solapur-Yedeshi-
Aurangabad-Dhule NH-211; and

(c) the present status of the proposa and by when the sanction of PPPAC
proposal for inclusion of this project under the National Highways Development Project
(NHDP) in Work Plan 2012-13 is to be accorded?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY S (SHRI C.P. JOSHI):
(& No, Sir.

(b) and (c) The up-gradation of NH-211 from Solapur to Dhule is envisaged by
Government of India through NHAI under NHDP-IV in three Sections viz
(i) Solapur-Yedeshi, (ii) Yedeshi-Aurangabad and (iii) Aurangabad-Dhule. All the three
projects (excluding Autram Ghat section from km. 376.0 to km. 390.0) are in the
different stages of appraisal. The time taken in referring the projects to PPPAC after
completion of feasibility report is the normal time required for due diligence such
as adequacy of the proposal, availability of land, traffic volume, mode of implementation
etc. All the above three projects are included in work plan of 2012-13.
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National Road Safety Policy

*153. SHRI M.P. ACHUTHAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to dtate:

(8 whether it is a fact that Government had issued a circular to all States
on 1st December, 2011 regarding the national road safety policy and advisories to
reduce accidents on Nationa Highways, and

(b) if so, the details of the instructions issued and the measures being taken
to monitor the implementation of these instructions?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI):
(8 and (b) This Ministry has issued instructions on 1st December, 2011 to all State
Governments to strictly enforce Section 185 of Motor Vehicles Act, 1988 which
provides for punishment of imprisonment or fine or both for the offence of drunken
driving. They have been requested to remove liquor shops along National Highways
and ensure that no license is issued to liquor vendors along National Highways.
They have also been requested to review cases where licence has aready been given
for liquor vendors along Nationa Highways and to take corrective action. Copy of
the instruction is given in Statement (See below).

Licensing of liquor shops is covered under Excise Policy of the States. The
issue of removal of liquor shops have been discussed in the meetings with States
and they have been advised to take necessary action on this issue. The Ministry
also interacts with the enforcement agencies of the States from time to time, to
review enforcement of the various provisions of the Motor Vehicles Act, 1988 and
provide assistance wherever necessary to reduce road accidents in India

Statement
Instructions on Road Safety Policy

Government of India
Ministry of Road Transport and Highways
(Road Safety Cell)

Transport Bhawan,
Parliament Street, New Delhi-110001

No. RT 25035/40/2011-RS Date : 1 December, 2011
To,

Chief Secretaries of all States/UTs (as per list)
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Sub: Srict enforcement of Section 185 of MV Act, 1988 against drunken
driving including removal of Liquor shops along National Highways

Sir,

As you are aware, India has reported the highest number of road accident fatalities
in the world. As per latest available data for the year 2009, there is a fatal road accident
every four minutes and a road accident every minute which is a matter of great concern.
Drunken driving is one of the leading causes of road accidents. During the year 20009,
as many as 27,152 road accidents were caused due to drunken driving in the country.

2. According to Section 185 of the Motor Vehicle Act, 1988, whoever, while driving
or attempting to drive a motor vehicle, has, in his blood, alcohol exceeding 30 mg.
per 100 ml. of blood detected in a test by a breath analyzer shall be punishable
for the first offence with imprisonment for a term which may extend to 6 months
or with fine which may extend to Rs. 2000 or with both and for a second or subsequent
offence, if committed within three years of the commission of the previous similar
offence with imprisonment for a term which may extend to two years or with fine
which may extend to Rs. 3000 or both.

3. However these provisions are not being strictly enforced. Recently Delhi Traffic
Police has taken this matter very seriously and after registering cases against such
persons they have been successful in getting more than 2000 offenders imprisoned
by different courts for drunken driving during the year 2011 (till 31st August, 2011).
Further according to Section 20 of MV Act, 1988 when a person is convicted of
an offence under Section 185 of MV Act for drunken driving, his driving license
should be suspended for a period of not less than 6 months. As many as 1862
driving licenses have been suspended in Delhi for these offences in the year 2011
(till 31st August, 2011). A combination of suspension of Licenses, Imprisonment and
heavy fines by the courts followed by adequate publicity and awareness campaigns
is expected to result in minimizing road accidents due to drunken driving.

4. Besides this, the National Road safety Council in its meeting held on 15.01.2004
had unanimously agreed that License for Liquor shops should not be given aong
the National Highways. A circular to this effect was issued by this ministry on
26.10.2007 advising all the State Governments to remove Liquor shops along National
highways and that no fresh license may be issued to Liquor vendors to open shops
along National highways. The Ministry has not received any action taken report from
any of the State Governments/UT's in this regard.



38  Written Answers to [RAJYA SABHA] Sarred Questions

5. Inview of above, it is reiterated that all enforcement agencies may take following
actions immediately to curb cases of drunken driving in each State/UT’s.

(i)  Strict enforcement of section 185 of MV Act, 1988 preferably pursuing cases
in various courts for ward off penalty of imprisonment followed by adequate
publicity which will together act as a deterrent for drunken driving.

(i) Remova of Liquor shops along Nationa highways.

(iii) No fresh license may be issued to Liquor vendors to open shops along
National highways.

(iv) Wherever licenses have been given in the past to open liquor shops along
National highways, such cases may be reviewed and corrective action taken
under intimation to this Ministry.

6. A report of action taken in pursuance of this communication may please be
furnished to this Ministry by 30.12.2011.
Yours faithfully,

W
b

Nitin R. Gokarn
Joint Secretary (Transport)

Construction of dams on Brahmaputra by China

*154. SHRIMATI KUSUM RAIl: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(8  whether Government is aware of Chinese unilateral move to construct three
more dams on Brahmaputra;

(b) if so, the details thereof;

(¢) whether Government has raised the issue with Chinese Government;
(d) if so, the details thereof;

(e) if not, the reasons therefor;

(f)  whether Government has taken steps to ensure that our country is not
affected by construction of these dams on Brahmaputra;

(g) if so, the details thereof; and
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(h) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI SALMAN KHURSHEED):
(8 to (h) The recently released ‘Outline of the Twelfth Five Year Plan for National
Economic and Social Development of the People’'s Republic of China indicates that
three more hydropower projects on the main stream of the Brahmaputra River in
Tibet Autonomous Region have been approved for implementation by the Chinese
authorities. Government carefully monitors al developments on the Brahmaputra River.
As a lower riparian State with considerable established user rights to the waters
of the River, India has conveyed its views and concerns to the Chinese authorities,
including at the highest levels of the Government of the People’s Republic of China.
India has urged China to ensure that the interests of downstream States are not harmed
by any activities in upstream aress.

Development of forest villages

*155. SHRI NAND KUMAR SAl: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether any programme for development of forest villages has been
implemented by Government in the country;

(b) if so, the details thereof;

(c) the number of forest villages/habitations in various parts of the country,
State-wise;

(d) the basic services and facilities provided under the said programme in
various such villages/habitations, and

(e) the details of funds allocated, released and utilized under the said programme
during the Eleventh Plan period and first year of the Twelfth Plan, so far?

THE MINISTER OF TRIBAL AFFAIRS (SHRI V. KISHORE CHANDRA DEO):
(@ and (b) Ministry of Tribal Affairs had implemented programme for development
of forest villages from 2005-06 as a one-time measure for integrated development
of forest villages with a view to raise the Human Development Index (HDI) of
the inhabitants of the forest villages and for providing basic facilities and services
in forest villages/habitations spread over twelve States in the country. The programme
was implemented as a part of the Special Area Programme ‘Special Central Assistance
to Tribal Sub-Plan’. The programme of development of forest villages included
infrastructure works relating to basic services and facilities viz., approach roads,
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healthcare, primary education, minor irrigation, rain-water harvesting, drinking water,
sanitation, community halls etc. and activities related to income generation.

(c) A statement showing the State-wise no. of forest villages/habitations in
various parts of the country is given in Statement-l (See below).

(d) The basic services and facilities provided under the said programme in
various such villageshabitations include infrastructure works relating to basic services
and facilities such as approach roads, healthcare, primary education, minor irrigation,
rain-water harvesting, drinking water, sanitation, community halls and activities related
to income generation.

(e) A statement showing the funds allocated, released and utilized under the
said programme during the Eleventh Five Year Plan period and the first year of
Twelfth Five Year Plan (as on 04.03.2013) is given in Statement-II.

Statement-|

Total No. of forest villageshabitations in various Sates of the
country identified for development

Sl Sates Total No. of villages/
No. habitations
1. Assam 499

2. Chhattisgarh 425

3. Gujarat 199

4. Jharkhand 24

5.  Madhya Pradesh 893

6. Meghalaya 23

7. Mizoram 85

8. Odisha 20

9. Tripura 62
10.  Uttarakhand 61
11. Uttar Pradesh 13
12.  West Benga 170

TotaL: 2,474
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Ferro Scrap Nigam Ltd.

*156. SHRI TAPAN KUMAR SEN: Will the Minister of STEEL be pleased
to state:

(@ when and by whose initiatives M/s Ferro Scrap Nigam Ltd. (FSNL), a
central PSU was constituted and for which purpose;

(b)  whether this CPSU is functioning within the premises of SAIL plants at
Rourkela, Burnpur, Bhillai, Bokaro, Durgapur etc. and executing the earmarked jobs
as a part and parcel of SAIL;

(c) whether FSNL is awarded the job on nomination basis since the company’s

inception;

(d)  whether the change in such practice from nomination to competitive bidding

is under consideration;
(e) if so, the reasons for change in practice;
(f)  whether this change would make the company sick; and
(g) if so, the steps proposed to save the company?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b)
M/s Hecket Engineering Co., USA had been handling metal scrap recovery in steel
plants since 1957. After enactment of Foreign Exchange Regulation Act, in 1974,
Ferro Scrap Nigam Ltd. (FSNL) was incorporated in 1979 by Government of India
by acquiring 60% of shares through Metal Scrap Trade Corporation (MSTC) Ltd.,
then a subsidiary of SAIL, and keeping the remaining 40% with Harsco Corporation,
USA. Subsequently in 1982 MSTC was de-linked from SAIL and made an independent
company under Ministry of Steel. In June, 2002 MSTC acquired the balance 40%
shares from Harsco Corporation, USA and thus FSNL became a wholly owned
subsidiary of MSTC Ltd. FSNL is functioning within the premises of SAIL Plants
at Rourkela, Burnpur, Bhilai, Bokaro, Durgapur and Rashtriya Ispat Nigam Ltd. (RINL),
Visakhapatham for executing the jobs relating to slag processing, metal scrap recovery,
etc.

(c) to (g) FSNL is fully dependent on SAIL Sted Plants and RINL for its
sustenance and, therefore, loss of business from SAIL and RINL will adversely affect
viability of the FSNL unless they diversify their client base urgently. Based on mutual
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convenience SAIL and RINL have been awarding the work on nomination basis to
FSNL since its inception, and the practice is continuing. RINL has aready renewed
its work contract with FSNL upto 31.10.2014. SAIL aso renews its contract with
FSNL periodically. Meanwhile, as a part of diversification, FSNL has started its
units at Bharat Heavy Electricals Ltd. (BHEL), Haridwar and Rail Wheel Factory,
Bengaluru.

Former President of Maldives taking shelter in
Indian High Commission

*157. SHRI H.K. DUA: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(8 the circumstances under which former President Nasheed of Maldives had
to take shelter in the Indian High Commission in Male;

(b)  whether the recent developments in Maldives affected relations between
India and Maldives, and

(c)  whether developments in Maldives have been caused due to pressures of
extremist elements and interest being taken in the Indian Ocean by some neighbours
of India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI SALMAN KHURSHEED):
(a) to (c) Following an arrest warrant issued against him by the Hulhumale Magistrate
Court, the former President of Maldives, Mr. Mohamed Nasheed, came to the
High Commission of India, Male on 13 February, 2013 and sought India's
assistance. Subsequent to our engagement with the Government of Maldives and all
stakeholders, it became possible for Mr. Nasheed to leave the High Commission
on 23 February, 2013, after a stay of 11 days, to resume his social and political
life.

Mr. Nasheed had entered the Indian High Commission in Male on his own volition
and had similarly decided to leave on his own.

India has traditional and age old ties of friendship and cooperation with Maldives
and has maintained broad based contacts with all political parties and democratic
institutions in Maldives. India continues to work closely with the Government and
other relevant stakeholders in Maldives to strengthen the democratic framework of

the country.
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Funds released under NLCPR

*158. SHRI BHUBANESWAR KALITA: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(& the total fund released under Non-Lapsable Centra Pool of Resources
(NLCPR) in the districts of Karbi Anglong and North Cachar (Dima Hasao) and
Bodoland Territorial Council in the last three years;

(b)  whether al the utilization certificates have been received against the funds
sanctioned in these districts; and

(o) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI PABAN SINGH GHATOWAR): (a) to (c) Funds
released and utilised, under NLCPR, in districts of Karbi Anglong, North Cachar
(Dima Hasao) and Bodoland Territorial Council during last three years are given
below in Table-l and Table-2 respectively:—

Table-1

(Funds released)
(Rs. in crore)

District/ADCs Year
2009-10 2010-11 2011-12
Karbi Anglong 20.31 345 13.94
Dima Hasao 1.99 0.00 0.00
BTC Areas 7.62 58.85 62.95
Table-2

(Funds utilised)
(Rs. in crore)

District/ADCs Year
2009-10 2010-11 2011-12
1 2 3 4

Karbi Anglong 3.18 1.43 0.00
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1 2 3 4
Dima Hasao 0.00 0.00 0.00
BTC Areas 4,97 11.73 32.85

Proposal for airport in Haryana

1*159. DR. RAM PRAKASH: Will the Minister of CIVIL AVIATION be pleased
to state:

(8 whether there is any proposal for construction of airport or air strip in
any of the cities of Haryana;

(b) if so, the location of such airport; and
(c) by when, it is likely to be constructed?

THE MINISTER OF CIVIL AVIATION (SHRI AJT SINGH): (a) Yes, Sir. A
proposal for setting up of a Greenfield Cargo airport at Rohtak in Haryana has
been received for site clearance. Further, requests were received by Airports Authority
of India (AAI) seeking preffeasibility report for development of airports at Karna
and Hissar in Haryana State. AAIl has submitted its recommendations to the State
Government.

(b)  The site of the proposed airport is located at Bhaini Bhairon Village, Rohtak
District.

(c) The proposa is at a preliminary stage of examination.
Expanding of heavy water producing capacity

*160. SHRI BHARATSINH PRABHATSINH PARMAR: Will the PRIME
MINISTER be pleased to state:

(8 the action that has been taken by the Department of Atomic Energy as
on date, to set up one more stream for production of heavy water at Hazira of
Gujarat, as there are adequate infrastructure facilities already available which would
minimize the cost for the proposed new stream, the details thereof

(b) the amount of fund that would be allocated by DAE in this
regard;

tOriginal notice of the question was received in Hindi.



Written Answers to [7 MAR., 2013] Unstarred Questions 47

(c) by when, this proposed new stream would be going to start production
of heavy water, the specific time-limit thereof; and

(d) the number of direct and indirect loca employment going to be generated
by this proposed new stream?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) Feasibility Studies, including techno commercial assessment
for setting up additional stream in the existing Plants under Heavy Water Board
have been commissioned. The location of the additional facility would be based on
the outcome of the techno-feasibility studies.

(b) to (d) The detailed project report on finalization, will spell out the requirement
of funds and time schedule.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Cargo village

1086. SHRIMATI MAYA SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that the Delhi International Airport Ltd. has planned
a cargo village in a bid to promote cargo gateway in Indig;

(b) if so, the reasons for which this cargo village not developed when the
New Termina was built; and

(c) the estimated increase in the cost of development of such cargo village
since then?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) Yes, Si.

(b) M/s Delhi International Airport Private Limited (DIAL) has planned airport
development in a phased manner. Subsequent to launch of the facilities for passengers
at Termina-3 of IGI Airport, New Delhi, the existing cargo terminal was upgraded
to meet the emerging requirement of cargo services at airport and a new Greenfield
cargo terminal has also been constructed and made operational. In addition,
M/s DIAL has also plan to set up Cargo Village in the identified area in the vicinity
of existing Cargo terminals.
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(©) No assessment has been made.
Delay in Jaitapur plant

1087. DR. K.P. RAMALINGAM:
SHRI T.M. SELVAGANAPATHI:

Will the PRIME MINISTER be pleased to state:

(8 whether it is a fact that work on the reactors at Jaitapur had been badly
delayed and it is now expected to go on stream in 2016;

(b) if so, the details thereof;

(c) whether it is adso a fact that Government expects that there will be further
cost overruns; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) The scheduled date of commencement of work
on the Jaitapur project is in the year 2015.

(c) and (d) The figures for the cost of the Jaitapur Nuclear Power Project will
be arrived at upon the conclusion of the ongoing techno-commercial discussions
between the Nuclear Power Corporation of India Limited and the French counterpart.

Clearance of Kudankulam nuclear power plant

1088. DR. K.P. RAMALINGAM: Will the Minister of ATOMIC ENERGY be
pleased to dtate:

(8 whether it is a fact that the Atomic Energy Regulatory Board gave its
clearance for the second heat up of the first unit of the 2,000 MW Kudankulam
nuclear power plant;

(b) if so, the detals thereof;
(c) whether it is a fact that it could go critical by December, 2013; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.
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(b) The Atomic Energy Regulatory Board (AERB) on January 24, 2013
accorded clearance for second heat up and full system tests of the Unit-1 of
Kudankulam Nuclear Power Plant.

() and (d) All efforts are being made to attain criticality of the Unit-1 by
March, 2013, subject to regulatory concurrences at intermediate stages.

Scientific techno-economic scrutiny of Jaitapur project
1089. SHRI P. RAJEEVE: Will the PRIME MINISTER be pleased to state:

(@  whether the reactors proposed to be used in Jaitapur Nuclear Project has
been subjected to an independent, scientific techno-economic scrutiny and safety audit;

(b) if so, the details thereof;

(c)  whether any post-Fukushima, modifications are incorporated in this reactor;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (@ and (b) The design, safety and associated aspects of the
Evolutionary Pressurized Water Reactors (EPRS) proposed to be set up at Jaitapur
are reviewed by regulatory authorities of Finland, France and China where these
reactors are under various stages of construction. EPRs have been recently licensed
in UK after review of its design and safety. In India, Nuclear Power Corporation
of India Limited (NPCIL) has reviewed the design, safety and other associated aspects
of EPRs. Technical and scientific aspects related to design and safety of the EPRs
proposed to be set up at Jaitapur, have also been reviewed independently by an
expert group constituted by Atomic Energy Commission (AEC) in the year 2011
The economic/commercial aspects would depend on the business model adopted,
particularly, the division of scope of work between the French and Indian partners.
Discussions in this regard are in progress between NPCIL and AREVA, France.

(©) Yes, Sir.

(d) The post Fukushima review of the Evolutionary Pressurized Water Reactor
(EPR) safety by the French regulatory authority, ASN, has been completed. Safety
upgradation and modifications are being carried out as per recommendation of ASN
in France and the proposed EPR units at Jaitapur will also have these provisions.
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Agenda for civil nuclear cooperation talks with Australia

1090. SHRI NAND KUMAR SAl: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(8  whether India and Australia proposes to start civil nuclear cooperation talks;

(b) if so, whether the time and agenda for such discussion has been finalized
by the two countries;

(c) if so, the details in this regard;

(d) the estimated percentage of the world's uranium reserves in India and
Australia respectively as on date; and

(e) the extent to which civil nuclear demand of India is likely to be assisted
by the world's third ranking uranium producer?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (c) During the State visit of Australian Prime Minister
Julia Gillard to India in October, 2012, the Indian and Australian Prime Ministers
announced that the two countries would commence negotiations on a bilateral Civil
Nuclear Cooperation Agreement. The first round of discussions is expected to be
held in New Delhi in March, 2013.

(d) and (e) Australia and India account for 24.5% and 1.48%, respectively of
the world's total identified resources of uranium. Uranium imports are felt necessary
for accelerating the rate of growth of India's planned nuclear programme.

Ill-effects of radiation of nuclear power plants on
local population

1091. DR. T. SUBBARAMI REDDY:
SHRI AAYANUR MANJUNATHA:

Will the PRIME MINISTER be pleased to state:

(8 whether some studies has been conducted on the ill-effects of radiation
on the villages around operational nuclear power plants in the country;

(b) if so, the main findings of these studies;

(c) whether Government has plans for relocation of villagers within a specified
radius of operational nuclear power plants;
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(d) if so, the details of relocation package that Government has offered to
the villagers,

(e) whether Government has consulted the State Governments in respect of
these studies and the relocation packages;, and

(f) if so, the response of the State Government thereto?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Sir. Radiation levels around the nuclear power
plants are negligibly higher than the background radiation. While average background
radiation level is 2400 micro Sieved per year, at plant site radiation levels are higher
from the average by 1 to 25 micro Sievert per year. Therefore, there is no ill effect
of radiation around nuclear power plants. The epidemiological survey for health
assessment in respect of employees working in Nuclear Power Plants (NPP) have
been carried out in detail. The studies have found that there has not been any rise
in cancer morbidity, birth defects or any other ailments compared to areas away
from NPPs. Annual medical checkups are carried out for al occupational workers,
results of which also established that there is no ill effect of radiation in and around
NPPs. In order to analyse the effect of radiation, on air, water, soil, vegetation,
crops, milk, fish etc. around each of the nuclear power plant site, Environmental
Survey Laboratories (ESL) are established at all sites several years before setting
up of the plant. The monitoring of environmental matrices by ESL before and after
operation of nuclear power plant has established that there is no significant change
in radioactivity or radiation level in environment compared to the base line data

(©0 No, Sir
(d) to (f) Do not arise.
Appropriate arrangement for the disposal of nuclear wastes

11092. SHRI BHUPENDER YADAV: Will the PRIME MINISTER be pleased
to state:

(8 whether Government has made appropriate arrangement for the disposal
of nuclear wastes,

(b) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(c) the details of agreement done with global companies for nuclear energy
supply, so far?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Sir. Nuclear waste in gaseous, liquid and solid
forms is generated during operation and maintenance activities of nuclear power plants.
The processing technology adopted for management of nuclear waste is summarised
below:—

(1) Gaseous waste is treated at the source of generation. The techniques used
are adsorption on activated charcoal and filtration by high efficiency
particulate air filter. The treated gases are then diluted with exhaust air
and discharged through tall stack with monitoring.

(2) Liquid waste streams are treated by various techniques, such as filtration,
adsorption, chemical treatment, evaporation, ion exchange; reverse osmosis
etc. depending upon the nature, volume and radioactivity content. The
emphasis is on volume reduction and the concentrate generated therefore
is immobilised in inert materials like cement, etc.

(3) The radioactive solid waste generated during operation and maintenance
of nuclear power plants is segregated and volume is reduced using various
technologies like compaction and incineration. The solid/solidified waste
is packaged in suitable containers to facilitate handling, transport and
disposal. Disposal of waste is carried out in specially constructed structures
such as stone lined trenches, reinforced concrete trenches and tile
holes.

In addition, nuclear waste is also generated during reprocessing of spent fuel.
The processing technology adopted for treatment and disposal of this type of waste
is summarised below:—

() India has adopted closed fuel cycle option, which involves reprocessing
and recycling of the spent fuel. During reprocessing, 2-3 per cent of the
spent fuel becomes waste and the rest is recycled. This 2-3 per cent waste,
called High Level Waste (HLW), is converted into glass through a process,
called vitrification. The vitrified waste is stored for 30-40 years for cooling
in order to dissipate the heat generated during decay of fission products.
We have a Solid Storage Surveillance Facility with constant cooling and
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surveillance for interim storage of vitrified waste product at Tarapur
(Maharashtra). Another such facility is being constructed at Kalpakkam
(Tamil Nadu). These storage facilities have sufficient capacity for vitrified
waste that will get generated in the next 30-40 years.

(c) Enabling Inter governmental agreements have been signed with the USA,
France and Russian Federation in respect of setting up Light Water Reactors based
on technical cooperation. The discussions with vendors from these countries on detailed
commercial agreements are at various stages.

Acute shortage of pilots

1093. SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be pleased
to state:

(& whether Government is aware of the fact about acute shortage of pilots
in the country;

(b) the shortage of pilots against the sanctioned strength in Air Indig
and

(c) the steps taken by Government to cope up with the shortage of pilots
and when the shortage would be met?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (@) Yes, Sir. There is shortage of type rated Commanders
in the country due to growth in aviation industry and induction of new aircraft in
the fleet of the airlines. However, sufficient number of co-pilots are available and
employed with the airlines. These co-pilots do not possess sufficient training and
experience as required to become commander on that type.

(b)  Air India has trained and experienced pilots just available to meet the
scheduled requirements. As regards Air India Express, there is a shortage of 20 trained
and experienced commanders.

(c) To cover the shortage of type rated pilots, validation of foreign pilots
is done as per Rule 45 of Aircraft Rules, 1937. Indian Pilots who are inducted
by Airlines and are eligible to become Pilot-in-Command as per the policy of the
Airlines are being trained by them to phase out expat pilots. As a follow up, cases
of Foreign Aircrew Temporary Authorisation (FATA) pilots are processed on the basis
of information furnished by each Airline with phase out programme of expat pilots.
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The Government has allowed issue of Foreign Aircrew Temporary Authorisation (FATA)
upto 31st December, 2013.

Airport at Androt Island of Lakshadweep

1094. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CIVIL
AVIATION be pleased to state:

(&  whether the Planning Commission has asked Airports Authority of India
to consider constructing an airport in the distant Androt island of Lakshadweep for
enhancing connectivity;

(b) if so, the details in this regard;
(c) the efforts that have been made to realize the airport in Androt; and
(d by when the airport will be operating in Androt?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) to (d) No, Sir. However, discussions were held in
the Planning Commission on issues relating to development of a Greenfield Airport
at Androt. Accordingly, the Airports Authority of India (AAIl) has taken steps to
seek site clearance under Greenfield Airport Policy as desired by the Administration
of Union Territory of Lakshadweep and also to appoint a consultant to undertake
environmental clearance from Ministry of Environment and Forest. No time frame
can be given for operationaisation of this airport at this stage.

Extension of runway in Agatti

1095. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CIVIL
AVIATION be pleased to state:

(@  whether Government intends to extend the runway at Agatti in Lakshadweep
isands by constructing a 15000 feet long bridge on stilts over the sea;

(b) if so, the details of the proposal and the cost of the project;

(c) whether al environmental clearances have been obtained for the project;
(d what will be the tangible benefits of the project; and

(e) by when the project will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORPAL): (a) and (b) Airports Authority of India (AAIl) has proposed
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to construct approximately 855 feet long RCC bridge on stilts over the lagoon for runway
extension and associated safety areas along the runway. AAI is in the process of
appointment of Consultant for design and engineering to ascertain cost of the project.

(c) Yes, Sir. All environmental clearances have been obtained for the project.
(d) Proposed extension of runway would provide the following benefits—

Q) It will provide air connectivity to Agatti Island, Lakshadweep with the
main land facilitating operation of ATR-72/Q-400 aircraft without load
penalty

(i) It will meet the Directorate General of Civil Aviation's Requirement for
licensed airport.

(@iii) It will also meet the security requirements.

(e) No definite time frame for completion of the project has been made at
this stake.

Proposal of Civil Aviation Authority

1096. SHRI SALIM ANSARI:
SHRI JAI PRAKASH NARAYAN SINGH:

Will the Minister of CIVIL AVIATION be pleased to state:

(8  whether Government has decided to replace the present Director Genera
of Civil Aviation (DGCA) with more powerful Civil Aviation Authority (CAA);

(b) if so, the details thereof; and

(c) to what extent the new CAA will be more autonomous and what will
be the composition of its board members?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (@) to (c) Yes, Sir. The proposed Civil Aviation Authority
(CAA) will have adequate financial and administrative flexibility to meet functional
requirements for an effective safety oversight capabilities over air transport service
operators, air service navigation operators and operators of other civil aviation facilities,
development and standardization of civil aircraft and aeronautics, matters relating to
financial stress on safety of operations, consumer protection and environment regulation
in civil aviation sector and for matters connected therewith and thereto. The proposal
to form CAA is in the stage of inter-Ministerial consultations.
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Grounding of Dreamliners

1097. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of CIVIL AVIATION be pleased to dtate:

(8 whether it is a fact that Air India has grounded al the Dreamliners which
it recently purchased;

(b) if so, the details thereof with reasons for doing so;

(c) whether the Air India has any mechanism to check the technical aspects
before taking delivery of the aircrafts;

(d) if so, the details thereof;

(e) whether the Air India is considering some aternative measures to keep
its passenger carrying ability; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (& and (b) Yes, Sir. Air India has grounded al its Six
B787 aircraft since 17.01.2013, following a directive of DGCA, which was based on
Federal Aviation Administration (FAA), USA, Emergency Airworthiness Directive (AD)
dated 16.01.2013.

(c) and (d) Air India deputes a team consisting of Engineers, Pilot and Cabin
Crew for taking the delivery of the aircraft. The scope of team is as follows—

(i) A complete walk around inspection of the aircraft by qualified engineers;
(i) A test flight by a Boeing and an Air India pilaot;

(i) Any snag arising out of the test flight and the walk around inspection
are resolved before technical acceptance of the aircraft;

(iv) If required, another test flight is carried out to ascertain resolution of the
snags and the airworthiness of the aircraft; and

(v) Inspection of all technica documents to verify the compliance of FAA
and DGCA regulations.

(e) and (f) Consequent upon grounding of the Six B787 aircraft, Air India has
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made adjustments to its schedule based on the availability of resources and has
deployed alternate aircraft available in its fleet on the routes operated with B787.

Increase in Category-l1l and 11l routes

1098. SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of CIVIL AVIATION be pleased to dtate:

(@ the targets achieved for the destinations included in Category-Il and
Category-111 routes under the Route Disposa Guidelines,

(b) whether there is a proportionate increase in al Category-1l and
Category-Il1 routes,

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) to (d) All the airlines are deploying more capacity
on Category-Il and Il routes than mandated under Route Dispersal Guidelines (RDG).
The current capacity deployment of scheduled airlines on various routes is as follows—

Airlines ASKM Deployment
Category-I11 Category-11A Category-11
Air India and Alliance Air 82.6 1.40 20.8
Jet Airways and Jetlite 105.7 1.78 17.3
Spicelet 1155 152 20.3
Go Air 112.1 218 39.9
IndiGo 107.3 114 15.3

[Minimum Capacity requirement as per RDG (as percentage of Capacity Deployment

in Category-1)]
Category-I1 10
Category-11A 1

Category-I11 50
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Change in Air India’'s MROs Plan

1099. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL AVIATION
be pleased to state:

(8 whether it is a fact that as per the Air Indias Turn Around Plan (TAP)
approved by Government, it has decided to hive off Air India's Maintenance, Repair
and Overhaul (MRO) business into a separate subsidiary, namely Air India Engineering
Services Limited (AIESL);

(b) if so the details thereof;
(c) the objective thereof; and
(d to what extent the productivity has been improved and costs reduced?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (& Yes, Sir.

(b)  Air India Engineering Services Limited (AIESL), a wholly owned Air India
subsidiary, has been operationalised w.ef. 01.02.2013.

(c) and (d) AIESL would not only undertake the engineering maintenance,
repair and overhaul activities of Air Indias fleet but also extend its services to
other airlines (domestic and International). The hiving off of the MRO activities will
improve commercial viability through financial accountability and management
independence.

Revival plan for Raxaul Airport

1100. SHRI SABIR ALI: Will the Minister of CIVIL AVIATION be pleased
to state:

(@  whether any headway or progress has been made on the proposed revival
plan for the Raxaul Airport in Bihar;

(b) if so, the details thereof; and
(©) by when it will become operational?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (& to (c) No, Sir. No headway has been made so
far on the proposed revival plan for Raxaul Airport in Bihar. No definite time frame
can be given as the matter involves various factors.
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Setting up of Research and Development Centre

1101. DR. K.V.P RAMACHANDRA RAOQO: Will the Minister of CIVIL AVIATION
be pleased to state:

(8 whether it is a fact that Airports Authority of India (AAI) has tied up
with M/s MITRE Corporation, USA for technology and knowledge transfer for setting
up a Research and Development (R&D) Centre;

(b) if so, the details thereof; and
(c) the progress made so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) Yes, Si.

(b)  Airports Authority of India (AAI) and M/s MITRE Corporation have signed
aMoU in April, 2012, for technology and knowledge transfer for setting up a Research
and Development Centre for AAI. The associated areas of technical support broadly
include—

. Objective-oriented, independent CNS/ATM system planning and
implementation strategy.

. Specialized advanced aviation management training.
. Air navigation service business case/cost-benefit anaysis.

. Technology transfer activities which will include training of AAI personnel
on best practices and software tools.

(c) The project is in advanced stage of planning and implementation.
Fictitious booking

1102. DR. T.N. SEEMA: Will the Minister of CIVIL AVIATION be pleased
to state:

(&  whether Government has taken note of various unethical trade practices
and other irregularities including fictitious booking being indulged in by the airline
companies and travel portal and if so, the details thereof;

(b) the details of rules/regulations/guidelines, governing the operation of airlines/
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travel portals with respect to protection of consumers interest including prohibition
of fictitious booking; and

(c) the corrective steps taken by the Government for the protection of
consumers interests and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) Directorate Genera of Civil Aviation (DGCA) received
complaints from few domestic airlines in March, 2012 that certain on-line travel
portals were selling airline tickets under opaque/bargain fare wherein the identity
of the airline and flight details were not being displayed upfront.

(b) and (c) DGCA had stepped in and issued a Public Notice directing the
airlines to immediately withdraw participation in any such scheme where the complete
information about the carrier is not revealed upfront.

DGCA has issued Civil Aviation Requirement (CAR) on Computer Reservation
System (CRS)/Global Distribution System (GDS), which has the provision that
subscriber shall not make fictitious reservations in the CRS/GDS and shall not resort
to any abusive ticketing practice. At present, no scheduled domestic airline is
participating in opague/bargain fares and online travel portals have removed these
from their respective websites, as per the information furnished by DGCA.

Deteriorating flight safety standard

1103. DR. T.N. SEEMA: Will the Minister of CIVIL AVIATION be pleased
to state:

(&  whether Government has taken note of recent news that “Air Indiais world's
third least safe airlines’;

(b) if so, the reaction of Government on the same;

(c) whether Government has taken note of deteriorating flight safety standard
of all Airlines operating in Indig;

(d) if so, the reaction of Government thereon;

(e) whether safety audits of the country’s air traffic control department and
al airlines companies are being conducted at regular intervals; and

(f)  if so, the detals thereof during the last three years and the current year,
year-wise and installation-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) Yes, Sir.

(b) The Germany’s Jet Airliner Crash Data Evaluation Center (JACDEC) has
culled data on Air Crashes and Fatalities for the last 30 years after factoring in
International Safety benchmarks. During this period, there have been 07 fatal accidents
in Air India and one in Air India Charters Limited (AICL). As AICL is a wholly
owned subsidiary of Air India, the accident pertaining to it should not have been
taken into account for ranking Air India. Hence the data utilised by JACDEC is
factually incorrect and not acceptable to Air India. Air India is the first airline in
the country and amongst the first 10 in the world to have the IATA Operational
Safety Audit certification, which is a benchmark for aviation safety norms.

() and (d) DGCA has issued ‘Civil Aviation Requirement’ (CAR), Section 5
on AIR SAFETY providing for Flight Safety Awareness and Accident/Incident
Prevention Programme, which is mandatory for Airlines to adopt. Strict Compliance
with the laid down safety norms is being made by airlines.

(e)  Airport Authority of India and Directorate General of Civil Aviation have
carried out regular Safety Audits of Air Traffic Control/CNS installations.

(f) Details of Audit of Air Traffic Control/CNS installations conducted by
Airport Authority of India is as under:—

Year No of airports
2010-11 38
2011-12 43
2012-13 35

Details of Audits of ATC/CNS installation conducted by Directorate General of
Civil Aviation:—

Year ATC CNS Installations
2010-11 09 08
2011-12 12 09

2012-13 10 08
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Shortage of pilots in Air India

1104. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:
SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:

Will the Minister of CIVIL AVIATION be pleased to dtate:
(& whether Air India is facing acute shortage of pilots;

(b) if so, the details thereof;

(c) whether a number of pilots have left Air India recently;

(d) if so, the details of the number of pilots who have left Air India during
2012 and 2013 so far;

(e) the details of the reasons identified therefor; and

(f)  the details of action Government would take to meet the shortage of pilots
in Air India?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORPAL): (& and (b) No, Sir. However, Air India Express has
shortage of 20 Commanders.

(c) to (e) Since January, 2012, 04 pilots have resigned and 05 pilots have taken
voluntary retirement from Air India and 10 Pilots (07 in 2012 and 03 in 2013)
of Air India Express have left service. Pilots have tendered resignation citing personal

and other reasons.

(f) AIE has issued advertisement for recruitment of Pilots to fill up the
vacancies. AIE has aso enhanced the emoluments payable to its Pilots.

Measures to lower the high cost of Air India's operations

1105. SHRI S. THANGAVELU: Will the Minister of CIVIL AVIATION be pleased
to state:

(8 whether it is a fact that a committee has been set up to suggest measures
to lower the high cost of Air India's operations and improve utilization of resources
in line with best global practices,
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(b) if so, the detals thereof;

(c)  whether the said committee has submitted any report either full or interim;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) and (b) Yes, Sir. The Government has constituted
a Committee headed by Prof. Ravindra H. Dholakia, 1IM, Ahmedabad on 04.01.2013
to recommend various cost cutting measures which may be required to be undertaken
to ensure best and optimal utilization of various resources, including human resource
available with by Air India

() and (d) Yes, Sir. An interim report has been submitted by the Committee.
The fina report is still awaited.

Air service on non-commercial routes

1106. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of CIVIL AVIATION
be pleased to state:

(8 whether Government propose to direct private airlines operators to provide
air services at some of the non-commercial routes where our national carrier is bound
to provide service in the interest of nation and is suffering losses;

(b) if so, the details thereof indicating therein the routes operated by all the
private airlines be it commercial and non-commercia and the ratio thereof in
comparison to our national carrier; and

(c) if not, why and the reasons therefor for not asking private airlines to
do the same?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) and (b) No such proposal is under consideration
of the Government.

(c) Operations in domestic sector have been deregulated and flights are being
operated by concerned airlines on the basis of commercial viability. However, the
operator have to comply with the Route Dispersal Guidelines (RDG) irrespective
of the fact that the routes prescribed under RDG are commercially viable or
not.
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Air services in Himachal Pradesh

1t1107. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of CIVIL
AVIATION be pleased to state:

(& the number of airports in Himachal Pradesh where Government of the
State has announced on 12 January, 2013 to commence air Sservices,

(b)  the details of companies with whom agreement has been signed to commence

these air services;

(c) whether State Government of Himachal Pradesh has sent any proposa to
the Central Government for betterment and extension of air services in Himacha
Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (@) to (d) No such proposal/information has been received
from Government of Himachal Pradesh in Ministry of Civil Aviation.

However, Pawan Hans has provided one brand new Mi-172 helicopter on long-
term lease of 5 years to Government of Himachal Pradesh wef. 3 January, 2013
for dedicated utilization as required by the State Government.

Withdrawn airlines for Tezpur and Lilabari

1108. SHRI BIRENDRA PRASAD BAISHYA:
SHRI T.M. SELVAGANAPATHI:

Will the Minister of CIVIL AVIATION be pleased to state:

(8 whether it is fact that flight services of Air India and private sector airlines

have been withdrawn for Tezpur and Lilabari Airports in Assam;
(b) if so, the details thereof;

(c) the reasons behind such steps taken, when these two airports are the only
airport on the entire North Bank of Brahmaputra important for the Arunacha Pradesh
also besides Lilabari Airport is one of the remote and rura airport in the country,
while Tezpur is significant in terms of defence views apart from civil purposes; and

tOriginal notice of the question was received in Hindi.
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(d)  when does the flight operation for these two airports in Assam are likely
to be resumed?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) and (b) No private sector airlines are operating from
Tezpur and Lilabari in Assam. Details of flights withdrawn by Alliance Air from
Lilabari and Tezpur are as under:—

Route Date of withdrawal
Lilabari/Dibrugarh 26.05.2011
Kolkata/Guwahati/Lilabari/Guwahati/K olkata 01.01.2013
Kolkata/Silchar/Tezpur/Silchar/K olkata 01.01.2013
Guwahati/Jorhat/ Tezpur/Guwahati 01.01.2013
Guwahati/Lilabari/Tezpur/Guwahati 01.01.2013

(c) Alliance Air has withdrawn flights on some of the routes including the
above due to commercial unviability.

(d) Operations in domestic sector have been deregulated and flights are being
operated by concerned airlines on the basis of commercial viability subject to adherence
of Route Dispersal Guidelines. Government has laid down Route Dispersal Guidelines
taking into account the need for air transport services of different regions of the
country including north-east regions. It is, however, up to the airlines to provide
air services to specific places depending upon the traffic demand and commercial
viability while complying with these Route Dispersal Guidelines.

Third least safe airline

1109. SHRI AVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether Government is aware of the fact that Air India is world's third
least safe airline as per a survey published in a newspaper; if so, the details thereof;

(b) the steps that Government is taking to make the airlines safe;

(c) the impact of the news that was published on the basis of survey regarding
the safety of the passengers in the airlines; and
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(d) if the survey is not correct, the steps Government has taken so that such
surveys may not be published in future?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) Yes, Sir. Germany’s Jet Airlines Crash Data Evaluation
Centre (JACDEC) has culled data on Air Crashes and Fatalities for the last 30 years
after factoring in International Safety benchmarks. During this period, there have been
7 fatal accidents in Air India and one in Air India Charters Limited (AICL). As
AICL is a wholly owned subsidiary of Air India, the accident pertaining to it should
ideally have not been taken into account for ranking Air India. Hence, the data
utilized by JACDEC is factualy incorrect.

(b) DGCA has issued ‘Civil Aviation Requirements (CAR), Section 5 on AIR
SAFETY providing for Flight Safety Awareness and Accident/Incident prevention
programme, which is mandatory for al Airlines to adopt.

Due to consistent efforts in this regard, Air India is the first airline in the country
and amongst the first 10 in the world to have the IATA Operational Safety Audit
certification, which is a benchmark of aviation safety norms.

(c) There is no impact on passenger load factor on account of this news.

(d) Asgiven in para (a), the data relied upon by JACDEC is factually incorrect.
However, it may not be possible for the Government to prevent any independent
agency from publishing its report.

Planning for infusion in national carrier

1110. SHRI SANJAY RAUT: Will the Minister of CIVIL AVIATION be pleased
to state:

(8  whether Government is planning to infuse Rs. 24,400 crore in Air India
for a turnaround plan from 2012-13 to 2016-17;

(b) if so, the reasons for providing a gross budgetary support of Rs. 16,980
crore; and

(c) whether this money is sufficient to take care of the committed infusion
in the national carrier?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (& and (b) Yes, Sir. The Government has sought equity
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infusion of Rs. 24,425 crore for Air India for the period 2012-13 to 2016-17. However,
the Gross Budgetary Support approved is Rs. 15,096 crore.

(c) The matter has been taken up with Planning Commission for enhancement
of budgetary support.

Project Air Kerala

1111. SHRI AVINASH PANDE: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Kerala has decided to go ahead with its Air
Kerala project to operate flights to the Gulf sector;

(b) the average cost of initial stages of the project and the annual cost of
maintenance of the project;

(c) the challenges to be faced by the State Government operating an airling;
and

(d) the ways in which Government plans to deal with the challenges, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) to (d) The Government of Kerala has informed that
the Cochin International Airport Ltd. had worked out a project for starting ‘Air Kerala
airlines as its subsidiary. However, no formal proposal has so far been received by
this Ministry in this regard. Hon'ble Minister of Civil Aviation in a meeting with
the Chief Minister of Kerala agreed to consider any such proposal, in case received
from the Government of Kerala

Airport Development Fee

1112. SHRI PIYUSH GOYAL: Will the Minister of CIVIL AVIATION be pleased
to state:

(&  whether Government has once again imposed the Airport Development Fee
at various airports which was cancelled earlier;

(b) if so, the details thereof;

(c) the reasons for such a fee being allowed to be collected and cancelled
in the first place; and
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(d  how much amount has since been collected under the said rule and the
manner in which Government plans to avert such burden in future?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (& Yes, Sir.

(b)  Airports Authority of India (AAI) is levying and collecting Development
Fee (DF) at Indira Gandhi International Airport (IGIA), New Delhi and Chhatrapati
Shivgji International Airport (CSIA), Mumbai from each domestic and international
embarking passenger @ Rs. 100/- and @ Rs. 600/- respectively.

(c) The collection of Development Fee (DF) at IGIA, New Delhi and CSIA,
Mumbai was alowed with effect from 01.03.2009 and 01.04.2009 respectively.
However, the levy of DF at IGIA, Delhi and CSIA, Mumbai airports was stopped
with effect from 1.6.2011 and 27.4.2011 respectively on account of court directions.
However, after complying the regquirement stipulated in the court judgment dated
26.04.2011, the levy of DF was again started at IGIA, Delhi @ Rs. 200/- per embarking
domestic passengers and @ Rs. 1300/- per embarking international passenger w.ef.
01.12.2011 and the same was revised to Rs. 100/- per embarking domestic passenger
and Rs. 600/- per embarking international passenger w.e.f. 01.01.2013. In respect
of CSIA, Mumbai, the levy was again started @ Rs. 100/- per embarking domestic
passengers and @ Rs. 600/- per embarking international passenger with effect from
1.5.2012.

(d)  An amount of Rs. 2419.52 crores and Rs. 851.94 crores has been collected
at |Gl Airport and CSI Airport respectively upto January, 2013. As per Section 22A
of the AAI Act, 1994, Development Fee is alowed to be collected for bridging
the funding gap of the development of airport project.

Airfares to the North Eastern Sates

1113. SHRI PIYUSH GOYAL: Will the Minister of CIVIL AVIATION be pleased
to state:

(8 whether it is a fact that airfares to the North Eastern States is very high;

(b) the measures taken/proposed to be taken by Government to provide
affordable air service to the North Eastern States of the country;

(c) the steps taken/proposed to be taken by Government to address the
increasing Aviation Turbine Fuel costs, and
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(d) the measures being taken to improve the efficiency of the aviation sector
to meet the global standards?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) and (b) Air fares are not fixed by the Government
as these are determined by market forces of demand and supply. Airfares depend
on Aviation Turbine Fuel (ATF) prices, Airport Charges, Passenger Services Fee,
prevalent Foreign Exchange Rate, Service Tax, etc. Fluctuations in any of these
components affect the airfares. Scheduled airlines offer different fare buckets for each
flight and the airfares offered by the airlines in lower buckets are generally affordable.
The airfare increases with the increase in demand for seat, as the lower fare buckets
get sold out fast. Random monitoring of airfare revealed that the airfares remain
within the fare band made available by the scheduled airline on their respective
websites.

(c) Directorate General of Foreign Trade (DGFT) has alowed import of ATF
by or on behalf of airlines as actual users and on actua use basis.

(d) Civil Aviation is a dynamic sector which requires continuous adjustments
according to global and domestic needs. The Government has constantly been responding
to changing scenario and undertaking sector specific measures to facilitate and enable
growth of the sector. The Government has taken several measures to revive the aviation
industry and ensure long-term viability of the sector, which include—

Q) Director General of Foreign Trade has alowed direct import of ATF by
airlines on actual user basis.

(i) Foreign airlines have been alowed to invest in the equity of domestic
carriers upto 49 per cent.

(iii) ECB upto $ USD 1 hillion has been permitted for the airlines to meet
their working capital requirement.

Air services to Himachal Pradesh

1114. SHRI SHANTA KUMAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(8 whether it is a fact that air services to all important stations of Himachal
Pradesh were stopped 5-6 months ago; and

(b) if so, when these air services are likely to be resumed?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) Yes, Sir. Since Octaober, 2012, no scheduled airline
is operating any air services from Himachal Pradesh. However, Pawan Hans has
provided one brand new Mi-172 helicopter on long-term lease of 5 years to Government
of Himachal Pradesh w.ef. 3 January, 2013 for dedicated utilization as required by
the State Government.

(b) Operations in domestic sector have been deregulated and flights are being
operated by concerned airlines on the basis of commercial viability subject to adherence
of Route Dispersal Guidelines. Resumption of air services from Himachal Pradesh
is subject to the decision of the airlines depending upon the traffic demand and
commercia viability while complying with Route Dispersal Guidelines.

Indore-Dubai Air Service

1115. DR. NAJMA A. HEPTULLA: Will the Minister of CIVIL AVIATION be
pleased to dtate:

(8 whether Government has received any proposal from State Government
of Madhya Pradesh for starting Indore-Dubai Air Service;

(b) if so, the detals thereof;

(c) whether Government has acceded to the request of State Government of
Madhya Pradesh; and

(d) if so, the time by which Indore-Dubai Air Service is likely to be started
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) to (d) Government of Madhya Pradesh have requested
to start flights to Middle-East and South-East Asia from Indore. The operation of
international services are based on the principles of sovereignty of nations, nationality
of the carriers and reciprocity in terms of commercial opportunities for airlines of
each side. So far, no Indian designated carriers have shown interest towards
international operations from Indore to Dubai.

Improvement in Air India's performance

1116. SHRI T.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION
be pleased to state:

(8 whether it is a fact that there has been an improvement in Air India's
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performance in recent months and that the airline is likely to end this financial year
with a positive cash flow or earning;

(b) if so, the details thereof?

(c) whether it is also a fact that the projected net shortfall remained at
Rs. 404 crore a month; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) and (b) Yes, Sir, Air Indias haf yearly (April-
September, 2012) results show improvement in Earnings Before Interest, Taxes,
Depreciation and Amortization (EBIDTA) and cash losses as compared to April-
September, 2011. The details are given in Statement-1 (See below).

Air India’s financial and operationa performance in third Quarter of 2012 also
shows improvement vis-a-vis third Quarter of 2011. The highlights are given in
Statement-11 (See below). The company achieved EBIDTA positive status for the first
time in November-12 and December-12.

(c) and (d) Yes, Sir. Based on monthly estimated average cash inflows for October,
2012-March, 2013, there will be net shortfall of Rs 404 crores per month. This
amount is worked out without considering the SFIS credits and Monetization of assets.
The details are given in Statement-111.

Statement-|

Improvement in Air India’s performance as compared to
April-September, 2011

April-September, 2011 April-September, 2012
prov. total prov. total

1 2

Financial performance
5348.91 Passenger Revenue 5677.79
6796.38 Operating Revenue 6988.88

9058.81 Operating Expenses 8783.65
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1 2
(2262.43) Operating Profit/(L oss) (1794.77)
6803.85 Total Revenue 7104.33
10903.64 Total Expenses 10566.00
(4099.79) Net Profit/(Loss) before tax (3461.67)
(1370.12) EBIDTA (818.21)
(3214.95) Cash Loss (2600.56)

Satement-I1

Highlights of Air India’'s Financial and Operational performance
in third Quarter of 2012

October-December, 2011 October-December, 2012
prov. total prov. total

1 2

Financial performance

3094.09 Passenger Revenue 3445.34
3887.44 Operating Revenue 4411.57
4932.81 Operating Expenses 5170.83
(1045.37) Operating Profit/(Loss) (759.25)
4177.37 Total Revenue 4755.63
5928.37 Total Expenses 6034.27
(1751.00) Net Profit/(Loss) before tax (1278.63)
(329.24) EBIDTA 49.75

(1324.80) Cash Loss (813.69)

Operational Performance
11848.45 ASKm (Million) 10785.429

7882.20 RPKm (Million) 7494.718
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1 2
66.5 Seat Factor (%) 69.5
3.67 No. of Pax (Million) 3.817
2149 Stage Length 1964
3.93 Yield per RPKm (Rs) 4.60

Statement-111

Monthly estimated average cash inflows (October-March)

(Rs. in crores)

Particulars Amount 2012-13
1 2

Inflows

Passenger 1092
Cargo (Excess Baggage and Mail) 90
Handling and Servicing Revenue 42
Charter Revenue 106
Revenue sharing with, AICL 17
Other Revenue 38
Total Gross Inflows per month 1385
Less : Commission to Agents 37
Total : Inflows per month 1348
Outflows

Fuel Cost 700
Salaries 284
Interest on Borrowings 136
Interest on Aircraft Loans 91
Aircraft Landing, Parking and Navigation 92

Materials Consumed and Outside Repairs (Aircraft) 81
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1 2
Food Services and Other Pax Amenities 36
Traffic Handling by other operators 39
Other Expenses 172
TotaL Gross Outflows per month 1631
Aircraft Loan Repayment 121
TotaL Gross Outflows per month 1752
Net Shortfall per month -404

Aviation Security Force for airports

1117. DR. CHANDAN MITRA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@  whether Government proposes to create a separate Aviation Security Force
for security of al the airports across the country;

(b) if so, the details thereof along with reasons therefor;

(c)  whether the panel of consultants of International Civil Aviation Organisation
(ICAO) to study the issue of command, control and effectiveness of Central Industrial
Security Force (CISF) personnel in securing airports has submitted its recommendations;

(d) if so, the main recommendations thereof; and

(e) the fresh steps taken by Government to ensure quality control of Aviation
Security Group and effective implementation of oversight functions of Bureau of Civil
Aviation Security?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (@) and (b) Yes, Sir. The Government proposes to create
a dedicated Aviation Security Force under the Ministry of Civil Aviation, which after
its creation will be put at the airports for exclusively performing the extremely technical
tasks of Aviation Security.

(c) and (d) Yes, Sir. The International Civil Aviation Organization (ICAO) panel
submitted its report on 26th August, 2011 which has been accepted by the Government.
The main recommendations of the panel are as under:—

(i) Restructuring of Bureau of Civil Aviation Security
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(i) Creation of a dedicated Aviation Security Force (ASF).
(iii)  Identification of core and non-core functions of aviation security.
(iv) Development of robust aviation security procedures.

(e) Bureau of Civil Aviation Security (BCAS) conducts continuous audit of
all security related agencies at the airports and imparts and regulates training in
aviation security.

Financial losses suffered by Air India

1118. SHRI DILIPBHAI PANDYA: Will the Minister of CIVIL AVIATION be
pleased to state:

(8 whether it is a fact that pilots of Air India who were on strike for
57 days have caled off their strike on the directions of High Court of Delhi;

(b) if so, what where their main demands;

(c) whether it is aso a fact that due to strike of pilots, Air India has suffered
heavy losses and were forced to cancel many of its international flights, and

(d) if so, the details of financial losses suffered by Air India during the strike
of pilots?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) Yes, Sir. The erstwhile Air India Pilots called off
their agitation on 03.07.2012 after intervention of the Hon'ble High Court of Delhi.

(b) The agitation by the erstwhile Air India Pilots was primarily against the
decision of Air India to impart training on Boeing 787 aircraft to the pilots of the
erstwhile Indian Airlines.

(c) and (d) Air India was operating 46 international flights per day before the strike.
Due to pilot agitation, Air India had to restructure its operations and in the interim
schedule it operated 39 international flights per day. The quantum of loss of revenue
suffered by Air India due to the pilot strike is approximately Rs. 600 crores.

Equity infusion in Air India

1119. SHRI T.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION
be pleased to state:

(8 whether it is a fact that Air India is expected to get only 60 per cent
of the promised equity infusion for first years;
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(b) if so, the details thereof;

(c) whether it is also a fact that as part of the turnaround plan cleared by
Government, Air India is to get an equity infusion of over Rs. 30,000 crore over
a period of nine years starting from 2012-13; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) and (b) The Government considered the Financial
Restructuring Plan and Turn Around Plan of Air India on 12.04.2012 and approved
the following:—

Q) Induction of upfront equity of Rs. 6,750 crore, including Rs 1,200 crore
provided in the budget of 2011-12 and already released, in the Financial
Year 2011-12.

(i)  Equity for Cash deficit support of Rs. 4,552 crore from Financia Year
2012-13 to Financial Year 2017-18.

(iii)  Equity for already guarantee aircraft loan of Rs. 18,929 crore till Financial
Year 2021.

(iv) Gol Guarantee for repayment of Principal amount and payment of Interest
on the Non-Convertible Debentures (NCDs) of Rs. 7400 crore to be issued
by Air India Limited to the financial institution, Banks, LIC, EPFO, etc. in
case of Gol guaranteed NCDs, Government outgo will fee Rs. 11,951 crore
towards interest and Rs. 7,400 crore towards principa with NPV of
Rs. 8,637 crore on both principal and interest (as on September 30, 2012
at a discount rate of 8 per cent).

So far the investment made by Government in Air India as equity for
the past 3 years and current year is as under:—

(Rs. in crores)

Financial year Amount
2009-10 800
2010-11 1200
2011-12 1200
2012-13 6000

(c) and (d) The Equity Infusion approved by the Government as per the TAP
and FRP of Air India over a period of nine years starting from 2012-13 is as under:—
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(Rs. in crores)

Financial year Amount
2012-13 11014
2013-14 3560
2014-15 3441
2015-16 3394
2016-17 3016
2018-19 2587
2019-20 2599
2020-21 3314
2021-22 2082

Extensive modernization of airports

1120. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION
be pleased to state:

(8 whether extensive modernization of the airport infrastructure was carried
out during the Eleventh Five Year Plan;

(b) if so, airport-wise details of modernization carried out;

(c) the details of the proposals for modernization of airports during the Twelfth
Five Year Plan; and

(d where and how does Jharkhand stand in this Plan?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): (a) and (b) Yes, Sir. Details of arports modernized
and upgraded during the Eleventh Five Year Plan are given in Statement (See below).

(c) Details of proposals for modernization of airports during the Twelfth Five
Year Plan are given at Annexure. [See Appendix 228 Annexure No. 16]

(d) Presently, there is only one operational airport at Ranchi in Jharkhand.
A new Terminal Building has been completed, and is ready for commissioning.
Development of an airport at Deoghar for operation of ATR type of aircraft operations
in Phase-l and subsequently for AB-321 in Phase-ll has aso been included in the
Twelfth Five Year Plan.
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Hasse-free economic development in North-East

1121. DR. KANWAR DEEP SINGH: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(8 whether it is afact that development projects in the North-East are approved
only after consultations with the Army;

(b)  whether many projects are stalled because of the Army’s reluctance;
(c) if so, the details thereof; and

(d) the corrective steps being taken to ensure hassle-free economic development
in the North-East?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI PABAN SINGH GHATOWAR): (&8 No, Sir.
Ministry of Development of North Eastern Region sanctions infrastructure devel opment
projects under Non-Lapsable Central Pool of Resources Scheme, Socia Infrastructure
Development Fund Scheme, Specia Bodo Territorial Council Package and through
North Eastern Council and these projects are based on priority list submitted by
State Governments of North Eastern Region and funded by this Ministry. The Ministry
also funds projects under the scheme — Non-Lapsable Central Pool of Resources
— Central, wherein projects of regional importance in North Eastern Region proposed
by Central Government Ministries are funded. No consultation with Army is required
for approving projects under these schemes.

(b) to (d) Does not arise.
Misbehaviour with Indian diplomat in Pakistan

1t1122. SHRI DARSHAN SINGH YADAV: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether Government is aware of the alleged misconduct with the employees/
officers of Indian Embassy in Pakistan during the last three years till date;

(b) whether Pakistan has allegedly ill-treated/exploited the employees/officers
of Indian Embassy in Pakistan during the last three years as well; and

(c) whether Government has raised this issue on International forum?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (c) Government is aware that members of the High
Commission of India, Islamabad are subjected to constant surveillance including tailing,
at times aggressively, by the intelligence and security personnel of the Government
of Pakistan. This is taken up with the Government of Pakistan at various levels.

JCM between India and Bangladesh

1123. SHRI AMBETH RAJAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to dtate:

(8 whether Joint Consultative Meeting (JCM) between India and Bangladesh
held recently;

(b) if so, the details of the agenda and outcome of the discussion between
two countries; and

(c) whether India seriously pursued its concern regarding security and other
aspects?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (c) The second meeting of the India-Bangladesh Joint
Consultative Commission (JCC) was held in Dhaka on 16 February, 2013. The Indian
delegation was led by External Affairs Minister Shri Salman Khurshid and the
Bangladesh delegation was led by Foreign Minister Dr. Dipu Moni.

The Ministers reviewed the entire gamut of bilateral relations including trade
and investment, security, connectivity, border management, water, power, shipping,
renewable energy, development cooperation, art and culture, people to people exchanges
and human resource development.

The two Ministers, inter-alia, expressed satisfaction at the recent meetings on
security cooperation held at different levels, namely, Home Ministers, Home Secretaries,
Joint Working Group on Security and Directors-General of the Border Security Force
and Border Guards Bangladesh. They welcomed the signing of the Extradition Treaty
during the visit of the Home Minister of India to Dhaka in January, 2013 and hoped
that this would further facilitate cooperation on security related matters between the
two countries. The External Affairs Minister of India reiterated the appreciation of
the Government of India for the cooperation extended by Bangladesh on security
related matters. Both sides reiterated their commitment to combat terrorism in all
its forms and manifestations.
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Three documents, namely, MoU on Akhaura-Agartala rail link, MoU regarding
India-Bangladesh Foundation and a Protocol to Double Taxation Avoidance Agreement
were signed during the 2nd JCC meeting. A copy of the Joint Statement issued

on the occasion of the JCC meeting is given in Statement.
Statement
Joint Satement issued on the occasion of the JCC meeting

2nd Meeting of the Joint Consultative Commission between
Bangladesh and India
(Dhaka, 16 February, 2013)

Joint Satement

1. The second meeting of the Bangladesh-India Joint Consultative Commission
(JCC) was held in Dhaka on 16 February, 2013. The Bangladesh delegation
was led by Foreign Minister Dr. Dipu Moni, while the Indian delegation was
led by External Affairs Minister Shri Salman Khurshid.

2. The Ministers reviewed the entire gamut of bilateral relations and expressed
satisfaction at the significant forward movement in implementation of the
decisions taken by the two sides, including during the 1st JCC meeting. This
has widened the scope of bilateral cooperation and relations have become truly
multifaceted, encompassing a wide range of areas including trade and investment,
security, connectivity, border management, water, power, shipping, renewable
energy, development cooperation, art and culture, people to people exchanges,

human resource development, among others.

3. Both sides welcomed regular exchanges, both political and official, which had
helped create goodwill between the two countries. The Ministers noted with
satisfaction that the Foreign Secretaries had met twice and Director General/
Joint Secretary of the concerned Division of the Ministries of Foreign/External
Affairs had met in Dhaka for forma consultations since the 1st JCC.

4. The two Ministers expressed satisfaction about the recent meetings on security
cooperation at different levels vizz. Home Ministers, Home Secretaries, WG
on Security and Directors-General of the BGB and BSF. They welcomed the
signing of the Extradition Treaty during the recent visit of Home Minister of
India to Dhaka and hoped that this would further facilitate cooperation on security
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related matters between the two countries. The External Affairs Minister of India
reiterated the appreciation of the Government of India for the cooperation
extended by Bangladesh in the security related matters. Both Ministers reiterated
their commitment to fight terrorism in all its forms and manifestations.

The two Ministers welcomed the signing of the Revised Travel Arrangements
during the Indian Home Minister’s visit and its notification by both sides. They
expressed confidence that this liberalized visa regime would have a significant
impact on further enhancing bilateral relations by facilitating people to people
contact.

The two Ministers stressed on effective implementation of the Coordinated
Border Management Plan (CBMP), including regular coordination and exchange
between the noda officers at different levels for better border management to
prevent cross border criminal activities, illegal movement, incidents of violence
and loss of lives and early completion of fencing of vulnerable patches along
the border.

The Ministers noted that the signing of the Protocol to the Land Boundary
Agreement (LBA) had paved the way for settlement of al remaining land
boundary issues. They agreed on the need for ratification of the Land Boundary
Agreement (LBA) 1974 and its Protocol at the earliest to resolve al pending
boundary related issues including exchange of enclaves and areas in adverse
possession. They noted with satisfaction that all the signed strip maps were
exchanged between the two sides during the visit.

The two sides noted that signing of the Protocol amending the Convention
for the Avoidance of Double Taxation and the Prevention of Fisca Evasion
with respect to Taxes on Income would enhance bilateral cooperation for effective
exchange of information.

The Ministers noted with satisfaction the various measures taken for enhancement
of trade and investment between the two countries. They stressed the urgent
need for upgradation of infrastructure of the Land Customs Stations (LCSs)/
Land Ports and Integrated Check Posts (ICPs) and for completion of the
upgradation works at the identified LCSs/ICPs on schedule. The External Affairs
Minister of India conveyed India's concurrence for the development works
proposed to be undertaken by Bangladesh side for Land Custom Stations at
nine sites within 150 yards of the International Boundary. Both sides agreed
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to put in place necessary infrastructure for operationalising the LCSs at
Thegamukh-Demagiri and Sabroom-Ramgarh at an early date. They aso
underscored the need for remova of non-tariff barriers on both sides. Both
sides agreed to hold the next meeting of the Joint Working Group on Trade
at the earliest. The two Ministers noted with appreciation the positive response
received from the users of Border Haats. Welcoming the understanding reached
on opening of the two new Border Haats along the Bangladesh-Tripura border
the two sides agreed to consider new proposals for setting up border haats
along Bangladesh-India border that would contribute to the income generation
and well-being of the people of those areas. They agreed on the need to convene
a meeting of the Joint Committee on Border Haat to review their operations
and make further recommendations for their management. The Ministers noted
the need for harmonization of standards and mutual recognition of certificates
as an important element of trade facilitation between the two countries. They
expressed hope that Agreement on Cooperation between the Bureau of Indian
Standards (BIS) and the Bangladesh Standards and Testing Institute (BSTI) would
be signed at the earliest. The External Affairs Minister conveyed the approval
of the Government of India for inclusion of proposa for upgradation of BSTI
under the US$ 800 million Line of Credit.

Referring to connectivity between the two countries through waterways, railways,
roadways and air, the Bangladesh Foreign Minister stated that Bangladesh had
formed a Working Group under the coordination of the Ministry of Foreign
Affairs for evolving a comprehensive mechanism to facilitate movement of goods
between the two countries for mutual benefit. They agreed on the need to extend
the validity of the Protocol on Inland Water Transit and Trade to make it
co-terminus with the Bilateral Trade Agreement. They expressed hope that the
forthcoming Shipping Secretary level talks scheduled to be held from 27 February,
2013 would enable the two sides to identify ways to further enhance cooperation
under the framework of the Protocol. They hoped that the concerned agencies
would complete the feasibility study under Indian grant for upgradation of
Ashuganj Inland Port with a view to its full utilization as a trans-shipment
point at an early date. They expressed satisfaction that the two sides had met
to explore the possihilities and prospects of Coastal Shipping between the two
countries. They welcomed the signing of the MoU on establishing rail link
between Akhaura and Agartala and expressed hope that the ongoing work for
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establishing rail linkages between Shahbazpur-Mahishashan and Chilahati-
Haldibari would also be completed at the earliest. The two Ministers hoped
that the Empowered Group set up to examine the ways and means of popularizing
the Maitree Express would be submitting their report at an early date to ease
the travel of the passengers. Bangladesh side assured that it would be conveying
its views on the draft Motor Vehicle Agreement soon.

The two Ministers reiterated their commitment for early finaization of the Interim
Agreement for sharing of the waters of the Teesta and Feni rivers. They aso
noted with satisfaction that the Sub-Group of JRC for Tipaimukh hydro-electric
project had held two productive meetings over the last few months. They further
noted that the river bank protection works were being implemented in phases
to save valuable land and properties on both sides. The Indian side reiterated
its earlier commitment that it would not take any unilateral decision on the
Himalayan component of the proposed River-Interlinking project which may
adversely affect Bangladesh.

Both the Ministers expressed satisfaction at the progress of cooperation in the
power sector overal. They appreciated that the work on grid inter-connection
between Bheramara-Baharampur was expected to be completed by June/
July, 2013. They aso took note of the progress of work of setting up the
1320 MW Bangladesh-India Friendship Power Company at Rampal, Bagerhat,
Khulna and expressed hope that the related issues would be resolved soon.
The two sides noted that Bangladesh was in the process of finalizing purchase
of additional 250MW power from the open market of India. The External Affairs
Minister of India welcomed the Bangladesh participation in power projects in
India, particularly in the Northeastern States of India. The two Ministers also
agreed that there remains much scope for cooperation in the renewable energy
sector. In this connection, they expressed satisfaction at the holding of the
1st meeting of the WG on Renewable Energy Cooperation where both sides
identified some priority areas for mutual cooperation and it was agreed that
the next meeting of the WG would be held shortly.

The Ministers reviewed the status of implementation of projects under the
US$ 800 Million Indian Line of Credit (LoC). They noted that projects amounting
to US$ 785.45 million were being processed and were at various stages of
implementation. They stressed the need to expedite early completion of all
formalities of the new projects so that the benefits could reach the people.
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Foreign Minister of Bangladesh reiterated the appreciation of the Government
for conversion of US$ 200 million of the LOC into grant. The External Affairs
Minister of India stated that the first tranche of the grant would be released
to Bangladesh shortly for utilization for projects that were of priority to
Bangladesh.

Both the Ministers agreed on the need to move forward on the decision to
explore possibilities of cooperation in power/hydro-electricity, water, connectivity
and transit in the sub-regional context. Foreign Minister of Bangladesh reiterated
her invitation to host meetings of both the Joint Working Groups between
Bangladesh-India-Bhutan and Bangladesh-India-Nepal in March, 2013 for
exploratory discussions.

Both the Ministers noted with great satisfaction the successful hosting of the
year-long programme for joint celebration of the 150th birth anniversary of
Rabindranath Tagore and the joint celebration of the 90th anniversary of Bidrohi
by Poet Kazi Nazrul Islam. They aso expressed satisfaction that the 150th
birth anniversary of Swami Vivekananda was jointly celebrated by both the
countries and noted that these initiatives had encouraged interaction among the
people and helped foster greater understanding and goodwill between the people
of the two countries. Both sides agreed to conclude a new Cultura Exchange
Programme at the earliest.

The two Ministers noted with satisfaction the level of cooperation in the education
sector and human resources development. They further noted that the signing
of the MoU on Cooperation between the Foreign Service Academy of Bangladesh
(FSA) and the Foreign Service Ingtitute of India (FSI) would facilitate
understanding between the diplomatic services of the two countries. They also
agreed to explore further avenues of cooperation including more training
programmes, exchanges of delegations/trainees and hosting of officials of various
training ingtitutes in this regard. They aso expressed confidence that signing
of the MoU on Bangladesh-India Foundation would further promote friendly
exchanges between the two countries.

Both the Ministers also noted that with the signing of the MoU on Cooperation
in the fields of Health and Medical Sciences, medical professionals of both
countries would get the benefits of exchange of scientific materials and
information and joint collaboration in research in medical science.
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The two Ministers expressed hope that the WG on Conservation of Royal
Bengal Tigers at the Sundarbans would be meeting soon to explore the
possibilities of mutual cooperation in this sector.

The Ministers expressed satisfaction that the WG on Fisheries would be meeting
very soon and hoped that both the sides would be able to agree on ways
and means for optima utilization of the fishing resources to the benefit of
the two peoples. The Ministers further expressed hope that the JWG on
Agriculture would also be meeting soon to intensify bilateral cooperation in
the field of agriculture.

Both sides agreed to enhance telecommunication connectivity between the two
countries.

The two sides signed the following documents:
(& MoU for Establishment of the Bangladesh-India Foundation;
(b) MoU on Establishment of Akhaura-Agartala Rail link; and

(c) Protocol amending the Convention for the Avoidance of Double Taxation
and the Prevention of Fiscal Evasion with respect to Taxes on Income.

The External Affairs Minister will call on the Hon’ble Prime Minister and will
aso meet the Hon'ble Minister for Home Affairs and Hon'ble Minister for
Water Resources of Bangladesh during his visit to Dhaka

Both sides agreed to hold the next meeting of the Joint Consultative Commission
in New Delhi at a mutually convenient date to be decided through diplomatic
channels.

Dhaka, 16 February, 2013

Proposal for peace talks with Pakistan

1t1124. SHRI DHARMENDRA PRADHAN: Will the Minister of EXTERNAL

AFFAIRS be pleased to sate:

(&  whether Government has received proposal from Pakistan to continue the

process of peace taks;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether Government has laid any condition to continue the process of
peace talks in the wake of Pakistan's proposal;

(d) if so, the details thereof; and
(e) Pakistan's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (&) to (e) In the context of the recent incidents along the
Line of Control Pakistan has been making severa suggestions including for
investigation of the incidents along the LoC by a third party, and for bilateral talks
may be at the Foreign Minister level. Government is of the view that presently practical
steps are needed to strengthen the sanctity of the Line of Control for which the
well established mechanism of contacts between the Director Generals of Military
Operations should be fully utilized.

It is only through a strict adherence to the provisions of the Shimla Agreement
including respect of the sanctity of the Line of Control in Jammu and Kashmir that
both sides will be able to work towards a relationship of durable peace, friendship
and cooperation.

Setting up of PSKs in Gujarat

1125. SHRI MANSUKH L. MANDAVIYA:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(8 the action taken by the Ministry to set up Passport Seva Kendra (PSK)
in al districts of Gujarat State?

(b)  whether the Ministry approached the State Government of Gujarat in this
regard;

(c) if so, the details thereof; and

(d) the action taken by Government on the fact that, due to online submission
of passport application, many times applicants are not getting appointment for
submission of documents?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (c) Under the Passport Seva Project (PSP), 5 (five)
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Passport Seva Kendras (PSKs) have been set up in the State of Gujarat - two in
Ahmedabad and one each in Rakot, Vadodara and Surat. They are functioning as
extended arms of Passport Offices in Ahmedabad and Surat. While the Government
has expanded the network of Passport delivery system throughout the country, it is
not proposed to set up Passport Seva Kendra in all districts of Gujarat State.

(d The Passport Seva system has inbuilt checks to ensure that multiple
appointments are not booked from a single user-id. Moreover, wak-in facility has
been alowed to citizens having Application Registration Number (ARN) to enable
them to apply for Tatkal service, issue of Police Clearance Certificate (PCC), deletion
of Emigration Check Required (ECR) status, inclusion of name of spouse in the
passport and issue of new booklets where pages have been exhausted. Senior
citizens above 60 years, minors below 15 years whose parents hold valid passports,
differently-abled persons, Central/State Government employees and their spouse/
dependent minor children having ARN, have also been permitted walk-in facility,
which has eased availability of online appointments. The Government has taken up
a proposal to introduce pre-payment of passport fee at the time of seeking appointment
to discourage unscrupulous elements from blocking appointments. The Government
is also considering to provide facility of online filing of applications a& Common
Service Centres (CSCs) and Speed Post Centres (SPCs) on payment of nominal
fee.

Issue of Sikh students with turban in France

1126. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8 whether Government of France is in touch with Government of India over
the issue of reversing its decision on banning admission of Sikh students with turbans
in public/private schools there;

(b)  whether Government of India has once again taken up the matter with
France recently; and

(c) if so, the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (c) This issue has been raised with the French Government
from time to time, including at the highest level during the visit of the President
of the French Republic, Mr. Francois Hollande, to India on 14-15 February, 2013.
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The French Government has recently clarified that its domestic law bans wearing
of conspicuous religious symbols in French public schools, such as large cross, an
Islamic veil, a kippa (yarmulke) and a Sikh turban or under turban. Discreet religious
symbols are accepted. A hairnet for Sikh youths and a rimaal for children are allowed.
They have conveyed that cases of dispute are resolved through dialogue between
parents and school principals and that no Sikh child has been expelled since 2008.
In addition, parents who so wish may enrol their child at a private school under
contract with the State, where religious symbols are alowed.

It was also informed that the French authorities have initiated a regular and
constructive dialogue with Sikh associations in France. Regular consultations between
the concerned French authorities and our Embassy in Paris were also proposed and
accepted.

Sudents found dead in UK

1127. SHRI AVINASH RAI KHANNA: Will the Minister of EXTERNAL
AFFAIRS be pleased to sate:

(8 whether Government is aware that an Indian student Souvik Paul was found
dead in UK;

(b) the steps Government is taking to pursue the case of Souvik Paul;

(c) the number of students who have gone abroad for study purpose and have
been missing/are found dead in the last three years;

(d) the data thereof, country-wise; and

(e) the steps Government has taken so that such types of incidents may not
take place in future?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (@) and (b) An Indian student, Souvik Pal, who was pursuing
a 4-year course in the Manchester Metropolitan University (MMU) since September,
2012 went missing on midnight of 31.12.2012 while attending a New Year eve party.
As soon as the Consulate Genera of India, Birmingham came to know about the
incident on 03.01.2013, it was in constant touch with the concerned police and other
authorities in the United Kingdom in finding out the whereabouts and welfare of
the missing student. Manchester Police informed the Consulate on 22.01.2013 that
the body had been located. While the inquest proceedings to ascertain the cause
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of death are till on, there has been no evidence to suggest any foul play leading
to the sad demise of Souvik Pal. Government of India extended all possible assistance
to the family of the deceased Indian student including the transportation of his mortal
remains to India a Government's cost. Our Consul General was in constant touch
with both the Manchester Police authorities and the family.

(c) to (e) There are approx. 2,20,000 Indian students studying abroad. Government
is not aware of any trend of Indians living abroad being the specific target for
attacks. Whenever any attacks on Indian nationals are reported, the concerned Indian
Mission/Post promptly takes up the matter with the local Foreign Ministry and other
concerned authorities to ensure safety of Indian nationals so that such incidents of
violence against Indian nationals do not recur. Follow-up action including providing
of consular assistance to the affected Indian nationals is also performed by the Mission/
Post. When approached, the host Government normally provide all necessary assistance
and required security to the Indian nationals living in that country. Cases of violence
are duly investigated by the local police authorities in order to bring the culprits
to justice. The Indian Mission/Post liaises with the concerned authorities during
the investigation and trial of culprits. Recently, Indian Missions/Posts abroad
have appointed Student Welfare Officers to look after the interests of Indian
students.

Migration of Hindus from Pakistan and Bangladesh

11128. SHRI THAAWAR CHAND GEHLOT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ the number of Hindus who have migrated from Pakistan and Bangladesh
and taken refuse in India during last three years,

(b) the main reasons for coming in India after migration from Pakistan and
Bangladesh; and

(c) the efforts made by Government to prevent the Hindus migrating from
Pakistan and Bangladesh and make them stay there only?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (c) Government has from time to time come across
reports of problems being faced by members of minority communities in foreign
countries including, in some countries, of Hindu minorities. Some Pakistani nationals

tOriginal notice of the question was received in Hindi.
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belonging to minority communities including Hindus, who entered India on valid visas
have not gone back to Pakistan on the grounds of religious persecution. Representations
have aso been received requesting for alowing extension of visas of such Pakistani
nationals, and also for permitting them to apply for Long-Term Visa (LTV).

It is the primary responsibility of foreign Governments to discharge their
obligations towards all their citizens including those that belong to their minority
communities. Though the ‘Shimla Agreement’ with Pakistan specifically provides for
non-interference in each others' internal affairs, nevertheless, based on reports of
persecution of minority groups in Pakistan, Government has taken up the matter with
the Government of Pakistan. The Government of Pakistan has stated that it was
fully cognizant of the situation and looked after the welfare of al its citizens,
particularly the minority community. The Government of Bangladesh has been
reiterating its commitment to safeguarding minority rights within the legal framework
of Bangladesh’s constitution.

Impact of beheading of Indian soldiers by Pakistan on trade

1t1129. SHRI TARUN VIJAY:
SHRI RASHEED MASOOD:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(8 the details of the action taken against Pakistan by India on the incident
of brutality and beheading of two Indian soldiers by Pakistan; and

(b) whether as a reaction on this incident, Government would minimize the
level of trade and commerce relations with Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (@) and (b) Government deplored the gravely provocative and
repugnant acts of the killing of two Indian soldiers and the barbaric mutilation of
their bodies by the Pakistan Army near the Line of Control in the Mendhar sector
on January 8, and has called upon the Government of Pakistan to carry out a proper
investigation of this unacceptable action and ensure that this does not recur.

It has also been conveyed that Pakistan should not believe that its brazen denia
and lack of proper response will be ignored and that bilateral relations could be
unaffected or that there will be business as usua.

tOriginal notice of the question was received in Hindi.
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Incidences of killing Indian soldiers by Pakistan

11130. DR. YOGENDRA P. TRIVEDI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8 the number of incidence of beheading and killing of our soldiers by Pakistan
so far;

(b)  Government's reaction thereon;

(c) whether Government still feels that it must go ahead for peace-talks with
Pakistan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) and (b) On January 8, 2013 regular Pakistani troops crossed
the Line of Control at the Mendhar sector and engaged Indian troops who were
patrolling this sector. Two Indian soldiers were killed in the attack, and their bodies
subjected to barbaric and inhuman mutilation including the beheading of one of them.
It has been conveyed to the Pakistani Government that repugnant acts of this nature
by the Pakistan army are in contravention of all norms of international conduct,
cannot be accepted, and there is need for action to ensure they do not recur.

() and (d) The dialogue process with Pakistan has not been halted. However,
Pakistan should not believe that brazen denials of the act and lack of proper responses
to our demarches on the January 8 incident in the Mendhar sector of the LoC will
be ignored and that bilateral relations could be unaffected and that there will be
business as usual.

Building of Gwadar Port in Pakistan by China

11131. SHRIMATI MAYA SINGH: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether it is a fact that strategically important Gwadar Port of Pakistan
is being built by China which is a matter of concern for India in view of enhanced

strategic power of Ching;

(b)  whether this would make the western border areas of India more sensitive;

tOriginal notice of the question was received in Hindi.
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(c) whether it is aso a fact that the news regarding development of this
port has been published in China that this is part of an effort to corner Indig
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) to (d) Recently, management of operations of Gwadar
Port have been taken over by a Chinese company. Government keeps a constant
watch on all developments having a bearing on India’s security and takes all necessary
measures to safeguard it.

Curtailing of facilities to Haj pilgrims

1132. SHRI MOHAMMED ADEEB: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(8 whether it is a fact that various facilities to Haj pilgrims are being curtailed
in a phased manner;

(b) if so, the details in this regard;
(c) the reasons therefor; and
(d) the planning of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) No.

(b) and (c) Not applicable.

(d Government of India assists the Ha pilgrims in close coordination with
the Haj Committee of India through (i) provision of accommodation and other logistical
support at Makkah, Madinah and Jeddah, (ii) Deputation of Doctors and Paramedics,
Coordinators, Assistant Hagj Officers, Hgj Assistants and Khadim-ul-Hujjg to assist
Haj is during their Haj, (iii) setting up Hospitals and dispensaries, providing ambulances
and arranging supply of medicines to Hajis in the holy sites in Makkah, Mina, Arafat,
Muzdalifa and Madinah, (iv) Facilitating Air travel from 21 embarkation points in
India to Jeddah and back, and (v) Training of trainers who in turn train the pilgrims
before they proceed to Saudi Arabia. Notable additional arrangements during
Haj-2012 were — HCOI pilgrims availed of the Train service facility in the Mashaer
region, were accommodated within the traditional boundaries at Mina and each pilgrim
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was provided with a preloaded SIM telephone card for use during the course of
Haj in Saudi Arabia

New dam on Brahmaputra river

1133. SHRI RAJKUMAR DHOQT:
SHRI A. ELAVARASAN:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(8  whether Government is aware that China is constructing three new dams
over Brahmaputra river whereas it has already constructed one such dam over that

river;
(b) if so, the details thereof;

(c) whether it is also a fact that this move of China would bring disaster
particularly in the North-Eastern States of the country; and

(d) if so, diplomatic and other actions Government has taken or proposes to
take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (@) to (d) The recently released ‘Outline of the Twelfth Five
Year Plan for Nationa Economic and Social Development of the People’'s Republic
of China indicates that three more hydropower projects on the main stream of
the Brahmaputra River in Tibet Autonomous Region have been approved for
implementation by the Chinese authorities. A hydropower project at Zangmu is under
construction. Government carefully monitors all developments on the Brahmaputra
River. As a lower riparian State with considerable established user rights to the waters
of the River, India has conveyed its views and concerns to the Chinese authorities,
including at the highest levels of the Government of the People’s Republic of China
India has urged China to ensure that the interests of downstream States are not harmed
by any activities in upstream aress.

Expenditure incurred on Ministry's building

1134. SHRI MANI SHANKAR AIYAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to sate:

(8 the expenditure incurred on building and furnishing the Ministry of External
Affairs, new premises at Jawahar Bhawan;
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(b) whether the Minister and senior officers have moved into Jawahar
Bhawan;

(c) if not, the reasons therefor; and

(d)  whether responsibility is being fixed, and if so, on whom, for putting up
a building which cannot houses the entire Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) Sir, the total expenditure incurred on the construction and
furnishing of the Jawaharlal Nehru Bhawan is Rs. 2,20,60,49,370/-.

(b) and (c) A large number of Divisions including senior officers have moved
into Jawaharlal Nehru Bhawan. Office space available in the building is insufficient
to accommodate the entire Ministry.

(d) No. The terms and conditions for construction of the Ministry of External
Affairs Office premises at Jawaharla Nehru Bhawan, at the time of alotment of
the plot of land to the Ministry, included such conditions as: (i) the architecture,
including the facade, ambience etc. shall be in keeping with the other three buildings,
viz. the National Museum, the National Archives and the Indira Gandhi National
Centre for Arts; and (ii) Floor Area Ratio (FAR), height, setbacks shall be restricted
to that for “social and cultural” usage. This would restrict FAR to 100 and height
to 26 meters. These conditions imposed restrictions on the construction plans of the
Ministry.

Outsourcing of visa handling process

1135. SHRIMATI JAYA BACHCHAN: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether Government has outsourced the visa handling process in many
of its Embassies and Consulates;

(b) if so, the detals thereof;
(c) whether outsourcing of visa handling process is a security risk; and

(d) if so, the steps Government has taken to ensure no lapses in the process;
and

(e) the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) Yes.

(b)  Ason date, 68 Indian Missions/Posts have outsourced visa/passport/consular
services are given in Statement (See below).

(c) to (e) There is no security risk involved in outsourcing visa handling services
as the service provider is involved only with peripheral matters of the visa related
work. All sensitive and policy matters relating to issue of visas etc. are handled
by authorised India-based officers of the Mission/Post only.

Statement

Data on outsourcing of services in Missiong/Posts abroad

Sl Mission/Post Services Name of the Indian/Foreign
No. outsourced company
1 2 3 4 5
Australia
1. Canberra Visa/Passport/OCl/ VFS Indian
PIO/Consular
2.  Mebourne Visa/Passport/OCl/ VFS Indian
PI1O/Consular
3. Sydney Visa/Passport/OCl/ VFS Indian
PI1O/Consular
4. Perth Visa/Passport/OCl/ VFS Indian
PI1O/Consular
Austria
5. Vienna Visa BLS Indian
Bahrain
6. Bahrain Visal/Passport OCTIC Foreign
Bangladesh
7. Dhaka Visa SBI, Dhaka Indian

8. Chittagong Visa SBI, Dhaka Indian
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1 2 3 4 5
Belgium
9. Brussals Visa VFES Indian
Canada
10. Ottawa Visal/Passport/OCl/ BLS Indian
PIO/Consular
11. Toronto Visal/Passport/OCl/ BLS Indian
Consular
12. Vancouver VisalPassport/ BLS Indian
Consular
China
13. Beijing Visa VFS Indian
14. Shanghai Visa VFS Indian
15. Guangzhou Visa VFS Indian
16. Hong Kong Visa CKGS Indian
Colombia
17. Bogota Visa VFS Indian
Finland
18. Helsinki Visa IGCS Foreign
France
19. Pearis Visa VES Indian
Germany
20. Berlin Visa Cox and Kings Indian
21. Frankfurt Visa IGCS Foreign
22. Hamburg Visa IGCS Foreign

23. Munich Visa Cox and Kings Indian
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1 2 3 4 5
Greece
24. Athens Visa CKGS Indian
Iran
25. Tehran Visa VFES Indian
Israel
26. Ted Aviv Visa Caspi Aviation Foreign
SM Visa Foreign
Italy
27. Milan Visa K&S Services Foreign
Japan
28. Tokyo Visa JocC Foreign
29. Osaka-Kobe Visa Joc Foreign
Jordan
30. Amman Visa VFS Indian
Kuwait
31. Kuwait Visal/Passport BLS Indian
Malaysia
32. Kuaa Lumpur Visa IVS Indian
Passport/Consular VFS Indian
Nepal
33. Kathmandu Visa Nepal SBI Bank Indian (V)
Netherlands
34. The Hague Visal/Passport/OCl/ VFS Indian

PIO
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1 2 3 4 5
Norway
35. Odlo Visa TT Services Indian
Oman
36. Muscat VisalPassport BLS Indian
Philippines
37. Manila BLS Indian
Poland
38. Warsaw Visa BLS Indian
Russia
39. Moscow Visa TT Services Indian
40. St Petersburg Visa TT Services Indian
Saudi Arabia
41. Riyadh Visal/Passport/ VFS Indian
Consular
42. Jeddah Visa/Passport/ BLS Indian
Consular
Singapore
43. Singapore Visa/Passport/ VFS Indian
Consular
BLS Indian
South Africa
44. Pretoria Visa/Passport BLS Indian
45. Cape Town Visa/Passport BLS Indian
46. Durban Visal/Passport BLS Indian
47. Johannesburg Visa/Passport BLS Indian
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1 2 3 4 5
South Korea

48. Seoul Visa BLS Indian
Spain

49. Madrid Visa BLS and Arke Indian/

BLS Foreign JV

Sri Lanka

50. Colombo Visa VES Indian

51. Jaffna Visa VFS Indian

52. Kandy Visa VFS Indian
Sudan

53. Khartoum Visa/Consular BLS Indian
Sweden

54. Stockholm Visa CKGS Indian
Switzerland

55. Berne Visa VFS Indian
Thailand

56. Bangkok Visa/Passport VFS Indian

United Arab Emirates

57. Abu Dhabi VisalPassport/ BLS Indian
Consular VFS Indian
58. Dubai Visal/Passport/ BLS Indian
Consular VFS Indian

United Kingdom
59. London Visa/Consular VFS Indian
60. Birmingham Visa/Consular VFS Indian

61. Edinburgh Visa/Consular VFS Indian
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United Sates of America

62. Washington Visa/lOCI/PIO/ Travisa VFS Foreign
Consular Passport Indian
63. Chicago Visa/lOCI/PIO/ Travisa VFS Foreign
Consular Passport Indian
64. Houston Visa/lOCI/PIO/ Travisa VFS Foreign
Consular Passport Indian
65. New York Visa/lOCI/PIO/ Travisa VFS Foreign
Consular Passport Indian
66. San Francisco Visa/OCI/PIO/ Travisa VFS Foreign
Consular Passport Indian
67. Atlanta Passport VFS Indian
Yemen
68. Sanda Visa VFS Indian

Visit of Prime Minister of UK to India

1136. SHRIMATI VASANTHI STANLEY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether the visit of Prime Minister of UK to India would improve the
situation which deter the young Indians applying for study in Britain; and

(b)  whether the visit would also encourage more number of Indian companies
operating in UK to get listed on London Stock Exchange?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (@) IndiasUK talks were held in New Delhi on 19 February,
2013 during the official visit to India of the British Prime Minister, Mr. David Cameron.
The issue of movement of Indian students to UK for higher education was raised
at the highest levels. The British Prime Minister has informed that there is no cap
on the number of Indian students that can study in British universities so long as

they have a place and an English language qualification.
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(b) During the visit, the two leaders reviewed the entire expanse of bilateral
relations. They also discussed ways to generate higher growth in bilateral trade and
investment.

Indian companies are allowed to raise capital by listing abroad by accessing
the ADR/GDR/FCCB route, subject to conditions prescribed in the relevant guidelines
which are administered by the Government of India (Gol). Gol, vide press note
dated August 31, 2005 inter-alia, mandated that unlisted companies, which have not
yet accessed the Global Depository Receipt/Foreign Currency Convertible Bond route
for raising capital in the international market would require prior or simultaneous
listing in the domestic market, while seeking to issue (i) Foreign Currency Convertible
Bonds and (ii) Ordinary Shares through Global Depository Receipts under the Foreign
Currency Convertible Bonds and Ordinary Shares (Through Depository Receipt
Mechanism) Scheme, 1993.

As per the Press Release of London Stock Exchange dated June 14, 2011, there
were 71 Indian or India focussed companies on the Exchange's markets. Collectively
they had raised over $8bn in London. Trading in Indian GDRs increased in 2011;
total turnover of Indian paper on London’'s International Order Book (the trading
platform for GDRs) was $3.81bn from January to April in 2011 compared to $5.9bn
in 2009 and $8.85bn in 2010.

Contracts for setting up of power projects

1137. SHRIMATI VASANTHI STANLEY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8 whether Bangladesh has not awarded any contracts for setting up power
projects to Indig;

(b)  whether 5000 MW capacity power projects has been awarded to Bangladesh
by other countries; and

(c) the main projects for which MoU has been signed between India and
Bangladesh recently?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) Government of Bangladesh has signed an agreement with
LANCO Infratech Limited in September, 2012 for the setting up of a 218 MW
power project in Bhola, Bangladesh.
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(b)  Thereis no information available to indicate whether any 5000 MW capacity
power projects have been awarded to Bangladesh by other countries.

(c) The Nationa Thermal Power Corporation (NTPC) of India has signed a
Joint Venture Agreement with Bangladesh Power Development Corporation (BPDC)
in August, 2010 for the setting up a 1320 MW coal based power plant in Khulna,
Bangladesh.

China working on IT project in Maldives and Nepal

11138. SHRI MOTILAL VORA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(8 whether Government is aware that China is working on an IT project in
Maldives and two Chinese companies are engaged in laying modern telecom network
in Nepa too;

(b) whether security agencies have expressed the possibility that China may
intercept and monitor the messages exchanged between India-Nepal and India-Maldives

through these instruments;
(o) if so, the steps taken by Government to tackle this situation; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (& to (d) Government have seen reports of Chinese firms
implementing IT and telecom projects in the Maldives and Nepal. Government are
aware of China's enhanced economic and technological capabilities in execution of
projects in developing countries. Government keeps a constant watch on all
developments having a bearing on India's security and takes all necessary measures
to safeguard it.

Indian victims of American hate-crime

1139. SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether Government is aware that Indians are the main targets of American
hate-crime;

tOriginal notice of the question was received in Hindi.
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(b)  whether Government is also aware that recently an 46-year old Kolkata born
Indian was pushed in front of a train in New York by hate-spewing Hispanic woman;

(c) if so, the reaction of Indian Government to such hate-crime of Americans
towards Indians;, and

(d)  whether any protest have been lodged with American Embassy on these
incidents and if so, the details in this regard and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) The Government is aware of incidents of crime involving
loss of life or injury to Indians residing in the United States. Not all these incidents
can be termed as hate-crimes, as investigations by U.S. authorities have identified
most of these recorded incidents as cases of robbery, personal rivalry, looting, etc.

(b) Yes. The assailant, a 31-year-old Hispanic lady, was arrested by U.S.
authorities on 29 December, 2012 and charged with second degree murder. She is
believed to be mentally disturbed and the Court has ordered her for a psychiatric
evaluation.

(c) and (d) Government brings to the attention of U.S. federal and local authorities
through its Embassy and Consulates in the United States, al incidents, including
incidents of hate-crime, which affect the safety and security of Indian nationals residing
in the United States. This particular issue has been raised with the U.S. Government
at all levels, which has been requested to ensure the safety of al Indians and prevent
the recurrence of such incidents in the future. U.S. authorities have underlined on
a number of occasions their commitment to the safety of all residents in the United
States, including people of foreign origin.

Subsidy for Haj quota

1140. SHRI MOHD. ALl KHAN:
SHRIMATI T. RATNA BAI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(8 whether Government has reduced the subsidy of Hag quota; and
(b) if so, the details thereof and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED): (a) and (b) No. The expenditure incurred by the Government
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by way of subsidy for air travel of Hg pilgrims during Haj 2010, 2011 and 2012
is provisionally estimated at Rs. 600 crores, Rs. 692 crores and Rs. 835 crores
respectively.

Hon'ble Supreme Court vide its Interim Order dated May 08, 2012 has directed
the Government to progressively reduce the amount of subsidy so as to completely
eliminate it within a period of 10 years from May 08, 2012. Each pilgrim who
travelled through the Ha Committee of India for Haj 2012 paid an amount of
Rs. 20,000/- towards the air fare as compared to Rs. 16,000/- during Haj 2011.

Provocative activities of Pakistan

1t1141. SHRI DHARMENDRA PRADHAN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8 whether the provocative activities of Pakistan on border are adversely
affecting the diplomatic relationship of Indo-Pak;

(b)  whether keeping in view the activities of Pakistan, Indian Government has
reviewed the on going confidence building process;

(c) if so, the details thereof; and
(d) the details of the decisions taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
E. AHAMED): (a) to (d) Government deplored the gravely provocative and repugnant
acts of the killing of two Indian soldiers and the barbaric mutilation of their bodies
by the Pakistan Army near the Line of Control in the Mendhar sector on January 8,
and has called upon the Government of Pakistan to carry out a proper investigation
of this unacceptable action and ensure that this does not recur. While the dialogue process
with Pakistan has not been halted, it has been conveyed that Pakistan should not believe
that its brazen denial and lack of proper response will be ignored and that bilateral
relations could be unaffected or that there will be business as usual.

Financial assistance to the GUDI

1142. SHRI NATUJI HALAJ THAKOR: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@  whether Government has released any grant during last two years for the

tOriginal notice of the question was received in Hindi.
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Gujarat Urban Development Institute (GUDI) formed by Government of Gujarat to
support the Municipal Corporations and Municipalities of the State for Capacity
Building;

(b) how much grant has been released by Government during the current
financial year for the GUDI formed by the Government of Gujarat to support the
Municipal Corporations and Municipalities of the State for Capacity Building; and

(c) whether Government has made any planning for the next financial year
to give financial assistance to the GUDI formed by the Government of Gujarat to
support the said purpose?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): () No, Sir.

(b) No grant has been released by Government during the current financial
year for the GUDI formed by the Government of Gujarat to support the Municipal
Corporations and Municipalities of the State for Capacity Building.

(c) The proposal of formation of Gujarat Urban Development Institute (GUDI)
was accorded ‘in-principle’ approval for funding out of 5% funds with certain
conditions by the Central Sanctioning and Monitoring Committee during its 74th
meeting held on 18th December, 2009. The expenditure on Resource Centres like
GUDI is of Capital nature, hence the Planning Commission and the Department of
Expenditure (Ministry of Finance) have not found appropriate to support Resource
Centres including GUDI out of 5% funds allocation under Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) which is meant for Capacity Building and
identified activities.

Proposal of formation of GUDI

11143. SHRI NATUJ HALAJ THAKOR: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(&  whether the proposal of formation of Gujarat Urban Development Institute
(GUDI) was approved by the Ministry;

(b)  whether Government of Gujarat has earmarked the land for GUDI as per
the condition;

(c) whether Government of Gujarat has requested to release the first instalment

tOriginal notice of the question was received in Hindi.
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of Rs. 25 crore on handing over the land to Urban Development and Urban Housing
Department as per condition;

(d when was the first instalment released; and
(e) if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) The proposal of formation of Gujarat Urban Development
Ingtitute (GUDI) was accorded ‘in-principle’ approval for funding out of 5% funds
with certain conditions by the Central Sanctioning and Monitoring Committee during
its 74th meeting held on 18th December, 2009.

(b) Government of Gujarat has reported that it has earmarked and allocated
land of ha. 6-00 for GUDI at Nasmed Village on 2.1.2012.

(©) Yes, Sir.

(d) and (e) The expenditure on Resource Centres like GUDI is of Capital nature,
hence the Planning Commission and the Department of Expenditure (Ministry of
Finance) have not found appropriate to support Resource Centres including GUDI
out of 5% funds allocation under Jawaharlal Nehru National Urban Renewa Mission
(JINNURM) which is meant for Capacity Building and identified activities.

Housing and infrastructure facilities

11144. SHRI RAGHUNANDAN SHARMA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(8 whether Central Government has achieved their targets for creation of
housing and infrastructure facilities in the country under Basic Services to urban
poor and Integrated Housing and Slum Development Programme;

(b) if so, whether any assessment has been made under this programme, details
thereof; and

(c) the number of projects undertaken during Eleventh and Twelfth Five Year
Plans and the number of houses built during the said period, the details thereof,
Sate-wise?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) Housing being a State subject and further Basic Services

tOriginal notice of the question was received in Hindi.
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to the Urban Poor (BSUP) and Integrated Housing and Slum Development Programme
(IHSDP) components under Jawaharla Nehru Nationa Urban Renewal Mission
(JNNURM) being demand driven and reforms linked programmes, no targets were
fixed for States. However, based on financia allocations indicated by the Planning
Commission, the construction of 15 lakh houses under INNURM was envisaged, against
which construction support for about 15.70 lakh houses was sanctioned till 31.3.2012.
Out of this, 10.36 lakh houses have been completed or are at different stages of
construction. These houses are alotted to beneficiaries by the respective State

Governments and Urban Local Bodies (ULBS).

(b)  Planning Commission in its Twelfth Plan document and the Ministry of Urban
Development have appraised the Jawaharlal Nehru National Urban Renewal Mission
(JNNURM). The details of findings of the appraisal are given in Statement-|
(See below).

(c) Sate-wise details of number of projects sanctioned, houses sanctioned for
construction and completed during Eleventh Five Year Plan under BSUP and IHSDP
are given in Statement-1l and Statement-111 respectively (See below). The duration
of INNURM was seven years beginning from the 2005-06 upto 31.03.2012. INNURM
has been extended for 2 years upto 31.3.2014 for completion of projects sanctioned
upto 31.3.2012 and implementation of 3-pro-poor key reforms. Sanction of new projects
has not been envisaged during the extended period of INNURM, hence no projects

have been sanctioned during the Twelfth Five Year Plan.
Statement-1

Details of the finding of the appraisal of JNNURM by Planning
Commission and Ministry of Urban Development

() In the Twelfth Plan document, Planning Commission has reviewed Jawaharlal
Nehru National Urban Renewa Mission (JNNURM) scheme [including 4
components Urban Infrastructure and Governance (UIG), Urban Infrastructure
Development Scheme in Small and Medium Towns (UIDSSMT), Basic Services
to the Urban Poor (BSUP) and Integrated Housing and Shun Development
Programme (IHSDP)] implemented during the Eleventh Plan period. In the
chapter on Urban Development it has been observed that INNURM renewed
the focus on urban renewal. Besides augmenting the overal investment in the
urban sector especialy for basic services, it led to the creation of a facilitative
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(I

()

environment for critical reforms in many States. However, while the programme
has laid some foundations for a bolder urban programme, several of its objectives

have not been fulfilled so far.

JNNURM has aso been evaluated by M/s Grant Thornton, an independent agency
engaged by the Ministry of Urban Development. The study has revealed that
JNNURM being the first national flagship programme of this nature and size
for the urban sector, has been instrumental in rejuvenating the urban space
in the country. It is for the first time that the Central Government provided
assistance of this kind. This Programme is bringing about a change, not just
in the urban governance set up and the mindset of the States and. Urban Local
Bodies (ULBs) but has also created an awareness, raised expectations among
the people for a better quality of life. Key findings of the study are as given
under:—

. Funding of the Mission Cities was decided on the basis of population
based on 2001 census,; resulting the smaller States with smaller towns

had some disadvantage over the large cities.

. The Mission has involvement of many advisors and consultants, causing
coordination problems for the State officials as they have to interact with

multiple consultants.

. A few States have not even set up the Programme Management Unit
(PMU) or Project Implementation Unit (PIU); if available also, not every
PMU has filled up all the positions.

. Most of the ULBs do not have the mechanisms and the requisite skills
to carry out project preparation and the States have engaged consultants

to do so.

. Capacity building, perhaps the single most important activity required in
the today’s urban sector scenario should be considered to be monitored
by an agency similar to appraising and monitoring agencies for reforms

and project.

In September, 2011, at the behest of the Ministry of Urban Development, the
Planning Commission had constituted a Committee under the Chairpersonship

of Shri Arun Maira, Member, Planning Commission to recommend new and
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improved INNURM-II. The Committee has submitted its report in March, 2012.
The Committee has taken into account the reports of its Sub-Committees, Reports
of the Working Groups for the Twelfth Five Year Plan, the Report of the National
Development Council (NDC), Sub-Committee on Urbanisation and the Report
of the High Powered Expert Committee (HPEC) and the views of States
representatives. The Maira Committee has underscored the need for continuation
of INNURM with simplification of processes for implementation. Maira
Committee has insisted to continue high priority assigned to the reform agenda
initiated under INNURM-I.

Statement-11

IHSDP : Town-wise and project-wise details of dwelling units
sanctioned and completed during Eleventh Five Year Plan

Sl. State No. of No. of Non- No. of No. of
No projects DU’s starter DU’s in- DU’s
sanctioned  sanctioned DU’s progress  completed
1 2 3 4 5 6 7
1. Andaman and 1 40 40 0 0
Nicobar Island
2. Andhra Pradesh 6 14775 1591 8184 5000
3. Arunacha Pradesh 1 176 96 80 0
4. Assam 13 8055 6482 484 1089
5. Bihar 25 24456 20914 2657 885
6. Chhattisgarh 4 3076 1008 2068 0
7. Dadra and Nagar 1 144 144 0 0
Haveli
8. Daman and Diu 1 16 0 2 14
9. Goa 1 70 70 0 0

10. Guijarat 37 22223 17599 2456 2168
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1 2 3 4 5 6 7
11. Haryana 4 1980 650 144 1186
12. Himacha Pradesh 9 2043 1587 456 0
13. Jammu and Kashmir 36 7623 2788 2734 2101
14. Jharkhand 10 11544 8289 3255 0
15. Karnataka 28 13167 276 1019 11872
16. Kerda 38 19725 7069 1851 10805
17. Madhya Pradesh 33 8354 5507 2199 648
18. Maharashtra 112 97943 66045 16598 15300
19. Manipur 7 4214 1385 368 2461
20. Meghalaya 3 912 464 400 48
21. Mizoram 11 2550 600 739 1161
22. Nagaland 3 935 935 0 0
23. Odisha 38 13097 4196 5192 3709
24. Puducherry 1 432 288 144 0
25. Punjab 16 10911 6515 3694 702
26. Rajasthan 48 35565 19563 12824 3178
27. Sikkim 1 39 0 39 0
28. Tamil Nadu 72 28638 4743 3231 20664
29. Tripura 5 3115 500 308 2307
30. Uttar Pradesh 156 45367 10502 19907 14958
31. Uttarakhand 22 5410 2301 2101 1008
32. West Bengal 79 39842 6368 6075 27399

GranD ToTAL: 822 426437 198515 99269 128653
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Satement-1 11

BSUP : Sate-wise sanctioned and completed during Eleventh Five Year Plan

SH State No. of No. of Non- No. of No. of
No projects dwelling starter DU’s in- DU’s
sanctioned units DU’s progress  completed
approved
1 2 3 4 5 6 7
1. Andhra Pradesh 24 60534 11048 22024 27462
2. Arunacha Pradesh 4 1092 480 512 100
3. Assam 2 2260 0 1908 352
4. Bihar 18 22372 21892 128 352
5. Chandigarh (UT) 2 0 0 0 0
6. Chhattisgarh 6 7112 6224 888 0
7. Dehi (NCT) 17 67784 13940 39000 14844
8. Goa 1 155 155 0 0
9. Gujarat 17 42396 17990 8810 15596
10. Himachal Pradesh 1 384 208 176 0
11. Jammu and Kashmir 5 6677 5690 572 415
12. Jharkhand 14 16724 15491 1233 0
13. Karnataka 16 13777 3948 2459 7370
14. Kerda 4 18829 6129 2534 10166
15. Madhya Pradesh 4 9477 3762 3536 2179
16. Maharashtra 38 75404 39924 18232 17248
17. Manipur 1 1250 0 1220 30

18. Meghdaya 3 768 120 488 160
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1 2 3 4 5 6 7
19. Mizoram 4 1096 0 961 135
20. Odisha 6 2508 502 990 1016
21. Puducherry (UT) 3 2964 1695 839 430
22. Punjab 4 7376 2224 3608 1544
23. Rajasthan 2 5814 0 5814 0
24. Sikkim 3 254 4 198 52
25. Tamil Nadu 33 47797 13412 24787 9598
26. Tripura 1 256 0 0 256
27. Uttar Pradesh 64 63537 19342 17308 26887
28. Uttarakhand 11 1610 1311 245 54
29. West Benga 70 98732 43462 23612 31658
GRAND ToOTAL: 378 578939 228953 182082 167904

Scheme for affordable houses

1145. SHRI Y.S. CHOWDARY: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(8 whether Government has conducted any survey to estimate the number
of affordable houses to al during the last five years;

(b) if so, the details thereof;

(c) whether Government has fixed any target for construction of affordable
houses to al;

(d) if so, the details of target fixed and achieved during the last three years; and
(e) whether Government is satisfied with result achieved so far?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (@) and (b) The Technica Group constituted by Ministry
of Housing and Urban Poverty Alleviation to assess the urban housing shortage
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in the country, had estimated that at the beginning of Eleventh Five Year Plan
(2007-12), the urban housing shortage in the country was 24.71 million. The Technical
Group had further estimated that total requirement of house in the urban areas during
the Eleventh Five Year Plan was 26.53 million. Further, the Technica Group
has estimated the urban housing shortage as 18.78 million at the beginning of the
Twelfth Plan Period i.e. 2012.

(c) and (d) ‘Land’ and ‘Colonisation’ are State subjects, therefore it is the primary
responsibility of State Governments to provide affordable houses to al citizens.
However, in order to complement and supplement the iniatives of State Governments,
the Ministry of Housing and Urban Poverty Alleviation has implemented the following
schemes/programmes during the last Five Year Plain i.e. Eleventh Five Year Plan.—

. Jawaharlal Nehru National Urban Renewal Mission (JNNURM) was
launched by Ministry of Housing and Urban Poverty Alleviation in 2005
to assist States’Union Territories (UTs) in taking up housing and
infrastructural facilities for the urban poor in 65 select cities in the country
under the Basic Services to the Urban Poor (BSUP) Programme. For other
Cities'Towns, the Integrated Housing and Slum Development Programme
(IHSDP) was launched. The duration of Mission was upto 31.3.2012 which,
has been extended by 2 years upto the end of financia year 2013-14
for completion of projects sanctioned upto March, 2012 and implementation
of 3 pro-poor reforms under BSUP and IHSDP components of JINNURM.

No year-wise targets were fixed under BSUP & IHSDP — components
of INNURM. However, a target of construction of 1.5 million houses was
set under INNURM and the States have been advised to achieve the
completion of houses within the Mission period as early as possible.

Achievement under JINNURM is summarized as under.—

Components No. of Project cost Dwelling Dwelling
of INNURM projects units units

sanctioned sanctioned completed

BSUP 527 29786.22 10,05,917 4,64,601

IHSDP 1,083 11936.91 5,63,807 1,99,881

ToTAL: 1,610 41723.13 15,69,724 6,64,482
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. The scheme of Ragjiv Awas Yojana (RAY) was launched by Ministry of
Housing and Urban Poverty Alleviation with an aim to provide 50% Central
assistance (90% for North Eastern and Specia Category States including
the cost of land acquisition, if required) for creation of affordable housing
stock including rental and transit housing. The scheme of FAY is reform
oriented and demand driven scheme and progress under the scheme depends
upon the pace set by States. Therefore, targets were not set under RAY.
However, achievement made under RAY is as under—

Rs. 99.98 crores have been released to 195 cities for undertaking
preparatory activities under Slum Free City Planning Scheme —
preparatory phase of RAY.

As on date 49 pilot projects have been approved in various States
under RAY.

Affordable Housing in Partnership Scheme which aims at encouraging
the public private partnerships for the creation of affordable housing
stock is dovetailed with RAY. Under this scheme Central Assistance
will be limited to (a) Rs. 50,000 per rental unit or Dwelling Unit
for al Dwelling Units taking Economically Weaker Sections (EWS),
Low Income Groups (LIG) and Medium Income Groups (MIG) units
together which are proposed in the project, and (b) 25% of the cost
of al civic services (external and internal) proposed in the project.

This scheme extends to all cities covered under RAY and rental housing
units as well as dormitories for new migrants are also permissible
under the scheme.

A total of 11 projects of 2 States viz,, Karnataka and Rajasthan have
been sanctioned under the Affordable Housing in Partnership Scheme.
The 1st Instalment of Rs. 3.08 crore has been released during financial
years 2011-12 and. 2012-13.

The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
was launched by the Ministry of Housing and Urban Poverty
Alleviation in 2008 with an aim to provide interest subsidy on housing
loans to the Economically Weaker Sections (EWS) and Low Income
Groups (LIG) for the purposes of construction/acquisition of houses
and offer 5% subsidy in interest payment for loans upto Rs. 1 lakh.
The scheme of ISHUP was aso a demand driven scheme.
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As on date, a sum of Rs. 16.00 crores has been released as NPV
of interest subsidy covering about 13,485 beneficiaries in the States
of Andhra Pradesh, Karnataka, Rajasthan, Chhattisgarh, Tamil Nadu,
Assam, Madhya Pradesh, Uttar Pradesh, Maharashtra and Keraa

(e) The above schemes were demand driven and progress was dependent upon
the pace set by either the States or other stakeholders. However, shortfalls of the
schemes have been identified and the Ministry of Housing and Urban Poverty
Alleviation has taken suitable corrective measures in this regard.

Integrated Low Cost Sanitation Scheme

1146. SHRI A. ELAVARASAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(&  whether Government has approved the Ministry’s proposal to extend the
Integrated Low Cost Sanitation Scheme to the Twelfth Five Year Plan with the revised
features and cost estimates;, and

(b) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) Yes, Sir, the Government has approved Ministry of Housing
and Urban Poverty Alleviation's proposal to extend the Integrated Low Cost Sanitation
Scheme to the Twelfth Five Year with revised features and cost estimates.

(b) The unit cost for conversion/construction of twin pit pour flush latrines
with superstructure in the revised ILCS for Eleventh Five Year Plan and extended
ILCS for Twelfth Five Year Plan is summarized in the table below:—

Category Normal areas  Hilly areas
Unit cost during Eleventh Plan (from 2008 to Rs. 10,000 Rs. 12,500
2012)
Current Revised Unit Cost (from 27.11.2012) Rs. 15,000 Rs. 18,750
Provision for use of New technology (eco-san Rs. 17,250 Rs. 21,563

toilets etc.) has been made in the extended
revised ILCS scheme with an additional 15%
over cost
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Shortage of houses in the country

1147. SHRIMATI GUNDU SUDHARANI: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(8 whether it is a fact that the Technical Group has estimated a shortage
of 1.27 million houses in Andhra Pradesh during the Twelfth Plan;

(b) what was the shortage of houses estimated in Eleventh Plan;

(c) what is the total cumulative shortage of houses in Andhra Pradesh in the
Eleventh and Twelfth Plan;

(d) how the Ministry is planning to address the same and help the State to
achieve the target of shortage of housing; and

(e) whether any special emphasis is given to Andhra Pradesh as it is the

third largest State which is short of maximum houses in the country?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) to (c) The Technical Group constituted by Ministry of
Housing and Urban Poverty Alleviation on estimation of urban housing shortage in
the country, has pegged the urban housing shortage in Andhra Pradesh as 1.27 million
at the beginning of Twelfth Five Year Plan which was 1.95 million at the beginning

of Eleventh Five Year Plan.

(d ‘Land’ and ‘Colonisation’ are State subjects, therefore it is the primary
responsibility of State Governments to provide houses to all citizens. However, in
order to complement and supplement, the iniatives of State Governments, the Ministry
of Housing and Urban Poverty Alleviation has been implementing the following

schemes/programmes.—

. Jawaharlal Nehru Nationa Urban Renewal Mission (JNNURM) with its
two components Basic Services to Urban Poor (BSUP) and Integrated
Housing and Slum Development Programme (IHSDP)

. The scheme of Rgjiv Awas Yojana (RAY)
. Affordable Housing in Partnership Scheme (AHP)

. The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
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(&) JINNURM, RAY, AHP and ISHUP are open to all State Governments/Union
Territories and are demand driven.

Integrated Housing and Slum Development
Programme in Andhra Pradesh

1148. SHRI DEVENDER GOUD T.: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@ whether it is a fact that the estimated slum population in Andhra Pradesh
has gone up from 70 lakhs in 2001 to more than 80 lakhs in 2011;

(b) if so, how the Ministry is supplementing the efforts of the State Government
so0 as to provide housing and other basic amenities;

(c) to what extent the Integrated Housing and Slum Development Programme
helped to reduce housing problem in the above slums;

(d) whether any specia efforts are being made by the Ministry for slum
development, particularly in the above areas of Andhra Pradesh;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (8) A Committee constituted by the Ministry of Housing
and Urban Poverty Alleviation under the Chairmanship of Dr. Pranob Sen to look
into various aspects of Slum Statistic’Census and issues regarding the conduct of
Slum Census 2011 has estimated that the slum population in Andhra Pradesh would
have gone up from 72.54 lakh in 2001 to 81.88 lakh in 2011.

(b) Government is providing Central assistance to States including Andhra
Pradesh to take up housing and related basic amenities in cities/towns of their respective
States through Basic Services to the Urban Poor (BSUP) and Integrated Housing
and Slum Development Programme (IHSDP) components of Jawaharlal Nehru national
Urban Renewal Mission (JNNURM), Rajiv Awas Yojana (RAY), Affordable Housing
in Partnership (AHP) and the Interest Subsidy Scheme for Housing the Urban Poor
(ISHUP).

(c) Details of dwelling units sanctioned under BSUP and IHSDP across the
country and in the State of Andhra Pradesh are as under:—
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Scheme All India Andhra Pradesh

Dwelling units Dwelling units Dwelling units Dweélling units

sanctioned completed/at sanctioned completed/at
different different
stages of stages of
construction construction
BSUP 10,05,917 7,07,658 1,39,854 1,28,142
IHSDP 5,63,807 3,27,979 39,945 38,330

(d) to (f) Under the preparatory phase of ‘Raiv Awas Yojana (RAY), a sum
of Rs. 1441 crore has been released during Financial Years 2009-10 and
2010-11 to Government of Andhra Pradesh for 11 cities (Greater Hyderabad, Greater
Visakhapatnam, Vijayawada, Tirupathi, Guntur, Nellore, Kurnool, Rajamundry,
Warangal, Kakinada and Ramagundam) to undertake preparatory activities like slum
survey, GIS mapping, preparation of Slum-free City Plans and prepare pilot projects.
In addition, under the pilot phase of Rajiv Awas Yojana (RAY), which was launched
on 02.06.2011, project proposals worth Rs. 166.37 crores for 3 cities namely
Hyderabad, Visakhapatnam and Vijayawada have been sanctioned for construction of
3155 houses for the State of Andhra Pradesh.

Basic Services for urban poors in Chennai

1149. SHRIMATI KANIMOZHI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(8 the details of approved projects under the ‘Basic Services for Urban Poor’
scheme for Chennai;

(b) what is the total alocation of funds from Government, project-wise;
(c) the progress of work, project-wise; and
(d) the reasons, if any, for the delay in completion of work?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) to (c) The details of approved projects, total project
cost approved, central share committed, number of dwelling units sanctioned, dwelling
units completed, dwelling units at different stages of completion and the Additional
Central Assistance released under the ‘Basic Services for Urban Poor’ scheme for
Chennai are given in Statement-l1 (See below).

(d) The reasons for the delay in completion of work as reported by the
Government of Tamil Nadu are given in Statement-ll.
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Statement-I1
Reasons for delay in completion of work

.  Perumbakkam Phase-l and Il: Implemented by Tamil Nadu Slum Clearance
Board, the project was sanctioned in the year 2007-08. There were initialy
objections to ground the project in the selected site and a court stay was obtained
by the public. However, the stay was vacated and hence the delay. Presently
there is no hurdle in executing the project by the Tamil Nadu Slum Clearance
Board.

[1. Pallikaranani: Implemented by the Directorate of Town Panchayat could not
ground the project due to non-availability of security of land tenure for the
beneficiaries. The project has been proposed for surrender in full.

1. Kundrathur and Sembakkam: Implemented by the Directorate of Town
Panchayat 250 dwelling units for Kundrathur and 150 dwelling Units for
Sembakkam has been surrendered due to non-availability of security of land tenure
for the beneficiaries. The project has been surrendered partialy.

Vision of Rajiv Awas Yojana

1150. SHRI HUSAIN DALWAI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@  whether the vision of ‘Rajiv Awas Yojana is to make the country slum free;
(b) if so, how the scheme is functioning at present; and
(c) the impact of the scheme on slums of Mumbai?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) Yes, Sir.

(b) Raiv Awas Yojana (RAY) was launched on 02.06.2011. Under Rajiv Awas
Yojana, Central Assistance is extended to States that are willing to assign property
rights to slum dwellers and undertake reservation of land for Economically Weaker
Sections (EWS)/Low Income Groups (LIG), earmark 25 per cent of municipal budget
for basic services to the urban poor/slum-dwellers and bring in legislative amendments
and policy changes to redress land and affordable housing shortages for the urban
poor. Fifty per cent (50%) of the cost of provision of basic civic and social
infrastructure and amenities and of housing, including rental housing and transit
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housing — for in-situ redevelopment in slums — would be borne by the Centre.
However, for the North Eastern and Special Category States the share of the Centre
would be 90%, including the cost of land acquisition, if required.

The Phase-1, the preparatory phase, of Rajiv Awas Yojana, which is for a period
of two years from the date of approva of the scheme, i.e. till June, 2013, is currently
under implementation, to undertake preparatory activities and pilot projects. The details
are given in Statement-l (See below).

The details of pilot projects, assistance sanctioned/released under RAY since its
inception so far, State-wise is given in Statement-1l (See below).

(c) Under the preparatory phase of RAY, a sum of Rs. 944.67 lakh has been
released for 18 cities during the Financial Year 2009-10 to the Government of
Maharashtra to undertake preparatory activities like slum survey, GIS mapping,
preparation of Slum-free City Plans and pilot projects.

As reported by the Government of Maharashtra, preparatory activities such as
survey of dums, MIS, GIS mapping of slums, MIS-GIS integration, community
mobilization, developing the vision and strategy for an inclusive city, etc., leading
to the preparation of “Slum Free City Plan of Action” are in progress.

Statement-|

List of 195 (RAY) cities

S.  Name of State/ Amount released Cities — fund
No. uT (Rs. in lakhs)/ released for SFCP
Number of cities
1 2 3 4
1. Andhra Pradesh 472,72 (11 cities) 1. Greater Hyderabad
FY 2009-10 Municipal Corporation
2nd Instalment of (GHMC)
969.40 lakhs released
in March, 2011 2. CGreater Visakhapatnam
Municipal Corporation
(GVMCQC)

3. Vijayawada
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4. Tirupathi

5. Guntur

6. Nellore

7. Kurnool

8. Rgamundry
9. Warangd
10. Kakinada

11. Ramagundam

2. Arunachal Pradesh 111.29 (2 cities) 12. Naharlagun
FY 2010-11
13. Itanagar
3. Assam 76.34 (1 city) 14. Guwahati
FY 2009-10
4. Bihar 191.59 (4 cities) 15. Patha
FY 2009-10

16. Gaya-Bodhgaya
17. Bhagalpur

18. Muzaffarpur

5. Chhattisgarh 182.88 (4 cities) 19. Bhilai Nagar
FY 2009-10 20. Raipur
21. Bilaspur
22. Korba
6. Delhi 981.96 (DMC) 23. Municipal Corporation
FY 2010-11 of Delhi Area
7. Goa 111.70 (3 cities) 24. Mormugao

FY 2010-11
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8. Gujarat

9. Haryana

10. Himachal Pradesh

11. Jammu and Kashmir

431.64 (8 cities)
FY 2009-10

151.3 (9 cities)
FY 2009-10

63.84 (1 city)
FY 2009-10

236.80 (8 cities)
FY 2010-11

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42

43.

45,

46.

Pangji
Margao

Ahmedabad

Surat
Vadodara
Rajkot
Jamnagar
Bhavnagar
Bharuch
Porbandar

Faridabad

Panipat
Yamunanagar
Ambala
Panchkula
Karnal
Rohtak

Hisar
Gurgaon

Shimla

Jammu

Srinagar
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1 2 3 4
47. Anathanag
48.  Udhampur

49. Barahmulla

50. Kathua
51. Leh
52. Kargil
12. Jharkhand 206.11 (4 cities) 53. Jamshedpur
FY 2009-10
54. Dhanbad
55.  Ranchi
56. Bokaro Steel City
13. Karnataka 400.4 (10 cities) 57. Bangalore
FY 2009-10
58. Mysore
59. Hubli-Dharwed
60. Mangaore
61. Belgaum
62. Gulbarga
63. Davanagere
64. Bellary
65. Shimoga
66. Tumkur
14. Kerala 263.31 (6 cities) 67. Kochi
FY 2009-10

68. Thiruvananthapuram

69. Kozhikode
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1 2 3 4
70.  Kannur
71. Kollam
72.  Thrissur

15. Madhya Pradesh 288.25 (16 cities) 73. Indore

FY 2009-10

74. Bhopa
75. Jabapur
76. Gwalior
77. Ujjain
78. Sagar

79. Burhanpur

80. Dewsas
81. Khandwa
82. Ratlarn
83. Rewa

84. Satna

85. Singrauli

86. Murwara (Katni)

87. Chhindwara
88. Neemuch
16. Maharashtra 944.67 (18 cities) 89. Greater Mumbai U.A.
FY 2009-10
90. Pune U.A.
91. Nagpur

92. Nashik
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17. Manipur 55.79 (1 city)
FY 2009-10

18. Meghaaya 95.63 (1 city)
FY 2010-11

19. Mizoram 467.07 (8 cities)
FY 2010-11

93.

94,

95.

96.

97.

98.

99.

100.

101.

102.

103.

104.

105.

106.

107.

108.

100.

110.

111

112.

113.

114.

Aurangabad
Solapur

Bhiwandi
Amravati
Kolhapur
Sangli-Miraj Kupwad
Nanded-Waghala
Malegaon

Akola

Jalgaon
Ahmadnagar
Dhule
Chandrapur

Latur

Imphal

Shilong

Aizwa

Champhai
Kolasib
Laungltai
Lungle

Mamit
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1 2 3 4
115. Saiha
116. Serchhip
20. Nagaland 108.03 (2 cities) 117. Kohima
FY 2010-11
118. Dimapur
21. Odisha 184.12 (6 cities) 119. Bhubaneswar
FY 2009-10
120. Puri
121. Cuttack
122. Raurkela
123. Brahmapur
124. Sambalpur
22. Puducherry 79.01 (2 cities) 125. Puducherry
FY 2010-11
126. Ozhukari
23. Punjab 583.34 (7 cities) 127. Ludhiana
FY 2010-11
128. Amritsar
129. Jalandhar
130. Patiala
131. Bhatinda
132. Batala
133. Jalalabad
24. Ragjasthan 281.15 (8 cities) 134. Jaipur
FY 2009-10
135. Jodhpur
136. Kota
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1 2 3 4

137. Bikaner
138. Ajmer
139. Udaipur
140. Bharatpur
141. Alwar

25. Sikkim 62.39 (5 cities) 142. Gangtok
FY 2010-11
143. Jorethang

144. Namchi
145. Rangpo
146. Singtam

26. Tamil Nadu 480.14 (10 cities) 147. Chennai Municipa
FY 2009-10 Corporation

148. Coimbatore
149. Madurai

150. Tiruchirappalli
151. Sdem

152. Tiruppur
153. Tirunelveli
154. Erode

155. Vellore

156. Tuticorin

27. Tripura 54.68 (1 city) 157. Agartaa
FY 2009-10
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1 2 3 4
28. Uttar Pradesh 733.17 (22 cities) 158. Kanpur
FY 2009-10
159. Lucknow

160. Agra Municipal
Corporation

161. Veranasi
162. Meerut

163. Allahabad
164. Ghaziabad
165. Bareilly
166. Aligarh

167. Moradabad
168. Gorakhpur
169. Jhans MB
170. Saharanpur
171. Firozabad
172. Muzaffarnagar
173. Mathura
174. Shahjahanpur
175. Noida

176. Rampur
177. Etawah

178. Kannayj

179. Ree Bardli
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1 2 3 4
29. Uttarakhand 114.63 (3 cities) 180. Dehradun
FY 2009-10
181. Nainita
182. Haridwar
30. West Benga 423.27 (5 cities) 183. Kolkata U.A.
FY 2009-10
184. Asansol U.A.
185. Siliguri
186. Jalpaiguri
187. Murshidabad
31. Daman and Diu 58.06 (2 cities) 188. Daman
FYy 2010-11
189. Diu
32. Dadra and Nagar 43.45 (2 cities) 190. Silvassa
Haveli (UT) FY 2010-11
191. Amli
33. Andaman and 76.18 (1 city) 192. Portblair
Nicobar (UT) Fy 2010-11
34. Lakshadweep (UT) 15.00 (3 cities) 193. Amini
FY 2010-11
194. Kavaratti
195. Minicoy
ToTAL: 99.98 crore
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Amnesty announced by UAE

1151. SHRI NANDI YELLAIAH: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@  whether nearly 45,000 Indians in United Arab Emirates (UAE) are expected
to seek amnesty announced by the Gulf country;

(b) if so, the number out of them that have sought amnesty in leaving the
country without penalty and the number out of them that have sought for regularization
of their visas which are valid till February 3, 2013;

(c) the details of various steps taken by the Union Government with respective
State’'s Chief Ministers for free air tickets for those poor and deserving workers
from their States who have been held up in the UAE; and

(d) the States of India from where these 45,000 Indians have moved to
UAE?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI):
(& and (b) No, Sir. Indian Missions in UAE received only 3575 applications for
issuing Emergency Certificates (ECs) from Indian nationals in UAE desirous of taking
benefits of the Amnesty. Those who get their visas regularized do not need to approach
the Indian Mission.

(¢ Sate Governments from where most of the workers emigrate to Gulf
countries were regquested to make provision for free air-tickets to needy and deserving

workers who are permitted to leave UAE under the amnesty scheme.

25 Indian nationals approached the Indian Missions for free air-ticket for their

repatriation to India, which were provided.

(d) The States of origin of the 3575 applicants who have sought Emergency

Certificates is given in Statement.
Satement

The details of the Sates of origin of the applicants who have

sought Emergency Certificates

Andhra Pradesh 979
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Arunachal Pradesh 11
Assam 05
Bihar 45
Chhattisgarh 03
Goa 03
Gujarat 24
Haryana 05
Himacha Pradesh 05
Jharkhand 01
Karnataka 86
Kerala 756
Madhya Pradesh 01
Maharashtra 49
Odisha 08
Punjab 254
Rajasthan 121
Sikkim 01
Tamil Nadu 948
Tripura 02
Uttarakhand 01
Uttar Pradesh 226
West Bengal 32
Delhi 09

TotAL: 3575
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Pravasi Bhartiya Divas in Gujarat

1152. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI MANSUKH L. MANDAVIYA:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(@ the action that has been taken by Centra Government to organize ‘Pravas
Bhartiya Divas' in State of Gujarat, as there are huge number of people from Gujarat
State migrated to foreign countries and they have contributed significantly for economic
development of our nation;

(b) the facilities provided to Non-Resident Indian (NRI) participants to take
part in “Pravasi Bhartiya Divas’;

(c) the process opted by Ministry to invite NRIs in ‘Pravasi Bhartiya Divas';
and

(d)  whether Central Government has approached to State Government of Gujarat
in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI):
(8 The decision regarding the State partner for holding the next Pravasi Bharatiya
Divas (PBD) is yet to be taken.

(b) Wherever the PBD is organized, online registration facility is provided
to participants. The event manager for the PBD also negotiates with local hotels
to facilitate lodging for interested delegates.

(c) Each year, dl Indian Missions/Posts abroad are requested to give wide
publicity for Pravas Bharatiya Divas. Indian Association abroad are also informed
of the event by email. The Ministry also starts a PBD website giving full details
for facilitating participation of delegates.

(d No, Sir.
Agreement on sending labourers

1153. SHRI AAYANUR MANJUNATHA: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(@  whether Government has signed any agreements with certain countries to
send labourers there during the last three years till date;
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(b) if so, whether any provisions have been made in these agreements for
providing wages and other facilities to the labourers;

(c) if so, the details thereof and the names of the places where these labourers
are likely to be sent;

(d) whether it is a fact that in absence of any bilateral agreement with many
receiving countries, migrant labourers are being exploited; and

(e) if so, the steps taken by Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI):
(& and (b) No, Sir. No agreement to send labourers has been signed. However,
the Ministry of Overseas Indian Affairs has entered into bilatera Memorandums of
Understanding (MoU) towards better protection and welfare of Indian emigrants.

(c) Such MoUs, towards welfare of migrants, have been signed with Kuwait,
Malaysia, Jordan, Qatar, Oman, Bahrain and the United Arab Emirates. A revised
MoU with UAE has also been signed on 13th September, 2011.

(d) and (¢) As and when the incidence of exploitation of labourers brought to
the notice of this Ministry, necessary remedia action is taken through the concerned
Indian Mission, Besides, the Government has taken several steps to address the issues
of Indian emigrants, which include the following:—

(i)  Awareness campaigns to inform intending emigrants about legal emigration
procedures, the risk of illegal migration and precautions to be taken during
emigration.

(i)  Establishment of an Overseas Workers Resource Centre (OWRC) which
is a 24-hour telephone helpline in eight languages to provide authentic
information to emigrants as well as intending emigrants on all aspects of
emigration.

(iii)  Establishment of the Indian Community Welfare Funds (ICWF) in all Indian
Missions to provide onsite support to the affected emigrants in distress.

(iv) Establishment of an Indian Workers Resource Centre (IWRC) at UAE which
provides information on matters relating to workers, processes for attestation
of Work Contracts, grievance redressal and follow up with stake holders,
operates a shelter for food and accommodation and extends legal, financial
and medical counseling to the workers in distress.
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(v) Application of the age restriction of minimum 30 years to all women
emigrating on ECR passports to ECR countries.

(vi) Defining a minimum referral wage for emigrants (fixed by Mission).

(vii) Stipulation of a security deposit per worker from the foreign employer
directly hiring Indian worker (US $2500).

(viii) Compulsory attestation of employment documents for all unskilled and
women emigrants with ECR passports going to ECR countries.

(ix) Pre-paid Mobile phone facility for housemaids to be provided by the employer.

(x) Pravas Bhartiya Bima Yojana (PBBY) is a compulsory Insurance Scheme
for the protection of emigrant workers against accidents, injuries, etc.

Centres for Overseas Indians

1154. DR. T. SUBBARAMI REDDY: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@ the details of Centres for Overseas Indians' Affairs that have been established
across the world;

(b) the total budgetary alocations made for establishing these Centres during
the last three years;

(c) whether these Centres are performing their functions promptly;
(d) if so, the details thereof; and

(e) if not, the steps taken/being taken by Government to solve the problems
being faced by these Centres?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI):
(@ The Ministry of Overseas Indian Affairs has established two Overseas Indian
Centres (OIC) in Washington DC in USA, and Abu Dhabi in United Arab Emirates.

(b) Budgetary allocations for Centres at Abu Dhabi and Washington are as
under:—

2010-11 Rs. 2.23 crore
2011-12 Rs. 3.50 crore

2012-13 Rs. 2.34 crore
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(c) and (d) These Centres are performing their assigned role of engaging with
the Overseas Indian Community, and of providing Overseas Indian Workers assistance/
guidance with regard to issues such as hedth or lega and financial matters, as well
as obtaining benefits from various schemes of this Ministry.

(e Does not arise.
Investment by NRIs

1155. SHRI AVINASH PANDE: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@ the total investment made by NRI citizens in India over the last five years;
(b) the major sectors in which the investment has been made;

(c) the impact of the investment made by NRI citizens in the sectors involved;
the detals thereof; and

(d) the steps Government plans to take to encourage these investments?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI):
(a) to (c) Data on foreign investment is maintained by the Reserve Bank of India
(RBI). Separate data on NRI investment is, however, not maintained by them. The
data on total FDI inflows under automatic and approval route over the past five
years, as reported by RBI, is as under:—

Sl. Financial Year FDI Inflows (in US$
No. million)
1 2008-09 26732
2. 2009-10 22458
3. 2010-11 14939
4, 2011-12 23473
5. 2012-13 (April-December, 2012) 13920

Magjor sectors in which FDI inflows made are Service, Metallurgical Industries,
Construction Development, Information and Broadcasting, Chemicals and Textiles.

(d)  The policy for Foreign Direct Investment (FDI), including investment from
NRIs, permits FDI, under the automatic route, in several sectors. Investment is
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promoted through dissemination of information on the investment climate and
opportunities in India and by advising prospective investors, including NRIs, about
the same. ‘Invest India, a joint venture between the Department of Industrial Policy
and Promotion and Federation of Indian Chambers of Commerce and Industry (FICCI)
acts as a facilitator, for prospective overseas investors, including NRIs. An organisation
caled Overseas Indian Facilitation Centre (OIFC) has been set up jointly by this
Ministry and Confederation of Indian Industry (CII), to provide information, specially
to non-resident Indians and persons of Indian origin, by organizing Investment and
interactive Meets in different counties, and also during the Pravas Bhartiya Divas
(PBD) in India, and by replying to the queries of potentia overseas investors on
their electronic portal.

Objectives of e-Panchayat Mission Mode Project

1156. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of PANCHAYATI
RAJ be pleased to dstate:

(8 the aims and objectives of e-Panchayat Mission Mode Project;

(b) to what extent the above projects help to improve the functioning of
Panchayats, and

(c) the progress of Ministry’s proposal to provide one computer to each
Panchayat, with a particular reference to Andhra Pradesh?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO):
(8 and (b) e-Panchayat Mission Mode Project (MMP) aims at enabling the PRIs
to effectively use Information Technology (IT) in automating their internal workflow
processes for better functioning and delivery of citizen services leading to increased
transparency and accountability. Under e-Panchayat MMP, 11 Core Common
applications are envisaged that address all aspects of Panchayats functioning viz.
from interna core functions such as Planning, Monitoring, Implementation, Budgeting,
Accounting, Social Audit, etc. to citizen service delivery like issue of certificates,
licenses etc.

(c) The Project, so far, has not provided any funds for hardware including
computers to the States. However, the States’UTs have been advised to utilize available
funds from other sources such as 13th Central Finance Commission grants, Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Backward
Region Grant Fund (BRGF), State funds, etc. for procuring ICT infrastructure including
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computers at Panchayats. No funds have been provided to Andhra Pradesh for purchase
of computers under e-Panchayat MMP.

Role and responsibilities of Panchayats for the
development of villages

1157. SHRI AAYANUR MANJUNATHA: Will the Minister of PANCHAYATI
RAJ be pleased to dtate:

(8  whether certain Centrally Sponsored Schemes are planned and implemented
by the Panchayats;

(b) if so, the detals thereof;

(c) whether any advisories have been issued to the Central Ministries on the
role and responsibilities of the Panchayats;

(d) if so, the detals thereof;

(e)  whether suggestions have been received from various quarters for providing
financial assistance directly to the Panchayats for the development of villages so
as to reduce the time lag between availability and dispersal of funds to them; and

(f) if so, the reaction of Government thereto and the action taken thereon?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO):
(@ and (b) The role of Panchayats varies from State to State in the implementation
of Centrally Sponsored Schemes (CSSs), which are administered by Central Ministries.
Further, since Panchayat is a States subject, States vary in the extent to which they
devolve roles and responsibilities to Panchayats in planning, implementation and
monitoring of different CSSs. Among the magor CSSs, Mahatma Gandhi National
Rural Employment Guarantee Programme (MGNREGS), Saakshar Bharat Mission,
Indira Awas Yojana (IAY) and National Rural Drinking Water Programme (NRDWP),
provide significant roles and responsibilities to Panchayats. Under Backward Region
Grant Fund (BRGF) which is an Additional Central Assistance (ACA), Ministry of
Panchayati Raj (MoPR) provides untied funds through States to Panchayats to bridge
the gaps in infrastructure development on the basis of plans prepared by the Panchayats.

(c) and (d) Ministry of Panchayati Raj has been regularly advising Centra
Ministries by providing comments on the draft guidelines of schemes of the Central
Ministries to vest roles and responsibilities on Panchayats in implementing CSSs.
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() and (f) The Ministry of Panchayati Raj does not Support the proposa of
providing financial assistance directly to Panchayats. However, as per guidelines issued
by Ministry of Panchayati Rgj for the implementation of BRGF Programme, the State
Governments are required to release funds to the Panchayati Rgj Institutions within
15 days on the receipt of funds from the Central Government to reduce the time
lag between availability and dispersa of funds to PRIs.

Perks to members of Panchayati Raj institutions

1158. SHRI GN. RATANPURI: Will the Minister of PANCHAYATI RAJ be
pleased to state:

(& the names of States paying honorarium/saaries/perks to the members of
Panchayati Raj institutions and the details of such payments;

(b)  whether Jammu and Kashmir or any other States has approached the Central
Government for financial assistance to pay such honorarium to the elected members
of Panchayats in their States; and

(c) whether Government intends to provide such assistance, if so, how much
and by when?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO):
(8) ‘Panchayats’ being ‘local Government’ is a State subject and as such the payment
of honorarium/salaries/perks to the members of Panchayati Ra Institutions (PRIS)
is left to the discretion of States, and State Governments take decisions regarding
provision of honorarium/salaries/perks to members of PRIs. No centralized data in
this regard is maintained in the Ministry of Panchayati Rg (MOoPR).

(b) and (c) A request has been received from Jammu and Kashmir for Central
assistance to pay remuneration to members of PRIs. There is no scheme in the Ministry
of Panchayati Rgj to provide such assistance.

Implementation of recommendations of ARC

1159. SHRI MOHD. ALl KHAN:
SHRIMATI T. RATNA BAI:

Will the PRIME MINISTER be pleased to state:

(@ whether Government has taken steps for the implementation of
recommendations of Administrative Reforms Commission (ARC);
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) to (c) Yes, Sir.
The 2nd Administrative Reforms Commission submitted 15 Reports to the Central
Government on various aspects of Governance. The Centra Government has, so far,
considered 13 Reports of the Commission, including the eighth report titled ‘ Combating
Terrorism’, which is being handled by Ministry of Home Affairs. In addition, two
meetings each of Group of Ministers on fifth report titled ‘Public Order: Justice
for each.. Peace for al’ and tenth report titled ‘Refurbishing of Personnel
Administration — Scaling New Heights', have been held.

624 recommendations have been implemented and 381 recommendations are under
implementation out of 1005 recommendations which have been accepted. The status
on these reports are available at www.darpg.gov.in.

Recommendation of PESB

1160. SHRI AMBETH RAJAN: Will the PRIME MINISTER be pleased to
state:

(@ whether Public Enterprises Selection Board (PESB) has recommended any
person belonging to SC/ST category to any of the PSUs;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) PESB makes
its recommendation for the Board level posts in Central Public Sector Enterprises
(CPSEs) in view of the performance of candidates interviewed with special regard
to their qualities of managerial capability, leadership, broad vision, track record,
available ACRs and the inputs given by the Secretary of the concerned Ministry
in case of the selection of CMD for Schedule A CPSEs and Secretary/Additional
Secretary in case of selection of CMDs for Schedule B, C and D CPSEs. In the
selection of Directors, the inputs of the Secretary/Additional Secretary of the Ministry
and the CMD concerned are taken into account. For such appointments, SC/ST
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candidates are treated on a par with genera candidates. The details of category of
an official recommended for a Board level functionary in PSUs, are not available
in PESB because the application form does not contain such data.

(b) and (c) Question does not arise.
Abolishment of RTI application fee

1161. DR. EM. SUDARSANA NATCHIAPPAN: Will the PRIME MINISTER
be pleased to state:

(8 whether Government has considered to abolish the payment of Rs. 10 for
getting information under RTI Act to make the Departments and Agencies to realise
that they are for the people, of the people and to the people rather quoting rules
and RTI application at entry level; and

(b) if so, whether the Departments were directed to send the application to
exact departments suo-moto rather than return the application to poor applicant?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) No, Sir. The
Government is not considering to abolish the RTI application fee.

(b) As per Section 6(3) of the RTI Act, 2005, where an application is made
to a public authority requesting for an information (i) which is held by another
public authority; or (ii) the subject matter of which is more closely connected with
the functions of another public authority, the public authority, to which such application
is made, shall transfer the application or such part of it as may be appropriate to
that other public authority and inform the applicant immediately about such transfer.

Recruitment of persons of OBC

11162. SHRI NARENDRA KUMAR KASHYAP: Will the PRIME MINISTER
be pleased to state:

(& the number of persons belonging to Other Backward Classes (OBCs)
recruited in different groups of the Centra Government services during the last three

years,

(b) the number and the percentage of persons belonging to Other Backward

tOriginal notice of the question was received in Hindi.
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Classes in comparison to the total number of the persons recruited in different groups
of the Centra Government services as on 1 January, 2012;

(c) whether recruitment of the number/percentage of persons belonging to
Other Backward Classes is in conformity with the rules laid down by the Central
Government;

(d) if not, the reasons therefor; and

(e) the steps taken/being taken by the Central Government to fill up the backlog
vacancies of Other Backward Classes in the Centra Government services?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) The
number of persons belonging to Other Backward Class (OBC) recruited in the Central
Government services in Group ‘A’, ‘B’ and ‘C’ posts during the years 2009, 2010
and 2011 are given in the following table—

Group(s) Recruitment of OBCs (number of persons)
2009 2010 2011

Group ‘A 792 555 295

Group ‘B’ 1246 1117 786

Group ‘C 24291 19873 12474

(including erstwhile

Group ‘D’)

As per information received from various Ministries/Departments, the number and
the percentage of OBCs in comparison to the total number of persons recruited during
the years 2009, 2010 and 2011 in the Centra Government services is as under:—

Group(s) Total number of Recruitment of OBCs (number
persons recruited in of persons)
different group
Number Percentage
1 2 3 4

Group ‘A 7126 1642 23.04
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1 2 3 4
Group ‘B’ 12135 3149 25.94
Group ‘C 244588 56638 23.15
(including erstwhile
Group ‘D’)

(c) and (d) Reservation to Other Backward Classes (OBCs) in Central Government
services is provided at the rate of 27% in case of direct recruitment on all India
Basis by open competition. In case of direct recruitment on all India basis other
than by open competition, reservation for OBCs is provided at the rate of 25.84%.

Percentage of OBCs in recruitment in Central Government services is lower than
the stipulated 27%. Some of the vacancies reserved for OBCs remained unfilled due
to non-availability of suitable candidates of OBC category.

(9 The Government had launched a Special Recruitment Drive on
19th November, 2008 to fill up the backlog reserved vacancies of OBCs, existing
as on 1.11.2008, which was extended upto 31.03.2002. As per information, received
from various Ministries/Departments, there were total 22118 backlog reserved vacancies
of OBCs, of which as on 31.03.2012, 13680 vacancies have been filled up.

Restructuring of Civil Services Recruitment system

1163. SHRI NARESH AGRAWAL: Will the PRIME MINISTER be pleased to
state:

(@  whether Government has received any request from Union Public Service
Commission (UPSC) to restructure the Civil Services Recruitment system;

(b) if so, whether Government has taken any action on the same; and
(o) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) Yes,
Sir. The UPSC has appointed a committee headed by Prof. Arun Nigavekar, former
Chairman of UGC to review the existing structure of the Civil Services (Main)
Examination. The recommendations of the Committee along with the decisions of
the Commission thereupon were received on 31.10.2012. The decision of the
Government thereupon has been communicated to the UPSC on 4.3.2013.
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(¢ Does not arise.
Panel to identify welfare scheme

1164. SHRIMATI KUSUM RAI:
SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:
SHRI PRABHAT JHA:

Will the PRIME MINISTER be pleased to state:

(@  whether Government has appointed a panel under chairmanship of Abhijit
Sen to identify the poor below poverty line deserving welfare schemes;

(b) if so, the details thereof;
(c) whether the panel has submitted its report to Government;

(d) if so, the details thereof along with the salient recommendations thereof;
and

(e) if not, by when it is likely to submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) Yes, Sir.

(b)  Ministry of Rural Development has constituted an Expert Committee under
the Chairmanship of Prof. Abhijit Sen, Member, Planning Commission to examine
the Socio Economic and Caste Census (SECC) indicators and the data analysis and
recommend appropriate methodology for determining class of beneficiaries for different
rural development programmes.

(c) to (e) As per Terms of Reference, the Expert Committee has to submit its
report by 3lst March, 2013.

Integrated action plan districts of West Bengal

1165. SHRI VIVEK GUPTA: Will the PRIME MINISTER be pleased to
state:

(@ the schemes for rural development which are being run for the Integrated
Action Plan Districts of West Bengdl;

(b) the funds released for each such district of West Bengal, scheme-wise;
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(c) whether any monitoring study of the schemes in Integrated Action Plan
Districts has been undertaken; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) and (b) The Integrated Action Plan (IAP) for Selected
Tribal and Backward Districts covers three districts of West Bengal namely, Paschim
Medinipur, Bankura and Purulia. While Paschim Medinipur was included amongst
the first 60 districts covered under AP w.ef. 25.11.2010, Bankura and Purulia have
been covered w.ef. 7.12.2011. An amount of Rs. 75.00 crore has been released to
Paschim Medinipur and Rs. 50.00 crore each to Bankura and Purulia. In addition
to IAP, the other Centrally Sponsored Schemes/Flagship programmes such as the Indira
Awas Yojana, Mahatma Gandhi Nationa Rura Employment Guarantee Act,
Swarngjayanti Gram Swarozgar Yojana (SGSY), National Rural Health Mission, Sarva
Shiksha Abhiyan, etc. are aso being implemented in these districts.

(c) and (d) The monitoring of Centrally Sponsored Schemes/Flagship programmes
is being done as per the guidelines of the respective scheme/programme. For effective
and successful implementation of AP, a multi-level system of monitoring and review
has been put in place. The District Collectorg/District Magistrates concerned upload
data online on the implementation of AP on the MIS portal developed by the Planning
Commission which can be reached at http://pcserver.nic.infiapmis. The Development
Commissioner/equivalent officer in-charge of development in the State is responsible
for monitoring of 1AP in the State. The video conference meetings have been held
by the Planning Commission with the Development Commissioners/equivalent officers
in charge of development in the States and District Collectors/District Magistrates
to review the progress of implementation of the scheme.

Poverty alleviation programmes in Assam

1166. SHRIMATI NAZNIN FARUQUE: Will the PRIME MINISTER be pleased
to state:

(8 the details of the poverty aleviation programmes being implemented in
Assam during the last three years, year-wise and scheme-wise;

(b) the physical targets set and achieved in each of the above schemes;

(c) whether any difficulties faced during the implementation of these
programmes; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) The Government is implementing a number of poverty
aleviation programmes in the country to increase the income levels of the poor.
The mgor schemes for poverty alleviation being implemented by the M/o Rural
Development for the rural areas of the country, including Assam are (i) Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA), (ii) Indira Awaas
Yojana (IAY) and (iii) Swaranjayanti Gram Swarozgar Yojana (SGSY), now
restructured as National Rural Livelihood Mission (NRLM).

MGNREGA envisages enhanced livelihood security to the households in rura
areas by providing at least 100 days of guaranteed wage employment and is a demand

driven scheme and hence no targets are fixed.

The objective of IAY is to provide assistance for shelter (Rs. 45000/- in plain
areas and Rs. 48500/- for hilly and difficult areas) to the rural poor living below
poverty line. Financial assistance is also available for up-gradation of kutcha houses

under the programme.

Under SGSY, financial assistance is being provided to the rural poor for income
generating economic activities through a mix of bank credit and Government subsidy.

For the urban areas, the M/o Housing and Urban Poverty Alleviation is
implementing an employment oriented Urban Poverty Alleviation Scheme known as
“Swarna Jayanti Shahari Rozgar Yojana (SJSRY)”. The objective is to provide gainful
employment to the urban unemployed and under-employed poor, through encouraging
the setting up of self-employment ventures by the urban poor living below the poverty
line, and aso through providing wage employment by utilizing their labour for

construction of socially and economically useful public assets.

(b)  Scheme-wise details of physical targets and achievements in Assam during
2009-10 to 2011-12 are given in the Statement (See below).

(c) and (d) Delay in timely release of funds from the Centre to the State and
finally to the implementing agencies, Absence of a strong monitoring mechanism and
evaluation and Lack of proper training of the PRI functionaries are the mgjor difficulties
affecting the quality of implementation of Poverty alleviation programmes as reported
by the State Government.
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Expenditure on subsidies

1167. SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:

Will the PRIME MINISTER be pleased to state:

(@  whether it is a fact that during the Eleventh Plan, expenditure on subsidies
increased by 205 per cent from Rs. 70926 crore in 2007-08 to Rs. 216297 crore
in 2011-12;

(b) whether Government plans to reduce the expenditure on subsidies; and
(o) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) The expenditure on subsidies during the Eleventh
Plan increased by 207% from Rs. 70926 crore in 2007-08 to Rs. 217941 crore
in 2011-12 (Actual).

(b) Yes, Sir

(c) It is planned to reduce the expenditure on subsidies from 2.6% of GDP
in 2011-12 to 1.5% of GDP by the terminal year of the Twelfth Plan through various
reforms. The objective is not to eliminate subsidies. There is a role for targeted
subsidies that advance the cause of inclusiveness but such subsidies should be contained
within a pre-determined level of affordability. It should be possible to do this without
hurting the poor. Some subsidies such as under the proposed Food Security Act
will be pre-determined. Others, such as on fertilizers can be redesigned to serve
their purpose at less cost. Subsidies on petroleum products which are untargeted
and do not benefit the poor and the most needy, would need to be reduced.

Issuance of Aadhaar Cards

11168. SHRI BHAGAT SINGH KOSHYARI: Will the PRIME MINISTER be
pleased to dtate:

(@ the number of citizens who have been provided Aadhaar Card by
Government till date;

(b) the steps taken by Government to provide Aadhaar Card at the earliest;

tOriginal notice of the question was received in Hindi.
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(c) the problems being faced, if any, in providing Aadhaar Card;

(d)  whether there are any differences of opinion between Unique Identification
Authority of India and Ministry of Home Affairs over acceptance of Aadhaar Card

for al purposes; and
(e) if so, the details thereof and steps being taken to address the above issue?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) 28,78,41,507 Aadhaar Numbers have been generated
as on 28.02.2013. State-wise details are given in Statement. { Refer to the Statement
Appended to the Answer to SQ No. 141 [Part ()]}

(b)  Unique ldentification Authority of India (UIDAI) is implementing the
Aadhaar project in partnership with various State/UT Governments/Financial
Ingtitutions/India Post etc. The enrolment agencies are engaged by these partners to
carry out enrolments in the field. UIDAI has recently supplemented the list of Registrars
by signing a Memorandum of Understanding with CSC e-Governance Services India
Limited, a company under the Department of Information Technology, Government
of India. UIDAI has aso worked with its partner Registrars to increase the number
of active enrolling agencies from approximately 90 in 2012 to more than 100 currently.
The enrolling agencies have been directed to upload the resident data packets within
20 days of enrolment. At the backend, multiple printers have been engaged to print
the aadhaar letters.

(c) Availability of proper infrastructure such as access to villages, public
buildings for enrolment, electricity, availability of verifiers appointed by the Registrars,

are some of the problems being faced during aadhaar enrolments.

(d) and (e) Registrar General, India (RGI) is creating a National Population
Register (NPR) of persons usually residing in India under the Citizenship (Registration
of Citizens and Issue of National Identity Cards) Rules, 2003 read with the Citizenship
Act, 1955. UIDAI is issuing Unique Identification Numbers (called aadhaar
numbers) to all residents as a developmenta initiative. RGI is one of the Registrars
of UIDAI.

Earlier, there was a difference of opinion between the Home Ministry and the
Unique ldentification Authority of India regarding acceptance of biometric data of
other Registrars of the UIDAI eco-system. Now this difference has been resolved
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during the meeting of the Cabinet Committee on UIDAI held on 27th January, 2012.
It has been decided that the NPR enrolment will continue as envisaged, but, if in
the course of enrolment, a person indicates that he/she is aready enrolled for aadhaar,
the biometric data will not be captured again. Instead, the aadhaar number/enrolment
number will be recorded in NPR and biometric data will be given to the RGI by
UIDAI. Aadhaar number will be printed on the proposed Resident Identity Card.

Reducing the Centrally Sponsored Schemes

1169. SHRI A. ELAVARASAN: Will the PRIME MINISTER be pleased to
state:

(@ whether Government has decided to reduce the number of Centraly
Sponsored Scheme (CSS) from 147 to 59 in the next financial year to streamline
the expenditure;

(b) if so, the detals thereof;

(c)  whether the B.K. Chaturvedi Committee has also recommended to reduce
the same; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (@ and (b) As per the Budget Speech 2013-14, the
total number of 173 Centrally Sponsored Schemes (CSSs) and ACA schemes which
were in operation at the end of Eleventh Five Year Plan (2007-2012), will be
restructured into 70 schemes. These schemes will be reviewed once in two years.
Central funds for the schemes will be given as part of Centra Plan assistance.

(c) and (d) The B.K. Chaturvedi Committee, constituted by Planning Commission
to look into the issue of restructuring of Centrally Sponsored Schemes (CSS) has
also recommended rationalizing the existing 147 CSSs plus 26 ACA schemes
into 73 (59 CSSs plus 14 ACA schemes).

Delivery of public services in Andhra Pradesh

1170. SHRI PALVAI GOVARDHAN REDDY: Will the PRIME MINISTER be
pleased to state:

(@  whether it is a fact that Andhra Pradesh is having highest number of Bharat
Nirman Volunteers (BNV) in the country with nearly 30,000;
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(b) if so, the reasons for not effectively facilitating the delivery of public
services of Government under various schemes in spite of having a strong BNVs
in Andhra Pradesh;

(c) the efforts the Ministry is making or proposed to make for effectively
using BNVs to take schemes to rural households;

(d)  whether any specia plan has been drawn for this purpose in the Twelfth

Plan;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) By enrolling over 35,600 Bharat Nirman Volunteers
(BNVs), Andhra Pradesh is presently at second position in enrolling BNVs in the

country.

(b) Out of 21,600 Gram panchayats in Andhra Pradesh, Bharat Nirman
Volunteers have been enrolled in 2060 Gram panchayats which amounts to 10% of
the total Gram panchayats in the State approximately. Moreover, the BNVs are
non-paid volunteers who have come forward to create awareness among the rural
households on various welfare and development programmes of both Central and
State Governments. They are doing this voluntary work in their free time for the
betterment of their own villages.

(c) The Ministry of Rura Development has been making continuous efforts
to extend the initiative to more areas by addressing the States. The State Institutes
of Rura Development (SIRDs), Extension Training Centres (ETCs) and States are
consulted from time to time for expanding the initiative in more blocks of the country
and as a result, 2,07,305 BNVs have been enrolled as on 28.02.2013.

(d No, Sir.
(e) and (f) Does not arise.
India's position in Human Development Report

1171. SHRI VIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be
pleased to state:
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(8  whether the Human Development Index, as mentioned in the India Human
Development Report (2011) has increased by 21 per cent from 0.387 in 1999-2000
to 0.467 in 2007-08;

(b) if so, whether this development is comprehensive and equally covers
social sectors like spread of education, health care, nutrition, sanitation etc.;
and

(c) the names of States, in descending order which lag behind IHDR 2011
rate of Development i.e. increase of 21 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (@) The ‘India Human Development Report, 2011’
published by the Institute of Applied Manpower Research (IAMR) has reported an
increase of 21 per cent in the country’s Human Development Index (HDI) from
a vaue of 0.387 in 1999-2000 to 0.467 in 2007-08.

(b) The HDI takes into account various indicators of human development
which include income, health and education. As per the report, improvement in the
HDI between the period 1999-2000 and 2007-08 is due to improvement of 21 per
cent in income index, 28.5 per cent in education index and 13 per cent in hedth
index.

(c) The States, in descending order, which lag behind HDR 2011 rate of
Development i.e. increase of 21 per cent are Uttar Pradesh, Karnataka, Tamil Nadu,
Kerala, West Bengal, Maharashtra, Jammu and Kashmir, Gujarat, Himachal Pradesh,
Rajasthan, Punjab, Haryana, Goa and Delhi.

Issuance of Aadhaar Cards

1172. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI ALOK TIWARI:
SHRI PRABHAT JHA:

Will the PRIME MINISTER be pleased to state:
(@ the details of the number of Aadhaar Cards issued, so far, State-wise;

(b) the details of citizens who have registered but yet UID has not been issued,
so far, State-wise;
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(c) the details of the number of citizens who have not been registered under
UID, State-wise as on date;

(d)  whether benefits of some of Government schemes have been linked to
UID from 1st January, 2013;

(e) if so, whether Government would expedite the work of UID; and
(f) if so, the details of the steps to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) 28,78,41,507 Aadhaars Numbers have been generated
as on 28.02.2013. State-wise details are given in Statement. [Refer to the Statement
Appended to the Answer to SQ No. 141 (Part (a)]

(b) and (c) About 3.23 crore resident enrolment packets are at various stages
of processing and 2.69 crore enrolments have been rejected for either technical
reasons or demographic/process errors. All other residents are ill to enroll for
Aadhaar.

(d Yes, Sir.
(e) Yes, Sir.

(f)  Unique ldentification Authority of India (UIDAI) is implementing the
Aadhaar project in partnership with various StatesUT Governments/Financial
Ingtitutions/India Post etc. The enrolment agencies are engaged by these partners to
carry out enrolments in the field. UIDAI has recently supplemented the list of Registrars
by signing a Memorandum of Understanding with CSC e-Governance Services India
Limited, a company under the Department of Information Technology, Government
of India. UIDAI has aso worked with its partner Registrars to increase the number
of active enrolling agencies from approximately 90 in 2012 to more than 100 currently.
Financial support for every successful Aadhaar generation is being provided to the
Registers.

Social security coverage to casual workers
1173. SHRI SHANTA KUMAR: Will the PRIME MINISTER be pleased to state:

(@ the number of workers who have been shifted out of agriculture into
construction sector during the last five years; and
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(b) in what manner Government proposes to ensure social security coverage

to construction sector casual workers?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (&) As per the NDC approved Twelfth Five Year Plan
Document the number of people working in agriculture has declined from
258.93 million in 2004-05 to 244.85 million in 2009-10 and the number of people
working in the construction sector has increased from 26.02 million in 2004-05 to
44.08 million in 2009-10. The sector-wise employment is given in Statement
(See below).

(b) The Government has enacted Building and Other Construction Workers
(Regulation of Employment and Conditions of Service) Act, 1996 and the Building
and Other Construction Workers' Welfare Cess Act, 1996 to regulate the employment
and conditions of service of building and other construction workers. The Acts also
provide for their safety, health and welfare measures. The provisions of the Act are
implemented through State Building and Other Construction Workers Welfare Board
which include providing welfare and social security measure such as immediate
assistance to the beneficiaries in case of accident, payment of pension to the
beneficiaries who have completed the age of 60 years, loan and advances for
construction of house, paying amount in connection with premia for Group Insurance
Scheme etc.

The construction sector workers are also covered under the Unorganized Workers'
Social Security Act, 2008. The other schemes that cater to the social security needs
of the construction workers include the Rashtriya Swasthya Bima Yojana (RSBY)
to provide hedth cover, the Aam Admi Bima Yojana (AABY) to provide insurance
against death and disability, the Indira Gandhi National Old Age Pension (IGNOAP)
Scheme which provides pension @ Rs. 200/- per month for persons aged above
60 years.

The Finance Minister in his Budget Speech for 2013-14 has proposed a
comprehensive and integrated Social Security Package for unorganized sector by
facilitating convergence among various stakeholders Ministries/Departments.
The comprehensive Package would involve availability of Life-cum-Disability
Cover, Hedth Cover, Maternity Assistance and Pension Benefits for unorganized

sector.
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Statement

Employment across various sectors (in millions) — 1999-2000,
2004-05, 2009-10 — on UPSS basis

Sectors Employment (in millions) Absolute
increase in
employment
(in millions)
2004-05 to

2004-05 2009-10 2009-10
Agriculture 258.93 244.85 -14.08
Manufacturing 55.77 50.74 -5.03
Non-Manufacturing 29.96 48.28 18.32
Mining and Quarrying 2.64 2.95 0.31
Electricity, Gas and Water Supply 1.30 1.25 -0.05
Construction 26.02 44.08 18.06
Services 112.81 116.34 3.53
Trade 43.36 43.53 0.17
Hotels and Restaurants 6.10 6.13 0.03
Transport, Storage and Communication 18.47 19.97 15
Banking and Insurance 3.10 3.82 0.72
Rea Estate, Renting and Business 4.65 5.75 112
Activities
Public Administration and Defence 8.84 9.46 0.62
Education 11.43 11.85 0.42
Health 334 3.59 0.25
Other Services 1351 12.24 -1.27
ToTAL: 457.46 460.22 2.76

Source: NDC approved Twelfth Five Year Plan Document.
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Special category status for Bihar

1174. SHRI PRAKASH JAVADEKAR: Will the PRIME MINISTER be pleased
to state:

(8 whether Government has rejected the Bihar Government’s demand for
granting of “Specia category” status to the State;

(b) if so, the reasons therefor; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (a) to (c) The Inter-Ministeria Group (IMG) constituted
to consider the request for Special Category Status to Bihar has submitted the Report
on 30th March, 2012. The Report of the Inter-Ministerial Group is under examination
in the Planning Commission.

Funds spent for expansion and repair work

t1175. SHRI DARSHAN SINGH YADAV: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(8 the names of those Nationa Highways in different States including Uttar
Pradesh where widening, expansion and repair work has been started during the last
three years as on date;

(b) by when the work on the said National Highways is likely to be completed
and the work on the remaining Nationa Highways is likely to be started; and

(c) the details of the amount spent for the said work on these National Highways
especialy in Uttar Pradesh during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (8 and (b) The development
and maintenance of National Highways (NHSs) is a continuous process. Periodic
assessments of the conditions of NHs are being carried out by the executive agencies
for taking up remedia measures taking note of the type and extent of damages.
Accordingly, al the NHs in the country are being kept in traffic-worthy condition
from time to time within the available resources based upon the assessment of their
conditions depending upon traffic density and inter-se priority of works.

tOriginal notice of the question was received in Hindi.
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(c) The State/UT-wise details of expenditure incurred during each of the last

two years and the current year for development and maintenance and repair of NHs

are given in Statement-l and Statement-ll respectively.

Statement-|

Sate/UT-wise details of expenditure incurred for development of NHs

during each of the last two years and the current year

(Rs. in crore)

S. State/UT 2010-11 2011-12 2012-13°
No.

1 2 3 4 5

1.  Andhra Pradesh 254.77 119.80 102.22
2. Arunacha Pradesh 0.00 0.00 0.00
3. Assam 177.64 200.18 67.34
4. Bihar 199.15 232.31 77.82
5. Chandigarh 8.81 0.81 1.19
6.  Chhattisgarh 53.53 52.95 45.10
7. Delhi 52.58 5.70 0.10
8. Goa 30.14 4.79 0.98
9. Gujarat 111.60 88.82 102.51
10. Haryana 143.69 98.16 41.08
11. Himachal Pradesh 95.72 121.15 50.61
12.  Jharkhand 112.70 97.14 68.48
13. Karnataka 276.65 313.06 194.79
14. Keraa 109.00 153.66 59.18
15. Madhya Pradesh 134.24 76.07 20.08
16. Maharashtra 265.53 304.90 165.69
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1 2 3 4 5
17.  Manipur 63.88 47.09 18.51
18. Meghaaya 79.08 82.76 28.95
19. Mizoram 24.23 40.81 12.78
20. Nagaand 26.94 19.63 3.24
21. Odisha 230.71 272.94 139.38
22.  Puducherry 3.93 4.73 3.74
23. Punjab 115.00 117.23 50.84
24. Raasthan 147.31 116.93 92.19
25. Tamil Nadu 182.13 159.99 174.79
26. Uttar Pradesh 452.55 323.75 219.40
27. Uttarakhand 130.83 51.72 60.18
28. West Benga 120.61 282.93 107.71
29. Andaman and Nicobar Islands 1.89 213 1.00
30. National Highways Authority 12,563.94 21,379.89 9,868.27

of India (NHAI)*

31. Border Roads Organization 694.49 515.00 367.38
(BRO)*
32.  Special Accelerated Road 1,046.71 1,939.98 1,245.83

Development Programme
for North-Eastern region
(SARDP-NE)*

33. Road Development Programme 718.05 1,166.68 663.93
aress affected with Left
Wing Extremism (LWE)*

$ — As on January, 2013.

* — State-wise dlocations are not made.
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Statement-1 |

Sate/UT-wise details of expenditure incurred during each of the last two
years and the current year for maintenance and repair of NHs

(Rs. in crore)

Sl.  Sate/Union Territory 2010-11 2011-12 2012-13@
No.

1 2 3 4 5
1. Andhra Pradesh 64.13 62.33 2771
2. Arunacha Pradesh 27.07 5.18 1.78
3. Assam 99.04 57.48 5.59
4.  Bihar 79.06 50.60 29.72
5. Chandigarh 0.31 0.37 0.00
6. Chhattisgarh 22.66 10.13 18.87
7. Delhi 0.00 0.00 0.00
8. Goa 1.66 4.15 2.39
9. Gujarat 82.21 62.28 43.46
10. Haryana 28.15 21.79 16.16
11. Himacha Pradesh 21.69 36.48 52.53
12.  Jnharkhand 32.92 16.23 12.59
13. Karnataka 61.43 46.40 45.29
14. Kerada 41.88 22.27 8.34
15. Madhya Pradesh 43.30 19.04 12.64
16. Maharashtra 99.50 96.18 15.57
17.  Manipur 17.46 14.03 6.91
18. Meghalaya 44.93 43.12 9.65
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1 2 3 4 5

19. Mizoram 37.44 26.01 12.67
20. Nagaand 12.77 53.17 1.95
21. Odisha 80.77 32.18 67.87
22.  Puducherry 1.64 0.30 171
23. Punjab 16.13 16.38 26.14
24. Raasthan 77.30 104.84 55.90
25. Tamil Nadu 53.90 33.63 42.54
26. Uttar Pradesh 97.11 84.20 39.87
27. Uttarakhand 59.46 34.80 26.37
28. West Benga 54.75 22.14 15.31
29. Andaman and Nicobar 0.00 0.00 0.00

Islands
30. National Highways Authority 617.65 95.42 343.56

of India (NHAI)®

31. Border Roads Organization 44.50 55.00 29.21
(BRO)®

@ — As on January, 2013.

$ _ Sate-wise alocations are not made for NHAI and BRO.
Numbers of vehicles in Dehi/NCR

1176. SHRI PARVEZ HASHMI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(8 whether Government is aware of the fact that the numbers of vehicles
in Delhi/NCR is more than al the metropolitan cities in Indig;

(b)  whether Government has any provision to check over the alarming increase
in the numbers of private vehicles as in the foreign countries where vehicles having
even and odd registration numbers can only be run on aternative days, and
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(c) the steps that are being taken for the popularisation of the public transport
to minimize the dependency of the commuters on private vehicle?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (& The Ministry of Road
Transport and Highways collects and compiles information on category-wise registered
motor vehicles on an annua basis from States/Union Territories and for 35 Million
Plus cities of the country. As per available information (as on 31st March, 2011),
out of 3,97,39,441 registered motor vehicles in 35 Million plus Cities in India, the
total registered motor vehicles in Delhi and Ghaziabad are 72,27,671 and 4,70,081
respectively.

(b) The powers are vested with the State Governments under section 67 of
the Motor Vehicles Act, 1988 to control road transport system in their respective
States.

(©) In order to check the alarming increase of private vehicles, the measures
to encourage a shift from private (two-wheelers and cars) mode of transport to public
transport has to be a joint endeavour of the Central, State and local Governments.
For popularizing the public transport, the Centra Government is emphasizing on
providing quick, comfortable, reliable, safe, affordable and quality public transport
as envisaged in the National Urban Transport Policy, 2006. Accordingly, the Central
Government is supporting various public transport projects such as Metro Rail, Bus
Rapid Transport System and modern city bus services as per urban bus specifications
in various cities.

Road projects under BoT basis in Andhra Pradesh

1177. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALl KHAN:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(8  whether Government has implemented the road project under Build Operate
and Transfer (BoT) basis in the country; and

(b) if so, the details thereof, State-wise particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) Yes, Sir.
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The State-wise details of road projects completed and under implementation
on Build Operate and Transfer (BoT) basis in the country including the State of
Andhra Pradesh are given in Statement.

Statement

Sate-wise details of road projects completed and under implementation on

Build Operate and Transfer (BoT) basis in the country including the

Sate of Andhra Pradesh

S.  State/Union Territory No of BoT No of BoT

No projects projects under
completed implementation

1 2 3 4

1 Andhra Pradesh 15 9

2. Arunachal Pradesh 0 3

3. Assam 0 1

4, Bihar 1 16

5. Chhattisgarh 3 3

6. Delhi 2 0

7. Goa 0 2

8. Gujarat 3 9

9. Haryana 3 9

10.  Himachal Pradesh 0 1

11. Jammu and Kashmir 0 4

12.  Jharkhand 0 4

13.  Karnataka 9 13

14. Kerda 1 6

15.  Madhya Pradesh 5 20

16. Maharashtra 15 15
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1 2 3 4
17. Meghadaya 0 3
18.  COdisha 0 8
19.  Punjab 5 4
20. Raasthan 5 19
21. Tamil Nadu 15 14
22. Uttar Pradesh 6 16
23.  Uttarakhand 0 2
24.  West Benga 3 7

Approval of Dehi Urban Mass Transport Authority

1178. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(8 whether Government has received any application from Delhi Government
requesting for granting of approval for establishment of New Transport Authority
in the name of Dehi Urban Mass Transport Authority;

(b) if so, the details thereof;

(c) whether it is a fact that there is any gap of information between the Delhi
Transport Authority and Delhi Traffic Police in enforcement of provisions of Motor
Vehicles Act in this regard;

(d) if so, the details thereof; and

(e) the steps being taken by Government in response to the request of Delhi
Government?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (& and (b) The Government
of National Capital Territory of Delhi forwarded a legisative proposal, namely, “The
Delhi Urban Mass Transit Authority Bill” to the Ministry of Home Affairs for ‘prior
approval’ of the Central Government. The objective of this Bill is to constitute an
authority to be called the Delhi Urban Mass Transit Authority for the comprehensive
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planning development, operation, management and regulation of mass transit facilities
under unified structure in the National Capital Territory of Delhi and for matters
connected therewith. The draft Bill is being examined by Ministry of Home Affairs
in consultation with the Government of National Capital Territory of Delhi and the
Ministry of Law and Justice.

(c) to (e) The objective of the Delhi Urban Mass Transit Authority Bill is to
institutionalise integration of various functions related to transport by constituting Delhi
Urban Mass Transit Authority and devolving requisite authority for the responsibilities
proposed to be entrusted to the Authority.

Expansion of NH-17

1179. SHRI SHANTARAM NAIK: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(8 the status of expansion of National Highway 17 (NH-17) passing through
Goa (North-South);

(b) whether any proposal has come from the State of Goa in this regard;

(c) whether it is a fact that the State of Goa clandestinely proposes to take
over the NH-17, and that the State Government is encouraged due to initial positive
reaction of the Ministry; and

(d) the details of the earlier project, which has been dropped?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY S (SHRI TUSHARBHAI CHAUDHARY): (a) to (d) The stretch of National
Highway 17 (NH-17) passing through the State of Goa is presently vested with State
Government of Goa for development and maintenance. No proposal has been received
from the State Government of Goa for expansion of NH-17. Earlier, widening of
National Highway-17 was taken up by NHAI under NHDP-I11 and NHAI had issued
a Letter of Acceptance (LoA) to the concessionaire. But due to unresolved issues
of land acquisition etc., the LoA was withdrawvn by NHAI.

Declaration for Kodad-Jagityal stretch as NH
in Andhra Pradesh

1180. SHRIMATI GUNDU SUDHARANI: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(8 whether it is not a fact that Kodad-Khammam-Thorrur-Warangal-Jagityal
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stretch has been sent by State Government of Andhra Pradesh for declaring as National
Highway;

(b) if so, the detals thereof;
(c) the estimated cost that is required to complete this;, and
(d) the steps that the Ministry has taken so far on the above request?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (@ to (d) No, Sir. Sate
Government of Andhra Pradesh has forwarded the proposal for declaration of new
National Highways (NHs). Ministry has aready declared 8000 kms. and identified
about 2000 kms. of NHs respectively in the entire country keeping in view of the
requirement of connectivity, inter-se priority and availability of funds. This stretch
of Kodad-Khammam-Thorrur-Warangal-Jagityal does not figure in the list of declared/
identified stretches.

National Expressway and Connectivity Corporation

1181. SHRIMATI JAYA BACHCHAN: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether there is any proposal to construct 1000 km. access controlled
expressway during the Five Year Plan, 2012-17;

(b) the estimated cost of construction of such expressways and the cities where
such road are proposed to be constructed;

(c) whether any toll tax would be levied on such roads and details thereof;

and

(d)  whether the Ministry has set up a new company-National Expressway and
Connectivity Corporation, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) and (b) Government had
approved construction of | ,000 km expressways under National Highways Devel opment
Project (NHDP) Phase-VI through Public-Private-Partnership (PPP) pattern at a total
cost of Rs. 16,680.00 crores. Government has also identified Vadodara-Mumbai
Corridor (400 km.) to be taken up in the first instance and remaining 600 km.
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were to be selected among Delhi-Chandigarh, Bangal ore-Chennai, Delhi-Jaipur, Delhi-
Meerut, Kolkata-Dhanbad and Delhi-Agra stretches based on traffic volume.

(c) Yes, Sir. However, the details cannot be determined at this stage.
(d No, Sir.
Roadmap for State Highways in Karnataka

1182. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(8  whether Government has put in place a roadmap for the development of
State Highways during the Twelfth Five Year Plan;

(b) if so, the salient features of the roadmap; and

(c) the number of State Highways in Karnataka proposed to be developed
during the Plan period with details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) to (c) This Ministry is
primarily responsible for development and maintenance of Nationa Highways (NHSs).
The development and maintenance of State roads is entrusted with the concerned
State Governments.

However, in order to ensure balance developments State roads (other than rural
roads), the Government provides funds to the State/Union Territory (UT) Governments
under Central Road Fund (CRF) scheme and centrally sponsored schemes under
Inter-State Connectivity and Economic Importance (EI&ISC). During 2012-13
Rs. 138.29 crore has been allocated to the State of Karnataka under CRF scheme.

All weather roads connectivity in Andhra Pradesh

1183. SHRI C.M. RAMESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the details of all weather roads connectivity laid during the last five years
in the State of Andhra Pradesh; and

(b) the target fixed to be achieved for lying all weather road during the current
financial year?



184 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) This Ministry is responsible
for development and maintenance of National Highways (NHs) which are all weather
roads. The details of length of NHs improved under various schemes during the
past five years upto March, 2012 in Andhra Pradesh are as under:—

Sl.  Scheme Total length (Km.)
No.

1 NH(O) 1376

2. LWE 62

3. NHDP 1045

(b) A length of about 290 km., 46 km. and 175 km. under NH(O), LWE
and NHDP respectively is targeted for improvement during the current financia year
2012-13.

Demand for providing vantage on NH-60

1184. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(8 whether there is persistent demand for providing vantage (water way) on
NH-60 to avoid pending of flood water, and Technical Committee also recommended
additional vantage of 1500 mtr. on NH-60 which Nationa Highways Authority
of India (NHAI) has assured to complete the work within two years in Odisha;
and

(b)  whether Government is aware of pending flood water around NH-60 due
to inadequate water way on the NH causing losses of life and property every year
in Odisha, if so, the steps that Government is taking?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY S (SHRI TUSHARBHAI CHAUDHARY): (&) and (b) Due to unprecedented
rainfall and flood in the months of September, 2007 and June, 2008, there was
a vast submergence on NH-60. The work of construction of new bridges for additional
waterways on NH-60, as recommended by the Technical Committee, has already been
awarded. The concessionaire has commenced the work on 01.01.2013 and is scheduled
for completion by June, 2015.
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Scheme to give cash on accidents

t1185. SHRI OM PRAKASH MATHUR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ whether Government is introducing any scheme to give cash to the next
of kin of the deceased or free treatment to injured in road accidents in the different
States of the country including Rajasthan;

(b) if so, the details thereof; and

(c) whether the expenditure to be incurred on this scheme will be borne by
the Central Government or will the State Governments have to bear this expenditure?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) to (c) A proposa to launch
a pilot project for cashless treatment of accident victims on a Nationa Highway
stretch is under consideration of the Government.

Inter-Sate road scheme from Rajasthan

11186. SHRI ASHK ALI TAK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(8 whether it is a fact that State Government of Rajasthan has sent the proposal
(Takmeena) of roads under the inter-State road scheme to the Ministry; and

(b) if so, by when the approva will be given to the above said proposals
under the inter-State road scheme?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (@ and (b) Proposa for
construction of High Level Bridge across Chambal River at Rgjghat on Madrail-Mangrol
road (State Highway-22) in Karauli district has been received from State PWD without
the recommendation of the State Government. In the absence of recommendation from
State Government, it is premature to indicate any time frame for approval.

Approval of the work for Dholpur, Rajasthan

11187. SHRI ASHK ALI TAK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that approval of the work for Dholpur, Rajasthan out

tOriginal notice of the question was received in Hindi.
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of sanctioned work during the year 2008-09 under the inter-State road scheme is
pending with the Ministry; and

(b) if so, by when the administrative and financial approval of the above said
work will be given by the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a8 No, Sir.

(b) Does not arise.
Pollution level in major cities

1188. DR. KANWAR DEEP SINGH: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@  whether pollution levels have increased across major cities;
(b) if so, the details thereof, including the steps taken to address the same;

(c)  whether Government has set up new pollution inspection centres for vehicles
across the country over the last three years,

(d) if so, the details thereof, State-wise including the State of Haryana; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) and (b) Section 110(1) of
the Motor Vehicles Act, 1988, empowers the Central Government to make rules
regulating the construction, equipment and maintenance of motor vehicles with respect
to emission of smoke, visible vapors, sparks, ashes, grit or oil; reduction of noise
emitted by or caused by vehicles, standards for emission of ar pollutants, and
installation of catalytic converters in the prescribed class of vehicles. Rules 112,
115, 115A, 115B, 115C and 116 of Central Motor Vehicles Rules, 1989 (CMVRYS)
made by the Central Government in exercise of the powers conferred by the Motor
Vehicles Act, 1988 contain detailed provisions regarding smoke, vapors, sparks, ashes,
grit and oil, exhaust gases, exhaust pipes, emission of smoke, vapors etc. from motor
vehicles, emission of smoke and vapors from agricultural tractors, power tillers and
construction equipment vehicles driven by diesel engines, mass emission standards
for CNG driven vehicles, mass emission standards for LPG driven vehicles and test
for smoke emission level and carbon monoxide level for vehicles.
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(c) to (e) Ministry of Road Transport and Highways has not set up any Pollution
Inspection Centre. Rule 115(7) of Centra Motor Vehicles Rules, 1989 requires
possession of avalid ‘Pollution under control’ certificate issued by an agency authorized
for this purpose by the State Government. However, the Ministry has sanctioned
fully automated model Inspection and Certification Centres, one each in the States
of Andhra Pradesh, Gujarat, Karnataka, Madhya Pradesh, Maharashtra, Rajasthan and
NCT of Dehi, on a pilot basis for inspecting and certifying fitness of vehicles.

National Highway declaration for Adilabad-Vodaveru
stretch in Andhra Pradesh

1189. SHRI DEVENDER GOUD T.: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(&  whether it is not a fact that Adilabad-Utnoor-K hanapur-K orutla-Vemulawada-
Siddi pet-Janagon-Suryapeta-Miryal aguda-Piduguralla-Narasaraopeta-Vodaveru stretch has
been sent by State Government of Andhra Pradesh for declaring as National Highway;

(b) if so, the detals thereof;
(c) the estimated cost that is required to complete this, and
(d) the steps that the Ministry has taken so far on the above request?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (& to (d) No, Sir. State
Government of Andhra Pradesh has forwarded the proposal for declaration of new
National Highways (NHs). Ministry has aready declared 8000 kms. and identified
about 2000 kms. of NHs respectively in the entire country keeping in view of the
requirement of connectivity, inter-se priority and availability of funds. This stretch
of Adilabad-Utnoor-Khanapur-K orutla-Vemul awada-Si ddi pet-Janagon- Suryapeta-
Miryalaguda-Piduguralla-Narasaraopeta-Vodaveru does not figure in the list of declared/
identified stretches.

Development of maintenance work on NH-12

1190. DR. NAJMA A. HEPTULLA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(8 whether Government considers to start development and maintenance work
on the Jabalpur-Rajmarg crossing Bareli- Bhopal of NH-12 in the State of Madhya
Pradesh;
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(b) if so, the details thereof, along with the steps taken by Government in
this regard; and

(c) the time by which the said work is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (&) to (c) Various improvement
and maintenance works in aggregate length of 288.48 km. amounting to Rs. 120.55
crore have been taken up on Jabalpur-Bhopal section of NH-12, which are scheduled
to be completed by June, 2013. Jabalpur-Bhopal section is identified for development
to four lane under NHDP Phase-lll.

Recarpeting of NHs damaged due to natural calamities

1191. DR. CHANDAN MITRA : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(8 whether Government has chalked a plan for recarpeting of Nationa
Highways damaged due to various natural calamities including heavy monsoon, floods,
etc,;

(b) if so, the detals thereof;

(c) the details of funds alocated to various States including Madhya Pradesh
under Flood Damage Repair (FDR) and Improvement of Road, Material, Quality
Management Programme (IRQP) during 2012-13 for taking immediate repair work;
and

(d) the fresh steps taken by Government to have a continuous process of
development and maintenance of al the National Highways and keep them in
roadworthy condition?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY S (SHRI TUSHARBHAI CHAUDHARY): (a) to (d) The development and
maintenance of National Highways (NHS) is a continuous process. Periodic assessment
of the condition of NHs is carried out by the executive agencies for taking up remedial
measures keeping in view the type and extent of damages. Accordingly, the NHs
including those damaged due to various natural calamities including heavy monsoon,
floods, etc., in the country are kept in traffic worthy condition from time to time
within the available resources.
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During the year 2012-13, a total of Rs. 5,895.98 crore has been allocated to
the StateUnion Territories (UTs) including the State of Madhya Pradesh for
development (also includes IRQP) and maintenance of NHs, which includes allocation
of Rs. 186.11 crore for temporary restoration of damages to the NHs due to various
natural calamities including heavy monsoon, floods, etc.

New policy for development of National Highways

1t1192. SHRI FAGGAN SINGH KULASTE: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ whether Government has announced any new policy for the development
of the National Highways in the country;

(b) if so, the roads identified under this scheme, State-wise; and

(c) the expenditure incurred, road-wise for the extension of nationa highways
during Twelfth Five Year Plan and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a8 No, Sir.

(b) Does not arise.

(c) The tota Plan expenditure during the 1st Year of the Twelfth Five Year
Plan is Rs. 14,242.23 crore, as on January, 2013. The NH-wise expenditure are not
maintained.

Demand of extra time to raise finance for road projects

1193. SHRI BHUPENDER YADAV: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether it is a fact that organisations, which were awarded more than
2000 kms. of the road projects last year, have asked for extra time to raise finance
for construction;

(b) if so, the details thereof;

(c) whether despite the aforementioned situation, the Ministry has decided to
award more projects on Engineering Procurement Contract (EPC) Mode; and

tOriginal notice of the question was received in Hindi.
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(d)  whether any punitive measures have been taken against such organisations?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) No, Sir.

() Do not arise.

(c) Yes, Sir. Government has decided to undertake 4000 km of roads for
upgradation to 2-lane with paved shoulders on Engineering Procurement Construction
(EPC) Mode of Delivery during the current financia year.

(d No, Sir. No such incident against any entity has been reported to the
Ministry of Road Transport and Highways, which may require punitive measures to
be initiated. This is perhaps due to the reason that such award of projects on EPC
mode of delivery has only recently begun.

Simplification of award process of road projects

1194. SHRI NAND KUMAR SAl: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@  whether there is any proposal to simplify the procedure in order to make
the award process of road projects faster in the country;

(b) if so, the detals thereof;

(c) whether ceiling of four laning in Nationa Highway Development Project
Phase-1V to be undertaken on Build Operate Transfer mode would be increased after
such simplification;

(d) if so, the details in this regard;

(e) the mode on which unviable projects would be developed in the country;
and

(f)  the manner in which such changes will expedite the award and construction
of roads under NHDP in the country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (@ to (f) In order to make
the award process of road projects faster, the Government has simplified certain issues
in the context of road projects under National Highway Development Project (NHDP)
Phase-1V and decided to enhance the ceiling of 4000 km. of four laning in NHDP
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Phase-1V only to 8000 km., to be undertaken on Build-Operate-Transfer (BOT) (Toll)
mode only, based on the traffic justification as per Indian Road Congress code and
guidelines. Based on recommendation of the B.K. Chaturvedi Committee, the
Government had approved that the projects would be tried first on BOT (Toll) and
in case of non-viability/poor response, the same would be shifted to BOT (Annuity)
failing which the same project could be undertaken on Engineering Procurement
Construction (EPC) mode of delivery. However, in case of projects under NHDP
Phase-1V, if the traffic is less than 5000 Passenger Car Units (PCUs), the project
could directly be taken up on EPC mode of delivery. The Government has now
relaxed this provision and decided that projects with traffic between 5000 PCUs
and 10000 PCUs that are not viable to be developed on BOT (Toll) mode could
be developed directly on EPC mode. The objective is to ensure implementation of
the project to specified standards with a fair degree of certainty relating to costs
and time while transferring the construction risks to a private sector contractor.

Speed-breakers on National Highways

11195. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(8 whether lack of speed-breakers on National Highways passing through
villages of the country including those in State of Maharashtra has resulted in several
deaths during last three years;

(b)  whether despite requests and agitations by the people of said villages for
constructing speed-breakers on these roads, their complaints are ignored;

(c) if so, the details thereof;

(d) the number of States whose complaints with regard to construction of speed-
breakers have been disposed of during the last three years; and

(e) the details of Government's set rules/guidelines in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (&) to (c) As per the extant
policy guidelines of the Ministry, construction of speed breakers is not allowed on
National Highways as these defeat the basic objective of providing an obstruction
free high speed facility, apart from being a safety hazard. However, in respect of

tOriginal notice of the question was received in Hindi.
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National Highway sections passing through villages/towns, congested or accident prone
locations, near schools etc. safety of local residents is ensured by other measures
like provision of rumble strips, pedestrian guard railings on either side of the road,
zebra crossings marked with reflective thermoplastic paint, pedestrian crossing signs
and retro-reflective indicators. As such, there is no data available about the deaths
due to lack of speed breakers on National Highways, including those in the State
of Maharashtra.

As the policy is not to provide speed breakers on National Highways, the concerns
and requests of public are addressed by providing measures like rumble strips,
pedestrian guard railings on either side of the road, zebra crossings marked with
reflective thermoplastic paint, pedestrian crossing signs and retro-reflective indicators
in lieu of speed breakers, wherever feasible.

(d) As the National Highways transcend more than one State, the concerns
of the public are taken care of by providing the above measures, wherever warranted.

No such data about the complaints is maintained.
(e) The Ministry’s guidelines in this regard are given in Statement.
Satement
Broad Guidelines for Speed-Breakers on National Highways

1. Speed breakers should not be constructed on National Highways as these
defeat the basic objective of providing an obstruction-free high speed facility.
The circular recommended provision of properly designed rumble strips at places
like approaches to sharp curves or level crossings, weak/narrow bridges, congested
or accident prone sections etc. where control of speed on National Highways
is unavoidable. The existing policy of providing only rumble strips at places
where speed control is unavoidable may be continued. However, proper care
should be exercised to ensure that these strips conform to the design. Precast
cement rumble strips, or strips covered with premixed bitumen carpet
(coarse-textured treatment) may be provided across the entire width of carriageway
and paved shoulders. The raised section should be 15-25 mm high, 200-300
mm wide and spaced about one metre centre to centre in a series of roughly
15 to 20 at the one location which should not be reduced. Rumble strips, where
provided should be marked with thermoplastic paint and supplemented by warning/
speed limit signs on the approaches.
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2. On minor roads (other than National Highways), speed breakers may be provided
at locations where there is need to control speed of traffic to ensure safety.
But careful attention must be paid to the design of the same. Type design for
the speed breaker is given in IRC:99-1988.

3. All speed breakers must be marked with chequered sguare pattern indicated in
IRC:99-1988. This marking should be maintained properly so that the speed
breaker is clearly visible to the drivers al the time. Cautionary signs must be
provided in both the directions before the rumble strips/speed breakers. These
signs should be so located that they are prominently visible to the drivers. The
distance between the speed breaker and the signs should be dlightly more than
the safe stopping distance.

4. In respect of National Highway sections passing through villages/towns, or near
schools etc. safety can be ensured by other measures like provision of pedestrian
guard railing on either side of the road, zebra crossing marked with reflective
thermoplastic paint or retro-reflective tapes, pedestrian crossing signs, flashing
signals or retro-reflective indicators. As an aternative, rumble strips could be
used for controlling vehicular speeds. Through these measures, the safety of local
residents can be ensured without hampering traffic flow on the National Highways.

Action taken against the officials having
malafide intention

1196. SHRI SANJAY RAUT: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(8 whether the Ministry has received complaints on money being disbursed
without roads actually being constructed;

(b) if so, the action that Government is taking to check this malafide intention;

(c)  whether Government has held any officials of the Ministry and the National
Highways Authority of India responsible for this lapse; and

(d) if so, the details of action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) No, Sir.

(b) to (d) Does not arise.
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Seps taken for environmental clearances

1197. DR. JANARDHAN WAGHMARE: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ whether to speed up the development of various projects of the National
Highways Authority of India (NHAI), the Government has decided to clear green
hurdles standing in the way of building highways involving billions of dollars of
investment;

(b) if so, the detals thereof;

(c)  whether severa highway and road projects have been stalled by the Ministry
of Environment and Forests;

(d) if so, the details thereof; and

(e) the steps taken by Government to get the said highway and road projects
cleared by the Ministry of Environment and Forests?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (8 and (b) To speed up the
development of various projects of the National Highways Authority of India (NHALI),
the Government has decided to relax certain clauses of the Forest (Conservation)
Act, 1980 in respect of linear projects involving use of forest land falling in a
portion of their length. Pending consideration of approva under the Act, work on
non-forest land may only be executed upto such point (to be selected by the user
agency) on either side of forest land if it is explicitly certified by the user agency
that in case approval under the Act for diversion of forest land is declined, it is
technically feasible to execute the project along an alternate alignment without involving
diversion of forest land. The projects involving widening/upgradation of existing roads
have been alowed to be executed on the entire stretch located in non-forest land
on submission of an undertaking by the user agency that execution of work on non-
forest land shall not be cited as a reason for grant of approval under the Act and
in case approval under the Act for diversion of forest land is declined, width of
portion of road falling in the forest land will be maintained at its existing level.

(c) and (d) Details of projects wherein environmental/forestswildlife clearances
are pending are given in Statement (See below).
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(60 Ministry of Road Transport and Highways and NHAI have taken up the
matter with Ministry of Environment and Forests (MoEF) from time to time for
streamlining environment and forest clearance for widening projects. Further, the NHAI
pursues the matter on continuous basis with MoEF regularly, in respect of each
individual road project.

Statement

Details of projects wherein environmental/forests/wildlife clearances
are yet to be obtained

Sl Name of Project
No.
1 2

1.  NH-7 and construction of Panagarh Bypass including new Connectivity Link
Road (NH) from NH-7 to NH-12A

2. Jabapur-Rewa section of NH-7

3, Agra(km. 199+660) to Etawah Bypass (km. 323+525) Section of NH-2 including
Firozabad Bypass

4. Unnao-Lalganj section of NH-232A
5. NH-231 (Raebareli to Jaunpur) and NH-232 (Ambedkar Nagar to Banda)

6. Kishangarh-Udaipur-Ahmedabad section of NH-79A, NH-79, NH-76 and
NH-8 including Udaipur Bypass

7. Jnalawar-Biaora section of NH-12
8. Gomati Chauraha to Udaipur of NH-8
9.  Gwadlior-Shivpuri Section of NH-3

10. Rehabilitation and upgradation to 4-laning of Sultanpur-Varanasi Section of
NH-56 in the State of Uttar Pradesh

11. Widening and improvement of existing 2-lane to 2-lane with Paved Shoulder
and 4-lane of Obaidullahganj to Betul section of NH-69 from km. 2.800 to
km. 8300 and from km. 20.700 to km. 137.000 (Excluding the Wildlife
sanctuary) in the State of Madhya Pradesh.
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

Widening and improvement of existing 2-lane to 2-lane with Paved Shoulder
of Pratapgarh to Padi section from km. 80.000 to km. 180.000 of NH-113
in the State of Rajasthan

Widening and improvement of existing carriageway to 4/6-laning of Rampur
to Kathgodam section of NH-87 from km. 0.000 to km. 88.000 in the States
of Uttar Pradesh and Uttarakhand

Rehabilitation and upgradation of existing carriageway to 4-laning from Amravati
to Maharashtra/Gujarat Border section from km. 166.725 to km. 649.000 of
NH-6 in the State of Maharashtra

Widening and improvement of existing 2-lane to 4-lane of Kiratpur-Bilaspur
Section of NH-21 in the State of Punjab and Himachal Pradesh

Widening and improvement of existing carriageway to 2/4-lane of Bilaspur-Ner
Chowk section of NH-21 from km. 134.500 to km. 186.500 in the State of
Himachal Pradesh

Rehabilitation and upgradation of existing 2-lane to 2/4 with paved shoulder
from Indo/Nepal Border to Varanasi Section of NH-233 from km. 0.000 to
km. 298.740 in the State of Uttar Pradesh

Widening and upgradation of existing carriageway to 2-lane with paved
shoulders in Dahod-Padholi Section of NH-113 in the State of Gujarat and
Rajasthan

Environment clearance for rehabilitation and upgradation of existing carriageway
to 4-lane divided carriageway of Hospet-Chitradurga section of NH-13 in the
State Karnataka

Environment clearance for rehabilitation and up-gradation of existing 2-lane to
4-lane from Solapur (km. 255.000) to Maharashtra/Karnataka Border
(km. 348.800) section of NH-9 in the State of Maharashtra

Environment clearance for widening and rehabilitation of existing 2-lane to
4-lane of Maharashtra/Karnataka Border to Sangareddy section of NH-9 from
km. 348.800 to km. 493.000 in the State of Karnataka and Andhra Pradesh
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22. Rehabilitation and upgradation of existing 2-lane to 2-lane with paved shoulder
of Jowa to Meghalaya/Assam Border from km. 69.200 to km. 173.200 of
NH-44 in the State of Meghalaya

23. Upgradation of existing carriageway to 4/6-lane of Hospet/Karnataka/Andhra
Pradesh Border section of NH-63 from km. 280.300 to km. 375.740 in the
State of Karnataka

24. Khed Sinnar section of NH-50 from km. 42.000 to km. 177.000 in the State
of Maharashtra

25. 4-laning of Hoskote-Dobbaspet section of NH-207 in the State of
Karnataka

Repairing of NHs in Tamil Nadu

1198. SHRI N. BALAGANGA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the details of the National Highways (NHs) passing through the State of
Tamil Nadu, aong with the details of NHs where repairing or four-laning or six-

laning works are going on in the State;
(b)  whether they are being undertaken by the private parties;
(c) if so, the details thereof;

(d)  whether such private parties are allowed to collect toll on these National
Highways, and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (8) to (e) There are 30 no.
of National Highways (NHs) aggregating to a length of 4974 km. passing through
the State of Tamil Nadu, The maintenance and repairs of NHs is a continuous process.
In the State of Tamil Nadu at present three works in an aggregate length of about
20 km. on NH No. 234, 49 Ext. and 209 are going on under Periodica Renewal
which is a major maintenance activity. Six works of 4/6-laning in an aggregate length
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of about 511 km. on NH No. 47, 67, 205, 5, 7 and 46 are going on in the State
of Tamil Nadu. The works are awarded on ContractsBOT Concession basis to Private
Parties. The Concessionaire (private parties) who are awarded the projects under BOT
(Toll) scheme are alowed to collect toll during the concession period after completion

of the work as per Concession Agreement.
Satus of inland water transport

1199. SHRI N. BALAGANGA: Will the Minister of SHIPPING be pleased to
state:

(@ the present status of inland water transport in the country, State-wise;

(b) whether Government proposes to encourage inland water transport in the
country; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MILIND
DEORA): (a) to (c) Development and regulation of only those waterways which
are declared as Nationa Waterways come under the purview of Central Government.
The responsibility of development of other waterways rests with the respective State
Government.

In al five Inland Waterway totaling about 4382 km., have been declared as
National Waterways (NWs) in the country. These NWs are—

(i)  Ganga-Bhagirathi-Hooghly river system (Allahabad-Haldia — 1620 km.)
in the States of Uttar Pradesh, Bihar, Jharkhand and West Benga as
NW-1, declared in 1986.

(i) River Brahmaputra (Dhubri-Sadiya — 891 km.) in the State of Assam
as NW-2 declared in 1988.

(i) West Coast Canal (Kottapuram-Kollam) along with Udyogmandal and
Champakara Canals — (205 km.) in the State of Kerala as NW-3 declared
in 1993.

(iv) Kakinada-Puducherry canals along with Godavari and Krishna rivers
(1078 km.) — in the States of Andhra Pradesh, Tamil Nadu and Union
Territory of Puducherry as NW-4 declared in 2008.
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(v) East Coast Canal integrated with Brahmani river and Mahanadi delta rivers
(588 km.) in the States of West Bengal and Odisha as NW-5 declared
in 2008.

Central Government provides grants-in-aids to Inland Waterways Authority of India
(IWALI) for developing the first three National Waterways for shipping and navigation
by providing a navigational channel with targeted depth and width for most part of
the year, aids for day and night navigation, fixed/floating terminals at selected locations
for berthing and loading/unloading of vessels and intermodal connectivity at a few
selected locations. Commercially viable stretches of NW-4 and 5 are to be developed
under Public-Private-Partnership (PPP) mode with Viability Gap Funding (VGF).

Under Central Sector Plan Scheme, the Central Government provides 100% grants
to the North Eastern States for the development of their waterways.

ICTT at Vallarpadom

1200. SHRI K.N. BALAGOPAL: Will the Minister of SHIPPING be pleased
to state:

(8 whether the International Container Trans-shipment Terminal (ICTT) at
Vallarpadom started functioning at full capacity;

(b) the details thereof; and

(c) the amount of income received by Cochin Port Trust in the last Fisca
and in the current year?

THE MINISTER OF SHIPPING (SHRI GK. VASAN): (a) and (b) The 1st Phase
of International Container Transshipment Terminal (ICTT) at Vallarpadom was
commissioned on 11th February, 2011. The designed capacity of this Phase is
1 million TEUs. The capacity utilization details are as below:—

Year Throughput (in TEU’S) Capacity utilization
2011-12 3.37 lakh 33.7%
2012-13

(upto Jan., 2013) 2.82 lakh 33.8%

(0 The amount of income received by Cochin Port Trust from ICTT
Vallarpadom in the last fisca and in the current year is given below:—
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(Amount in crores)

Year Income Income accrued Total income
received and receivable
after 8 years
2011-12 37.04 12.34 49.39
2012-13 33.02 11.01 44,03

(upto Jan., 2013)

Subsidy scheme for private ship builders

1201. SHRI Y.S. CHOWDARY: Will the Minister of SHIPPING be pleased to
state:

(@  whether Government is considering to revive the subsidy for private ship
builder;

(b) if so, the details thereof; and
(o) if not, the reasons therefor?

THE MINISTER OF SHIPPING (SHRI GK. VASAN): (a) to (c) The Government
had a shipbuilding subsidy scheme for shipbuilders from October, 2002 to
August, 2007. The Shipbuilding industry have requested for revival of the subsidy
scheme for shipbuilders. However, no fina decision has been taken in regard to
the revival of the scheme.

Regional office of Inland Water Transport
Authority in Eastern region

1202. SHRI BAISHNAB PARIDA: Will the Minister of SHIPPING be pleased
to state:

(8 whether it is a fact that the Inland Water Transport Authority of India
is having headquarter in Noida, NCR Delhi and no office in the entire Eastern region;

(b)  whether it is also a fact that officials of State Governments in the Eastern
Region are put to a great trouble when dealing with cases of development of inland
water transport and it hinders all of their action plan in the matter, as they find
it difficult to make up and down journeys to and from the Eastern region for the
purpose; and



Written Answers to [7 MAR., 2013] Unstarred Questions 201

(c) whether the Eastern State Governments have approached the Centre for
opening of a regional office of the above organization in Eastern sector to facilitate
coordination and fast execution of the projects?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MILIND
DEORA): (a8 The Head Office of Inland Waterways Authority of India (IWAI) is
located at NOIDA (Uttar Pradesh). In the eastern region of the country, the field
offices of IWAI are located at Varanasi and Allahabad in Uttar Pradesh, Patna and
Bhagalpur in Bihar, Farakka, Swaroopganj, Kolkata and Haldia in West Bengal and
Pandu and Dibrugarh in Assam.

(b) The Regional Directors of IWAI at Patna, Kolkata and Guwahati provide
technical inputsadvice to the State Governments in the eastern region on matters
relating to development of inland water transport in that region. The Regional Directors
and officials from the field units of IWAI interact with the concerned officials of
the State Governments in the eastern region on issues relating to the Inland Water
Transport Sector.

(c) Government of Odisha has requested IWAI to open a regiona office at
Bhubaneswar for coordinating the works of National Waterway-5 (NW-5). However,
developmental works on NW-5 are yet to start and opening of office of IWAI in
Odisha would be considered at a suitable location based on the likely time of
commencement of the development works on NW-5.

Subsidy to shipyards

1203. SHRI BAISHNAB PARIDA: Will the Minister of SHIPPING be pleased
to state:

(8  whether the Ministry proposed to grant subsidy to shipyards in the country;
and

(b) if so, the details thereof, inter-alia indicating the shipyards that are proposed
to be covered under this project in different States?

THE MINISTER OF SHIPPING (SHRI GK. VASAN): (@ and (b) The
Government had a shipbuilding subsidy scheme for shipbuilders from October, 2002
to August, 2007. The Shipbuilding industry have requested for revival of the subsidy
scheme for shipbuilders. However, no fina decision has been taken in regard to
the revival of the scheme.
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Regional office of IWTA at Bhubaneswar

1204. SHRIMATI RENUBALA PRADHAN: Will the Minister of SHIPPING be
pleased to dtate:

(8 whether any inland water transport projects of the Odisha is pending with
the Ministry;

(b) if so, mention the projects, their cost and the year in which the State
Government submitted the projects;

(c)  whether the Ministry would consider to take expeditious steps to execute
the projects;, and

(d)  whether the Ministry would consider for setting up of a regional office
of the Inland Water Transport Authority (IWTA) at Bhubaneswar for better coordination
with State for implementation of the projects?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MILIND
DEORA): (&) No, Sir.

(b) and (c) Does not arise.

(d) The opening of an office of Inland Waterways Authority of India (IWAI)
in Odisha would be considered at a suitable location based on the likely time of
commencement of the development works on National Waterways-5 (NW-5).

Development of inland water transport

1205. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of SHIPPING be
pleased to dtate:

(& notifying 588 kilometer as National Waterways what steps have been taken
by Government to develop inland water transport in these waterways,

(b) whether it is a fact that the estimated cost of development of the project
is around Rs. 5000 crores and if so, what steps have been taken by the Ministry to
obtain alocation of funds from the Planning Commission and Ministry of Finance; and

(c) whether the Ministry would consider establishing the Regional Office for
the Eastern Region at Bhubaneswar early to expedite execution of the projects?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MILIND
DEORA): (@) and (b) Government has declared five waterways as the National
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Waterways (NWSs) in the country. Waterway covering East Coast Canal integrated
with Brahmani River and Mahanadi Delta Rivers over a distance of about 588 kilometer
has been notified as the National Waterway-5 (NW-5) in 2008. After declaration
of NW-5, Inland Waterways Authority of India (IWAI) has prepared a Detailed Project
Report (DPR). The cost of the project was estimated at about Rs. 4200 crore in
the year 2010. Meanwhile, Planning Commission has advised Government to develop
more commercialy viable stretches of NW-5 under Public-Private-Partnership (PPP)
mode with Viability Gap Funding (VGF). Accordingly for reviewing the DPR and
preparing and processing of PPP projects for developing the river portion
(i.e. Talcher-Dhamra, Mangalgadi-Paradeep and Charbatia-Dhamra stretches-371 km.)
of NW-5 in Phasel, a transaction adviser (consultant) has been appointed by
Department of Economic Affairs/Asian Development Bank in March, 2012.

(c) The opening of an office of IWAI in Odisha would be considered at a
suitable location based on the likely time of commencement of the development works
on NW-5,

Supply of subsidized foodgrains to BPL persons

1206. SHRI D. BANDYOPADHYAY: Will the PRIME MINISTER be pleased
to state:

(@  whether according to the estimates of the Indian Council for Medical
Research adult persons in urban area require consumption of 2100 calories per day

while those in the rura areas require 2400 calories, and

(b) if so, the reason Government restricting the supply of subsidised foodgrains
to persons below poverty line from 37.2 per cent to 29.8 per cent in 2009-10 thereby
aggravating the hunger situation?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): (&) As per the information received from the Indian
Council of Medical Research, a sedentary man and woman requires 2320 KCal/day
and 1900 KCal/day respectively with average requirement of about 2100 KCal/day.
For moderate activity, a man requires 2730 KCal/day and woman requires 2230 KCal/
day with average requirement of around 2400 KCal/day.

(b)  Government has not restricted the supply of subsidized foodgrains to persons

below the poverty line from 37.2 per cent to 29.8 per cent in 2009-10. Under the
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Targeted Public Distribution System (TPDS), alocation of foodgrains to States/Union
Territories (UTs) is presently made by the Department of Food and Public Distribution
on the basis of 1993-94 poverty estimates of Planning Commission (36.0% at
al-India level at that time) and March, 2000 population estimates of the Registrar
General of India. As per these estimates, Government is making allocation of foodgrains
for 6.52 crore Below Poverty Line (BPL) families, including 2.43 crore Antyodaya
Anna Yojana (AAY) families @ 35 kg. per family per month. Allocation of foodgrains
to about 11.52 crore Above Poverty Line (APL) families are also made at subsidized
prices depending upon the availability of foodgrains in the Central pool and past
offtake. Presently, the allocations for APL families range between 15 and 35 kg.
per family per month. Government has also been making additional allocations of
foodgrains to StatesUTs for distribution to AAY/BPL/APL families from time to time
including for poorest districts and calamity relief.

In addition, the Government has introduced the National Food Security Bill in
the Parliament in December, 2011. The Bill, as introduced, seeks to entitle upto
75% of the rural population and upto 50% of the urban population to receive foodgrains
at subsidized prices under the TPDS.

Adequate compensation to fishermen affected
by Nhava Sheva port

1207. SHRI HUSAIN DALWAI: Will the Minister of SHIPPING be pleased
to state:

(@ the fishermen affected by the construction of Jawaharlal Nehru Port at
Nhava Sheva in Navi Mumbai;

(b)  whether these fishermen were resettled and rehabilitated for loss of fishing
zone and local fishing business;

(c) if so, the details of compensation paid and gainful employment provided
to these traditional fishermen families; and

(d) if not, the reasons for not providing adequate compensation and alternative

employment to these fishermen?

THE MINISTER OF SHIPPING (SHRI GK. VASAN): (a) to (d) At the time
of setting up of Nhava Sheva Port (how Jawaharlal Nehru Port) land belonging to
12 villages viz., Sheva, Jaskhar, Funde, Sawarkhar, Sonari, Karal, Pagote, Jasai (which
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includes Belpada Koliwada), Poundkhar, Navghar, Chirle and Shemtikhar was acquired
through the State Government of Maharashtra. Whereas, in case of 11 villages only
agricultural land was acquired, village ‘Sheva was acquired completely. The residents
of this village were rehabilitated in two places viz. ‘Hanuman Koliwada and ‘Navin
Sheva outside port limits. The resettlement work was carried out through Zilla parishad
under Collector-Raigad. The cost of rehabilitation was borne by JN Port. INPT incurred
an expenditure of Rs. 2.1 crore upto 1994-95 on the rehabilitation of PAPs of village
Sheva. Expenditure was also incurred on road construction and water supply to Belpada
Koliwada. In addition, the Port gave direct (permanent) employment to 44 PAPs
(one from each family) from Hanuman Koliwada and 57 persons from village Belpada
Koliwada. In addition, PAPs from these villages got employment in private terminals,
Container Freight Stations, shipping lines etc.

Schemes to improve public sector undertakings

1208. SHRI DHIRAJ PRASAD SAHU: Will the Minister of STEEL be pleased
to state:

(@ whether Government has formulated any scheme to make public sector
undertakings under the Ministry of Steel, profitable;

(b) if so, the detals thereof;

(c) the names of loss making PSUs, the amount of loss involved therein and
reasons therefor,;

(d)  whether any action has been taken to shut down these loss making PSUs;
and

(e) if so, the details thereof?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) Each
public sector undertaking under the Ministry of Steel is required to take necessary
measures to remain competitive and commercially viable. Accordingly, public sector
undertakings under the Ministry of Steel are required to sign a Memorandum of
Understanding (MoU) with the Government indicating annual physical and financial
targets. Based on the same, their performance is periodically reviewed by the Ministry
of Steel and finally evaluated and graded by the Department of Public Enterprises
on annual basis.

(c) At present, there are two loss making public sector undertakings under
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the Ministry of Steel, namely, Hindustan Steelworks Construction Limited (HSCL)
and the Bisra Stone Lime Company Limited (BSLC) involving accumulated loss of
Rs. 1630 crore approximately Reasons for losses are unplanned induction of manpower,
dowdown in steel sector, non-availability of mining equipments, irregular market
demand etc.

(d No, Sir.
(e) Does not arise.
Reopening of iron ore mines

1209. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of STEEL be
pleased to state:

(@ whether it is a fact that steel making companies have sought the intervention
of Government in reopening of iron ore mines in Karnataka following the order of
Supreme Court, which closed on account of fresh duties and shortage of raw material;

(b) if so, the details thereof; and

(c) the steps taken/being taken by Government in reopening of Karnataka iron
ore mines?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) to (c) Some
iron and steel companies and industry associations such as Karnataka Iron and Steel
Manufacturer’s Association had requested Ministry of Steel for intervention in
reopening of iron ore mines in Karnataka, which had been closed as per orders
of Supreme Court. Ministry of Steel has informed Supreme Court about the requirement
of iron ore of iron and steel industry located in and around Karnataka. The matter
was aso taken up with the Government of Karnataka. Supreme Court has now permitted
some mines in Karnataka to reopen.

Expansion and modernisation of steel plants

1210. DR. T. SUBBARAMI REDDY: Will the Minister of STEEL be pleased to
state:

(@  whether any programme for the expansion and modernisation of various
steedl plants has been initiated by the Steel Authority of India Limited (SAIL) to
meet the growing demand of steel in the country;

(b) if so, the details thereof along with its current status;
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(c) the detals of the total investment/expenditure likely to be incurred along
with the production capacity of each plant likely to be enhanced as a result of
this modernisation exercise, plant-wise; and

(d) the time by which these programmes are likely to be completed?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) Stedl
Authority of India Limited (SAIL) has under taken Modernisation and Expansion
at its five integrated steel plants at Bhilai, Bokaro, Rourkela, Durgapur and Burnpur
and Special Steel Plant at Salem to enhance its crude steel production capacity from
12.84 Million Tonnes Per Annum (MTPA) to 21.40 MTPA in the current phase.

The expansion of Salem Steel Plant of SAIL has been completed in September,
2010 and facilities are in regular operation. At Rourkela Steel Plant of SAIL, the
Sinter Plant has been put into operation, new Coke Oven Battery is under heating
and Blast Furnace is in advanced stage of completion. At IISCO Steel Plant, Raw
Material Handling System, Sinter Plant, Oxygen Plant and New Coke Oven Battery
complex have been completed. Facilities like Wire Rod Mill, Blast Furnace etc.,
are in advance stage of completion. At Bokaro Steel Plant, Upgradation of one Blast
Furnace and re-building of two coke oven batteries completed and New Cold Rolling
Mill is in section-wise integrated trial runs. At Bhilai Steel Plant and Durgapur Steel
Plant of SAIL, work is in various stages of implementation.

(c) Theindicative investment for current phase of Modernisation and Expansion
is Rs. 61,870 crore. Besides, a provision of Rs. 10,264 crore has been made towards
investment in existing mines under Raw Materials Division (RMD) and development
of Rowghat Mine.

Plant-wise details of present production capacity and likely enhancement as a
result of current modernization and expansion of integrated steel plants along with
investment and expenditure are given below:—

Plant Envisaged Gross actual Crude steel production
investments  expenditure (MTPA)
(Net of till
CENVAT), January’ 13 Installed After
Rs. crore Rs. crore expansion
1 2 3 4 5

Bhilai Steel Plant 17,266 7,639 3.93 7.0
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1 2 3 4 5
Rourkela Steel Plant 11,812 8,691 1.90 4.2
Durgapur Steel Plant 2,875 1,364 1.80 22
Bokaro Steel Plant 6,325 3,244 4.36 4,61
[ISCO Steel Plant 16,408 14,219 0.50 2.50
Salem Steel Plant 1,902 2,238 — 0.18

(d)  The current phase of Modernisation and Expansion is likely to be completed
progressively by 2013-2014.

Meeting for development of tourism

1211. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALl KHAN:

Will the Minister of TOURISM be pleased to state:

(@  whether Government has convened any State level meetings to explore
the tourism development projects and its potential; and

(b) if so, the details thereof in the Twelfth Plan period and the
suggestions received from each State including Andhra Pradesh and action taken so

far?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI): (a) and (b) Development and promotion of tourism are primarily
the responsibilities of the respective State Government/Union Territory (UT)
Administration. However, the Ministry of Tourism (MoT) provides Central Financial
Assistance (CFA) for the tourism projects identified during the prioritization meetings
held with them subject to adherence to scheme guidelines, inter-se priority and
availability of funds. The Prioritization meetings with the State Government/UT
Administration are generally held before the commencement of new financia

yedr.

A list detailing the projects and amount sanctioned during the first year of
Twelfth Five Year Plan i.e. 2012-13 till December, 2012 to various State Government/
UT Administrations are given in the Statement.
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Statement

Number of projectst and amount sanctioned* during 2012-13
(till 31th December, 2012)
(Rs. in crore)

S. State 2012-13
No.

No. Amount
1 2 3 4
1. Andhra Pradesh 8 59.08
2. Arunachal Pradesh 8 21.36
3. Andaman and Nicobar 0 0.00

Idlands

4, Assam 0 0.00
5. Bihar 0 0.00
6. Chandigarh 0 0.00
7. Chhattisgarh 0 0.00
8. Dadra and Nagar Haveli 0 0.00
9. Daman and Diu 0 0.00
10. Delhi 2 24.62
11 Goa 0 0.00
12.  Gujarat 1 4.87
13. Haryana 0 0.00
14.  Himacha Pradesh 8 30.30
15. Jammu and Kashmir 24 96.69
16. Jharkhand 1 38.13
17. Kerala 3 24.14

18. Karnataka 0 0.00
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1 2 3 4
19. L akshadweep 0 0.00
20.  Maharashtra 2 0.74
21.  Manipur 0.50
22. Meghaaya 2 0.68
23. Mizoram 3 1.02
24. Madhya Pradesh 73.22
25. Nagaland 6 19.47
26.  Odisha 2 0.61
27. Puducherry 0 0.00
28.  Punjab 2 0.50
29. Rajasthan 0 0.00
30. Sikkim 4 20.75
3L Tamil Nadu 20.42
32.  Tripura 0 0.00
33.  Uttar Pradesh 9 21.79
34.  Uttarakhand 6 13.47
35. West Bengal 2 46.94
GrAND ToOTAL: 105 519.30

*Includes Projects relating to Product/Infrastructure Development for Destinations and
Circuits (PIDDC), Human Resource Development (HRD), Fairs and Festivals and
Rural Tourism (RT).

Development of tourism in Goa

1212. SHRI SHANTARAM NAIK: Will the Minister of TOURISM be pleased

to dtate:

@

Goa for developing tourism in the State;

whether Government has given any financial assistance to Government of
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(b) if so, what are the conditions, under which, assistance has been given;
(c) the essential features of the scheme under which the assistance is given;

(d) whether similar assistance was given between the period 2007 to 2011,
if so, the details thereof; and

(e) how much assistance the present State Government has sought and whether

Government has agreed to give the same and quantum thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI): (@) to (e) The development and promotion of tourism destinations
and products, execution of various tourism infrastructure projects and conduct of
various fairg/festivals/events are primarily the responsibilities of the respective State
Government/Union Territory (UT) Administration, the Ministry of Tourism, however,
provides Central financia Assistance (CPA) for various tourism projects identified
in consultation with them, subject to availability of funds, inter-se-priority and
adherence to scheme guidelines.

The Ministry of Tourism provides Centra financia Assistance to State
Governments/Union Territory Administrations under various schemes, inter-alia.
Product Infrastructure Development for Destinations and Circuits (PIDDC), Domestic
Promotion and Publicity including Hospitality (DPPH). Central Financial Assistance
to Central Agencies for Tourism Infrastructure Development. Large Revenue Generating
Scheme (LRG). Computerization and Information Technology (CIT), Assistance to
Ingtitutes of Hotel Management, Food Craft Institutes. Approval of Hotels at Project
Stage and Classification and Reclassification of Hotels. Market Development Assistance
(MDA) for Promotion of Domestic Tourism, Capacity Building for Service Providers
(CBSP), Central Financial Assistance for conducting “Hunar Se Rozgar” Programme.
Central Financial Assistance for Skill Testing and Certification Programmes. Central
Financial Assistance for Broad Basing Hospitality Education etc.

The details of CFA given to the State Government of Goa during the period
2007 to 2011 are given in Statement (See below).

The State Government of Goa has submitted 5 projects to the Ministry of Tourism
for grant of CPA during the year 2012-13, but due to non-submission of Utilization
Certificates (UCs) for the previous Central Financial Assistance sanctioned to the

State, the Ministry cannot release further funds to the State Government.
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Details of Central Financial Assistance provided to the Sate Government

of Goa for various tourism projects sanctioned during the period

2007 to 2011 which are as under

(Rs. in crore)

Sl List of projects sanctioned Sanctioned

No. amount
2007-08
No project was sanctioned during the year 2007-08
2008-09

1. Integrated Development of Infrastructure for Heritage 43.09
and Hinterland Tourism in Goa as a Mega Project

2.  Celebration of Shigmo Festiva during 2007-08 0.05
TortaL: 43.14
2009-10

1. Destination Development of Auditorium and Convention 5.00
Centre in Bal Bhawan Complex, Campa Pangji, Goa

2. Sate Institute of Hotel Management, North Goa 12.00
ToTAL: 17.00
2010-11

1.  Tourism Infrastructure Development for Colva Costal
Circuit, South Goa 7.58

2. International Trade Mart at Goa 0.20

3. Development Goa Haat at Pangji, Goa 5.00

TotAaL:

12.78
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Touch-screen tourist information kiosk

11213. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of TOURISM
be pleased to state:

(8 the total number of touch-screen tourist information kiosk installed at
different tourist spots during each year of last three years and in current year, State/
Union Territory-wise, along with the number of functional kiosks out of those;

(b) the details of amount allotted/issued and utilized for this purpose
during the said period along with proposed alotment for year 2013-14, State/Union
Territory-wise; and

(c) the extent to which these kiosks are helpful in providing detailed information
to the tourists?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI): (a) to (c) Development and promotion of tourism are primarily
the responsibilities of the respective State Government/Union Territory (UT)
Administration. However, the Ministry of Tourism (MoT) provides Central Financia
Assistance (CFA) to various State Governments/Union Territory Administrations for
various tourism projects prioritized every year in consultation with them subject to
availability of funds, inter-se priority and adherence to the scheme guidelines.

The following CFA has been sanctioned for the installation of Information Kiosks
to various State Governments/UT Administrations.—

Q) Rs. 19.69 lakh to the State Government of Andhra Pradesh during
2010-11.

(i) Rs. 855 lakh to the State Government of Himachal Pradesh during
2011-12.

(i) Rs. 50.00 lakh to the State Government of West Benga during
2010-11.

(iv) Rs. 50.00 lakh to the State Government of Assam during 2011-12.

The responsibility for running the Kiosks lies with the respective State
Government.

tOriginal notice of the question was received in Hindi.
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Proposal to develop Nalanda and Rajgir as tourist spot

1t1214. DR. ANIL KUMAR SAHANI: Will the Minister of TOURISM be pleased
to state:

(& whether Government propose to develop Nalanda University and Rajgir
as world-level tourist spots; and

(b) if so, the details of steps being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI): (a) and (b) Development, Promotion and implementation of tourism
projects at identified tourism spots is primarily undertaken by the State Governments/
Union Territory Administrations. However, Ministry of Tourism provides Central
Financial Assistance for tourism projects which are prioritized in consultation with the
State Governments/Union Territories. The projects which are in accordance with the
scheme guidelines are sanctioned subject to availability of funds and inter-se priority.

Ministry of Tourism has sanctioned Central Financial Assistance of Rs. 67.28
crore and Rs. 57.59 crore under Tenth and Eleventh Plan period respectively for
Development of various projects including development of Nalanda and Rajgir in
the State of Bihar.

Tourism projects sanctioned to Odisha

1215. SHRIMATI RENUBALA PRADHAN: Will the Minister of TOURISM be
pleased to state:

(8 the number of tourism projects sanctioned by Government for Odisha during
2012-13;

(b) the details of their names and sanctioned amount;

(c) whether any other projects requested by the Odisha Government is pending
with the Ministry, the reasons for pendency of these projects; and

(d) the number of tourists who visited the State in the last five years, domestic
and foreign national-wise?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI): (a) to (c) The State of Odisha was sanctioned Rs. 61.30 lakh by
the Ministry of Tourism under its scheme of Domestic Promotion and Publicity
including Hospitality (DPPH). The details are as under:—

tOriginal notice of the question was received in Hindi.
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(Rs. in lakh)
Sl. Content Sanctioned
No. Amount
1. Celebration of Toshali Craft Mela held from 15th to 16.30
27th December, 2011 Odisha
2. Celebration of Konark Festival and Toshali National 45.00

Craft Mela, 2012

However, no prioritized project under the scheme of Product/Infrastructure
Development for Destination and Circuits (PIDDC) was sanctioned on account of
unsatisfactory performance of the State in implementing the projects sanctioned during
the Eleventh Plan Period. The position of pendency of Utilization Certificate (UC)
of the State for the last five years is as under:—

(Rs. in lakh)
Sl Year Released amount UC submitted UC pending
No.
1. 2007-08 2395.05 2395.05 0.00
2. 2008-09 2386.07 1631.52 754.55
3. 2009-10 1896.23 248.32 1647.91
4. 2010-11 1631.04 82.88 1548.16
5. 2011-12 947.05 83.70 863.35
TotaL: 9255.44 4441.47 4813.97

(d)  The number of tourists that visited the State of Odisha in the last five
years are as under:—
(Figures in lakh)

Sl. Year Domestic Foreign
No.
1 2 3 4

L 2007 59.45 0.42
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1 2 3 4

2. 2008 63.58 0.44
3. 2009 68.92 0.46
4, 2010 75.92 0.50
5. 2011 (Provisiond) 82.71 0.61

Promation of Sri Nanda Raj Yatra in Uttarakhand

1t1216. SHRI TARUN VIJAY: Will the Minister of TOURISM be pleased to
state:

(8 whether any assistance being given by the Ministry to the world famous
Sri Nanda Rg Yatra held in Uttarakhand after every 12 years;

(b) if so, the details thereof;

(c) whether the Ministry has considered for the national and international
publicity and promotion of this great yatra;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI): (a) and (b) The State Government of Uttarakhand has prioritized
the projects for development of Sri Nanda R Yatra for Central Financial Assistance
in the current financial year.

Development, Promotion and implementation of tourism projects at identified
tourism spots is primarily undertaken by the State Governments/Union Territory
Administrations. However, Ministry of Tourism provides Central Financial Assistance
for tourism projects which are prioritized in consultation with the State Governments/
Union Territories. The projects which are in accordance with the scheme guidelines
are sanctioned subject to availability of funds and inter-se priority.

(c) to (e) The Ministry of Tourism, as part of its on-going activities, releases
print, electronic, online and outdoor media campaigns in the international and domestic

tOriginal notice of the question was received in Hindi.
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markets, under the Incredible India brand-line. Besides, the Ministry through its
overseas offices, inter-alia, organises Road Shows, Know India Seminars, Workshops,
participates in various Fairgfestivals, Exhibitions and Events to promote various Indian
tourist destinations and products. The campaigns include holistic promotion of various
Indian tourism products and destinations of the country.

Launch of film tourism

1217. SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of TOURISM
be pleased to state:

(8 whether it is a fact that tourism schemes like beach tourism, pilgrimage
tourism, desert tourism, etc. have failed to attract tourist in the country;

(b) if so, the details and reasons for failure to attract domestic and foreign
tourist to such destinations;

(c) whether Government now propose to launch film tourism which is never
heard of anywhere in the world; and

(d) if so, a what level this concept have been visualized/proposed and to
what extent the film tourism would prove to be useful?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. K.
CHIRANJEEVI): (@) and (b) The Ministry of Tourism does not have any report
which indicates that the products like beach tourism, pilgrimage tourism and desert
tourism have failed to attract foreign and domestic tourists.

(c) and (d) Yes, Sir. The Ministry of Tourism has recognised films as a powerful
tool for the development and promotion of destinations under Niche Tourism Product.
Severa destinations have gained in terms of tourist inflow by being the venue/location
of popular domestic and international films.

The Ministry of Tourism has taken following steps to promote Film Tourism
in the country:—

. Signing of a Memorandum of Understanding with the Ministry of
Information and Broadcasting in 2012;

. Joint participation with the Ministry of Information and Broadcasting in
the Cannes Film Festival and Market, International Film Festival of India
(IFFI, Goa), and European film Market, Berlin;
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. Ingtitution of a National Tourism Award in 2012 in the category “Most
Film Promotion Friendly State/lUT” to encourage the State Governments
and Union Territories to facilitate filming in their region;

. The Ministry of Tourism has formulated guidelines for extending financial
support to State Governments/Union Territory Administrations for promotion
of Film Tourism. As per these Guidelines, Central Financial Assistance
of Rs. 2.00 lakh per film will be given to each of the State Governments/
UT Administrations during each financial year.

‘Film Tourism’ provides exposure and promotion to the filmed destinations, which
thereby brings job creation, investment opportunities, and income generation
contributing to the overal economic development of the area.

Inclusion of Bodos in ST (Hills) in Karbi
Anglong and Dima Hasao

1218. SHRI BISWAJT DAIMARY: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(& whether the Ministry is aware that there was a commitment to include
Boros (Bodos) in the Scheduled Tribes (Hills) in Karbi Anglong and Dima Hasao
Autonomous Council in Bodo Accord (Clause No. 8) signed on 10th February, 2003;

(b)  whether the Ministry of Home Affairs communicates the Ministry regarding
implementation of Bodo Accord clause No. 8, if so, the reasons for not implementing
this Agreement since the last ten years; and

(c) the details of advice to Boros (Bodos) for achieving this status, whether
they need to restart their movement against Government so that to they get their
rights?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RANEE NARAH): (&) Yes, Sir. Clause No.8 of Memorandum of
Settlement (MoS) indicates grant of ST status to Bodo Kacharis of Karbi Anglong
and N.C. Hills districts only. There is ho mention of Dima Hasao Autonomous council
in the Bodo Accord.

(c) The Ministry of Home Affairs has informed that action has been taken
to implement all clauses of the Memorandum of Settlement (MoS) signed among
the Centra Government, Government of Assam and Bodo Liberation Tigers (BLT)
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on 10.02.2003. As per clause No. 8 of the MoS regarding granting of Scheduled
Tribe (ST) (Hills) status to Bodo Kacharis living in Karbi Anglong and N.C. Hills
Autonomous Council Area, the said proposal has already been processed as per the
prescribed modalities. However, the processing has not concluded.

Funds for welfare of tribal communities in
Madhya Pradesh

1t1219. DR. VIJAYLAXMI SADHO: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(8  whether the fund for welfare of Scheduled Tribes has been provided from
the Centra Budget and other heads in the last four years;

(b) if so, the amount alocated to Madhya Pradesh for welfare of Scheduled
Tribes in the last four years;

(¢) whether Centra Government has ensured that the Central assistance has
been utilized in the same head under which it has been allocated or it has been
spent by changing the name of schemes or under other heads in the State;
and

(d) the steps, Government is planning to take in case the names of these
schemes have been changed or the funds have been spent under other heads in Madhya
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RANEE NARAH): (@ and (b) Funds are released to State/UT
Governments under the schemes/programmes by the Ministry of Tribal Affairs on
the basis of funds alocated by Ministry of Finance and Planning Commission in
accordance with the guidelines prescribed for the same. Details of funds allocated/
released under various schemes/programmes of the Ministry of Tribal Affairs for
socio-economic development of Scheduled Tribes to the Government of Madhya
Pradesh during the last four years are given in Statement (See below).

(¢) and (d) Funds under the schemes/programmes of Ministry of Tribal Affairs
are released to the State/UT Governments and Non-Governmental Organisation (NGOs)
for implementation of the schemes. The proposal submitted by the State/UT
Government under the schemes/programmes of this Ministry are considered by this

tOriginal notice of the question was received in Hindi.
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Ministry only if it is in accordance with guidelines under the respective scheme/
programme, subject to availability of funds and utilization of funds released earlier.
State Governments are primarily responsible for implementation and monitoring of
scheme at various levels. The Ministry also conducts secondary level of monitoring
through the annual progress reports, utilization certificates and mid-term review reports
received from the State Governments/UTs and selected field visits by the officers
of the Ministry.

Statement

Details of funds released to the Sate Government of Madhya Pradesh
under various schemes/programmes of the Ministry of Tribal
Affairs during last four years

(Rs. in lakh)

Sl. Name of the scheme 2008-09  2009-10 2010-11  2011-12
No.
1 2 3 4 5 6
1 Specia Central Assistance to Tribal

Sub-Plan (SCA to TSP) 12644.75 8722.00 15214.00 15593.00*
2. Grant under Article 275(1) of the 6466.80*  6435.00 17311.31* 14015.50

Constitution of India
3. Post Matric Scholarship for ST 1228.18  3236.50 2026.23  4591.67

students
4. Upgradation of Merit for ST students 3354 0.00 0.00 92.88
5. Vocational Training in Tribal Areas

(State component) 118.05 1000.00 260.00 50.16
6. Vocational Training in Tribal Areas

(NGO component) 28.20 0.00 31.20 0.00
7. Hostels for ST GirlgBoys 255.00 1300.00 0.00 1223.43
8. Establishment of Ashram Schools in 0.00 1099.00 0.00 2815.11

TSP Areas
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9. Grant-in-Aid to Voluntary Organisation 126.18 114.95 196.21 73.69
working for the Welfare of Scheduled

Tribes

10. Strengthening Education among 395.25 114.23 769.03 612.80
Scheduled Tribe Girls in Low Literacy
Districts

11. Development of Particularly Vulnerable 3754.90 5067.80 542820  6546.32
Tribal Groups (PTGs)

12.  Coaching for Scheduled Tribes 63.84 86.86 64.77 35.14

13. Grants-in-Aid to State Tribal 372.00 0.00 312.00 472.00
Development Cooperative Corporations
(STDCCs) etc. for Minor Forest
Produce (MFP) Operations

14. Grants-in-Aid to Tribal Research 388.32 80.80 77.36 54.27
Institutes
15. Organisation of Tribal Festivals 0.00 6.00 0.00 7.50

*Additional Funds released.
Protection of Jarawa Community

1220. SHRI D. BANDYOPADHYAY: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@ whether it is a fact that the Andaman and Nicobar Island Administration
is contemplating a modification of 2007 notification which prohibits tourism and
commercia activities within five KM of the reserve area for the protection of the
Jarawa Community; and

(b) if so, what protective measures are being taken to protect the health and
well being of Jarawas, who do not have any natural immunity from the common
contagious diseases of the mainland population?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RANEE NARAH): (a) Yes, Sir. The 2007 natification has been modified
on 17.1.2013 by the Andaman and Nicobar Islands Administration.
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(b) The field staff of Andaman Adim Jangjati Vikas Samiti (AAJVS) regularly
visit the Jarawa habitats and provide in-situ treatment to Jarawa tribe people as for
minor aillments as and when required; complicated cases are referred to the nearest
health centre. Field level functionaries are deployed at different contact points to
safeguard the interest of Jarawas.

Crime against girl students in Chhattisgarh

1t1221. SHRI MOTILAL VORA: Will the Minister of TRIBAL AFFAIRS be
pleased to dtate:

(8 whether Government has taken cognizance on the rape of 19 girl students
out of 43 girls studying at Aadivasi Balika Aashram residential school in Narharpur
block of Kanker district of Chhattisgarh in January, 2013;

(b) if so, since when this heinous crime was going on with minor girls;

(c)  whether Government would conduct a high level inquiry to find out real
culprits in this case;

(d) whether the incidents of rape had been there in the past as well;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RANEE NARAH): (a) The matter involving rape of 19 girl students
studying at Aadivasi Balika Aashram residential school in Narharpur block of Kanker
district of Chhattisgarh was immediately taken up by the Ministry of Tribal Affairs
with the Government of Chhattisgarh.

(b) to (d) As per report/information provided by the Chhattisgarh Government,
these incidents occurred in the month of August, 2012 and earlier. An enquiry into
the matter was conducted by the Chhattisgarh Government. FIR was lodged against
accused persons accordingly and the accused persons were taken into custody. The
State Government has intimated that no such incident was reported in the said school

prior to the incidents reported above.

(e) Does not arise.

tOriginal notice of the question was received in Hindi.
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Schemes for development of small and medium cities

t1222. SHRI RAGHUNANDAN SHARMA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(8 the scheme started by Government for integrated development of small
and medium cities and the proportion of State and Central share in it;

(b) the status of the proposals received under this scheme from Madhya Pradesh
and the proposals against which allotted funds are to be released yet;

(c) the time by which Government contemplates to release the funds of these
pending proposals; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) Urban Infrastructure Development Scheme
for Small and Medium Towns (UIDSSMT) was launched in December, 2005 as a
sub-component: of Jawaharla Nehru National Urban Renewa Mission (JNNURM)
which aims at improvement of urban infrastructure in towns and cities (ether than
the 65 cities identified under UIG component of INNURM) in a planned and phased

manner.

The funding pattern of the UIDSSMT scheme is in the ratio of 80% Central
Government share, and 10% State share and 10% ULB share. However for North-
East States and Hilly States (Jammu and Kashmir, Sikkim) the fund sharing is in
the ratio of 90:10 between Central and State Governments.

(b)  Under UIDSSMT, 68 projects were sanctioned with an approved cost of
Rs. 1230.99 crores in 50 towns of the State of Madhya Pradesh. Against a total
commitment of Rs. 991.04 crores, an amount of Rs. 732.72 crores Additional Central
Assistance (ACA) was released to the State as on 28.02.2013.

56 fresh proposals involving Roads, Water supply, Solid Waste Management
projects etc. were received from the State of Madhya Pradesh in the month of February,
2013.

(c) and (d) The sanction of projects is dependant upon recommendation of State
Level Sanctioning Committee (SLSC), technical appraisal and availability of funds.

tOriginal notice of the question was received in Hindi.
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Finalization of the Dehi Master Plan 2012

1223. SHRI BIRENDER SINGH: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@  whether the Delhi Master Plan 2012 has been finalized keeping in view
23 gspecific amendments based on 4300 suggestions given by the public;

(b) if so, what are the incentives permitted therein to hospitals and educational
ingtitutions, if they come forward to ease pressure on land; and

(¢ what is likely time by which these amendments will become
effective?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) to (c) The Master Plan for Delhi-2021 was
notified on 7.2.2007 and amended from time to time as and when required.
Further there is provision in the MPD-2021 for review at every five year intervals
to keep pace with the fast changing requirements of the society. During 2012-13
the first maor revision of MPD-2021 has been taken up. The suggested
amendments including for hospitals and educational ingtitutions are dealt with by
Delhi Development Authority as per laid down procedure and statutory
requirements.

General Pool Residential Accommodation

1224. SHRI BIRENDER SINGH: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(8 whether it is a fact that according to the latest version of the Delhi Master
Plan 2012, or under the newly termed ‘’General Pool Residentia Accommodation™,
there is a thrust to change the character of Delhi from a garden city to Gurgaon

or Mumbai; and

(b) if so, the details thereof along with the proposals of the Delhi areas at
hand?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSH1): (8 and (b) Sir, there is no such proposal in
the Ministry. The character of the city would be maintained as per the Master Plan
for Delhi-2021 notified on 7.2.2007 and as amended from time to time.
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Dwarka to Najafgarh Metro Rail Project

1225. SHRI RAM KRIPAL YADAV: Will the Minister of URBAN DEVEL-
OPMENT be pleased to dstate:

(&  whether construction works on Dwarka to Najafgarh Metro Extension project
is started,

(b) if not, the reasons for the same;
(¢ how many stations are proposed on this extension line and where;

(d) whether last station is located beside Ngafgarh DTC Bus Terminal on
Jharoda Road as lot of Government land is available there; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) and (b) Delhi Metro Rail Corporation Ltd.
(DMRC) has informed that survey and geo — technical investigation works have
been completed. DMRC has further taken steps to prepare tender documents for starting
physica work.

(c) Four stations viz. Dwarka, Ngafgarh Depot, Municipal Corporation and
Najafgarh are proposed.

(d) and (e) The last station is located on main Nagafgarh — Nangloi Road,
about 90 metre from Delhi Gate (Ngjafgarh) and 900 metre from Dhansa Bus Stand
towards Nangloi.

Funding for buses under JNNURM

1226. SHRI VIVEK GUPTA: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@ whether it is a fact that the Ministry is providing financial assistance for
bus services under the Jawaharlal Nehru National Urban Renewal Mission (INNURM);

(b) if so, the funds alocated and released for the same, State-wise; and

(c) the number of busesbus services introduced under this programme,
Sate-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) Yes, Sir.
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(b) and (c) State-wise details of Additional Central Assistance (estimated), release
of funds and buses sanctioned under JINNURM are given in Statement.

Statement

Sate-wise details of Additional Central Assistance (estimated), release of
funds and buses sanctioned under JNNURM (as on 28.02.2013)

(Rs. in crore)

S. Sate Total fleet Estimated Releases
No. sanctioned Admissible of funds
Central
Assistance
(ACA)

1 2 3 4 5
1.  Arunachal Pradesh 25 3.74 2.9413
2. Assam 200 47.29 32.17
3. Himachal Pradesh 75 6.08 5.47
4.  Jammu and Kashmir 150 23.76 18.98
5. Manipur 25 6.08 3.04
6. Meghaaya 120 14.76 9.86
7. Mizoram 25 2.93 1.46
8. Nagdand 25 2.7 1.92
9. Skkim 25 2.70 2.02
10. Tripura 75 14.65 12.43
11. Uttarakhand 145 21.74 13.52

TotaL (A): 890 146.43 103.8113
1. Andhra Pradesh 1540 176.5 131.98
2. Bihar 125 25.35 12.68
3. Chhattisgarh 100 11.88 5.94
4. Goa 50 6.16 5.04
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1 2 3 4 5
5. Gujarat 7301 88.2 41.1
6. Haryana 150 27.3 24.57
7. Jharkhand 250 239 11.95
8. Karnataka 1150 159.04 128.29
9. Kerda 350 78.22 62.32
10. Madhya Pradesh 525 101.12 55.28
11. Maharashtra 2530 299.6 183.28
12. Odisha 125 15.84 14.19
13. Punjab 350 49.15 24.63
14. Rajasthan 435 77.57 64.43
15. Tamil Nadu 1600 192.35 130.71
16. Uttar Pradesh 1310 142.92 130.3
17. West Bengd 1300 145.4 68.5
TotaL (B): 12620 1620.50 1095.19
1.  NCT of Dehi 1600* 274.75 219.67
2. Puducherry 50 12.92 7.96
3. Chandigarh 100 34,20 25.38
TotaL (C): 1750 321.87 253.01
TotaL (A+B+C): 15260 2088.8 1452.011

*In addition, 128 mini/midi buses were sanctioned under INNURM to DMRC with the total project cost
of Rs. 25.00 crore (estimated). An amount of Rs. 4.48 crore as 1st instalment has been released against

Government of India share of Rs. 8.96 crore.

be pleased to state:

@

Hyderabad Metro Project

1227. SHRI NANDI YELLAIAH: Will the Minister of URBAN DEVELOPMENT

whether for Hyderabad Metro Rail project, Thales company would design,
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build, deliver and manage the installation of the SEL Trac CBTC, which will be
implemented for lines 1, 2 and 3 of the covering of 72 kilometres across 66 stations,

(b)  whether this project is first of its kind in the country;

(c) whether under the integrated coordination of a central control operation
facility, these trains will operate automatically with an attendant on board; and

(d) the minimum period required to complete this project?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) Hyderabad Metro Rail Limited has informed
that a consortium of Thales group of companies M/s Thales, Canada and Thales,
India will design, build, deliver and install the Seltrac CBTC system.

(b)  Yes, Sir.

(c) The trains will operate under Automatic mode of operation with a Train
Operator on board. The Train Operator will drive the train in case of failure of CBTC
system.

(d) The project is scheduled for completion in five years from the Appointed
Date i.e. July 05, 2012.

UIG Scheme under JNNURM

1228. SHRIMATI NAZNIN FARUQUE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(8 the number of cities in the States of North East which have been covered
under the Urban Infrastructure and Governance (UIG) component of Jawaharla Nehru
National Urban Renewal Mission (INNURM);

(b)  whether Government proposes to include some more cities of the State
under UIG;

(c) if so, the details thereof and if not, the reasons therefor; and

(d) the results achieved in the cities which have aready been covered under
UIG in the States?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) Eight cities of the States of North East
including Sikkim are covered under Urban Infrastructure and Governance (UIG) of
Jawaharlal Nehru National Urban Renewal Mission (JNNURM).
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(b) and (c) The number of cities covered under UIG of JINNURM are 65. All
other cities are covered and eligible for assistance under Urban Infrastructure
Development Scheme for Small and Medium Towns (UIDSSMT) of JNNURM.

(d) A tota of 21 projects on various admissible components have been approved
for the eight cities of the States of North East under UIG Sub-Mission of INNURM,
out of which one project in the roads and transportation sector for the Mission city
of Kohima in Nagaland has been reported physically complete. The remaining projects
are at various stage in implementation.

Sewage treatment plant

1229. SHRI PARIMAL NATHWANI: Will the Minister of URBAN DEVEL-
OPMENT be pleased to dstate:

(8 whether it is a fact that only 30 per cent of the total sewage generated
in country is actually treated before being dumped into available water bodies;

(b) if so, the details thereof;

(©) how many cities in Jharkhand in particular and the country as a whole
have sewage treatment plants today; and

(d) the steps taken to provide sewage treatment plant in each city in the country?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (&) and (b) As per the report of Status of Water
Supply, Waste Water Generation and Treatment published by Central Pollution Control
Board (CPCB) in December, 2009, 35% of the total sewage generated in Class |
and Class Il urban towns is treated before being discharged into the water bodies
or for land application.

(c) There is no sewage treatment plant under the Jawaharlal Nehru National
Urban Renewa Mission (INNURM) in Jharkhand. A list of sewerage projects
sanctioned under Urban Infrastructure and Governance (UIG) of INNURM and Urban
Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT) of
JNNURM are given at Statement-l and |l respectively (See below).

(d Sewerage and Sewage treatment is the responsbility of the State
Governments/Urban Local Bodies. However, Government has been supplementing their
efforts in setting up such facilities including sewage treatment plants under INNURM
and other schemes such as, Urban Infrastructure Development Scheme in Satellite
Towns (UIDSST).
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Statement-11

List of Sewerage projects details under UIDSSMT of JNNURM

S State Name of Scheme/Name Cost Total Total
No. towns/cities of component approved digible release
by Central
SLSC Share
(80%)
1 2 3 4 5 6 7
1. Andhra Pradesh Kadapa Sewerage 4915.00  3932.00 3966.41
2. Andhra Pradesh Karimnagar Sewerage 6237.00  4989.60 5083.16
3. Andhra Pradesh Sewerage 3493.00 2794.40 2829.13
4. Andhra Pradesh Sewerage 4687.50  3750.00 3793.36
5. Andhra Pradesh Narsaraopet Sewerage 2641.00 2112.80 2120.19
6. Andhra Pradesh Nizamabad Sewerage 8106.00 6484.80 6606.39
7. Andhra Pradesh Nagari Sewerage 983.00 786.40 786.20
8. Andhra Pradesh Yeminganur UGD 3983.00 3186.40 3244.41
9. Chhattisgarh Bilaspur Sanitary 19025.00 8578.00 8578.00
Sewerage
System
10. Haryana Bahadurgarh Sewerage 4576.04  3660.83 3729.47
11. Haryana Bahadurgarh STP 2707.01  2165.61 2165.61
12. Haryana Ambaa STP 2082.19 1665.75 832.88
13. Haryana Narnaul STP 812.99 650.39 325.20
14. Haryana Charki-Dadri STP 709.25 567.40 283.70
15. Haryana Ambaa Sewerage 3728.00  2982.40 1491.20
16. Karnataka Bawavana Sewerage 844.00 675.20 687.86

Bagew
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1 2 3 4 5 6 7

17. Karnataka Channapatna uGD 1311.00 1048.80 1068.46
18. Karnataka UuGD 336.00 268.80 139.44
19. Karnataka Sewerage 303.00 242.40 246.95
20. Karnataka Malavalli UGD 730.41 584.33 595.28
21. Karnataka Nanjangud UGD 974.58 779.66 794.28
22. Karnataka Pandavapura uGD 602.09 481.67 490.71
23. Karnataka Shikaripura Sewerage 1317.00  1053.60 1073.36
24. Karnataka Sreerangapatna  UGD 522.18 417.74 425.57
25. Karnataka Soundatti Sewerage 867.84 694.27 347.14
26. Keraa Chalakkudy Sewerage 4978.00  3982.40 2065.87
27. Maharashtra Kolhapur Sewerage 3198.00  2558.40 2606.37
28. Maharashtra Sirdi Sewerage 2426.00  1940.80 1977.19
29. Maharashtra Ambad Sewerage 811.00 648.80 660.97
30. Maharashtra Savner Sewerage 631.50 505.20 262.07
31. Maharashtra Shirur UGD 889.80 711.84 711.28
32. Maharashtra Amraveti UGD 8612.28  6889.82 6889.82

(Phase-1)

33. Maharashtra Akola Sewerage 13275.00 10620.00  4998.48
34. Maharashtra Pachgani Sewerage 320.00 256.00 256.00
35. Maharashtra Chandrapur Sewerage 7201.30 5761.04 5761.04
36. Maharashtra Daund Sewerage 1915.80 1532.64 1532.64
37. Maharashtra Panvel Sewerage 3107.15  2485.72 2485.72
38. Maharashtra Malvan Sewerage 1884.40  1507.52 753.76

39. Maharashtra Vengurla Sewerage 795.35 636.28 636.28
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40. Maharashtra Alibag Sewerage 1240.00 992.00 496.00
41. Maharashtra Kamptee Sewerage 222121 1776.97 888.48
42. Maharashtra Gondia Sewerage 8233.70  6586.96 3293.46
43. Madhya Pradesh Sewerage 195.05 156.04 79.97
44. Madhya Pradesh Sewerage 708.43 566.74 294.00
45. Madhya Pradesh Sewerage 294.25 235.40 120.64
46. Madhya Pradesh Rehti Sewerage 14348  114.78 58.82
47. Madhya Pradesh Sewerage 218.00 174.40 87.20
48. Madhya Pradesh Gwalior Sewerage 6650.00  5320.00 2660.00
49. Madhya Pradesh Sagar Sewerage 766155 6129.24  3179.54
50. Odisha Sanitation 593.23 474.58 246.20
51. Punjab Jalandhar Sewerage 4955.00  3964.00 3964.00
52. Punjab Sewerage 4696.85  3757.48 1878.74

Phase-11
53. Punjab Malout Sewerage 2286.00 1828.80 914.40
54. Punjab Pathankot Sewerage 4766.00  3812.80 1951.44
55. Punjab Zirakpur Sewerage 4197.61  3358.09 1757.27
56. Punjab Patiala Sewerage 8940.00  7152.00 3576.00
57. Punjab Talwandisabo Sewerage 1016.00 812.80 406.40
58. Punjab Sewerage 2789.45  2231.56 2227.90
59. Rajasthan sewerage 3876.10  3100.88 1550.44
60. Rajasthan Chittorgarh Sewerage and 328.18 262.54 265.72
Drainage
61. Rajasthan Jalore Sewerage 1066.31 853.05 442 51
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62. Rajasthan Jhalawar and Sewerage 1904.02 1523.22 790.17
Jhalarpatan
63. Ragjasthan Sumerpur Sewerage 927.74 742.19 385.02
64. Rajasthan Mount Abu Sewerage 2715.00 2172.00 1113.15
65. Rajasthan Jodhpur Sewerage 6167.00  4933.60 2559.31
66. Rajasthan Kishangarh Sewerage 2601.00  2080.80 1066.41
67. Rajasthan Hanumangarh ~ Sewerage 4279.00  3423.20 1735.99
68. Rajasthan Pali Sewerage 3320.53  2663.62 1364.29
69. Rajasthan Kota Sewerage 5122.42  4097.94 2048.97
70. Rajasthan Jhunjhunu Sewerage 3781.00 3024.80 1538.49
71. Rajasthan Sardarshahar Sewerage 3692.00 2953.60 1500.43
72. Sikkim Namchi Sewerage 1097.00 987.30 987.30
Treatment Plant
73. Sikkim Jorethang Sewerage 480.00 432.00 432.00
Treatment Plant
74. Sikkim Mélli Sewerage 341.00 306.90 306.90
Treatment Plant
75. Sikkim Rangpo Sewerage 494.00 444.60 444.60
Treatment Plant
76. Tamil Nadu Mamallapuram  Sewerage 608.00 486.40 486.40
77. Tamil Nadu Sewerage 375.00 300.00 300.00
78. Tamil Nadu Thiruchendur UG Sewerage  1122.00 897.60 448.80
79. Tamil Nadu Udurnal pet Sewerage 3034.23  2427.38 1213.69
80. Tamil Nadu Ariyalur UGD 2555.20  2044.16 2044.16
81. Tamil Nadu Nagercoil Underground 6556.47  5245.18 2622.59

Sewerage
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1 2 3 4 5 6 7

82. Uttar Pradesh Sewerage 447231  3577.85 3642.29
83. Uttar Pradesh Firozabad Sewerage 8691.66  6953.33 7031.12
84. Uttar Pradesh Mainpuri Sewerage 4874.18  3899.34 3972.45
85. Uttar Pradesh Loni Sewerage 7341.24  5872.99 5819.14
86. Uttar Pradesh Vrindavan Sewerage 3463.00 2770.40 2770.07
87. Uttarakhand Mussoorie Sewerage 6173.25  4938.60 2469.30
88. West Bengal Kurseong Sewerage 125159  1001.27 500.64
89. Daman and Diu Moti and Underground 942.37 753.90 31.00

Nandi Daman Sewerage

89 282007.27 219205.00 163265.67

Projects under JNNURM for Pune

1230. SHRI PRAKASH JAVADEKAR: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(@ the status of implementation of various sanctioned projects under the
Jawaharlal Nehru National Urban Renewable Mission (JNNURM) scheme for Pune

city;
(b)  whether Government has carried out any assessment of the progress in
this regard;

(c) if so, the details thereof;

(d)  the pending demands of Pune city for sanction under the INNURM scheme;
and

(e) the reasons for delay in sanctioning those demands?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) Twenty projects have been approved for
the city of Pune under Urban Infrastructure and Governance (UIG) Submission of
Jawaharlal Nehru National Urban Renewal Mission (INNURM), out of which seven
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projects have so far been physically completed and remaining projects are at various
stages of implementation.

(b) and (c) INNURM is a State Sector Additional Central Assistance programme
wherein the projects approved are implemented by the States. The progress of the
projects is assessed through Independent Review and Monitoring Agency (IRMA),
State Level Steering Committee (SLSC) and State Level Nodal Agency (SLNA). The
progress of the projects are also assessed through Quarterly Progress Reports (QPRS)
submitted by the States and through review meetings and also before considering
for release of instalment of ACA for the projects.

(d) and () Three DPRs have been received from the Pune City in February,
2013 for consideration and approval under UIG Sub-Mission of INNURM. Projects
are considered for approval subject to their conformity with the guidelines under
JNNURM and their technical appraisal and availability of funds.

Lack of masons for repair of Government
accommodations

1t1231. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@  whether repairing works in quarters meant for Government employees in
Delhi especidly in type-l and |l quarters at R.K. Puram, Kali Bari, DIZ Area, Aram
Bagh, PK. Road, R.K. Ashram Marg and Gole Market are done by common people
in the lack of masons;

(b)  whether Government has received any complaints thereof;
(c) if so, the details thereof;

(d)  whether C.RW.D. officials are unable to hand over the quarters to employees
after completing the repair work within the scheduled time;

(6) whether any guidelines have been fixed in this regard; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (& to (¢) No, Sir, No such complaints have
been received so far.

tOriginal notice of the question was received in Hindi.
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(d) The quarters are handed over to employees within 60 days time as far
as possible in general as per guidelines issued by Ministry of Urban Development
subject to the availability of funds.

(& Yes

(f)  The renovation/up-gradation work is completed subject to availability of
budget/contract within 60 days.

Rise in the height of buildings in Delhi

1t1232. SHRI MAHENDRA SINGH MAHRA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@  whether Government is going to take a decision on the proposal to raise
the height of buildings in Delhi from 15 meters to 17.5 and 22 meters,

(b)  whether this decision is being taken to meet the shortage of buildings
in Delhi or for any other reasons, the details thereof; and

(c) if so, the time by which decision in this regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) to (c) No such proposa has been received
from the nodal planning agency for Delhi i.e. Delhi Development Authority.

Population in Karnataka

1233. SHRI BASAWARAJ PATIL: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(& how many corporation cities are in Karnataka and what is their population;

(b) what are the facilities for Central and State Government employees in these
cities; and
(c) whether these employees of Gulbarga District are getting such facilities

as per rules?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) There are eight corporation cities in
Karnataka. The cities and their population are indicated below:—

tOriginal notice of the question was received in Hindi.
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Sl.  Corporation city Population (as per 2001
No. Census)
1 Bangalore 54,92,478
2. Mysore 7,42,261
3. Hubli-Dharwad 7,86,018
4. Mangalore 3,98,745
5. Gulbarga 4,27,929
6. Belgaum 3,99,600
7. Davangere 3,63,780
8. Bellary 3,17,000

(b) The facilities available to the Centra Government employees are as per
the rules of the Government of India. The Corporation Employees will get the benefit
of the 6th Pay Commission Report facilities. The State Government employees working
at the headquarters of eight City Corporations are getting salary as per classification
of the eight cities into categories A, B, C and D. The employees are getting 4%
Dearness alowance as of 1.7.2012. The State Government and Municipal Employees
working with these corporations are getting the House Rent Allowance (HRA) and
City Compensatory Allowance (CCA) as under:—

Sl Corporation city Category of HRA (%) CCA
No. city (In Rs)
1 Bangalore A 25% 400
2. Mysore B 16% 300
3. Hubli-Dharwad B 16% 300
4, Mangalore C 10% 250
5. Gulbarga C 10% 250
6. Belgaum C 10% 250
7. Davangere C 10% 250
8. Bellary C 10% 250
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(©) Yes, Sir.
Compassionate appointment in CPWD

1234. DR. JANARDHAN WAGHMARE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(8 the details regarding meeting of Compassionate Appointment Committee
(CAC) headed by Additional Director General, Northern Region, CPWD held between
1 January, 2008 onwards and till date for considering the compassionate appointment
cases for the post of LDCs;

(b)  whether some Members of Parliament (MP) have also apprised the Director
(Works) about the loose ends constantly being done by the Public Authority concerned
in the said compassionate appointments cases;, and

(c) if so, the action which is being taken on the ‘Issues highlighted in the
aforesaid M.P's references?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (@) The date of meeting of CAB headed by
Additional Director General, Northern Region, CPWD held between 1st January, 2008
onwards and till date for considering the compassionate appointment cases for the
post of LDCs is as under—

L 28.02.2011
2. 17.03.2011
3. 25.08.2011

4, 16.12.2011 (meeting postponed for 02.02.2012)
5. 02.02.2012
6.  28.06.2012
7.  05.02.2013

(b) and (c) Yes this Ministry received a letter from Shri Om Prakash Yadav
MP, Lok Sabha to be apprised of the status of compassionate appointment case of
Shri Pawan Kumar S/o Late Shri Hari Singh in CPWD. The matter was looked
into in consultation with CPWD but no loose ends came to light. The issues raised
by Hon'ble MP were following:—
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(1) Whether the meeting of the CAC was initialy fixed on 16.12.2011 and
was postponed for 2.2.2012.

(2) That the bio-data of eight candidates were considered and only one name
of Shri Sanjay Kumar, Son of late Shri Rajinder Singh has been approved
as he was dlotted 63 points by the CAC.

(3) Whether the procedure of DoPT in al such compassionate appointment
cases had strictly been adhered to in CAC meeting held on 2.2.2012.

(4) If there is any criteria approved by DoPT allowing such type of number
by the CAC.

(5) To furnish record/documents in proof of evidence of authenticity of the
statement mentioned above.

In this regard, copies of following documents were furnished to Hon'ble MP
for his kind perusa:—

(1) DoPT guidelines followed regarding appointment on compassionate
grounds.

(2) Minutes of meeting of the CAC held on 16.12.2011 at 3.00 PM. for
the appointment to the post of LDC on compassionate grounds.

(3) Record of meeting of CAC held on 2.2.2012 for compassionate appointment
to the post of LDC for the vacancy arisen during 1.7.2010 to 31.12.2010
considering applications from 1.7.2007 to 30.6.2010.

Project under JNNURM and UIDSSMT

1235. SHRI GN. RATANPURI: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@ the details of projects submitted by Jammu and Kashmir State under
JNNURM and UIDSSMT;

(b) the details of projects sanctioned and expenditure involved; and

(c) the detals of projects still under consideration and the prospects of their
approva ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) and (b) Five Projects for the Mission Cities
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of Jammu and Srinagar in the State of Jammu and Kashmir have been approved
under Urban Infrastructure and Governance (UIG) of Jawaharlal Nehru National Urban
Renewa Mission (JNNURM) with approved cost of Rs. 55184.03 lakh and Additional
Central Assistance (ACA) commitment of Rs. 48775.63 lakh. So far an amount of
Rs. 28064.96 lakh as ACA has been released for utilisation for the projects.

Forty Seven Projects for thirteen Town/Cities in the State of Jammu and Kashmir
have been approved under Urban Infrastructure Development Scheme for Small and
Medium Towns (UIDSSMT) of JINNURM with approved cost of Rs. 42441.50 lakh
and Additional Central Assistance (ACA) commitment of Rs. 38197.39 lakh. So far
an amount of Rs. 34816.65 lakh as ACA has been released for utilisation for the
projects.

(¢) Funds for 29 projects recommended under UIDSSMT could not be released
for want of alocation. INNURM has completed its normal tenure of 7 years on
31.03.2012 and the Government had earlier extended the period for 2 years for
completion of ongoing projects and reforms. The Government, on 17.1.2013, gave
approva for continuation of the JNNURM to inter-alia sanction new projects till
March, 2014. Pursuant to this, States have been asked to send proposals afresh.
Projects are considered for approval subject to their conformity with the guidelines
under INNURM and their technical appraisal and availability of funds.

Permission for building construction

11236. DR. PRABHA THAKUR: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(8 whether Government grants permission for building-construction after
ensuring safe distance of the other building from the boundary of multi-storey buildings
in metros;

(b) if so, whether hub of multi-storey buildings joining almost one boundary
from the other boundary is increasing steadily by ignoring al norms in Lokhandwala
area in Andheri (West) in Mumbai where buildings are being erected even on the
lands earmarked for parks, etc.; and

(c) the effective steps taken by Government to check it and the action taken
against such builders and the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a8 to (c¢) The information is being collected
and will be laid on the Table of the House.

Rules for construction of building in Mumbai

11237. DR. PRABHA THAKUR: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(&  whether Government is conscious of environment related standards in the
cities of the country;

(b)  whether environment related rules have been followed in aready constructed
multi-storey buildings and those under construction in different areas from Bandra
to Boriwai in Mumbai; and

(c) the rules regarding space between two buildings or construction of park
or plantation of trees in the buildings premises and the action that Government takes
in the event of non-compliance of these rules, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) Yes, Sir.

(b) and (c) Yes. The Government of Maharashtra has informed that the NOC
from Ministry of Environment and Forest (MoEF) is insisted upon wherever applicable,
in accordance with the policies in force at the time of granting commencement
certificate to the building. The open spaces of the building, plantation of trees and
layout Recreation Ground (RG) are permitted by the Planning Authority as per the
provisions of the Development Control Regulations and action is taken as per the
provisions of the Maharashtra Regiona and Town Planning Act, 1966 and Municipal
laws in case of any violations.

New cities under JNNURM Scheme

1238. SHRI NARESH AGRAWAL: Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(@  whether Government has included new cities under the Jawaharlal Nehru
National Urban Renewable Mission (JNNURM) Scheme;

(b) if so, the details of the same, State-wise; and

tOriginal notice of the question was received in Hindi.
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(c) the details of the fund provided to these cities under INNURM till now?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) and (b) Yes, Sir, Jawaharla Nehru National
Urban Renewa Mission (JNNURM) launched in December, 2003 is a reform linked
infrastructure Development programme. 63 cities were covered under Urban
Infrastructure and Governance (UIG) Sub-Mission of INNURM. The Government in
January, 2009 has included two cities namely Tirupati in Andhra Pradesh and Porbandar
in Gujarat under UIG Sub-Mission of INNURM. All other cities are covered under
Urban Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT)
of INNURM.

(c) Three projects with approved cost of Rs. 8498.00 lakhs and Additional
Central Assistant (ACA) commitment of Rs. 6798.20 lakhs has been approved for
the city of Tirupati under UIG Sub-Mission of INNURM. An amount of Rs. 3996.70
lakh of ACA has been released for utilization for the projects so far.

Two projects with approved cost of Rs. 13811.69 lakhs and ACA commitment
of Rs. 11049.36 lakhs has been approved for the city of Porbandar under UIG
Sub-Mission of INNURM. An amount of Rs. 2762.34 lakhs of ACA has been released
for utilization for the projects so far.

Ban on manual cleaning of sewers

1239. SHRI RAJKUMAR DHOOT: Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(8  whether Government propose to impose a ban on manual cleaning of sewers
in which people get killed due to poisonous gases while cleaning sewers in the
Metropolitan and other urban areas in the country and provide alternative ways for
the purpose with Centra funding; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (@) and (b) The “Prohibition of Employment
as Manual Scavengers and their Rehabilitation Bill, 2012" introduced by the Ministry
of Social Justice and Empowerment in Lok Sabha on 3.9.2012, inter-alia, prohibits
hazardous manual cleaning of sewers and septic tanks. This provision is meant to
eliminate the risk to the heath and safety of such workers, and casts an obligation



Papers Laid [7 MAR., 2013] on the Table 255

12.00 Noon

on the employer to provide them, at his cost, necessary cleaning devices and safety
gear.

Draft plan for development of Delhi

1t1240. SHRI FAGGAN SINGH KULASTE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(& the number of colonies developed by the Delhi Development Authority
(DDA) as per the study conducted by the Ministry of Urban Development in the
country’s capital Delhi;

(b) whether it is a fact that a scheme to regularize the illegal colonies has
been formulated;

(c) if so, the details thereof; and

(d)  whether a draft plan to develop Dehi through DDA has been formulated,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSHI): (a) Delhi Development Authority (DDA)
developed about 350 planned colonies in the country’s capital Delhi.

(b) and (c) Yes, Sir, DDA has issued natification dated 24.03.2008 and subsequent
amendments dated 16.06.2.008 and 06.06.2012 for regularization of unauthorized
colonies in Delhi.

(d) For the “Planned Development in Delhi” Central Government has notified
Master Plan for Delhi (MPD)-2021 on 07.02.2007.

(MR. DEPUTY CHAIRMAN in the Chair)
PAPERS LAID ON THE TABLE
Report and Accounts (2011-12) of CSL, Kochi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY

tOriginal notice of the question was received in Hindi.
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AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): On behalf of Shri GK. Vasan, | lay on the Table—

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619A of the Companies Act, 1956:—

(@ Fortieth Annual Report and Accounts of the Cochin Shipyard Limited
(CSL), Kochi, for the year 2011-12, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.
(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 8520/15/13]

Notifications of the Ministry of Personnel, Public
Grievances and Pensions

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE
MINISTRY'S OFFICE (SHRI V. NARAYANASAMY): Sir, | lay on the Table—

(i) A copy (in English and Hindi) of the Ministry of Personnel,
Public Grievances and Pensions (Department of Personnel and Training)
Notification No. GS.R. 757 (E), dated the 10th October, 2012, publishing
the Ex-servicemen (Re-employment in Central Civil Services and Posts)
Amendment Rules, 2012, under article 309 of the Constitution of India,
along with delay statement.

[Placed in Library. See No. L.T. 8408/15/13]

(i) A copy (in English and Hindi) of the Ministry of Personnel, Public
Grievances and Pensions (Department of Personnel and Training) Notification
No. GS.R. 843 (E), dated the 24th November, 2012, publishing the All
India Services (Medical Attendance) Amendment Rules, 2012, under sub-
section (1) of Section 3 of the All India Services Act, 1951.

[Placed in Library. See No. L.T. 8406/15/13]
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(iii) A copy (in English and Hindi) of the Ministry of Personnel, Public

Grievances and Pensions (Department of Personnel and Training) Notification
No. GS.R. 2 (E), dated the 2nd January, 2013, publishing the Administrative
Tribunals (Procedure for investigation of misbehaviour or incapacity of
Chairmen and other Members) Amendment Rules, 2013, under sub-section
(1) of Section 37 of the Administrative Tribunal Act, 1985.

[Placed in Library. See No. L.T. 8407/15/13]

Notifications of the Ministry of Communications and

Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING (SHRI MILIND DEORA): Sir, | lay on the Table, under
Section 37 of the Telecom Regulatory Authority of India Act, 1997, a copy each

(in English and Hindi) of the following Notifications of the Ministry of Communications

and Information Technology (Department of Telecommunications):—

D

2

3

F. No. 305-12/2012-QoS, dated the 4th December, 2012, publishing the
Standards of Quality of Service for Wireless Data Services Regulations,
2012.

F. No. 416-5/2012-NSL-I, dated the 21st December, 2012, publishing the
International Telecommunication Cable Landing Stations Access Facilitation
Charges and Co-location Charges Regulations, 2012.

F. No. 305-21/2012-Q0S, dated the 24th December, 2012, publishing the
Quality of Service of Broadband Service (Amendment) Regulations,
2012.

[Placed in Library. See No. L.T. 8484/15/13]

Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI SARVEY SATHYANARAYANA): | lay on the Table, under
Section 10 of the National Highways Act, 1956, a copy each (in English and
Hindi) of the following Notifications of the Ministry of Road Transport and

Highways.—
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[Shri Sarvey Sathyanarayana)

D

2

3)

(4)

S.O. 2129 (E), dated the 11th September, 2012, regarding appointment of
competent authority for acquisition of land from K.M. 25.000 to K.M. 61.000
and K.M. 75.000 to K.M. 141.000 on Nationa Highway No. 20 in Khunti
and West Singhbhum Districts in the State of Jharkhand.

[Placed in Library. See No. L.T. 8447/15/13]

S.O. 2514 (E), dated the 17th October, 2012, regarding appointment of
competent authority for acquisition of specified stretch of land on National
Highway No. 98 in Palamau District in the State of Jharkhand.

[Placed in Library. See No. L.T. 8448/15/13]

S.O. 2800 (E), dated the 27th November, 2012, regarding appointment
of competent authority for acquisition of land from K.M. 255.695 to
K.M. 255.961 on Nationa Highway No. 75 in Garhwa District in the State
of Jharkhand.

[Placed in Library. See No. L.T. 8449/15/13]

S.O. 2917 (E), dated the 17th December, 2012, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 18.500 (Hyderabad
to Bhupaapatnam Section) on National Highway No. 163 in Khammam
Digtrict in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 8446/15/13]

. Report and Accounts (2011-12) of NCRPB, New Delhi and related papers

[I. Report and Accounts (2011-12) of BMRCL, Bangalore and related papers

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI DEEPA DASMUNSI): | lay on the Table—

() A copy each (in English and Hindi) of the following papers,
under Section 26 of the National Capital Region Planning Board Act,
1985.—

(@ Annual Report and Accounts of the National Capita Region
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Planning Board (NCRPB), New Delhi, for the year 2011-12,
together with the Auditor’'s Report on the Accounts.

(b) Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 8592/15/13]

II. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 619A of the Companies Act, 1956.—

(& Annual Report and Accounts of the Bangalore Metro Rail
Corporation Limited (BMRCL), Bangalore, for the vyear
2011-12, together with the Auditor’'s Report on the Accounts
and the comments of the Comptroller and Auditor General of

India thereon.
(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 8485/15/13]

STATEMENTS BY MINISTERS

(i) Satus of implementation of recommendations contained in the One
Hundred and Seventy-seventh Report of Department-related

Parliamentary Standing Committee on Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, on behaf of Shri GK. Vasan, | make a statement
regarding Status of implementation of recommendations contained in the One Hundred
and Seventy-seventh Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture on Demand for Grants (2012-13)

pertaining to the Ministry of Shipping.
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(i) Satus of implementation of recommendations contained in the
Thirty-first Report of Department-related Parliamentary Sanding
Committee on Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING (SHRI MILIND DEORA): Sir, | make a statement
regarding status of implementation of recommendations contained in the Thirty-first
Report of the Department-related Parliamentary Standing Committee on Information
Technology (2012-13) pertaining to the Department of Telecommunications.

MATTERS RAISED WITH PERMISSION
Dharna at Jantar Mantar for old age pension

M AT TS (BRI : W), H AUS g¥de <l g b U g9 FE 3Ales
U UeH b IR H dled Bl Hier Al (caum)...

MR. DEPUTY CHAIRMAN: Please start. You are losing time. 3mg die il g%
Eaiid

st g9 TEas 0 W, el & SRAR R figell 4 I8 4 99 g9k 9 @I
gg R ofed @ 98 gu € R s0 wde Afed €1 S A ® fF S
Jom et =ifeyl e o9 dditd @IS 8, S9d Nl s WRER B HEM 200
SE Yo <l §, ofhd dfive a$ @l b U v, U a9 g el 1 50 vl
Ml % UM UE b el B, RN eRU SHel ag Ui el freadl € iR sew
Fgd 9l Bfelig 9eR jEdl €1 ol db TR X@r 9 A" U9 50 wiEl dnT
g Reer a8 o€ T8 R w21 S @M A g€ € WG 2 omifew & fowan
g R Ak € el gl @9 $ fau te gFedd e o wmmfewl S
TR Y ¥ M € S |9 @l udl YeE o WifRul e I o
200 ¥UY UeM & S B, IEH SA6l P I8l BNl Sqal femie g 5 gwe
2000 ¥UY AT AW H SHH 2000 I BRI Pl AN AE W, AP THH AW
P T PV TR BIVY| PR M 39 UTH & M dF T A 3R DI
HEME W Siedl, @ Sl el b faw WR W gel 9% gy €1 S=eH "E &
TN § S9 R fwn oon, 99 IW WY Al MEIRY SRRM IAY S A SH& AN
T Hag § gUHA! Bl TH oeX for@ W) IE 9 W FE off fF S AR legitimate
gl o 3 ¥el SuRem € H w9 faAd @xar g fF 9 @m §ga Al ¥ @l
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R IS § R T 8 a¥I@ d& I8 R Fed I 8, @ SHd A W S @
¥ R =F ST UEd T B B AT ARy

W, 3 W A ST & W BM HNA ad @ 94 We ¥l OSEHAl U9
65 WT BM & d€ FE I w1 o ol ¥, gw W wd W Tad B, w@ife
40 9 F dE A A B B TRl R Whd | SHal oA € R gEer -
55 9@ IR AR & fau I 50 A« fear Wl omm s@ar W Py, T A
LI

d W= wely W ol wRar g f6 Sl ¥g AW "eAl =Ry, R®ife )
WPHR BN WAl $ IR H A IBd

st Suwwfy : esw @& @ mrl Not going on record.

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sir, | would like to associate
myself with this issue.

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, while associating myself
with this issue, | would like to draw the attention of the House to this important
issue. Sir, the Pension Parishad is a nationwide campaign. They are holding a dharna.
Thousands of women and men are sitting on a dharna. Elderly people are the most
vulnerable and marginalized section of our society. They need protection in the absence
of a universal social security. Sir, the pension scheme is one of the best schemes
and it should be made universal. The money given by the Centra Government will
have to be enhanced. The hon. Minister, Shri Jairam Ramesh is very sympathetic
towards this cause. He is a very able Minister. | hope he will respond to it and
consider their demands.

MR. DEPUTY CHAIRMAN: Yes, al of you are associating yourselves with
it. Shrimati Rajani, Dr. Sadho, Shri Narayanan, Dr. Seema are associating themselves
with this issue.

SHRIMATI RAJANI PATIL (Maharashtra): Sir, # S99 U9 AMUST A-FE B
g

ST focraered @y (wew wdEn - Sy welew, d§ W) s e Sudl ONg
AT Al g

SHRI C.P. NARAYANAN (Kerala): Sir, | associate myself with the issue raised
by the hon. Member.
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SHRI ANIL DESAI (Maharashtra): Sir, | associate myself with the issue raised
by the hon. Member.

DR. T.N. SEEMA (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. NAJMMA A. HEPTULLA (Madhya Pradesh): Sir, there should be no
discrimination against men and women. It should be equal. It should not be 50

and 55. If it is 55 for men, it should be the same for women.

DR. BHARATKUMAR RAUT (Maharashtra): Sir, it is shameful for the nation
that the old people have to come from different parts of the country to Delhi to
ask for fulfilling a meagre demand, which is a legitimate and natural demand. So,
we should all denounce what is happening.

grfior Rer w5t (3 SRRm W) - STEYfy #EIRY, e WReGR $ AR 9 A
Uoe @ els ol &l Ud, ol & fau 9 200 g ufd wEAm fan S
g T, fwaei & fau Rmer ofy 791 so0 wuv fer S © ok fawai &
fag, fm@r 300 »ug Uiy #EM e S gl P fremeR 2012-13 # WRE W
PG A6 IR IR Al PRI$ IUY b WHR 7 @I By € ofR opel W, AW
f5 201314 # &9 Sl oxd € &5 9 A TR IR A eNIe wUT wd B
g UeE BRipAl R OH oEar § P SidRAR R B W Bg AN Ye¥E dRRE
TI T AN SR A W AU ¥ SR @l @E AW §1 SwM muEeE S
A wudh e 2 waEEl SS9 g9 ®el € fF ST g9 el @ity SR ShTe
IR FRI A € PO |ESial M1 ARy, difd §H S RMd AR Siied Wi
I €, I ' PB Hd URGad @l WRE oRyg & @i A0 S dod gs ol
d el B S R AEd g 6 $e qa fHgidl W) OgHd Wedld & s ©l
Ugell, Ub Sl |99 #edqul Yo Rigld ¥ € & wE didive, vdiver asiv eHel g
=Y, §oF # PMaicligs] @A =18V, WR=g exclusion criteria & MaR W d I8
Ugel ¥ Rigld W oERd AIC AR W AEdld SMe} IW g1 guxr el Wl uRHme
B Sor g, o # wewd g1 W W ¥El fGuR er € 6 wd uRwwed # oRad
I B SwRd gl oS fagar @ uRW # 40 WA W IW P fAgEni B UE
fradt g1 89 @' 2 5 18 W ¥ W @ fmEni w1 W wfia @R @@yl
ffeatil & R A omol @l gRwiw # 80 ufowd feW-ufaferel B SRl € SR 20
A q e Ao @ oot @1 Ruufifad dew fedt ¥ ' oaw @Er ® fa
faperi @l uRwrer 40 ufaerd few-ufafardt & =Ry ok @l fewufea @1, @l
fapar w1 Yvm el wifeyl @' dRR ga Rrgla genml WY ¥a fagld WSl
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Heafd @ g, 'F S WM PEHA ddd §, MW ol & fav 200 ¥UY TSR
fagarent dem fawar & fw 300 vuT ufy w1 ¥ SR fayaet 9 feam & v
300 ¥UY ¥l 39 UBA WO H WY & fOU TS WHM 300 JUY SX §HRIT ST
TIRT|

SUAWIR #Weley, § 9 A W WeWd g b oS 300 ¥UY PV Rl Tl g,
g 3 Po deM WMy SR SN fb 8 B A “HEl@m Wl W H o wogd
@ inflation & Sed € te @1 off inflation index ¥ Sew @ SRa ¥ s A
el W™ &9 99siar & 21 @il 8 P W IR AR oem € W uRug
aedl & f6 e W ¥ A W uRadd oy 8, g9 dsdal & f& UM @1 amount
2000 ¥UY B

R, H #ARFsd &1 UH wew Fl OH I AR @ wear g dfed s #
g9 #3 SR wurEAl S W 9@ &Rl BENl H9 Uee uRug @1 ®el g
H oo iR 4 I8 WM SR Hw & 3H 300 TUU W GERT WY SR T 9
¥ >E ary gl

Suwufd weled, # ofd # UH Fgd & WewyUl Wl SOl uWEdl gl gAR /9
d 89 ded £ f& =W wER tvm fiet wfdy, wg 2w A g 4 W o5 W Iw
w3 dferg # el ¥ 8 W@ar T 34 iR W s gl (e gRarom
7 i fiecht BFfl, wWg A IeR § WRLe-sel IS 4 i 6-7-8 WeM A
T R el €1 SugWufd #ElRd, 3 aR H W R evd @ SwRd § 3R
o fqeRor yomelt # oRadd @@ @ SRwd ©

st Suwwmfar : #E "Ry, WA ST

Y SR WY ;AR I 45 BRI OH O9 BH SO URIAT e A 59 IR
7 ) 89 S foerR el

Recent attacks on Hindus in Bangladesh

st geur o @WEs) . Suwwmfa wERY, H e e @ e qw # feegel
W BY MR 9 BHAl b AR H Hed B M APE  PIAT aredl g

EIGd, e QW BERT A QW ¥ iR a8l Rl 9 WRer ¥ 98 ' @
d g wEam M 9 @k d e sgya, JMEe Ul gw SuRed fhar, R
el P APpoRdlE, dE1 B APdFaE] S, g, e, @, gey @l 7 ued ']
S W B oegen B R P d O GiRg b oW Sorn Rger WRa F @ @nt
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S Teur faom

ROR G PR §1 SFb1 ART o, “gAR fdg, dFR dlg, AR fBiREEE, qiver
YACHM  AMERT WAS el 7 B |d el § SR W el gdle 4 Y WRd H
T IS iRyl Uar fdan, fe @si @l SmE-U-swrdt uidl, R 1971 H uifdRer
B oWy fegn, 1971 H e W b Ied B fRE fEw R Al deralwEl @l
Beotl-a fearl BY fég & R OH ‘T’ dld e @ R 9 f6 ww By @1 W E,
S el SaRl SR f&g Rl & WY gareR fRar Wl SFE b B, Sdl AR
T eI, WEAN JAfelead H SHE-USkadl $ dF qaelil @l g, J6eR, ¢ d
NI P AWRY H BRI B e <F W, S9P fRg # SHG-TIwmE & o |
Rgell W @R T mad Yo X RUI Jemlel, Fea, e, Re #few, @en #6Rw,
SHNl AR d e e MY, Wi el Ry Y, S ewd @x femn wman ek fEged
P ART AT WElRY, 50 ¥ AfH AN g8l W AR ST gb & R A THM dREN
- JemElell, Fewid, IR, IRRER SR WY @ ong ¥ g8 S figell w g
e JAER B & e <o TIFa udt @ @ifeer S, 9e Oy SHa-u-ser
el g3 ¢ ok ol fUgell IR WHR d I9h A oA, @I W1 39 "SRl $ AR
EEEICEIBRESE

SUGUIfd HElGd, den <9 A 28 ufiwa fég o, Afed omwr @wl o uiowa 9
H4 fdg Y& MU €1 g8 amar &g #H B ® € SR SR ARAR bR fEgwE
W S & a1 9 3R e S 21 S9a §|Rl & Vested Enemy Property
Act & Ifdfa @ fHam Sar g1 safy W WeR 9 A T OfF Sw @
d o IR TEf B WHR A FT & ST R WRem fewm WUl o'W Oem <@
P Sl B OAERT wRd B

MR. DEPUTY CHAIRMAN: sft aou fasa, amy gl Your time is over. Nothing
will go on record. Now, Dr. Chandan Mitra

SHRI MAYA SINGH (Madhya Pradesh): Sir, | associate myself with the concern
expressed by Shri Tarun Vijay.

st o IR (RFEE uewy ;o d W st Joul fasw gR1 Sew fiwy w9 Y
B GEg B gl

sit g =T (W UQY) ;. WElRy, H osft gvu oo gRT Senw foww W@ wd @
g PRAl gl

st YUy FeT REE) 0 WERY, § s 9w e R @ feRi 4 wd @
g PRAl g
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SHRI PARSHOTTAM KHODABHAI RUPALA (Gujarat): Sir, | associate myself
with the concern expressed by Shri Tarun Vijay.

SHRIMATI SMRITI ZUBIN IRANI (Gujarat): Sir, | aso associate myself with
the concern expressed by Shri Tarun Vijay.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, | also associate myself with the
concern expressed by Shri Tarun Vijay.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, | also associate myself
with the concern expressed by Shri Tarun Vijay.

MR. DEPUTY CHAIRMAN: Okay, okay, you are all associating.

DR. CHANDAN MITRA (Madhya Pradesh): Sir, while associating, | want to
draw the attention of the House, through you, that | was privileged to accompany
the President of India on his recent visit to Bangladesh and we had extensive
discussions with the Bangladesh authorities. Sir, the situation in Bangladesh is no
doubt at an explosive juncture. On the one side, as my colleague, Mr. Tarun Vijay
has said that we have the Jamaat which is totally and openly backed by Pakistan
and the ISl and, on the other side, we have terrorist outfits like HuJdl. With the
help of the Opposition BNP, they are creating a situation in which minorities are
being targeted. Hindus and also the Buddhists have been selected for attack. There
are 78 Buddhist places of worship which have been torched and Buddhists are fleeing
across the Chittagong border. So many Hindus are amassed along the West Bengal
border. Sir, the situation is explosive. | ask the Government that yes, at this juncture
we have to stand with the secular forces in Bangladesh. With the ruling Awami
League as well as Shahbagh protestors who are the new generation, the civil society
has come forward. We have to help them to fight the menace of this kind of Jihaadi
terrorism that is rising. Thank you.

SHRI RAVI SHANKAR PRASAD: Sir, this is an important issue. My two eminent
colleagues have raised a matter of human rights violations and deprivation of minorities
in Bangladesh. We want the best relations with Bangladesh but the Government needs
to respond as to how the Government of India is taking up the matter. It is something

important.

MR. DEPUTY CHAIRMAN: The Minister is not here. Would you like to respond,
Mr. Shukla?
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, Government is seized of the situation and the Minister
of External Affairs is also aware of this situation. Recently the President of India
had also been there. So, | will convey the feelings of the House to the Minister

of External Affairs and he will do whatever is possible.

Pathetic condition of health services in Dhanbad and

adjacent districts in Jharkhand

st Wl AR (IRTE) . HGgT SUNWURT #ElRY, # T Wed &, WHR  H
IR WA P¥AT T B WM IRES P gAde, IRSlE U9 deR el o orw
AT A BM & eRu fafdear & &= A acute problem face wR @ SHar @

SR oM ®xAT ArEar gl

qBled, g9 H IRIIGA B, SHNd ©§, S8l AW de B Ggels 9 giuce
BT g1 @8l ¥ 98l @ W OHYE ueR fafics 8, el RSl s & fag ]
11000 S B FidbT S gl gA AR, Wy A fRElE fSRgae & SEl oud
BRE ABHT 8§ R BI-AR Bo-dREM Bl FelCY, 9 ¥ dioR! W ¥ ¥ oEf
AT FA-FREM Fod I8d T HEIRY, dI¥d $ @I W oghucId # iR e
T b BRU g8l R WRER URPEE el el ¥, S sAl N ogd 9 §U &l
gee faor 'a ®, dfed @'l W e F AW W HIE e gfam € 1 meEEy,
1948 W A STENGT M ST A TS Wgd ERUCA $1 Iquied  fear o1 Sifd s
B A B @G H FA BT Tl G, Aolw AHA Dl g, Sife Ga dER
g T Tl ARlgy, WRIE-El A st aerRl, fIRSE W g & Efiieew #
Sd §, ST RA G E YR PR A S g1 Sl fam qw @ femn S
g fe @ @ dJew@rk o el W el o SRl

HElGd, Sl WM g8l W dER Usd ® d dEl i § el wHE ot e §
AR R®! SHAT | d¥en Meren Sar ¥l W9 9 Jeark W § oA feee S
g A T T oS oA A it e e ekt @ oSwel W 9 d9 gsar ©
d oMU wEegH W bla AN W, WeR A g8 AW wRal g & Wl dla sfed
P WTEAR S B, IGPb ded a8 H I OEIE P AU Th B Aled sicd
I SN, I IMYFTE SUBRUN W o B, Al d8l & @nl Pl dear A1 el
T 9 TSl Ife v BT B, ol g8 S oA & fau e §@d ok W=t sigheifea
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gAY, @l SHF dd) 981 9 BIdl, a9 R @'l Merenm T § 8k W fafeer
% W # W U El SAe fou 3 ot 9d sgifa gRh

Heled, # e gudl W aRa1 § & W S WA S8 €, Sl SE@ el
SICIEY

Y Suwumfar ; AUBT <RE B T B

M Aofg AR : W, H AEM & FH-A-BH AT HAGA DI S@E JqW T |
gt | gfT [t (R 0 W), d vERime wRda gl

Situation arising out of Pada Yatra by “Save Yamuna
Rakshak Dal”

sft gelv RiE 9eg S W) ;- Syevufy ARy, W @ 3w fafle € f mem
F geEd 9 TS A W JYAT g9/ AT dell gs © SR IS A A& 2l s
ddy H B WHERUE b YR S TR I A} olle ol ol gg & SR I o
W W dler o1 REl gl e &l Rafd wE ® & @W @1 S g ugfvd E
T F R A e, gim @I RgeFRk U™ eRal Y@ ¥l 39 W o@d ff B9 ),
Wfee foraT @l gen, SUY gWel o U UG BT T, UGN ® ATl g™l
FRU T & b FAIR em wer 8k oW € SHe1 W Ge-Ad Sl a3 A
M @ T R R W Bigal @M @ S ue dfar o T F W 2000
d S8l 81 g8 RGN ¥, A H wHeAT § fF 500 W WET BREM @ 8T E,
4 a8 o Ugfid B e Bl gl o} Yoy, Hfgell, gw WWl Ul o X g
Ig war gu 7, R fewg, aRem, R, d9E Sieog, deRosH @f gwfaa @
¥ T gdfelw g3 SR & of fF 39 W O WeR fErR W iR folr

AR, e TEl 6 R Iga @1 oa ugfva B el g, dfcd g S O
drgar g, Ael BT 7oA S99 oy A S Saw @ wgfia ' S w1 s
S B BH AN geUY Al SEdd A Fed £, Swel i € R dWR 8 S
gl gE 9@ B9 @ B wwWe oW @Ry & SwEioRl e ¥ eRwWm €, @' 9@
P Heaar & ok f¥ad w0 ¥ 59 HIfmm 9 fmdl B $eR B dER)
Bl 8, ¥ PR EBldr €1 $Oeh efal 3 O A ARG TSl g B, bSAIH
@ S TSI T Tl IT AN Gl B AlGd gY MM @ 9gd g9l @@ H g9
JIA FEE@ AT W e g¢ €1 PV 9¥ Usd W IE AT oM o, dfed s/
TUH o Us 3feX B gald 8 T gl

ft Sugumfer : UBT CEH WA 8 W gl
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3t Toi R Ied ;. @Y W oMU SR O fP 39 W oMU fRga wEl a1
=l
W I MU FqET (R Y)W, H TAIRGE FRar gl

SHRI DEREK O'BRIEN (West Bengal): Sir, | associate myself with the Zero
Hour submission of my friend.

st "Rr e @ gw) o W), # W gEiRime @R e g

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | also associate myself
with the issue raised by Shri Yadav.

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, | also associate myself
with the Zero Hour on Save Yamuna raised by Shri Darshan Singhji.

M e pAR (BEEE wew) o W), H W wEifiue eRar gl

MR. DEPUTY CHAIRMAN: Okay, the entire House is associating with it.

dadl e WA § (g WAl R deET AT § O Ieg WAl (sh I gee)
W, AT Gew ¥ R g St 3 §gd W@yl Ward Semn €1 g8 W o6eEd

B GO 8 sEAN W SR AL Sl AREA HOoug e @l Wex G g1 3§ W
Teafld 9 TS ¥ R T 99 H ¥Wed d s W O9di dxIs S|

31 oot @l @ gewy: Syawmfa S, oSk w9 & Wiy T
w® N TEl R ().

MR. DEPUTY CHAIRMAN: Now, Shri Naresh Agrawal. He is not there. Shri
Bharatkumar Raut. ...(Interruptions)... Mr. Raut, you start.

Unrest among civil services aspirants due to notification making

English a compulsory subject

I WRAGAR TSd (FERT) : STQuHfa S, ona # < fawy ¥t Somr =
g U8l gIR i W@ wewr €, particularly those who come from non-Hindi-speaking
States, S TAR PRIT F WE T, o F wE g dfeg & owis €, ey mew
F A 2, T WA ST el g gl UPSC @t St wilem ¥ — The UPSC Civil
Services Examination, S@% S= U@ change f&a & and the new changes have
appeared on the website of UPSC just three days ago. When | saw it on the website,
| was surprised and our party, the Shiv Sena, has launched an agitation in Mumbai.
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Surely, when the other States come to know of this, they too must start an agitation
because under the changed rules, the regional languages have not only been given
a step-motherly treatment, but they have also been chucked out of the system. Now,
only those educated in English language and those who can write examination papers
in English, will qualify for IAS, IFS and IPS and other Civil Services. @, 3Ig
T TA B T.(FIAUF). T Hed b qAed IR R RAE URfre wm A
SR 1 gl SHEIGAR 25 ¥ W¥El el g, Al el § 99 99 b1 FEEw Al
fsar smoeml Why is it so? Rather, | would say that even if there is just one candidate
from a regiona language, he should be given the opportunity because he is an asset
to the society 3R SOH IS WPl & uR=y fear ¥l SR B VAT HA,
g9 ol § 6 bad gA oo, Uld Wpell AT gSidSl B < Al Wpal H
Ued dle ged & IAS gEeR il B ® @ 22 el aa d' § e oonly
those who have graduated in literature, would be able to attempt papers in Literature.
¥ Literature #1 graduate 7€1 § fbr ff #%0 Literature # amen g, ¥ 8 # fow
FHAl g, ofbd ¥ HS! permission TE & ¢ ¥l A 9@ y® v 6 R A
SRR a1 AfSdhe &1 student §, SR H Sidex &9 AT AT SONRR 99 T, S
g "R H |AS s =mEar g then, | would be writing...

MR. DEPUTY CHAIRMAN: Your time-limit is over. ¥9a @& 81 741 2...(daem)...
Mike off 8 i . .(emaurm).. ¥ ®1 w%, mike off 8 W & ue Ree §
1 @ T..@aae).. Now, Shri Anil Desai. ...(Interruptions)... It is not going on
record. Then, what is the use? 1 @& & T 21 9 e & I Ra$ =&
B B...(aE)... Y 93y (auaem)... 36 €, BRI support ¥, Wifee omu dfsyl wwy

gH B W F
M QU WSS ®Ulem  (PORI) : H I @l 39 vy 4 wRg dRar gl
Mt oI @ W) H o B 39 favww 9 dWE #Ral g
MR. DEPUTY CHAIRMAN: All those who want to associate may do so.
M S uerEr AT (REEE uew) : H oome @l 3 vy A4 9\ eRal gl
M e [ ERTE) ;- # o B oz Ry A 9\ wRar gl

SOME HON. MEMBERS: Sir, we aso associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Shri Anil Desai.
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Need for SEBI to reintroduce entry load for lakhs of small
distributors of Mutual Fund Products

SHRI ANIL DESAI (Maharashtra): Sir, | wish to bring to the notice of the
Government the action of SEBI banning entry load, which has thrown lakhs of small
distributors of mutual fund products out of business. The entry load-2.25 per cent
commission was paid to the distributors of mutual funds. SEBI felt that investors
were being taken for a ride by distributors who encourage investors who churn their

portfaolios.

However, the ban led to drying up of the inflow into mutual funds. Therefore,
the mutual fund industry is facing problems which needed to be resolved. The ban
on entry load has resulted in lower incentives for distributors who usualy push a
product in their bid to earn higher commissions. Lesser investments in mutual fund
products and other saving instruments have promoted higher money flow to the gold
which has pushed up the current account deficit of the country due to rising imports

of the commodity.

Therefore, | urge upon the Government to reintroduce the entry load along with
the good performance of share market which will increase retail investors' participation
in mutual fund schemes and help lakhs of small distributors of mutua funds to
earn their livelihood.

Thank you.

DR. BHARATKUMAR RAUT (Maharashtra): Sir, | associate myself with the
matter raised by Shri Anil Desai.

Irregularities in allocation of mining lease in Rajasthan

st YO g RO ;- A SuaWfa ARy, fise 91 Al @ dw % ougE
Aq AT H SR W P T FHER-UA W TH ABed B FGHAER USRI B
| T B W9 WMd §OfF Iw A S uefoe AR % T T OIW @ eRIER
g1 #eIey, il Irome # Sandstones @ 37 mines &1 allotment fear T g1 Allotment
W oW d fRu o, 9 IR H gAE B 9§ SR s 9l uRRefaar
F @I F e R FEERTA H S gE THIRG gE 8 S99 WA @ § fF
ORI WRPR FAS-HANT GRIFH Pl S8 URAR BV HRIGAT B Wafear o
o Mg Bl s oA WO 17 AW g € 37 4 A 17 AW 9 € S g HA
% URIR R RwieR &1 HEled, I& U U1 "Fal W o & wEd v, o
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YRR g, RNH dexegic §, Nd tRarae &, e 99 yerR & el @ drer
T g SR gEe fou S WAl (cHawm)..

MR. DEPUTY CHAIRMAN: Mr. Yadav, one second, please. You see, whatever
names you have mentioned here, they cannot come here and defend themselves.

it YO Feg : ST wEley, AN B AW TE fam ¥l (@@ § Fdd
TAEAR-UA B Sooid fbal ¥ 1.(FqUF)... SUGWNfT HgEd, W9 al Mg 9, ofed i
ot @1 9w T8 forr ¥ L.(cmaem)...

st fift R a9k o) 0 g te W 9m 98 fomm g

St YO Aed - F A1 I FEARR-UF BT Al (A Tl.(@@wE).. HOBs 9™
& o . (aum)...

MR. DEPUTY CHAIRMAN: If you have not mentioned any names, then no

problem. ...(Interruptions)... Not mentioned means no problem.

PO AMNT Wew : AW el o 2L (cgawm)..

dadly e Weerm # wog WS qm Ao AWeerm # wow Wt (sh weha e
IR AW WR T, d I b HAGd SO SR (FEF)... ISAl b "AEel & g
MU TR B, @ 'W W IO (FEUM).. @ BRI W OBW diel? U 3R AR
g, @ gl (@@e™)... ueT g WAl B, A oMU wed fr Isw w1 Adenm g
I8 FHd, BUE B AF T, A AU YH B QL (@IEM).. I§ [ A T
T |...(dEm). .

M YU= FqEd . AEEE IUEENfd Heled, § b AW W I8 Hedl aedl g
& ®a & wHERTA ‘e aRex” d Q0 gl gl gg 8, offed #R Rl @
I TE fomr g1 dfed I8 we 99 ¥ fF sandstone @1 mines o A S Al
competent @1 9, BN ST 37 @M W USA gpplication @ = o, W WR
P AMT W FR@ER fFA T gl B9 ueR ¥ Ml $1 g8d@) 39 mines
a1 alotment fear T & ¥ alotment cancel & @Ry, R 4 Haor alotment
cancel 91 =iy, sfewr ver RO i woRfl §eR 3 WR URER @ SiE RIS
S =Ryl

st wrr fie (@ wewn) 0 Suuwfy Weey, § wWd @ 39 fiww w9 9We
A g

st o= AR (Remee TRy - WeERw, § W W @ 39wy ¥ Wiy weg
HRAT g
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M Jour e (SRES) ;- Heled, H 39 faw@ F Wiy associate wRal gl

st geEH WieME WUl ([oRTE) - Syawmiy St # ) s euet gw fmw
F WA wEE PRal gl

M AR g ge&ik 0 WR® # N 5@ A & Ao associate wRa1 g

st i Sfe SR (QoRT@) - Suwwfa weed, § W 39 vy & 91y associate
A F

MOTION OF THANKS ON PRESIDENT'S ADDRESS

MR. DEPUTY CHAIRMAN: Now, we will start further discussion on the Motion
of Thanks on the President’s Address. As per the list, the next speaker is Mr. Baishnab
Parida. But, | have a special request from Shri Brajesh Pathak, whose name comes
only in the end. He has to leave early to attend some important engagement. Hon.
Members, with your permission, | would alow him to speak now. Mr. Brajesh Pathak,
please speak.

st SOTT UleE (STR USY) . gNUAiE SUNWUT HEIGY, 3UM AEMREH ISud "Eied

F AU R AT FE XHI ARl §RT WG g9Eie UEdd WO g8 dled
F o wHy fean, swe fau § ouer ged W SWR e dRAl Aedal gl

A UGl AEIGY, Hered Irgufd St &1 Sifiyer e Ut Iomfas, ddufra
TG-S AEHRH Ui §RT UGl Sl g oW 9l Bl W Asmid sl "Eed
9 WHR & Fed 8T dedAl & 9 fear g, @ Renm 8, @ PN 8, dw Wy
B 9@ AR WHRE NSH} S 7 WRAE AfigH @ W aRd 9 g 9w @
M AR SUGE  BRM B @R B A H ¥ dwEwl @EW & oG9 qd 39
Jw F SR WM fren Afy @ry TEl Erll, 9@ 9% 9w S| U W am ged A
wew el ' g, 5 wfd @l eme Sewd Bl R Sw b UHH W fafe gew
A orel-orerT Riem weRen U=l ©l @ OWRI W B} PR GIE] dd - G918 SR
B AT SMSHITHS Bl - S-SRl UIGYHH dedl Bl UGN W Bl TREl b Fe wsE
well ¥ UGN, ISRMSUS U @Rdb A & 3R g8 «rll & e, el b g
Montessori Tgfd & pell #, SIS Ugld & Wpeil H RN UU BRA Bl BMH bR
g1 AFE Sy #Eled, UisEl el H, Wl WRGR gRT Galed B 8, wddwel
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Ig © & ST W9 @enus § yew fraar g1 g 8k Montessori SR SISl wem
F TpAl H YT W AR Foll, W FoN F A UG A UAW fraar g1 e
wpall H Pl U W fewl wwm @l fem <9 & @@ v wET W OSSN & SRR
R &1 em fear Smar g SEfe gud e ool ugfy H o owEm Rl W€ SAd
P SRR R SFd Sfad H oWl ged @l Hiel oS g W), Sw " SR
focg § g foah @ wfd o o ofe7 89 38 @@ T W Aed & wer
g1 few W # U317 Bl g few oW d Sm, IE @ @ o 9% e
T TRl B OGP, dfbd W H G gz WOR P I8 b T, I§ QM T, &1
Aed WRE see] ot A W g8 fomr § 9l @ §WH e W BRI W,
g P AU B B, SEd YEd R WM & ¥ey H $B 3R 8 Wddl
AP B SIF fou @ ORY 9@ de} gmm ] 9o |dm Rem Ao s 9w A
AN B OERN, T BW S QW B W B I W oAl 9hd gl THH fog 'Ry
FE B OWIR T JMEE ¢ TP A wgd fRw R dmrg 9 97 fd o™
A ganl Wfed wel # dEA wed g P e RA @ oo wR A sk S Al
W oBle R, W ot T I9R SEd I @ e’ W e 9@ @b = 3ot
W Bled & HRU M T I8 fdd R W AN A8l B WHl g1 TART AUD
A ¥ FE WOR 9 ARY ¥ P S@ W A w5 SEE &, 59 Sy
B SO T A T Id Bl Soold SX PN b oAl Bl BRIGRI d1 S Hard
Bl T B, SHb g9 R UM qaR gH gl @ fen & fau Sfug wdy @l
TE PR WP, @b Rl TAR Yd AUGRI H @l 87 TS I b Aewd A e
figm 7 @' ©

ggqd uN gad J usg H fae @l
Sl ERT @ wavv-g e

TElCY, W & &9 H TN Ue dHfed WReY AT ST B8R ST 39 o9
F Y YETN 9 WA gl @ A Sad 98 7, oo Sfud wme W e
fafee 7 e W AR B £ sy Wt @ S 9 W dora fafeear sgaRen
e, 39 @ @ off maw ' @ B

HEIGd, 39 <W b X SNl dl gl 9F & fu awasy w9y B
Q. T, T ASEN SR T gEsels B M Sgegde fhw R fear
SN afga @ T #ERw, @Rl ok Sermfwl @ g & fav @ deEg
g - 3 WM F R W e At &, 3 e & gomn, o omefri %
o SarufEl & Ofag S 39 W F dad 9 e @n € SFel d@rar o
& foag a i
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[ §oe Ued)

w, e 1 A o d6 miRAl B, SEnmiEl $l dglerd & T8, 99 W
q feami & fau #18 fRw domr T8 gl § sRgaRl H usar g e wuiRal sk
Sarufl ¥ fay 9l wReR Rfrm Gl Rew s9rl € @8 ™ SE@ custom,
excise, saes tax, income tax, fisfell iR ol & FoarE | WG FHE B UH
PR W, UF W8 JIHRAT & Jorew g few wman g, Wdfed feemi & fog
fRly ®u @ o9 q6 PIE TAH T aRE b ALl [BU MYl H qUe "W W
WHR A qfd A1 @ W & fFaml & fau W 'H fRw wu @ e SaeM
A TRy, P ST6 W g # e ged w1 Hier e A% |

W, M T &9 39 99 B god T 5 we w oafeEt wm @ oo @ og
fIoell @1 Y@ 98 @ © R feAml @ ool w9y W TE Mot g1 feum o
Qe SAfed FRAT 7, SUPl I dd IR B AGR fEAH @B A BRI
I Fw P WIR B BN T TEfB, TEN WE SN OBER @URN 9§, S SEnEmfa
g 9 @IS WEN g9 8, A SUPT A Jod Mdrae], AW g@ldR Sl dolR
I W g P FRGR STHl WA b1 § SR fRAEl & Al # U A€ g
gl slifag, § oMb AIegw W WGR A ARY AT AR b ozEs fau ted I
qaa Aifd &=, O & ST drl Rodgld 81 Wd Sl Siiaauant awgall & srEre
T oS w W R fPUM @ WeR RN Bie (W S ¥ & # w9
fSar oud Soufed @ @1 SRd g A8l el g, dl 98 STH-Bl $RA W
HolgY B Ol ®l

W, T80 W& $ IR H AeERd Igula & ofywwer § e e @ fear
T gl wed TRE 9 ar g S e, W, I, dlAaMl SR gsas wWe’l H
I BB W H Ed Bl 9 geAs A @l Rfcsw wEM € Fsas d@nll @
W gaod axd ¥, 9 ded a9 ¥ R W & wu # gohenufa #§ wea
AN TH FAd & oA H WHR H ST fb AR UM & B HHI TE ®
AR gE wafd AET # OTE @ oA SUd™ BT XE Bl WY, g oNeS  S@aR
TEgE B § & gg W WA St &1 wEl wwer el gl o S osled ©, S
e TRE Bl Bl FaRT b W IuA T8 2l AW QT dlbd TRUMASN, THAE],
RGN WE @ ufedl B SE Bt & dM FRaGl 81 W), H omud Hied
A P AU Ul g8 PART WA S Bl WR UbS HRAI AR b S
IR URY I A, S M & frE@ W @ A wEew g9l WR¥ ¥, g8 W oaW
weRl #, fen et H, dEdld el d W @ §1 W ST THM aaN
fged <1 & dM a1 5, I8 o AR HRIRE e Ao & oA 9 e
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T S ASET B MR W W H Ar] fRAr Sw, @ anag A gelsius! gad
9 9 wed g

W, g9 qW We ¥ IS ¥ o9 § fiwel IW AF W9 HT weW o, d
wH W RgWE @ g AFEE #EOSH 9 @ o, dfed o a® g8 A
BAS W RIAA WX FEl Sadl 1 I Al hddl BN W8 %8 S 'l 8H
UG HAETH F WHR W ARE A IR © [P AR HRIRME T Ao B
R WA T TR W FAR IR&G Nl TEem W, TR dedd gEed W
AHME TER SR OURW B Il W ORE B FBM T Fhd § AR wH B osfedm

BT S ART ¥, SHB GBI Ghd B

g 9Ed 9@ gRT 'R QW @ g frem @1 ¥ wemfw sgufy weley 3 o
AfIYTT H gEuelt Suae w1 R fean, 9 a@l gw, foosht aedl gRT 'R
W P AReR By S @ I @ W R feal W, 39 39 & oele) S @
% IR A HeMled vxufy "eley 4 os e 92 R, o S 9@ 8 o deifed
iR a9}, 39 U & AWl ol W, USY & WMl RN W el dNd 2
T IE IR TH 47 O TG¢ ERRIR WY FoleW aRd Bl W), # Al g8 wEr
AEM 6 AT WEh AEH BT €, Sl WHEIG PXeb 'W WWe SR fqu @
q A9 @ B dRd B

Fs UIfcAl STB WHING IS WEg W Woldl § dUT Iedl W OWReGR gl 2
weled, # wel felt &1 AW W€l o wEd gl s QW A el by yewl @t
gfor, 1 s oRiT @e off, S oAl @ Wt d@ue A deex dfdam @t Ren
B gET RN T Bl WY, I ARG eI} ol 7 WRdG™ @Rge @t = @
ff, 98 99 I@H AN d R W I B I AE IR BH AR w1 RR e
A PP S T fF dEe & 9, oW @l b 9Md 99 9ed & dfdus # S
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SHRI BAISHNAB PARIDA (Odisha): Sir, the hon. President’s Address does not
mention about the great problems our country or our society is facing, that is,
corruption, black money, price rise and slow economic growth. They are affecting
the entire nation. At the same time, the democratic system which has been adopted
by our nation is gradually declining and negative signs are emerging every day. That
is why, | am not in a position to support the hon. President’'s Address which was
ceremonialy placed before the Joint Session of both the Houses. Sir, the President’s
Address which reflects the present Government’s so-called achievements and future
plans does not tally with the grassroot-level reality. The UPA has completed nine
years. During this period, they announced policies and implemented them. After nine
years, the growth rate has come down. It has come down from 8.4 per cent to
5 per cent. This is in the economic sphere. There is every apprehension that it
will decline to even lower levels in the coming years. Sir, throughout the country,
there is despair and frustration and it is becoming more rampant and more strong
among the farmers, workers, youths and women. Sir, agriculture is the largest job
creating sector in our country. About 67 per cent of our population is engaged in
it. But, agriculture is not progressing at the pace as it is required to be. Number
of farmers deaths is increasing. In the name of loan waivers, thousands of crores
of rupees are being misused and misappropriated, which has been exposed by the
CAG Report. Agriculture is not in a position to generate new employment opportunities.
Lack of storage facilities and increasing prices of fertilizers are creating problems
for the farmers. Mass migration from agriculture sector is taking place every year.
In 2005, agriculture absorbed 258 million people. But in 2010, the number was
reduced to 244 million people. These 14 million jobs have not been added to the
manufacturing sector. Sir, about 14 million people have migrated from the agriculture
sector. But there is no scope in the industry or in the manufacturing sector to absorb
them. Job opportunities in India are, actualy, declining aarmingly. India has lost
five million jobs in this five year period, that is, from 2005 to 2010. According
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to the Planning Commission’s Report, Indian manufacturing sector, that is, micro,
small and medium enterprises have been reducing in number. From 2004-2005 to
2009-10, employment in manufacturing sector declined from 55 million to 50 million.

There is about 9 per cent employment lost. It happened due to the automation
technology that we have adopted and which has lowered the demand for labour.
This country needs to develop infrastructure like China to attract industry. There
is a lot of opportunity for creating jobs in the manufacturing sector in our country.
The Planning Commission figures reveal that in other emerging economies like China,
Brazil and South Africa, the manufacturing sector has grown much faster than their
GDP. China has been successful in transferring 150 million people from agriculture
to manufacturing sector. It should be a lesson for us. The industrial sector is also
not expanding due to the contradictory policy of the Central Government. The Ministry
of Industry is giving sanctions for opening factories in different parts of the country.
But due to alot of complications in the Ministry of Environment and Forests, industries
are not coming in time, and the same thing happened in the case of Posco in Odisha
which is to be the biggest FDI investment in India. For the last six-seven years,
things are just lagging unimplemented there and new problems are coming up daily.

There is no indication to create new jobs for the youths of our country. In
the Presidential Address, it is said that the Government is very much concerned
with the interests of the youths. But, actually, every year, we are creating millions
of jobless youths, unemployed youths, and, at the same time, we are not creating
any employment opportunities for them. As a result, they are getting frustrated and

some sort of cynicism is developing in them, and they are becoming anti-social.

Then, Sir, there is a vast poverty in our country. To eradicate poverty, the
Government has started a lot of social welfare programmes. But we are not giving
much importance to develop the skill of the poor, the landless labourers, the youth
of the villages in a productive way. We are giving some doles to them in the name
of preventing starvation deaths. Sir, though it is very essential to prevent starvation
deaths and nobody should remain starved in our country, yet, a the same time,
we must create new opportunities, we must develop their skills to utilize their labour
power to make them self-sufficient. That will help the country. But by giving doles,
we can't remove poverty in our country. It will perpetuate poverty.



Motion of Thanks on [7 MAR., 2013] the President’'s Address 279
1.00 p.m.

Then, Sir, | come to the issue of corruption. Every day, a tsunami of scams
is coming in the newspapers. Few years back, the Bofors scam had shook the entire
country and its system. But the number of Bofors-like scams is growing every day
and it has become a menace for the country. Sir, there is a need to check corruption.
When | talk about corruption, | am not talking about the corruption prevaent in
high places only, but | am aso talking about the corruption that has spread from
Delhi to local level Panchayat offices, the Collector, Tehsil, Block Office, etc. Starting
from Secretariat level, it has spreaded to the village level. There is corruption
everywhere. Unless you give the PC, percentage of commission, unless you give
bribe, you can't get a caste certificate; a bed in the hospital; you can’t get an Indira
Abas or — a BPL Card. Sir, corruption has become a menace and it must be curbed.
It is killing the spirit and the very morality of our society. That must be stopped.
Sir, our democratic system is gradually declining now everyday.

Even political parties are losing their credibility in the eyes of the public. It
is not only the ruling party but the entire polity of this country that is losing its
credibility. Corruption and the way we are running this Government are harming
the credibility of the entire politica system.

Sir, we had introduced the Panchayat system in order to decentralize power,
but now you would see that every village is divided and there are hundreds of
cases of fighting, firing, etc. In a Panchayat, even a Sarpanch or a Zilla Parishad
member spends lakhs of rupees to get himself elected. Contractors and corrupt
businessmen provide funds to get him elected. Corruption has entered even into
Panchayat system. So, now, instead of decentralizing politica power, we have
decentralized corruption; the corrupt system has travelled from Delhi, Bhubaneswar
to my village. The village was peaceful, but now corruption has entered there. Mr.
Mani Shankar Aiyar, who was the architect of the Panchayati Ra system, is not
here. | would request my friends to be very serious about this issue, otherwise,
the whole system would collapse. Once Hitler had said, “there is rampant corruption
and frustration. | am here to save you.” So, somebody like Hitler might appear
on the scene or some fundamentalist or anti-democratic forces would say, “This system

is now rotten; we only can change it.”

MR. DEPUTY CHAIRMAN: Don't eulogize Hitler.
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SHRI BAISHNAB PARIDA: Sir, we are in a situation where cynicism is growing
among the youth and the people at large. This cynicism is the most dangerous enemy
of the democratic political system and we must be very careful about it. | would
conclude by saying that the country is facing enormous problems. It is not only
the ruling party but all political parties who must be very careful in dealing with

these dangerous situations.

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, when would we have the
lunch-hour?

MR. DEPUTY CHAIRMAN: We would have a 45-minute lunch break after the
next speaker.

DR. NAJMA A. HEPTULLA: But, Sir, the sense of the House must be taken

on that. The Chair cannot decide it on his own.

MR. DEPUTY CHAIRMAN: There was an understanding reached in the leaders
meeting. Of course, the House is supreme. You could change any decision. | have
no problem with that. 1| am only the servant of the House. ...(Interruptions)... |
fully agree with you. | have only mentioned the informal decision taken at the leaders
meeting. But the House is supreme. You may change it and advise me on it. Now,
Mr. D.P. Tripathi. ...(Interruptions)... Mr. Tripathi, kindly excuse me. Dr. Barun
Mukherji wishes to take the flight at 2.00 p.m. and he had requested me to give

him a chance earlier. 1 hope, you would agree.
SHRI D.P. TRIPATHI (Maharashtra): That is al right, Sir.

MR. DEPUTY CHAIRMAN: Now, Dr. Barun Mukherji. You may take only seven
minutes.

DR. BARUN MUKHERJ (West Bengad): Sir, while congratulating the President
of India for his Address at the Joint Session of Parliament, | cannot ignore my
disappointment and its omission of some of the major issues confronting the common
people in the country. | am sorry to note that the most enlightened speech of
the President has under-estimated the grave issue of unemployment and price rise
currently prevailing in the country. The number of eigible unemployed youths
is increasing every year. If the State doesn't come forward, who else can offer
them the opportunity to earn their livelihood? We may feel proud of MGNREGA

Scheme offering employment to ‘around 5 crore households', but in true sense
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this is not ‘full employment’; nor is it proper utilization of the money spent
for it. The proper scope for employment generation may come through expansion
of manufacturing sector which is unfortunately in a very bad shape at present.
The contribution of manufacturing to the GDP during 2012-13 is only
15.2 per cent. The President has only expressed his Government's pious wish
that it ‘remains committed to increasing the share of manufacturing to 25 per
cent of GDP and creating 100 million jobs within a decade’. But a decade is
too long a period for the millions of unemployed youths and moreover no details
as to how to achieve these are given in the President’'s Address.

The other most difficult situation for the ‘aam admi’ is continuing rise in prices
of all essential commodities. The President’s Address doesn’t offer any hope in this
respect. It has only admitted that inflation ‘is still a problem’. It is a matter of
serious concern as the Address indicates that ‘the Indian economy is currently
experiencing slower growth. Real GDP grew by 5.4 per cent in the first half of
the current fiscal year’, which is ‘significantly lower than the average of around
8 per cent in the last decade’. To explain this dow down, the Government is
highlighting ‘a combination of global and domestic factors'. But the question remains
who should be responsible for the ‘domestic factors’, particularly when the UPA
is in power for about the last one decade. To mitigate the hardship of the poor,
the Government is not prepared to introduce and strengthen the universal Public

Distribution System, as is demanded everywhere.

Perhaps the Government has other plans to initiate growth. The President’s Address
gives a serious hint: “The 12th Plan recognizes that growth-outcomes will depend
upon the extent to which we are able to take some difficult decisions. It is not
elaborated what these ‘difficult decisions mean. But the possibility of introduction
of some high degree of reforms cannot be ruled out. So far as the interest of the
poor and the common people are concerned, we have experienced the ill-effects of
cut in subsidy, very frequent rise in prices of oil products, encouraging forward trading
and others. We wonder whether the Government can ensure that the reforms are

panacea of all evils.

In view of the critical food inflation, people are eagerly awaiting the enactment
of the National Food Security Act which can offer 35 kgs. of foodgrains at the
rate of Rs. 2 per kg. per family per month.
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Thanks to the President that he has apprised us about our comfortable foodgrains
position. He said, “The total stock of foodgrains with the public sector agencies
was 662 lakh tons on 1st February, 2013, including 307 lakh tons of wheat and
over 353 lakh tons of rice” Moreover, he said, “India became the largest exporter
of rice in 2012-13.” In such a situation, we can reasonably expect the Food Security

Bill to be enacted in this session itself. Thank you very much.

SHRI D.P. TRIPATHI: Thank you very much, Sir. The Motion of Thanks on
Presidential Address, excellently proposed by Shrimati Renuka Chowdhury, is also
a ‘Motion of Congratulations because this is the first Presidentia Address of our
President to the joint sitting of Parliament. While the Presidential Address was going
on, my memories went back to the first Presidential Address by legendary Dr. Rajendra
Prasad to the Members of Parliament on 31st January, 1950, where he talks about
the high enterprise of service of our motherland and the millions of people of India,
and ends by saying, “I pray that wisdom and tolerance may guide your deliberations’.
Where Dr. Rajendra Prasad ends his Address, it is there that this Presidential Address
begins. In the very first paragraph, the President says that he hopes that this session
will be productive and useful. Now, this is one point. | am beginning with the first
paragraph of Presidential Address because | am a new Member in this House. |
have not yet completed one year in the Parliament. | fail to understand as to why
Parliament is disrupted. If you oppose the Government, | understand that. This is
the job of the opposition to oppose and correct the Government whenever it is wrong.
That strengthens democracy; but why disrupt the Parliament? This is something which
| have failed to understand. That is why, the first paragraph of the Presidential Address

is extremely important.

Now, | take you back to the first Address by Dr. Rajendra Prasad because it
is not merely a trendsetter but it is very comprehensive also. He talks about the
commitments of his Government and explains all those policies of his Government.
Like that, this Presidential Address is comprehensive. It also explains the commitments
of the UPA Government and its achievements. Therefore, | also welcome criticism
of those achievements as a democrat. But, that criticism shows the work done by
the UPA Government. | agree with my friend, Mr. Derek O'Brien, who said that
UPA, which according to me is ‘Unique Political Alliance’, has become APA. | agree
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with him that UPA has become APA, but he has got the meaning of APA wrong.
The meaning of APA is that UPA is ‘All People’'s Alliance'’ because it is ‘Unique
Political Alliance'.

The approach that the principal opposition party, according to me, should now
have is what Shri Atal Bihari Vajpayee had said in his first reply to the Presidential
Address on 31st March, 1998. | quote his words, “We have never adopted non-
cooperative attitude in constructive endeavours.” Therefore, | would appeal to the
opposition to follow Shri Atal Bihari Vajpayee and support the constructive endeavours
to take India forward, take India to the triumphant march of development which
has been initiated and is being implemented by the Government under the leadership
of Dr. Manmohan Singh.

SHRI BALBIR PUNJ (Odisha): Tripathi ji, you have been very sweet to quote
Shri Atal Bihari Vapayee but | hope you will tell the Ruling Party aso to follow
the path of Shri Atal Bihari Vajpayee. If both sides follow the path shown by Shri
Ata Bihari Vajpayee, this country will regain the momentum that it had during the
NDA-regime. Thank you, Sir, for quoting Shri Atal Bihari Vajpayee.

SHRI D.P. TRIPATHI: | am quoting the positive attitude that should be taken
about the achievements and activities of the Government of the day in the broad

national interest. This is what | mean.

While analyzing the President’s Address, now | come to the speech and intervention
of hon. Prime Minister of India, Dr. Manmohan Singh, made on 10th March, 2005.
That speech is very significant because his Government was going to complete almost
one year at that point of time, and, as humility not merely characterizes that speech
but it characterizes the very personality of Dr. Manmohan Singh that while going
through this, | was reminded of a line from a Sanskrit shaloka ‘fqen T=ifd fa=g
faTarenfy wmary Learning gives you humility and humility brings competence.

In that language of humility, he enumerates the priority sectors of his Government
while replying to the debate on the Motion of Thanks on the President’s Address
in 2005. The first priority is education, the second is hedlth, the third is employment,
the fourth is agriculture, the fifth is urban renewal and so on and so forth. Why

| mention that speech is because in the...(Interruptions)...

SHRI BALBIR PUNJ Sixth is corruption!
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SHRI D.P. TRIPATHI: Please. | don't interrupt anybody. Therefore, | would like
you to be kind to me. So, all these priorities are relevant for this Presidential Address
because this is a comprehensive Presidential Address where from agriculture, industry,
economic growth to national security, foreign policy, Defence, internal security, all
aspects have been covered, and, it shows the continuity and consistency in the policies
of the UPA Government. That is why | mentioned Dr. Manmohan Singh's speech.
I will come back to Shri Atal Bihari Vapayee's speech and Dr. Manmohan Singh's
speech later.

But let me take up certain points raised by the hon. Leader of the Opposition
and my distinguished friend. Actualy, criticism and controversy show the enterprise
of the Government. The distinguished American writer, artist and philosopher, Elbert
Hubbard, said, and, | quote: “To avoid criticism, do nothing, say nothing, be nothing.”
President John F. Kennedy said, and, my Leftist friends should not mind that | am
guoting only Americans, don't worry, | can come to Antonio Gramsci a hit later.
President John F. Kennedy said, “My experience in the Government is that when
things are non-controversial and beautifully coordinated, there is not much going on.”

So, therefore, we welcome criticism and when we work, we will definitely be criticized.

| welcome the brilliant speech made by the hon. Leader of the Opposition, wherein
he talks about various aspects and likens P. Chidambaram — ‘P.C’. to PC. Sarkar.
Coming to his speech and the points raised by him, there were a lot of statistics
in his speech and he talked about the jugglery of figures and statistics, and so on
and so forth. He mentioned the words, ‘fiscal indiscipline’. We talk about fiscal
discipline, but he said, who created this ‘fiscal indiscipline? It is the UPA which
created this ‘fiscal indiscipline, according to the hon. Leader of the Opposition. And,
therefore, there are no economic achievements and he gave a lot of statistics.

The distinguished writer Arthur Koesler has said that statistics never bleeds.
Therefore, the politicians, bureaucrats, journalists and academicians have a tendency
of throwing statistics on everybody. So, | am not going to throw much of statistics,
but since the Leader of the Opposition talked about the jugglery of figures and
no achievement in nine years, | would give only one statistics which is indicative
of the economic progress made by India in these nine years. He talked about the
great legacy left by the NDA, that great legacy, and strong economy which was
booming, according to him. What was the situation in 2002-03? The per capita
income in India was 24,164 rupees. And after all the socalled fiscal indiscipline,
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economic mismanagement, jugglery of figures and statistics, according to the hon.
Leader of the Opposition, what is the per capita income in the year 2011-12 —
42,851 rupees. So, from that great legacy ...(Interruptions)... No, no, it is 42,851
rupees. Please check your statistics. | give my statistics and details after checking
and re-checking them. All right? So, this is 42,851 rupees. Therefore, while listening
to his brilliant speech, | was reminded of what | said in 2004 after the election
results. A foreign television correspondent was asking these political leaders. My BJP
friends were also there. They asked me: What will be your oneline comment on
the election results and formation of the new Government, UPA Government, in 2004?
| said, “Now that NDA is out of power, | feel good because India is shining now”.
This was my comment on the election results which threw NDA out of power in
2004. Therefore, this much about the excellent speech of the Leader of the Opposition
and this shows the real strength and power of the United Progressive Alliance
Government in taking India to economic heights. Mrs. Renuka Chowdhury and all
other speakers mentioned about many things in the Presidential Address. | do not
wish to be repetitive; | wish to raise only new points. All those previous speakers
have made my task easier. So, | would raise only new points. Though the President
begins his Address with aspirational India, and Mrs. Renuka Chowdhury talks about
it, no speaker, unfortunately, has looked at third paragraph of the Presidentia Address
where he talks about the gathering anxieties of economic slow down, jobsecurity
and timely delivery of entitlements and, above all, the persistent social and economic
inequality. This is the third paragraph. The Presidential Address not merely talks
about the aspirational India, it talks about the anxious India also.

Now, coming to the basic points of development, | would not go into various
sectors; but before | go to other aspects of the Presidential Address, | must mention
para 34 of the Presidential Address where the President says that my Government
has created a separate department for disability affairs. Now, this is something which
has not been mentioned by any speaker. | am fully confident that all Members of
this august House will laud the effort of the Government of creating this separate
department for disability affairs because the most neglected and deprived section of
our society are those who suffer from disabilities because they are not merely victims
of constant cruelty, humiliation and lack of opportunities, they face severe problems.
Because of want of time, | do not wish to go into all these aspects. No speaker

has mentioned that achievement of the Government in para 34.
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According to most conservative estimates, 2.5 per cent of our population are
the disabled people. According to independent researchers, the number of those who
are disabled, who suffer al agonies, tears and unimaginable tribulations in

life...(Interruptions)...
SHRI BALBIR PUNJ: ‘Disabled” word is not used these days. ...(Interruptions)...

SHRI D.P. TRIPATHI: | am saying what is written there. ...(Interruptions)... |

agree with you. ...(Interruptions)...

SHRI BALBIR PUNJ: Then, don't use ‘disabled’. ...(Interruptions)... We use
‘differently abled’. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, ‘differently abled'. ...(Interruptions)...

SHRI D.P. TRIPATHI: | agree with you entirely. ...(Interruptions)... But, what
is written there in the Presidential Address is that. ...(Interruptions)...

SHRI BALBIR PUNJ: That is why you should condemn that. ...(Interruptions)...
That word should not have been used. ...(Interruptions)... If you have commented
on that paragraph, then you should be saying that this particular word should not
have been used at dl. ...(Interruptions)...

SHRI D.P. TRIPATHI: Okay. ...(Interruptions)... It's al right. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Please. ...(Interruptions)...
Tripathiji, please conclude. ...(Interruptions)...

Mt SR Brordt - @ H et g & wgwl

W, wgufa St & Afyeer W $e iR AWl & Sod Y W faum @ enfie
gl fewey a1 uftme @ f6 SR S o wmer § oweify @ afq @t 9| @t
g, 98 W @ I I WeR & WMl & T8l o WHdll A B WM SRR
HA ART IR 99wl H OomudT wHeH Wt WY ¥ 9w & e & faw, aRaat
$ fag, S@ wifd & U & fay, H 9§ b TP I b HIEYH  W.(FEET)..

MR. DEPUTY CHAIRMAN: You have two more minutes. ...(Interruptions)... Take

two more minutes. ...(Interruptions)...

M R Bt 5§ B TE W BT B H qUA IE A/d B GH FIAT Al
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gaT @ X7 I VLT ¥IST @
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That is how India will prosper. Now, | have three minutes, as | am told. |
am a disciplined person. | always abide by the discipline and dignity. Therefore,
| would just mention this. Prof. Ram Gopal Yadav, in his professorial speech, talked
about agriculture. It is no wonder that there are nine paragraphs in this Presidential
Address on agriculture. No one has talked about the achievements of the Indian
agriculture. Growth in the Eleventh Plan is 3.7 per cent instead of 2.4 per cent
in the Tenth Plan. There was record foodgrains production of 260 million tonnes
last year and this year, in spite of erratic and deficient rain, it is projected that
we will have production of 250 million tonnes. There is all-time high production
in the horticulture sector of 251 million tonnes. With 128 million tonnes of milk
production, India continues to be the largest producer of milk in the world. | understand
the anxieties of the hon. Members about food processing and we entirely agree with

them. Now, very briefly, | will come to a bit about foreign policy.
MR. DEPUTY CHAIRMAN: Your time is over. Take one minute more.

SHRI D.P. TRIPATHI: Sir, let me conclude then. | come to the last paragraph
in the Presidential Address where the Address begins with aspirational India and
ends with inspirational India. It talks about why India is considered tall. It is because
of its libera and plural democracy. And he appeals to al of us to support the
endeavours to march forward as a proud nation. That is the great strength of India
The Presidential Address talks about inspirational India. Since we al love our
motherland, let us take it to the great height of development and progress. | will
end my speech with a few lines from the distinguished poet, Ezra Pound, who says,

“What thou lovest well remains,
the rest is dross What thou lov'st well shall not be reft from thee
What thou lov'st well is thy true heritage”

Thank you very much.

MR. DEPUTY CHAIRMAN: Now, if the House agrees, we will have a lunch
break upto 2.15 p.m. The House is adjourned to meet at 2.15 p.m.
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The House then adjourned for lunch at thirty minutes past one of the clock.

The House reassembled at fifteen minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

DR. V. MAITREYAN (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you
for giving me an opportunity to speak on the President's Address.

On behalf of the All India Anna DMK, | rise to place our views on the Address
by the President of India to Parliament. | have two Addresses here, one presented
by the former President, Shrimati Pratibha Patil, last year on 12th March, 2012,
and the other by the present President, Shri Pranab Mukherjee, this year, on the
21st February, 2013. | am tempted to conclude that we need to have Action Taken
Reports by the Government on the President Addresses also. After all, the President
never speaks out his mind. But he reads out a text approved by the Union Cabinet.

After a long and protracted political battle by the Chief Minister of Tamil Nadu,
Dr. Puratchi Thalaivi, the final order of the Cauvery Water Dispute Tribunal, dated
5th February, 2007 was notified in the Gazette of India on the 19th February, 2013.
The people of Tamil Nadu, particularly the farmers, are extremely happy that ultimately
justice had been done to them, even though very belatedly. In fact, the Cauvery
water delta farmers are organising a grand felicitation function in honour of
Dr. Puratchi Thalaivi in Thanjavur on 9th March, 2013. The Tribunal has mandated
the establishment of the Cauvery Water Management Board; and the Cauvery Water

Regulation Committee with a clear cut composition, role and functions.

The Chief Minister of Tamil Nadu has written to the hon. Prime Minister on
22nd February, 2013 to ensure that the Ministry of Water Resources constitutes the
Cauvery Water Management Board and the Cauvery Water Regulation Committee
S0 as to give effect to the final order of the Tribunal. | urge upon the UPA Government
to act on this immediately and not wait till the Karnataka Assembly Elections are

over.

In para 109, the President's Address says that two units of the Kudankulam
Nuclear Power Plant will be commissioned this year. A few days ago, the Minister
of State in the Prime Minister’s Office, Shri V. Narayanasamy has refixed — he
always does — the revised date and deadline as 15th March, 2013 for commissioning
the plant. But, yesterday, he told in the Lok Sabha that the Kudankulam plant will
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be commissioned in April, 2013. In view of the widespread power shortage, the
Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi, in her letter dated 25th December,
2012, to the Prime Minister has requested that the entire power of 2,000 MW generated
from the Kudankulam plant is alotted to the State of Tamil Nadu. There has been
a precedent for this, with the entire 1,000 MW of power generated at Simhadri
power plant in Andhra Pradesh was alotted to Andhra

But our Prime Minister has not, as usual, bothered to respond to her request.
Now that the Kudankulam plant is likely to be functional in the next few weeks,
| reiterate the request of our Chief Minister that the entire 2,000 MW be alotted
to Tamil Nadu at least this year.

Para 5 of the President's Address mentions about the Direct Benefits Transfer
system using Aadhaar Number. This is being claimed as a game-changer. This shows
how little the UPA Government understands ground level realities. The DBT will
not work for certain schemes, like PDS and fertilizer subsidy, where ensuring
availability of foodgrains and fertilizers is much more crucial to preserve food security
than transferring cash. | would like to quote Puratchi Thalaivi who said, “In a federal
structure like ours where the States are in direct and close contact with the people,
the choice of designing and implementing popular welfare schemes is at best left
to the States.” That is why we are strongly opposed to Para 12 of the President’s
Address where the Government is committed to enacting the National Food Security
Bill. Tamil Nadu is implementing the Universal Public Distribution System (UPDS)
successfully and is able to address the issue of food security without any exception.
We have serious reservations on the Food Security Bill as it will deprive the State's
entitlement of foodgrain alotment. We will strongly oppose the Food Security Bill

when it is taken up in the Parliament.

The Externa Affairs Minister had told the House last week that welfare, safety
and security of our fishermen have aways received the highest priority of the
Government and assured us that the UPA Government was engaged with Sri Lanka
to ensure that fishermen on both sides could continue to pursue their livelihood in
a safe, secure and sustainable manner. But as recently as Sunday morning, 16 fishermen
from Thoothukudi district had been apprehended by the Sri Lankan Navy when they
were fishing in the Gulf of Mannar, which they have been doing for the past severa
decades. This has become very frequent and this is happening at regular intervals.

While the Sri Lankan Navy has been proactive and aggressive, | do not know what
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our Indian Coast Guard is doing. They neither do crucia coastal surveillance nor
do they guard our fishermen. The Chief Minister of Tamil Nadu has written to the
Prime Minister to intervene and secure the immediate release of the Tamil Nadu
fishermen. | urge the Government to act with firmness. As | say this, yesterday
another fisherman who was fishing in Kodiakarai, Nagapattinam district was shot
a by the Sri Lankan Navy.

On behalf of my party supremo and Chief Minister of Tamil Nadu, Dr. Puratchi
Thalaivi Amma and on behalf of the seven crore Tamilians of our country, | strongly
protest against the non-inclusion of war crimes and genocide of Tamils in Sri Lankan
in the President's Address. In fact the Tamil Nadu Legisative Assembly passed a
unanimous resolution condemning the genocide of Tamils in Sri Lanka, demanding
an independent international inquiry and urging economic embargo on Sri Lanka till
the Tamils are treated with respect and dignity. But the UPA Government has
maintained a deafening silence on it and the President’'s Address has totally ignored
it.

The President’s Address in Para 98 mentions about the progress made in our
engagement with Sri Lanka including in our efforts to resettle and rehabilitate the
internally displaced persons there and to ensure a life of peace, dignity and equality
for the Tamil people. On the contrary the ground redlity is totally different with
the Sri Lankan Government enforcing cultural genocide in the North and the East.
There is an enhanced presence of military and sinhala settlements and the Sri Lankan
Government has been systematically destroying the archaeological and historical traces
of Tamil identity in the North and the East. The Sri Lankan Government pursues
it agenda of cultural genocide of the Tamils in the name of development of the
North and the East. But blinded to this obvious readlity, the UPA Government has
hiked assistance to Sri Lanka by Rs. 210 crores in the current Budget.

As against Rs. 190 crores for 2011-12 and Rs. 290 crores for 2012-13, the
UPA Government has allocated Rs.500 crores for the year 2013-14. Thus, in the
three years 2011-14, the Government of India has alotted nearly Rs. 1,000 crores,
and this grant, instead of helping the affected Tamils, is being misused by the
Sri Lankan Government for Sinhala resettlements in the North-East. The Prime Minister
assured the delegation of Congress MPs on 22nd February that there would be no
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compromise on more powers for Sri Lankan Tamils vis-a-vis the 13th Amendment.
Responding to the Calling Attention Motion moved by me last week in this House,
the External Affairs Minister Mr. Salman Khursheed almost parroted the same about
power devolution. But as recently as 2nd March, the Sri Lankan President
Mr. Rajapakshe in an exclusive interview to ‘The Hindu' ruled out autonomy to
the North-East, the Tamil Home Land, saying that the North would have powers

which are “not more, not less’ than those enjoyed by the eight other provinces.

Except the UPA Government, none will expect anything different from the Sri
Lankan President. That is why the Chief Minister of Tamil Nadu, Puratchi Thalaivi,
has insisted that the UPA Government should move a resolution in the United Nations
Human Rights Council in Geneva condemning the genocide in Sri Lanka, and to
demand an independent international investigation and also urge for economic embargo
against Sri Lanka.

We hear from newspapers that next week the U.S. is moving a Resolution against
Sri Lanka in UNHRC, Geneva. | strongly urge upon the UPA Government not to
bail out Sri Lanka as it did last year by toning down the last year's Resolution,
but to take the lead in moving our own Resolution condemning genocide in Sri
Lanka. | aso urge upon the UPA Government that it should not participate in the
CHOGM Summit to be held in Sri Lanka in November this year. Any step taken
by the UPA Government to either directly or indirectly help Sri Lanka will be a
gross betrayal of the Tamils and the people of Tamil Nadu will not forgive you
for that.

Sir, nowadays we are witnessing a great Indian tamasha. The UPA Government,
of which the DMK is a part, has much to answer for the genocide committed in
Sri Lanka, because the Sri Lankan President constantly maintained that he was fighting
India’'s war only, and New Delhi never denied it. The DMK, which was ruling Tamil
Nadu when the genocide of Tamils was committed in 2009, is now shedding crocodile
tears by meeting foreign dignitaries, organizing TESO conferences and calling for
Tamil Nadu Bandh, etc. All these can, at best, be a DMK show and nothing more
than that, and the Tamils, the world over, understand this drama very well. But
worse, | read in newspapers yesterday and today that the Congress (1) Party is also
participating in the TESO Conference to be held in New Delhi today evening, and
it is deputing its senior General Secretary and a Union Minister along with three
more Members of Parliament. This is the greatest Indian tamasha of this year. People,
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who are supposed to act and act with firmness and decisively, are indulging in dramatics
and theatrics. | only wish to reiterate what | said last week. The sinners can never
become saints and Tamils will never accept it. They will never alow it and they
will never approve it. Instead | demand that the Congress (I) and the DMK should
tender a public apology to the Tamils world over for their acts of commission and

omission in the genocide of Eelam Tamils. Thank you.

SHRI DEVENDER GOUD T. (Andhra Pradesh): Sir, thank you for giving me
this opportunity to speak on the Motion for Thanks to the President’s Address.

The President’s Address is very important not only individually but also as an
Address to both the Houses of Parliament. And he takes the approval of the Cabinet
before delivering his speech to both the Houses of Parliament. After this, naturaly,
the whole country looks forward to the hon. President for the dasha disha.
Unfortunately, after listening to his speech, | come to know that except the ongoing
schemes of the present Government, he has not mentioned about the dasha disha
of this country.

But, he has rightly mentioned, in the beginning itself, that younger generation,
women and children are eagerly waiting for timely delivery of their entitlements and
about their persisting social and economic inequality. This one sentence blows out
the Government’s objective of achieving inclusive growth. Sir, 1 found one peculiar
thing with this Government. When there is fal in growth, it says global recession.
But, when there is growth, it says that it al happened because of their policies

and programmes.

Secondly, hon. President proudly says that Cash Transfer Scheme is a
“Trend-Setter” and the Finance Minister says, it is a “Game-Changer.” Sir, if you
study deep into it, it is neither a “Trend-Setter nor a “Game-Changer”, but it will
turn out to be a “Scam-Setter” as more than Rs. 3.2 lakh crores are involved in
distribution for poor from this year. Let me substantiate this point. Sir, the Government
started this Scheme in some 23 districts and one of them is Alwar in Rajasthan.
The Collector of this district is reported to have said that there is a massive leakage
in Kotkasim block of this district. So, the Congress slogan “3muaT =1 M g1er 1"
rhymes well with another Congress slogan, “3md smeHl &1 T HE & @Il

but with above result in Alwar, the slogan needs to be changed as “smuer &1 g
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¥ ®II" So, | only suggest the Government to go ahead with this scheme carefully

and meticuloudly; only then can you make it a success.

Sir, the less | talk about corruption and scams in the UPA Government, the
better it is. There is no direction shown in the Address to root out corruption from
the country. The latest Augusta Westland scam shows to what extent corruption
penetrated into the country. It is realy a dangerous signa if corruption creeps into
Defence, because it is the Army, the Air force and the Navy which are protecting
our country. Sir, a posting is rapidly gaining popularity on the social networking
sites. It says, “Yesterday, the turnover of General Motors was greater than the Union
Budget of India. But, today, the size of scams in UPA is greater than the turnover
of Genera Motors!” If you just take into account the maor scams such as 2G
Coalgate, Commonweath Game, Mining, DIAL, etc., it comes to more than Rs. 6.5
lakh crores. Now, we are seeing, for the first time, that people, led by non-political
organisations, coming on the streets voluntarily and participating in the anti-corruption
movement. On the one hand, | feel very happy because, through these movements,
the democracy is becoming more vibrant and, on the other, | am more concerned
since it shows the weakness of the Government. So, it is the duty of the Government

of-the-day and the ingtitutions of this country to protect this country from corruption.

Sir, 1 now come to reforms. | do agree that reforms are required in every sphere,
but they have to be with humane face. There have to be reforms in the socio-
economic spheres of this country, there have to be reforms in administration, judiciary,
etc., but al these have to culminate in achieving the objective of inclusive growth.
We have to use the information technology and other modes for achieving innovative
methods and processes so as to take the fruits of growth to the last man in the
gueue. Otherwise, whatever exercise you do, it will be a futile one.

Sir, with a deep sense of pain, | wish to submit that hon. President, it appears,
deliberately omitted to mention the issue of Telangana in his Address. A separate
State is the five decades aspiration of 4 crore Telangana people. In 2004 President’s

Address, there was a mention about Telangana.

Nearly 700 people died for the cause of Telangana. | demand the Union
Government to immediately bring the Bill on Telangana. We al support it.

| now come to power sector. We had set a target of 78,500 MW in the Eleventh
Plan, but could achieve only 54,900 MW. But, if you look at the installed capacity,
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it is about 2 lakh MW at the end of the Eleventh Plan. Even in the Twelfth Plan,
we have set a target of 89,000 MW. It is good to have an ambitious target, but
if you lack in will to achieve this, it will just remain on paper. We all know that
power situation is not good in the country. It is going from bad to worse in my
State as well. In 1998, when TDP was in power, it brought Andhra Pradesh Electricity
Reforms Act and divided Andhra Pradesh Electricity Board into TRANSCO and
GENCO for effective and efficient generation and transmission of power. The objective
behind this is to meet the 10 per cent annual increase in demand and ultimately
make my State as “Energy Hub” of the country. As of 1989-90, there was 2,000
MW deficit in Andhra Pradesh. The TDP Government, by 2003-04, increased the
capacity to 10,695 MW. Even though in the last 4 years of TDP rule witnessed
severe drought, it was able to generate 981 MW through hydropower, but Congress
Government could generate only 243 MW. Congress assured that it would give 12
lakh agriculture connections, but so far it has given just 7.5 lakh connections. Average
power consumption by agriculture sector during TDP regime was 62 per cent and
in Congress regime it has fallen to 47 per cent. This clearly shows that Congress
Government in Andhra Pradesh neglected the farming sector. The Congress, since
it came to power, has increased power charges three times which comes to Rs. 6,870
crores. In the form of FSF, it has increased charges to the tune of Rs. 7,771 crores
and from April, 2013, it is going to increase charges to garner Rs. 13,705 crores.
If one calculates, one would know the burden the Andhra Pradesh Government is

putting on the common man.

Secondly, DISCOMs owe more than Rs. 30,000 crores. If this situation goes
on, TRANSCO, GENCO and DISCOMs become bankrupt and Power Emergency has
to be declared in Andhra Pradesh. So, | would urge the Union Government to come
to the rescue of Andhra Pradesh and help the people of Andhra Pradesh by allocating
more power from the Southern Grid and also provide sufficient gas to projects in
Andhra Pradesh to come out of the crisis. Otherwise, al this leads to once
Swarnandhapradesh to Andherpradesh.

| now come to terrorism. Sir, so long as we play vote bank palitics, it is next
to impossible to deal with such unscrupulous elements which are brining terror into
the country. Almost every State is affected with one form or the other of anti-national



Motion of Thanks on [7 MAR., 2013] the President’'s Address 295

activities such as terrorism or extremism or secessionist activities or naxalim. And,
Sir, Hyderabad has become adda for terrorists. They are carrying out their activities
at their will. Now, a two-day Red Alert has been declared in Hyderabad. In these
two days, police is carrying out checks and searches in every nook and corner of
the city. And, the people are worried about another possible bomb blast in Hyderabad.
While replying to the debate, | hope, the hon. Prime Minister would assure the
people of Hyderabad not only about their safety but aso the safety of the city.

The next point is, why is the Government not coming out with NCTC and
NATGRID? | request the Government to discuss this issue with States, sort our
differences and convince the States explaining the need and importance of these.
It is only then we can deal with terrorism. Otherwise, whenever there is any incident,
there would be a knee-jerk reaction, visit by VIPs to the spot, announce some
compensation and there ends the issue. So, | only urge to take some concrete steps
so0 as to address this menace which is affecting not only our economic independence

but also social, cultural and challenging our sovereignty.

Sir, | now come to the plight of women in the country. A society that is unable
to respect, protect and nurture its women and children not only loses its moral right

of existence but it ultimately collapse.

Let us see to it that such a situation does not come to this great country. We
must adopt a three-tier approach in order to protect them: The first one is, prosecution
and dtrict legal action would act as an important deterrent. The second one, and
avery important one, is that law enforcers must be trained to deal softly and sensitively
with women and children who have been harassed, assaulted and raped. The third
is, punishment should be exemplary, quick and widely covered in the media. Finaly,
a nation-wide vigorous campaign is needed which would involve film personalities,
sportspersons, eminent citizens from the society and religious heads, to enable India
to protect its core values and traditions which respect women and children. | propose
that for, at least, ten minutes of prime-time on every television channel, this campaign
should be telecast continuously for, at least, one year. | am sure, this would bring

about a tangible change in the perception towards women in our society.

Sir, 1 would conclude my observations with one or two more points. In the
President’s Address, farmers' loan waiver is not mentioned. We are really disappointed
with that. People talk a lot about the agricultural sector in the country but they
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have not yet attended to them. Seventy per cent of our population, the farmers,
are dependent on land. They are al looking towards the Government of India for
a waiver of their loans. Price-rise is another important problem which has not been
mentioned in the hon. President’'s Address. The President has skipped the issues of
price-rise and unemployment. Though he mentioned the youth, unemployment was

not mentioned. We are disappointed with this.
Thank you, Sir.

SHRI H.K. DUA (Nominated): Thank you, Mr. Deputy Chairman, Sir, for giving
me an opportunity to speak on the Motion of Thanks to the President's Address.

Sir, when we were young, at school, we talked about ‘Tryst with Destiny’, nation
building, a new Constitution, independence of the Judiciary and responsibilities and
the challenging role of the Bureaucracy or the Executive, in a free India. It was
good to be around during those decades of nation building which was thought of
by the visionaries who brought freedom to India. After many ups and downs —
| don't want to go into the history of the entire post-Independence India — in the
1990s, we started thinking big again. And | think, all parties at that time were coming
to the conclusion that India has the potentia of emerging as a major economic,
political and nuclear power of the 21st century. The people taked of the Asian
Century, the people also taked of China emerging as a major power and India
becoming a major power in the future. The world also started taking us serioudly.
We could, and we are till, able to look straight into the eyes of the world. We
don't have to go round with a begging bowl looking for PL-480 grain. We can
take care of our food problem ourselves. We can even export foodgrains, but here,
if there is a difficulty, we can withstand a drought or two without any difficulty.
Our industrial base is very, very strong. We are one of the ten largest economies
of the world. We have the third largest army in the world. And, as shown recently
by the Indian Air Force in the vasts fields of Jaisalmer, we have the sixth most
powerful Air Force in the world. Our space scientists are daily doing us proud and
going deeper and deeper into the space, and in a few years time, an Indian would

be on the Moon.

Yet, my worry is, the country these days is steeped in a mood of cynicism
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despite all those achievements. There are gaps here and there. There is recent economic
dowdown in most of the world and here also. But, this mood of cynicism, which
is widespread, is not only in cities and small towns but also has gone deeper down
everywhere, evident when you are talking in a drawing room or when having food
in a restaurant or a dhaba. There is a mood of cynicism. The tak is on which
way the country is going and on what is going to happen to the country, despite
the achievements. Maybe, we aspire for more;maybe, the expectations have gone higher
and higher, and we are not able to meet. Maybe, there are untackled problems so
massive with the size of the nation of 1.2 hillion people. They are indeeed overbearing.
However with this mood of cynicism, you can’t be creative. If you have to build
a nation as an emerging major power-economic, political and nuclear-with a billion
people in the 21st Century, you cannot remain steeped in the mood of cynicism.
The President of India, who just reflects the collective wisdom of the Cabinet in
his address is talking of gathering anxieties. He has listed some of the anxieties
about jobs, about unmet aspirations of ‘the aspirational India, of how to improve
the delivery system, how to take the gains of economic growth to the people, to
fight inequalities, as he was talking towards the end of the Address. But, my anxiety
is a little different, a little wider, which | thought would deserve the attention of
every political leader whether in the Government or in the Opposition, or the opinion

leaders outside as well as of the nation itself.

The countrymen are getting worried about the fate of the Constitution, which
our visionary founding fathers gave us. It is coming under a serious strain and it
should worry everybody sitting here, particularly Parliament which is supposed to
represent the will of the people. The Constitution of India has come under a serious
strain. Parliamentary democracy has come under a serious strain. One is not sure
what form it is going to take. The quality of Parliamentary democracy, as it is in
the country today, as it is viewed by the people these days, is definitely worrying.
That worry is some times admitted by the political leadership of various parties;
some times, it is talked about in undertones. But, we are not able to understand
what our responsibility is to save democracy from further decline. The maaise is
not necessarily reflected in what are ‘street protests which are gathering in State
after State. They are at times worrisome. The headlines can be scary. But, | think,
we can withstand those. This is because of the atmosphere of intolerance developing

in the country. A small incident becomes a riot. A big riot becomes a crisis. Then,
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most of the nation’s energy gets wasted. Social tensions are developing in different
parts of the country; the State Governments are not able to handle them; the Centre
is distant itself, having other problems at hand; and, the people do not know how
the situation has to be tackled.

So, this kind of an atmosphere cannot be creative for building a powerful new
India, with a powerful economy, as a political power, as a nuclear power. | think,

we need to pool our heads together.

The Centre-State relations are also under strain. There are many issues on which
there should be no serious problem in tackling terrorism, for instance. Terrorism
has to be tackled and major role has to be of the Central Government but the

States are questioning this.

Law and order is a State subject. Everybody respects that. You can't control
the law and order situation from Delhi. The simple formula should have been that
the States should have control over law and order and the Centre should have a
supplementary role in case of a contingency. In tackling terrorism, the lead role
should be of the Central Government, and the supplementary support has to be provided
by the States. Together they have to fight terrorism. But the fact is, the Centre,
over the years, and it is worrying, Mr. Deputy Chairman, Sir, has become weak.
And, | think, the leaders of the States and the leaders of the Centre need to work
it out and ensure that the Centre should not become weak. You cannot become a
major power with a weak Centre. It is just not possible. If the Centre is weak,
the States also will be weak. And, if the States are weak, the Centre cannot be
strong either. So, we have to work it out. What the country needs, at the moment,
is a consensus among political parties. Without that consensus, there cannot be a
workable democracy which will draw the respect from the people. Parliament is no
longer enjoying the kind of respect it should have among the people — thanks to
our behaviour. The Judiciary, crowded as it is, with three crore cases pending —
no one knows whether the case will come up in his life-time and justice will be
delivered come to public notice about. There are other faults also that have appeared
in the Judiciary. As regards Executive, you go from State to State, from village
to village, from town to town, the bureaucracy is often found callous, distant and
unresponsive to the people’'s demands. If the maor institutions are not respected
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by the people, then, the Congtitution is bound to come under strain. | think the
time has come when a remedy will be found, not by the Government alone, not
by the Opposition alone, not by blocking Parliament here, which Shri D.P. Tripathi
has talked about, it will be found by an informed consensus on some vital issues,
which is very, very important and has become urgent. There are some issues on
which there should be no difference. Terrorism is one. It is a major threat. Any
time a terrorist can choose any spot for a surprise attack. The fundamental weapon
of terrorist groups is ‘surprise’, and any State and the Central Government can be
taken by surprise anywhere. ...(Interruptions)... | won't take long, Sir. | know there
is paucity of time, but | would like to make one or two points. Terrorism is one
issue; security of the country is the other issue; nuclear question is another issue;
Foreign Policy is another issue. Also, everybody will agree that without internal
coherence, India cannot emerge as a major power or a maor economic power, or
tackle its enormous problems.

Sir, | will just touch Foreign Policy since there is no time to elaborate it

further.

MR. DEPUTY CHAIRMAN: Yes, there are two more speskers from the
‘Nominated Category’.

SHRI H.K. DUA: | will just take two minutes more. We are being respected
more by the world now. But in South Asia, | think, we have to be careful. Test
of a good Foreign Policy is always in the neighbourhood. Pakistan continues to
be a worrying phenomenon for us. There is uncertainty about Pakistan; elections
or no elections, Pakistan is going through an uncertain phase. You look at the
Pakistani Papers, or, at the World Press. Whichever Government is in power will
not be able to control jehadi power in Pakistan. We don't know about the Army’s
role, whether it is anti-jehadi or it is supporting some jehadi groups in Pakistan
— a Pakistan, where jehadis are there, and where nuclear weapons are also there,
jehadism plus nuclear weapons are a dangerously combustible material lying just
next door to us. If something happens in Pakistan, if the nuclear weapons fall
in the hands of the jehadis, the world has to worry, but we will be the first
country to worry most. | think we should, get into consultation with other world

powers, about it.

MR. DEPUTY CHAIRMAN: Yes.



300 Motion of Thanks on [RAJYA SABHA] the President’s Address

SHRI H.K. DUA: Sir, the President’'s Address mentions other countries —
Bangladesh, Nepal, etc., but Maldives has not been mentioned. | am not taking
Maldives particularly because of the recent developments, but because it is in the
middle of the Indian Ocean, and we cannot ignore the interests which China and
Pakistan are taking in Maldives. Whether it is Waheed's rule or Nasheed's rule,
that is for its people to decide, but India has its strategic interests in the Indian
Ocean. And, | think we should take care of that. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Mr. Birendra Prasad Baishya. He is not here. Okay,
Mr. D. Raa

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. | rise to present the views of
my Party, the Communist Party of India, on the President’s Address. Sir, when the
President was delivering his Address, the working people of this country were on
a genera strike at the call given by 11 central trade unions irrespective of their
political affiliations. We were, of course, outside the Parliament, extending our support
to the working people of this country. Sir, when | look at this President’s Address,
| find the Congress-led UPA-II Government is pleading helplessness and hopel essness.
Sir, when the President delivered the Address last year, on the same Address, on
the same floor of the House, | said that it is nothing but a compilation of broken
promises and promises to be broken. Now we have a President’s Address which
pleads helplessness and hopelessness. Sir, in the last year's President’s Address, the
Congress-led UPA-I1 Government has promised five things. | quote, “My Government
will work on five important chalenges that our country faces today: to strive for
livelihood security for the vast majority of our population and continue to work
for removal of poverty, hunger and illiteracy from our land; to achieve economic
security through rapid and broad based development and creation of productive jobs
for our people; to ensure energy security for our rapid growth; to realize our
developmental goals without jeopardising our ecological and environmental security;
and, to guarantee our internal, external security within the framework of a just, plura,
secular and inclusive democracy.” Sir, | ask the Government whether they can do
some introspection. Have you moved anywhere forward to face these challenges?
The present...(Interruptions)... You moved a long way from the people and were
not facing the challenges. That is another thing. Sir, the present Address talks about
the present state of economy in a big way and there the President concedes that
both global and domestic factors have affected our growth. Sir, | would like to
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recall what our Prime Minister has said sometime back, “The financia crisis originated
in the USA in 2008. India, to a great extent, remained unaffected by the crisis.
That is due to the strength of the public sector enterprises and public sector banks.”
It has been acknowledged by none less than the Prime Minister of our country while
giving away the MoU Excellence Awards to the public sector enterprises. But the
Twelfth Five Year Plan widens the scope for private sector. This is where this
Government needs to introspect as to what went wrong. Are our fundamentals strong?
Earlier the previous Finance Ministers used to clam that the fundamentals of our
economy continue to be strong. Now no Finance Minister, no Prime Minister speaks
about the fundamentals of the Indian economy. This Government has completely
changed the paradigm of development depending upon FDI for every thing — FDI
in multi-brand retail trade, FDI in banking, FDI in insurance, FDI in stock market.
The Government wants to build an economy depending upon FDI. How far it is
reasonable and readlistic, how far it will strengthen our economic sovereignty, this
is for the Government to answer to the people of this country. The Government

will have to explain.

Sir, weakening public sector in the name of disinvestment, in the name of
liquidating Government equities, is the surest way of undermining our economic
strength. That's what the Congress-led UPA-II Government does. On the other hand,
the Government goes on slashing the subsidies given to the people. | sincerely believe
that the time has come when we will have to define and re-define subsidies. Subsidy
is not something like a merciful action taken by the Government in the interest
of the poor people. You have been denying their due share in the weath. And,
somewhere down the line, you have to compensate. That's what you are trying to
do. It is a very defective understanding that those subsidies have become the greatest
ordeal in path of the growth. This understanding should go. On the other hand,
you are compelling the people to pay more and more on everything. Fuel charges
are increased every now and then. Prices are going up. The Government stands hopeless
to control inflation and everything is left to the market forces. If everything can
be left to the market forces, what for do we have an elected Government? What
is the role of this Government? What are the steps that this Government is taking
to control the prices to contain inflation, to plan for productive employment? The

Government goes on promising that it will create 100 million jobs in a decade's
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time. How many times have we been hearing this? But there is galloping unemployment
in the country. It is Prime Minister who has said, “What is being built in India
is nothing but crony capitalism”. This ‘crony capitalism’ is responsible for the
corruptions in the country. And, your Government is neck-deep in corruption. | don’t
want to list the scams, the corruption charges. The whole world knows that. The
whole country knows that. How do such scams take place in India? It is because
you have determined to go ahead with your neo-liberal policies in building ‘crony
capitalism’, not understanding the difficulties, sufferings and hardships of the working

people, toiling people of this country.

The Twelfth Five Year Plan talks about faster growth. It talks about sustainable
growth. It talks about inclusive growth. All three are mentioned in the Twelfth Five
Year Plan. But, look at the Economic Survey. The Economic Survey places India
at 129th place, as far as the Human Development Index is concerned. Even today
India is under 34th place. Again, the Economic Survey admits that people who belong
to the Scheduled Castes, the Scheduled Tribes and the Other Backward Classes are
suffering from financial exclusion. The Economic Survey mentions this. Where is
the faster growth? Where is your inclusive growth? These are the issues on which

the Government will have to think over.

The Government talks about the Gram Nayayalayas. The Government talks about
the fast-track courts for dealing with violence against women. What about the fast-
track courts to deal with the increasing atrocities being committed against the Scheduled
Castes and the Scheduled Tribes? Where are the judicia reforms? Where has the
congtitution of a National Judicial Commission gone? What about the police reforms?
What about the electoral reforms? You are talking about only one reform, that is,
the economic reform. What do you mean by economic reforms? Let us depend upon
the FDI! Let us support and encourage the corporate sector! Let us serve the interests
of the multi-national corporations! That is your understanding of the economic
reforms. And, you are obsessed with one single reform, that is, the neo-liberal economic
reform. You are not taking about the judicia reforms, the police reforms, the electoral

reforms.

Sir, now, let me come to the independent Foreign Policy. | have gone through
the President’'s Address.
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There is no mention about Palestine. 1 do not know whether the Congress-led
UPA-Il  Government has given up its friendship with traditional allies.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. ..(Interruptions)...

SHRI D. RAJA: Let me finish, Sir. The Government talks about energy security,
but, it has not been talking about the Iran-Pakistan-India gas pipeline. | would like
to know whether you have given up the whole idea. What is your friendship with
Iran? Nobody knows. The President’s Address does not speak about our friendship
with these countries. Sir, that is where | find that the Government has been drifting.

It is not following an independent Foreign Policy. ...(Interruptions)...
DR. V. MAITREYAN: The only friendly country is Sri Lanka

SHRI D. RAJA: As my friend, Dr. Maitreyan said, on Sri Lanka, after the war,
the Sri Lankan Government admitted that it would carry out four things. One is
demilitarisation; second is, development; third is, democratisation; and the fourth is,
devolution. Now, | am asking the Government: Can you say any one of these has

been implemented by the Sri Lankan Government? ...(Time-bell rings)...

Where is the devolution of powers to Tamils in Sri Lanka? Sir, here, | must
say, now time has come that the Congress-led UPA-II Government should be honest
and truthful. This Government should acknowledge that the horrendous war crimes
and human rights violations which took place in Sri Lanka took place with the help

of India, with the help of this same Government.

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): No,
no.

SHRI D. RAJA: Yes, that is part of history. You can deny history. But that

is part of history. The Government gave al the support.
SHRI JAIRAM RAMESH: No, no. Sir, it should be expunged.

SHRI D. RAJA: You may say no. It is your view. | hold my view. Now |
am asking. In Geneva, there is a meeting of the United Nations Human Rights
Commission. What is the stand of India? ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Mr. Raja, your time is over.
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SHRI D. RAJA: Are you going to leave everything to America? No, what is
the point in organising a special conference between the Congress and the DMK?
Sir, Parliament will have to teke a stand. India as a nation will have to take a
stand. How can India remain as a sepctator? What is the role of India in Geneva?
| am asking the Government. Are you going to be a spectator? Or, are you going
to play a role? You allow the Americans to prepare the text of the Resolution and
go by what the Americans say or Sri Lankans say. You have no say on the Resolution.
..(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Mr. Raja, your time is over. Please conclude.

SHRI D. RAJA: So, the Government will have to take a stand. The Government
will have to vote against Sri Lanka and the Government will have to demand an
impartial investigation into war crimes.

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude.

SHRI D. RAJA: | am coming to the end, Sir. On the Nuclear Policy, the Government
should take into consideration the huge concerns of public safety. People have fear
after Fukushima. Here, the Government talks about Kudankulam, but what about
Jaitapur? What about the Government’s agreement with the French company whose
technology is an untested technology? Why do you go for a cluster of nuclear reactors
in Jaitapur? Is it reasonable? That is what the Government will have to think.

Finally, Sir, | must point out to the Government that this Government will have
to review its policies, Economic Policy in particular. The Government will have to
go for course correction. If the Government does not do it, the Government will
have to face the political consequences. People are looking for an alternative, Sir.

Some people may feel that they can wipe out Left from this State or that State.

MR. DEPUTY CHAIRMAN: No, no. Nobody is thinking like that. We want
Left and Right.

SHRI D. RAJA: Some people can think that they ...(Interruptions).. But people
are looking for an alternative. That is what Tripura shows. Sir, now, while we pay
the homage to Chavez who died yesterday, let us understand he was an amazing
person who fought for his own national interest, fought for his own poor and toiling
people who could change the face of Latin America, standing firmly against the

US imperialist power, which was really holding a threat to Chavez and his Government.
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Let us draw some lessons from what is happening in Latin America. How do they
protect the interests of their people? Sir, with these words, | express my strong
regret. The President’s Address doesn’t inspire the people, doesn't motivate the people
and doesn’t give any kind of hope for the future of this nation. That is where the

President’'s Address fails to address the concerns of the people. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, hon. Members, | have to request for your
cooperation. See, we have to finish this discussion today because the hon. Prime
Minister will be replying tomorrow. Now, in the ‘Others' category, there are 13 names,
and only 2 have spoken. For them, the total time is ‘one hour, twenty-seven minutes'.
So, if everybody takes ten minutes, even then it is difficult to finish. The Congress
has ‘two hours and six minutes'. There are six speakers. But | would request Congress
Members to restrict themselves between ten to twelve minutes. Likewise, | would
request the BJP Members also to restrict themselves. They have ‘one hour and sixteen
minutes' and four speakers. So, each Member is having more than fifteen minutes.
| am only requesting for your cooperation. If that is done, we can finish it today.
Therefore, in ‘Others category, we have only seven-eight minutes or a maximum
of ten minutes. Mr. Rgja is my good friend. So, he took fourteen minutes. He took
the freedom. | am requesting everybody not to take that freedom. Now, Shri
Bharatkumar Raut. ...(Interruptions)...

SOME HON. MEMBERS: So, we al are your good friends!
MR. DEPUTY CHAIRMAN: All are good friends. But don't take that freedom!

DR. BHARATKUMAR RAUT (Maharashtra): Thank you, Sir, for having given
me this opportunity.

Sir, | assure you that | will not take even a minute more than what is required.
...(Interruptions)... | was waiting for the hon. President’s maiden speech to the joint
sitting with a great expectation. This is because | hold him in very high esteem.
He is the one President who has, perhaps, the longest tenure as a Minister, as a

Parliamentarian, and he has a long history behind him.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN)
in the Chair.

But, Sir, | mention with regret that when | read the speech, when | heard him,
| thought, is it really the President’s speech! The President keeps repeating in his
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speech ‘my Government’. | am not sure, if he were not the President, he would
have mentioned, the content of the speech as ‘my Government'. Anyway, that is,
perhaps, our constitutional requirement. | have had my reservations on every point,
but most of the reservations have aready been expressed. So, | shall restrict myself

to only a few points.

Sir, everybody is talking about rural poor, rura housing. Yes, their plight is
huge. The atrocities meted out to them are huge. | come from Mumbai, the metropolis
of the city. We cdll it Urbs Prima. Sir, who is concerned about the plight of the
poor in the urban area? Who is concerned about the urban poor? | don't think
we are, because, nobody is bothered about them. Everybody is talking about housing
for the rural poor, everything for the rural poor. Here, in a city like Mumbai —
perhaps, in Delhi, Kolkata and Chennai also — there are huge slums. Haf of the
Mumbai, half of the city, lives in slums. Who is working on improving their living?
There is no mention here about any such welfare activity. Is that the duty of only
the Municipa Corporation of Mumbai? Is that the duty of only the State Government?
Or, should the Centre aso get involved in it? It is because the problems of Mumbai
lie not in Mumbai but somewhere else, in other States. Therefore, there are more
Hindi-speaking people living in Mumbai than any other city in the North India, except,
perhaps, Delhi and Allahabad.

Sir, who would address this situation? There is no mention of that in this Address.

That has really put me off.

Sir, talking about Mumbai, it has historically been known as the industrial hub
of the country, for ages. Now it has changed its complexion from an industrial city
to a commercial hub. There is a vast difference between an industrial city and a
commercial hub. The commercialization began with mills closing down, various
chemical industries closing down, engineering units closing down and now, the last
thing that | heard really hurt me, Larson and Toubro, one of the giants of engineering,
are winding up their industry in Mumbai and shifting to Gujarat. | have nothing
against Gujarat; | am not talking about Gujarat. But the point is, what is coming
up in the place of the vast land used by L&T for their industry? | could understand
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it if any other industry is coming up, but here, what is coming up is housing complexes.
This is happening because land is selling at prices higher than gold in Mumbai.
Therefore, the Centre must take cognizance of this today; tomorrow would be too
late. Do we want to change the city entirely? Then, what would happen to the sons
of the soil who have been living there for generations? What would be their fate?
What would be the fate of their future generations? We are not bothered about them!
All right, you bring in commercial complexes; but who will come and work there?
If they come from out of Mumbai or out of the State, they would be adding to
the burden of the city. The infrastructure in Mumbai is very limited. If we keep
on adding extra burden to the city, it will burst tomorrow, if it has not burst today.
Therefore, Sir, it is the duty of the Centre, as the guardian of the nation, to intervene
immediately. You cannot become a silent spectator or keep playing political games

and making accusations politically. This is not correct.

Sir, another point is, many atrocities are being perpetrated on the Marathi-speaking
people in the disputed region of Belgaum at the Maharashtra-Karnataka border. |
am not saying that BJP is right or the Congress is right; | am not getting into
that. But if Marathispeaking people in the border areas — they are aso living in
India; they are not residing outside India — are being lathi-charged and fired at,

then it is for the Central Government to intervene and provide them justice.

Sir, there are many issues that | would have loved to speak about, but | know
time is running out. | would like to raise only one important national issue. In the
first speech after UPA-II came to power, the then hon. President had given a
balance-sheet of what the Government would do in 100 days. | am not getting into
the days business. The Right to Education Act was passed and with great fanfare,
the hon. President had dedicated it to the nation, saying that no child between seven
and 14 years of age will be deprived of his or her opportunity or right to get
educated. Sir, three years have passed. If this was the target to be achieved, how
many schools should have been opened by now? It is the responsibility and duty,
moral and legal, of the Government to come up and tell the House as to how many
new schools have been opened, how many school buildings have been constructed,
how many new teachers have been appointed, etc. But nothing has happened. s
9 feurl 9 o fog @@ fear) What is this? How can you keep fooling the people
day after day, year after year, decade after decade?



308 Moation of Thanks on [RAJYA SABHA] the President’s Address

[Dr. Bharatkumar Raut]

Sir, this is not correct. On the same line, the Right to Education has gone
haywire. Now, we are talking about food security. It is another issue that is going
to fool the people. Our Agriculture Minister had the courage to say that it is a
difficult thing. Why are we giving false promises to the people? Giving just false
promises may, perhaps, yield votes for you in one or two elections. What about
the next election? What are you going to achieve by doing this? Instead, you must
come out and say that this is the thing which you can do and this is the thing
which you cannot do; we are into the era of corruption from within and, therefore,
we cannot do this. Sir, this type of courage | was waiting, hoping for and was
eager to hear from the hon. President in his Presidential Speech. But that has
not happened. Therefore, | am totally disgruntled at the speech, and | don't want
to oppose it also because there is nothing to oppose also. If there is nothing to
support, there is nothing to oppose aso. | only express my displeasure about the
Speech.

sl Wi ST R (QORT) . SUS9WIEdE i, HEMfRH MU S % SIHWIoT
F Wed # B WEEWEl A 39 Wed O IUHl gRmeh @, oA foane @l e
Rl @ wgd fFo g1 89 99 Sa £ f6 S v wEmfd Uiy St & q@
d wpled gv g STe dw @ e SR fad, WRA WeR @1 gl wemfed d
Jque Hwer H Aol iR ulReni w1 Seo@ fRwr g1 W9 s\ 9ed H #EMRA
gy SN ¥ oMU & Wed # Qw @ e Rafy wogEl g W@ el
F A W WRA F goHE @l A ok WS @ G B W F A SOR
far Tl oS B sfes H W WM W=l H WWedR @k gl In a nation where
60 per cent of the population is below the age of 35, when we speak about realization

of the dreams and the aspirations of our youth, we need to understand that those
aspirations and dreams can be fulfilled only when the Government of India effectively
contributes to our economy, our polity and our society. Sir, today, when we speak
about the State of our economy, how does the Indian youth perceive the Indian
economy? Today, the Indian youth sees that this nation has lost 5 million jobs in
the past five years; today the Indian youth sees that 34 per cent of the Indian labour
force is either unemployed or under-employed; today the nation’s youth sees that
in our country, when we speak about the BPO sector, it is unfortunate that in the
global BPO sector India’s share has dipped by 10 per cent. And when the Indian

youth looks for answers, he finds that by December 2012, as the Government of
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India has stated, in six sectors in our economy which include electricity and roads,
80 per cent projects are stalled. sm= st @ Ut St T U IgERE A TH
9 FHEl o “that statistics don’t please everybody.” # S9@l 3 9@ w1 WM
Al g1 o9 Brodt S differently-abled & aR # a9 w9, 9@ § @@ @ oo
fF 98 &°AR1 g9 © & omwe wRa # 89 o o differently-abled & ar #,
TOId ¥ daN IS WX dd accurate Census data W \El @) wig E1 gW U
F G FId ©, manutrition B I FA E, BT I§ AR g9 T & National
Hedlth Survey No. 3 ot 2005 & ofiwsl & MUR W &9 2013 # malnutrition
@ 19 @d Fl Sir, an up-dated youth in this country is sought to be served by

a Government on the basis of out-dated data

BT SIS Wed H el £l A S=i s Wed # O HEl & I feAM g
Ofely o9 PR 9 9ed H BN, o H ST6 &9 39 99 @ IR oMefia wRal
5 g% <9 A o W IRERE AcmEm wEl § |d g1 S dAledE & d e
g€ 9 9Rd B WX W Yd € & We v que 95 A o9 39 eee fEgwa
4 89 & 9 d% agricultural literacy wi &€ ugen uww ¥ ome Wl & 9 Ao
yed & f& w9 agriculture &1 IR amef¥a 8l @ agricultural sector % we have
lost 14 million jobs? @i 9 agriculture @& <X 3nsfid &, when they see that 41
per cent of small farmers are in debt, v & g9 g7 €2 | am sure if Renukaji
was here today, she would support me in saying that you can never plough a field
by turning it over in your mind. If we seriously seek to attract the Indian youth
towards agriculture, what do we need to do? We need soil testing labs in every
village; we need agricultural scientists in every district; and, we need more investment
in agricultural R&D. "R oMy fisel =1 A&l & offws <@, o uigd that public
sector R&D spending in agriculture in comparison to agricultural GDP has been
a mere 0.5 per cent. 5§ o # NSSO & affs 98 @ed © & 40 ufiem feam
g WA TEl PRAT ARG AR S@ H HAEMRH Irgufd St b HIWOT dl usdl g dl
surprisingly s@% v phrase urlt g and | quote, “There is reason for cheer on the
agricultural front”. If seems, in jubilation, the Government of India forgot about the
State of Maharashtra.

HEleY, WERT, # 6000 ME F& P Gve H T RFH | 75 WEI A HERTS
F ™ HA B 11 JUY B HAGIHSY WM B, 3@ I Bl g™ e & fow
5 Wl € S9@1 e g@w H Aue H g e I onft W Ryar &1 g8l e
q 45 days § e T 99 @& urlt e ¥ fES SR °m # u ¥ SR 9
9N @ U ddold QISHNT § B 9w ARSI € 3R U8l URd WRAR &l @
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i wfa gfeT &

ST gIe] AU YIS JqUIURT B R HEMEH (Ul b AWMHIOT H OHERTSE b W
H YA SR

HElGd, 39 WROR H g B 3fEd by Nl Bl Usel W & Bl gy onfl A
I T, w9 Hfew & dysii 7 Agusta Westland & ¥5H & IR H WRA $ 8 HAI
d S fewel AWM, @ 9RG & Y WA A dEl f6 A Ao’ ya w9, I®
A g W SR HR @ 99 BT, R N # gakRk & fhil AeaE W
ot § @ @RR &1 ASEE B9 $Ed v [ URA @ WHR Al 8 bd B
Il gHl, RA R I§ 999 o1 5 9@ ® Iud N e F oI W AR,
AR, ANCe, SRUEd US¥ iR HAHleld, 39 U™ ISAl P IOEIEl B sme off
R b WEEH 9 B R Q9 W Sie TEl Ul €2

qET, Y P S 3 WHR H M B s g fF o9 dealei 9 oww
A4 fegwntal woemwHu fHu, gl B |96 W W dER dEeR S9d Wi
P e faA, 3 A 60 BUR Rl WA PIREIR R ga # dHi H @
W AR B Y, 99 URG WHR &l T dd I A g TS|

qElqy, offeM o I8 © 6 Hemied & Afyvmor § S99 W=l @1 W Soow
TE & T SRpewiR d odeafed 7 Ha & ue Sar e, e safar wbife
IT WU 7 dedd W feew el g8t woerR R @ e @ @ e
URaR & UK HE-gET YU IR Ie el w@wifad § 6 o Ioifae uidl #
IRIR & U ufmEd & R w® & IoMifae WS IS g ', S9 urel
4 wwifds & & oM oRarR & o o, Jfed 91 fFuar 9§ o9 39 Wed
4 8 Ud ad ded AEdl g b M AleEaE &1 wves w®ORR @rer mn S|

ASaM & URIR F N dd A Wed H, T Usd W, U K W IAUAT  UgEH
Sarm T 9 9T % @ @l ufewad o 4 mutilate fan, SW WRa @fen @
frar 3 o9 d% 39 W W UEHM W8l Wal ¥ R SHig @ g a1 Rk
3T fF ST N fHerm iR WRG @ WeR 7 W URaR @ ® . WRa
P WHR URhEE & WA fhhe Wom ¥ AEWE 8 T &R W9 e W arferi
Ugl, A drferdl B TeTeEe W BANI Y8 WAR Yo TS B W] P URAR o
# B H far gaIR B ® E

qEIGY, W9 I $9% @l Bl ® a9 H Igufad St & sifwwor O gedt g
“Protection of Women against Sexual Harassment at Workplace Bill” & ar #| 39
ed ¥ 99 3 R w® T= gs o, 9@ W WeR ¥ s fRw our 5 wmm
ANe e A usel aR U U B o e v, R eFR AfRemr &1 sexually
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harass fear war & o @A # ueaH © & accused & Wi aMu seftlement v
|Pd g1 @ IE deterrent factor g, @l B8F oWenm IR 87 b NS Sl A
Tl W g @ it fF ARkenr @ oy A fRW USR W SRV & AegH A 9
FRA B ORd Bl IS H WWAR W beAl uEGl g b AU 33 URWC IREV B
U @l |91 H AZY - oMU SN Al BN, M d® 'A  Ugendi|

B AERUY ofler AE SNUIfyeH, s U eell S 4 39 ¥ed W dEl fd
let us immediately pass legislation which ensures the dignity and security of women
in our nation. 991 IPHN T & BT W U S P TE I U Fewd ©l @
fieel @ WRU # g g A BH W UYh @R H Al WIR P HA W Il
fF BRE ¢F dcd B TWRA T, Afbd IE WHR URA Bl SHdl Pl IE  qAMT
qa T & wRe ¢F @red & fag S budgetary alocation g1 ' S aM¥e wdes
B T, SUB T WHR A e, 2011 ¥ d€ I @ oonl w9 e @ wsdl
W AN UCR FRT F fAg SR Al el @ g @5 SdRATR W OSTER HiHeRi
Same] oAl Xl feded A SR MUl WA Bl U AT Bl AGA [T, oAfdhA
SEM QY B SEAT B FE Rl gl b geide AW B T [MfiRe 8, S SHMS
P FA dIe @ Tl 89 e @ parole 7 o, v guE@ el gfem 4 feam,
dfe foeell gfed & gema &1 e gU faeel & g w4 waSl 9 W
ke & parole &1 TER A g IAF 9 Yd @ &1 WERY, o9 H A &
ge fRart § @ v dm ¥y fRema <9 € & W, sfem & U=l Bl geed
Ble a1 R oM [W I AW gl R S WY ge MY £, ST W1 AR gl s
I® W W R TPRE WeER F AR 9 'R W e, dfeT IRd WRaR

9 TR WM § EEART 9 el A ' YOoRM WPR Bl IR H URd  WER
A wel that we are a power-surplus State, we want to help those States who have
deficiency in generating or providing power to its citizens. 1 WRd WeR ¥ fagd
femr f% ey Inter-regional Power Transmission Corridors &1 @ored &Ry arfs &g
constraint 7 g 3R &F IR WRd # AN wew € IR 98 N B, dR” Ay
Bl, 3FR J8f W Sxd B a 89 (U surplus power dEf UgET 9&d| WEIGY, WA,
2011 H ORI WHR 7 9Rd WHR H g3 o wwad), 2013 & dfew fafred

P BEFE H ORI b WAl 7 39 ST B AR SIEREN, oAfbd SN T HRA
WHR A SEE T8 ol R W RE F g™ w9 FE &

el # 9RT WAR W bEdl g B ol & WU geER AR HEME b1 FUAR I
27 # Bog Wfed g Aoar Wi weRli d wfd @1 €0 Sedd iR 9Rd A
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e wgfd fee R

P WA I9G B AR o S| gl @ P G, @ AR S F uEE @bl
T A dRd gY H Ul gl @l fRM ol g1 gdig |

3ol focaeeft Wl (wem uew) - gware SuNWRTd "eiey, HeMied KUl HE ey
T 21 BRAN B OWEE P WA S WU U R iR SW W sl upe
e S q S gde WA fean, # oSwdr qHed exkdl g1 Jmexvii SugwHies
wEley, B9 WUufd Weled & Ui Ry srpyfed € f& S=M o fagamel vd qenyed
P WL HU Y Seold [BATl WEGY, IEUfT BT AN R OIS P AT T IR
gl g 98 AR Tal ¥ P W 99 3™ 9d & a9 =™ & e w®n Suaferi

g R AR WM @ gAft € RFer ' WM e 2

d Igufd WEleY $OSW A @ Seeid BRIl drsdl g forad S @, “H
S § % e Agrdiel 4R $1 Sed € RET 8, TP VNl WRA el SffUd ST,

e fadped, dEAR SMURYA WS IAT e WRem U4 [Rem sl

SUAWIEIE HElGd, ¥ P UAP &F # Hewqyl uRddd gy €1 ¥ Hewqul uRddd
aEfee SR e & 4 gy € Sl AR fIew b1 gEeie €l

A SUNHIEdE Heled, H qarr wedl g fP P & o&x d 'Hd 11dl duavy
Ao # 10df dEadly AeET & geed wuer e ) osifie @ gl fiea @1 aut
A g w1 Ro Saed @ 260 e €7 gonm §1 98 Sudel ¥ IW &
Fer fearl B HEAd SR WAR B WEe AfEd b gd W OENGA g B
T WPHR @I 'HE HIRW E T B fHAE B SuS b1 WE HABA B, S
A @ HE AR H SEel oMd el iR Suwiael @l AewRt @ @ e
ST B, BH FH W, WK W W el gOh AR AR AN B OgHA TR
e, 39 A%9s & fy WeR 7 e Iurk A foosht faw &9 &1 e fomn
Tl T H O B USAR B WRRET WH b U dles RS, I8 MM, WSRO
¥ fag giardt gfar WeR @ iR A R fFw oS @ ¥ oW H dles WA
g B Fed < & far I wid guen e dw @ W Rue @l T
Tl UG WY B A UL @ URaRv e Ry fRur T ¥ WReR 9 “|rdeie
3 oast A QW H AT 181 A T WORY &Wdl BT GO BRI S ¥
& 'AR fag wd # 9@ € B 201112 H 128 M@ e gy @1 Saed  gam
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Tl 39 YR T A WE9 ST S SARE Q¥ 9 S @ T WER A A
SO S O BT SgARd fhar & R @ 2016-17 9@ 150 fAfer e gy
F oA G @ ST FH

AR IUAVIEge HeEled, 1241 dEadly A # el &l & e & fog ot
AT I T T OTEH OWT W ¥ I8 FreT € 5 owa a3 d o'l W oeryRa
Sife SR eyfad S dM A ek €, g8l ) R @ e @1 W
FfF ITF U AF Qe dfw S Bl ¥ iR 3 anf F I R md E
AR TR A TRl R 9w I S, A WA olb Bl O B, AJAT T MU
d TEE BeR O $ FIR W UEI W[ Bl W AUE AEH F WWIR A
et & & = a5 4 e @ || 9 9El JEwasd §, ead S9 aF
F ari @ GEE @ giewr Sudw 8 wel 98 W watershed TEES @ SmawIdhdl
g, ST Rl 9 el aE g Sud™ aRE @l Eawddl 7, R @Ra e
F WEd g8 W Sud™ BN, 9 S99 W fEEE @, S 8rd sifa & feee g
IR TEE o e wam |

AR SUHWRETE "ElGy, I8yl 1 vy ® 5 2012-13 # ‘i oy
Ugeel eRipd (R & siarid wrior Sfengfd vd w@esdr uRASHT GRS @1 S RED
2, Su% fau ol 5 BOR aRIe IUY @1 WEwH fHar w ¥ oSN M F BN
HH |

qElGd, AT AUS A § WHR ¥ I8 PeAl © [F 3 Re @ Ao H
TE B TE A AEIR, I9 d@EE Bl W IR @ ST g1 s S eggfed
gel W BHR ol vl el W BW SFb AU gAqW WEg dl BRI €, ol
FqE A H N SR W8 UMl @ gfwr Suee T8l 1 U £ 9 SR Wl
# SR @ e e d 1 ME @t R o A S9$ gl & sfR St
g @@ e ol 3 fi9 F OWT oMy @ FE feed € Of 9% IR ower 9@ e
1215 S ) B AU | S || El RS IR =1 o B 1 M BRI [ B D R 1 G R ST
UG I B SR SURI W WUEl Wes UEl @ g Sude w1 9|

I SUAWIEI FEIGY, Tl B d@d, U] iR ARF d8d @ gl N BRI
fPaM WERFE Wil ¥ gedR, s ofFe ¥ Wl dR OIE 2l W AW ¥ I' e
T 5 Wer feami & @ § el Ao o @7, 9N YIENT W TRl
fem” 8, “Tded AeEr § ISR PN AleEr & “demHedc pN eI Ao,
‘AU IS, “UDHIG IS e IS &R AN UM AT T ga arerei
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F e W fFAF # Al gEd 989 FHGIR B, AT 39 W WM od @ SRRd
Tl (@) A Sl Tl el 8, 39y Wi g9 dled fear Smgl o
A9 FH g T, fFEEl B OSTH AN b AIHY BEd B pHd e, g@e fou
T R 1 fFAF @1 IeER & G g § 4R deRRl @ g1 qasd, fadsd
B GHdl b Wi g H ulE Wl vuy ufy fdwed @1 gy @ 81 W SR OWR
F WA e H AR Al ¥y ufd fded @ glg @l g1 fUvd Wi qoed @
Gl BT Yed HYIG 2800 BUY A, Sl gEbR G 3200 ¥U¢ Ui fdged w1 W
Tl WHR T Mg & wwd g A o afg @ gl

AT SUNHRTE HEIGY, A1 W9 B &b 919 W IS fhwm @ g e
qof | e B =iy off, S doh | e e '@ W g R®ife wE T @
S B dedl g8 dEdl, W, I R #hfen B owentEl q fedd R ogen
gl AH F e & eRU fREEl @ &G g8 @ g1 aeied AR &l TS
v B T R ue wd H U AR 8 S P us A gER wWd A Ul el

RAT B feam et d89d wRar ®, sHel doie 9 feAH B SEe! Agdd Bl

qarae el frear gl

qEIGY, AMUF WEH W W WER F IE fHeT T O oue g o @ gfe
A fFAEl B GEAl BT S JHAM B B, S9 JHAM B AHAT BT Sl SR
g, 98 980 WM & 3R ISP Aqd fHAM B GRI oAw el e U g1 usd
fram @t ufd tee wHa B SR BNl oftl o frEE oot w9 WERd @ W
ufd Udhs B SUAMI § 98 Usel o Uel PIE-pNd Py YA RT BAA ol 2l
W IE T & 5 S w9d @ JHAM & Adhed Bl §, S9N 98dd o
P SRRG B, dNMb AR fRAE @ BHA @i Bl g oAl 3O SHBl oW a9 |

IR SUAWIEN  HEIGY, 2013 @ WRGR! USitddl & UM P89 662 o e
e Uhd gel §, R edY 307 @ ed g 3R 353 g ed "Ed ©l
< d B W Al Y@ U 9 WY R B TR @l FWl SR ww e e,
e fag v WeR F ‘@ grar {d IR fFw g, A wRa e & fog
WPHR  ufdag Tl

qelgy, § oUd AEH ¥ WPIR Bl W ARl b Ubel & AU e wRen
AN | EIPE] BARI SRfARAT B Uh HE@YUl &F Bl P &b d@ wABE ¥ B
TR WO Jel oRfed o & gl

R W F AR 3 AT H BT 48 @@ Y T, O BT vE FRIs am
B AR el gam & SR 3 ¥ 32 ufqwd @ srgyfad Sii/sEea SR ATgAiRe)
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F 21w N HEayp T 5 sud el 60 U Afea @f g g1 W
% PA FUS SWURA B HOG THARTS g &% A e £ W & g9 & A
P PRI d A B W W OH AT ISR e gem g1 AT ud WieE 9
WHR A I8 AT € & suesear &3 & 9 s q9g W oo &, R 9
anft o, FEiwdl @A Sl &% wEE 9 U fewigd @9 € gdfow g9 ¢
T4 feomedl, SaEl @ Yok § ggR SR SrgduE @ fowm § =w eq @ ol
IS AELAGAT Bl FHG W B S Wl NRd ¥, 39 W W &9 S @l Saeddd
g o gl B W R WRia wme el osae 9 @ S el R 3 adRua
P SRG BB, SN IM, SIS, TR Sl 9, S f6 S e} ¥ §gd wEd
Tl W e Usdl g, S9e fau W WeRr ¥ fEed € 5 o gEest @ 3
gfagrg, SR fe I AARIA onfe €, HeAr BRI SMY| sHeh W Bl WY, Sl Sl
TR SO 7, S9el [Eifedi @ @ §, w@ife UE $ s} 98 Sl 9ME e dn
g el # omdend S WMM @l dNd bs Om 9 Wil 8, gl WRT e
T f& W ga9m = @ mawdar € fF IR SORl W gewd IR 8

Suwrege Sff, AT WRAR 7 5T gl Bl e dEwar & g1 @ig 10 A
TAGRET AR Bl W I B AT T AMB T B ABL AU SN B | Tl
H| PR B PIRR T & IR &7 F1 donl 9 iR wEl faw H N 'l w9
geaq o (AT omexoily WEa ST & UWE W gFRRI SR ITd! HeeRl Al &
F A% fRY M I gEAHI B 3 Al B opfee RS & wgd, e wwdr o)
W ogr & U AfFT A F fAT 50 TR W 2 A W AP B b A Gl
IR B WRI &R W KO ITAG BRM P AU W ABR biSc Pdre B AT TS
Sl AR A enft 9@ S AR (@NRER) €, S geRl & fau & wmmr @)
AT T, AR AT ey wew W faed ¥ Al ¥ " 98d 9
FO A FH AH B AN N A SR A dw i 9@

A SuRWee Sff, WRed gfawneli # M 200506 A 2012-13 AP HIE 43,500
¥ afe U e SR @1 e wWrem fawmr 3 fewr 2 R 70000 sifaRed
Rl @ waRen @ Y Bl UK U WRey RN & d8d 145 ARG WRRIGH!
frnfoa fer T €I

S YREAT ARSI F dEd BNE 1.1 BRI A AfNF  ARArei B oM ugann
T OE WA OIY Y K, R g R OSR PA W &) OH 3T AT e
W g Tl fUsa 5 auf § wHdEgE Wiel § 46 ORI, URE U9NE H 70 URR
B Re$ gl g8 & SR 200 W a1 ARG gl @1 A & TS Bl OART SAUB
A W WAR W gE e & S uHdEnE @ diel w46 uRwa ghg, dLom.
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@ Wl A 70w glg R 200 AR el @1 HSE a1 &1 8 S f6 w9
<9 & faU e d9gd & oYl 9@ B, dfed sHe WY g WY s Mee  drdd
Siged R W gl W A ol WA § iR WM eR &b Rule wRar A s
WA &, WHR Pl IRE b DA M AR TH A8 DI FARAT PIA DI IILADA
gl afx eme ft ' Rele tRw sig < ofFT S <ife Ts@@CY &, dedld ESdce
g o Ty X F WR W T, g8 W N wWrey Jqqi SUSel @Rls Sl AR’
T oM W Ia SUG™ FEl FRAl U g %, SHAU W ARE 9 Ry ©§ &
s P8 U @Egwd @l 9] ¥ R g g1 W SuaWes i, &9
AT F@ W T, B o @ W T, dfdT s fed gu faeml s <w @
| §, SW OuRE @ wfdw § 39 9@ @ gAREd #Ra W 987 o ©

4 uep SR 9@ FEAl AW WA SN IRl W Gl Tz 8, A dwm A8 A
of, dfpT PR B4 e & a9 &= &, A T Aorid d S8 B g BIA
Tl R 3 A9 el B, @ SWh! WREd WY wRAl wfRyl Agt S ot e
P og@ @ fF TR doft F IS Somen w1 # " uRY @ 9 $e,  oiet
d H ool g O AFHY SUGWdE WElQd, 8 Wil & 3fa} 11 BUR Al T gageh
P MR BH 8 W H RIS T o, "R 8F oM 71 2011 & & R o,
g e # € @ @, I8 fgm |w H A #E oSt @ R T SEE
T f5 A5 wew ¥ sy 2011 # Ul T oiaw 3 feEmi 7 onMeTEe @ Tl A
Soren fewr w® El.(@aue).. ¥ Soren femr ® gl ose W & 3R 700 delepRR

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Let her
conclude. When your turn comes, you can speak. ...(Interruptions)... Dr. Sadho, kindly
come to the point.

31 foreresdt Wt @ 700 EBR F BAW AE 86 fad & IfER..(EuM).. ITT
IR e, fagm @w # fm T SEE R (EuH).. AFH SUNWIese] AEIGd, g9
I WM W AL (FEH)...

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, | am on a point of order.
...(Interruptions)... Kindly listen to me.

31 foores® wwt - T o9 w9 ¥ OgAL AW W g & 9El IR@U| A
I WEIGY, Ig M AW &1 Rafs gl (@aum).. I8 fouw ww 7 e fean

T T (T

sihrelt s e (\@er uQen) - WX, R A IhUfd S P SINNYT R R8T 8. (SaET). .
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DR. NAJMA A. HEPTULLA: Sir, | am on a point of order. ...(Interruptions)...
Kindly listen to me.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Dr. Sadho,
please wait. She is on a point of order. ...(Interruptions)...

3. ot am : A Suwwiege qeed, § WX Bl HaIftd dR I8 L. ([EE)...
d feum qur @1 RPie @ar & g1 #3 9 ¥® @@ fean gl.@Ewm).. §9 0 g
M g w1 AR IREQLL(@EEH).. T g, ™ H G |L(EE).. g G,
ama ot G |...(aE)... 98 SfRAcY RafS Tl..(aaem™)... 9 g1, MUt G |...(aem)...

DR. NAJMA A. HEPTULLA: Anything that is spoken in the House should be
substantiated. ...(Interruptions)... Can she substantiate what she is talking about?
Sir, you know that any statement made on the floor of the House should be
substantiated. ...(Interruptions)...

31, Aot wmelt ; oMy WERTY @ 9 e, A 7 uew o ff A o | (saaem)...
SHRI RAVI SHANKAR PRASAD (Bihar): Sir, | am on a larger question.
31, fooraaestt andt W), g8 ReS @) ad 8, § Rale & ad &) @ g l..(aum)...

SHRI RAVI SHANKAR PRASAD: If, on the President’'s Address, you permit
State issues to be raised like this, ...(Interruptions)... Recently, there was a protest
on the U.P. issue. ...(Interruptions)... When a free-for-all is given, then, a lot can
be raised by this side as well. This is a debate on the President’'s Address.
...(Interruptions)... | would request you that any reference made about State subjects
should be expunged.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): | will look
into the record and do it. Now, Dr. Sadho, please conclude. ...(Interruptions)...

31, faorgaesd et - W), {9 STal 9 G 7, SHer ff 3 9@ gE gRf L (caem).
gz '@ ¥ @l T 9@ e ®, ¥w Rum 9w @ R Tl(@hum). W), g9 diem
e Sl (e, W, 99 dlem ¥ SWl.(@@ws). W, SeN AERTE & ad
P |...(FGEM)... S AERTSE B 91 DI |...(Faem=)... § W 77 U & 91 Hol ... (aem)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please
continue and conclude it quickly. ...(Interruptions)... am dfyl

ST, o an @ W, 86 7 H 700 IEOHR, WO R Sferd, qEH A€l
ArarferT dfeal RreR &l | AR, qaRR, 2012 ¥ 25 SEdRI, 2013 dF gACBR AR AHED
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TAHR B TG Es..(@IFM)... I§ I50 & € HAA B SEE 7 ...(FGEH)... 708 FEAG
gel..(@aUM).. I8 BI9W & o<} fad g SEE 2l

DR. NAJMA A. HEPTULLA: Sir, it should not go on record. You kindly give
a ruling.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Already,
the Deputy Leader of the Opposition has made a point. | will look into the record.
...(Interruptions)...

31 fIorersdt Wl - 97 ® A S @1 S99 Tl.(@Eu).. 98 T A @ fea
B3N SEE T ...(HE).

SHRI RAVI SHANKAR PRASAD: | have no problem if this is not stopped.
But then the rest of the speakers from my party will speak about the Congress
(D-ruled States only, and nobody can stop them. ...(Interruptions)... They will only
speak about the rule of the Congress (I) Governments in the States. ...(Interruptions)...

1. faorIassdt | ;Y AERTS & 91 HXA SR W TS B AE Gl ! ().
TET HERTE B 919 BN SR A UQY B 9 A=l B! L (RGEF).. T HERTS
B A BT SR TH T UQY D I A BN ()., G BT AR IR, (GE).

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please sit
down. Dr. Sadho, you please come to the President’s Address. ...(Interruptions)...

S fomer®t @ 0w, # w9 HE .. (@EEE)...

St A Riw @R, # Romeeht st @ wea aEd § 6 9 Reell & oo
AW | (@@e).. 39 foeel & IR H SVl (auH)...

ST fomee®t anl @ W), § w8 yQ¥ @ 9 BR JE E (@A) T P I8
= T g8 IEery & .(au)..

ft WA TEEl (Y YN &, fieel) - Reelt # w3 ff A9 Ted w
T @ BTUR UeH fafRe o=d wxd B..(9EE)...

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Please
sit down. Kindly come to the point and conclude. Your time is aready over.
Please...(Interruptions)...

Mt Ao B ;- Reell & for s9R uw fifmRe =9 oA E...(9UH)... UH
g DL ().
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Kindly
come to the point and conclude. Your time is already over. ...(Interruptions)...

31 fooreedt @l 0 W, oue g9 diem &1 WY {1, g9 fay 9gdegd gwak |
st Al &N g OREE de)

w@ifeell @ 78 fRd Per slel F,

gFT @ wE @ feerT BRI

s feww @1 fNTT ga Wil g/

qgd TAREA 9red, Ufe@de $ Sl YAl $ OJIRG] g ¥ HeR-U-SiHg iRl
AlgdRd UV q@Sll Bl Rgard S oof, SiEf S Uy gPAd b BRAMI BT IET
AR B AR THE SR WOl Bl sRAl [HAT TART HHGE WERdl Fad D Jara
T8 2, qRea TE ¥ fF omuer @1 W fore uwer & Wit € 89 Ug I uedl
gl B9 W @ 9 b gPUG T IR PP W A% AR WE b A WAHEA S,
2 gaidd &1 T fewmr w1 wdh, R o¥el W 9 fheE 7, 98 @l gum,
g fioel IR & WX & Fad A SORT WA Al oAb ol b SHCASIHI el
TR S WPl WERA! @GaAd B HHWA AR W A9y SR WRIEAT gAG Tl
AR BH FH UGN B daoell T EHED Bl RB  HAGW PIET ABG €, Sl W
@ § el AR W SEH MR BIed ddoell B

g1 Ul Wfed # gE WAt eRal g fb 39 @@ B AR R/ 82 SHE Wex d
gy BHHA DI SFMNEG WhEl R HAGdl @l U Rgd # Frarn g1 W ser
g ok TEl B waE W A Sl 8, WR Ig Gdhl Wi © b g whi
F dEd U9 HH P UAS 20 Bl Ry A EPAR de AE UgEArl U gad
7 gaiee §% 7 UlideRd UeRM B dRI% @ gl 39d dls A T8 & o4
T § g @ SRIWR! &l 8l s §, offdbd R ®1 Jue T fe W
fpam, St @, w1t SR Ay A Sl g B, a8 ol W q@l Al B

qAFH  YARAA WEd, WERd! Gad H @ H A gexw fpAa W oE & EER

o H fiew Wewem g & ofey of@e TR WX ¥, SfEf 2011-12 # 128 fRfoE
Aifgs <7 gg @ UeER g% &l Wfd7 T Rgwm d Re & g Ayl
B RER 8 W € B9 W Bl doe W H U geEl bl gy fam A @R
g foeren y&l A4 & = A Y@ W g RgwE & idear gols # st
AR GgAT HAGHM Bl oA, Somel SR mHE Hie A equal opportunity &
q9 o A AR g cifdermdl B AN, |l SR dreldl gediedl gEdfad  ade
W g8d B A T gl & AR Job » Uper RPN SHEEI @Bl e d o3
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4.00 pP.M.

T I 1 C LD

T W R form T T TR OSE 9% 31 A9Rd Bl REGET R W8 el
fbar wrar, 99 9 gHEG P Al BT OYAR  GAH SERgE H OB

TR HAC] B RPHsIE W JEdia®w  aFRl iR #9d U9 & Yera ey
MY, TR HHAEY d HeW &S dle Afed gY § SR Hed P fderdal bl g
fedafeT 98 @ 9eaR 8 @ Bl B9 ¥El o™ wHeW © fd fmar § f6 7R
e, Siel offderadl @ SEra o AN wadl ¥, # fUsd 20 wEMT W @naRn
ShAMId SAIY MY §| HAGT §PAA b gfaR H M P Uh BR P 3faR 9§ Bl
WEHR M g bl Y fear m, R fied w@e Ry owell § “The
Official Languages Act” # oHM &R$ ddEdl S aad af 181 RIsedl goie
q offderill e B F@I B G 9 W W& R mn gl

IOREE ¥ 5 Udhs SFIM WX IEHE RIMT & d &9 869 & dMR Sleg Yo
N aell ¥ ' W9 A afen § 5 99 See R Jed ¥ U R ded & WA
B Al gpud 4 g R A 9 Rib Alengel afer Adleng g w1 At g o
fear 21

anferar IFARGET B Pl AR & WL 20 UHE T 3R 200 HRIE
TOU T DR (&1 fFa T g1 TR §d & 10 TIR AGRAl B ABfored fheaR
T @w vad fewm o g, el goiw 9 9 g8t Wi @ §gen A ueel eiR
el B dfew T8 W ‘Re §A ARARE Sdaude Us BIsAY hRURIN, RN
d ge e g g & dReam R b A @ TR W gl AERY & d8d
RSEeM @1 981 &R 17 Bal 3x W T ¥ IR A RId @ 85 Wil
e omardl &1 e’ s foe # W gem Tl foEwWn, R W Ww @ g@ied
d el & fag dme # 10 we W owaer RodyE g1 'AR ggHa d Ramra
P WX BEE B AR B AR IR WEG P BE B R W Hga @l

gifder ¥ g4 gl U Sl el &,
Wo§x o ger & g sikiel &anT/

99 A U WHR gRER d g 8, fUsed @ I 2012 d & &1 Raie &
T M Bl R Yeb H MRS Arbdl 7 WX OSSR Bl S W BN ®, a8
qghdl & IR el AUDd &1 g8 By forg A Y A R A S AEN B o
g1 =l 31 M o8 Ald @ e R @ el Bl 98 R, S # ww
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F Tar B ‘R € B, 999 ® R4l BURII 39y, IE ANl 99 ofar §
geb 39 @A 9 YeHRT UM & AU Jefbd ' qal | Job W OH AT
WRCd b Yae W fBlagdl & AlSEEl B, Sl 39 Job b RSB §, JH-SYAR]
F fau ol § 3@ fear S g1 ubs @) Al gfeM o S ®, Wfdd S Blet-gsH
P Gd A T, A WRE-GUTIME & Sfered B aoiRemem | g wRel gl
gl S 9% ¥ ASEE AU AR WG B OUW B, 99 db Sqel e B Uh 991
feel R gar g ¥ R ¥ e Wre fafhe sWew w® S F

W ¥eRdl Rad@ &1 P9 TRe @R R S oM ANl oquers € - AR SR
W 9 RRAT Ged, WERA gdd H W WY X W JEER e B g R HEl
T fF el IR S a9 $ I R OBERI TR Bl wedT o Bl g3 B’d
B & fF S8l A9 TTAY uud 3R Hielel W o IE €, 98 gHd & ¥E I E
IR A% @ &9 @I IPT Job B Rad! W @I BN, A BF I8 AT AS WA
Wl ®T HM gel A galll B e, 3@ Al gal H GBI dlel BfAdiex @1 W "gawR
qHT A gl g8 feT R ARl fb 'H @ Us- WR ol 9 HE, Rl sER1l
fereran, § gpad A feAle @xal § & a8 ‘gPAifie gdEc 3 #XwH W TH TR
SR A1 B U Al °el [ 9eSTarl gARI SIS HEl-dEl Wigel dR I8l g |

qdiT gpAd B R PbE, AT A AUA AR B W WA AP Tl T A |
e Al gPAd W A adl ®, d WdE Bl WYR  SWEe  fda o wl

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Your time
is over.

Mt AL TN TF IS 3 TR H1 AW ‘W FEll §Kiege gML Al 9K
B, ofdd ST R SR fhdll W FE Fo@ B @ 9% WRE dma @ aSfiNaien
A g9e B AT A b Al BIC BRENA F U W AR & AU THSlmE
P AE IO Tl IW P GGl b WY BH fIrE@ TRl dR OGS, fwn
gfeR gaxl faar ok Piiv wWRepw A #EARE # a1 MY 3 ¥R SR W FERd!
gad P GERN e &R H' B v B W wedl gk gl Q¥ B S
¥9 @ e gl H S owEdal g f6 R fewH b oW el 8, R NE B
W E B, R AWGR b WY A8 8, IR fARa o W W€ 8 R
FHfedl & @Y qE 8, A FWY B B AMR T hAd A (EE)...

W, o9 H 99 za & SR dgm P

d o T g WR o@el g smr gl
TR TE 9 W fF W 9 A G,
T @el f& g8 wWiie et @l ers|

e giby, U fF=|
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e s Ui SR o e sl 5

Bp Wb £ U 8 oy

e =S S sl Gy e

By Wha 33§l K s il
pdad Sjika S gl ggig S Qiad )l ials (i (il
= ool Je g s Dbl 1S s S i s fias e pen e
280 sl ol S ) Wl 8 i S S Ckfa oy
S ¢ o e iy I Sl 5 e deale |l LS Ll S (88
aoep o Bl ol o e 255 G 5 S OIS o
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THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Your time
is over.
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THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Now,
Shri K.C. Tyagi, not present.

PROF. M.S. SWAMINATHAN (Nominated): Mr. Vice-Chairman, Sir, thank you
very much for allowing me to speak. | rise to support the Maotion moved by Shrimati
Renuka Chowdhury. While dong so, | want to draw the attention of the House,
through you, to three important issues. The first is the food security. 1 need hardly
remind this House that 2013 represents the 70th anniversary of the Bengal Famine
in 1943 when, according to estimates, 3 million children, women and men died of
hunger. Since that Bengal Famine days, this year, the Parliament has under its

1[ ]Trandliteration in Urdu Script.
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consideration the Food Security Bill which makes access to food a lega right. It
is not a political patronage, but it is a right. | think, this is a very significant historic
occasion when we have this great transition in our agricultural history from one
of ship-to-mouth to one of providing a legal right to food, with home grown food.
The internationa prices are very volatile. You can't realy implement a Bill of this
kind with imported food. It has to be homegrown food. It is in this direction that
the President rightly mentioned that our farmers produced, last year, 260 MT of
foodgrains, 251 MT of fruits and vegetables and 128 MT of milk. In fact, if you
look at these figures, it comes amost to half-atonne of fruits and vegetables and

foodgrains per individua in this country.

In spite of it, we have extensive malnutrition which is well known, which has
been mentioned many times. We have also economic problems faced by farmers
and that is why | want to suggest that in the future Economic Surveys—one of
the important commitments made in the new National Policy for Farmers placed
in this House by the Union Minister for Agriculture and Food in Novemer, 2007
the very first goa is to improve the economic viability of farming by substantially
increasing the net income of farmers and to ensure that agricultural progress is
measured by advances made in this income. In other words, the progress made in
the net income of farmers should be a measure of progress in agriculture. | think,
the Economic Survey should bring it out Purely giving progress in million tonnes,
at the same time reporting farmers suicides, farmers' distress, 45 per cent of women

and children being malnourished and so on. This is not compatible.

The reason why the economics of farming is getting adverse has been mentioned
by severa Members. | hardly need to mention this. But, there were two major
suggestions made by the National Commission on Farmers. The first recommendation
is already met by the Finance Minister—farm loans at 4 per cent including crop
loans at 4 per cent interest. This time, the Finance Minister—I thank him—has aso
mentioned that private sector scheduled commercial banks will aso provide the loan
at 4 per cent interest. The total credit has been increased to Rs.7 lakh crores. That
is a very important step.

The second step we suggested was that the price must be somewhat more than
remunerative because in the case of others, we have the Sixth Pay Commission,
the Seventh Pay Commission, and so on. The farmers economic condition is very
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bad. In fact, if the Economic Survey fulfils the first requirement of the National
Policy for Farmers, namely, that we measure progress in farming by the increase
in the net income of the farmer, if you see, it will be in the negative. This is
why we recommended a minimum support price of C2 plus 50 per cent, 50 per
cent margin over the cost of production. | am sure, just as our recommendation
for 4 per cent interest has been met—earlier it was 7 per cent, now it has come
down to 4 per cent—this too would be met. We want to fulfill the obligations of
the Food Security Bill. There is no way except making farming economically viable.

If we do not make it viable, there will be nobody in farming.

Sir, the second point about the Food Security Bill is the importance of attracting
youth in farming. The President, in his Address, has rightly emphasized, ‘that the
youth constitute our greatest national asset’, these are his words, and majority of
youth are in villages. It is well known now; al surveys have shown that they are
not interested in farming any more because farming is neither intellectually stimulating
nor economically rewarding. It is very uncertain; droughts, floods and so on. Therefore,
how do we make farming economicaly attractive and intellectually stimulating? |
would suggest one thing; | won't go into details because of lack of time. We have
started a Mahila Kisan Sashaktikaran Pariyojana. In the same way, | think, we should
start a ‘Yuvak Kisan Sashaktikaran Pariyojana, and the components can be worked
out. But, | think, it is important to look at the special needs of young farmers

to have intellectual satisfaction as well as economic satisfaction.

The third aspect of the Food Security Bill, if you want to fulfil the obligations
of the Food Security Bill, over a period of time, is that there has to be a pan-
political commitment to the food security of the nation. The pan-political commitment
can come only through this. We have suggested a National Food Security Authority,
chaired by the Prime Minister, with leaders of all the main parties in Parliament
as well as certain Chief Ministers from deficit States and surplus States. Unless there
is a political oversight and a political commitment on a continuing basis, on a pan-
political basis, again, we will find, after a couple of years, the fulfilment of the

obligations for the Food Security Bill will be somewhat difficult.

May | also mention two other aspects before | close? | referred to the importance

of procurement, procurement at a reasonable price.l am very happy that the Address
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of the President says that the Direct Benefit Transfer System will not be a substitute
for public services, and will be complementary to the Public Distribution System.
| applaud the Direct Benefit Transfer System in many areas, but not in the case
of foodgrains cash. Not cash but foodgrains must be provided. The reason is, not
only foodgrains will ensure the objectives of the Food Security Bill but will aso
ensure that there is a continuing interest among farmers to produce more. If public
procurement goes down at a minimum support price, production will go down. You
can take it from me; procurement and production are very strongly and closely related.
The wheat and rice story is only because of our procurement over a period of time
at a minimum support price. Therefore, | would suggest that we should not relax
because once you start giving cash instead of grains, there will be relaxation of
efforts to build up our storages, to procure, the whole machinery of the PDS, and
so on. We should strengthen the PDS system and ensure that. The provision has
been made in the Bill that the woman is the head of the household from the point
of view of entitlement; it is a very important one. But we should ensure that the
Direct Benefit Transfer System, as far as the food grains are concerned, must be

only in the form of foodgrains.

Finally, Mr. Vice-Chairman, Sir, | was in Maharashtra, last week, in the drought-
prone areas. | think, droughts, floods; these calamities, extreme calamities, are going
to be much more frequent, it looks as though. Although every year our delegation
goes to the Climate Conference, last year, it was a Doha, but none of those
Conferences have led to a strong political commitment on the part of the industrialized
countries. There is no political will to cut down their emissions and, therefore, the
poor nations, the poor in al nations will be the sufferers of climate change because
they have the least coping capacity. | find, the Prime Minister has eight national
missions on Management of Climate Change, but one very important mission which
is missing is the mission to look after the coastal areas, the problems of sealevel
rise. In the coastal areas where nearly 30 per cent of our population live within
30 to 40 kilometres from the shore line, sea-level rise is one of the consequences.
I would suggest that we should now go into greater details, developing a drought
code for the drought-prone areas as a set of proactive measures, not reactive measures,
not post-mortem, but proactive measures, particularly for water security, and also,
the coastal areas where the fishing communities live. There is a great danger that

once you have a sea-level rise, there will be a very large number of climate refugees
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who will have to be accommodated in other parts of the country. So, may I,
Mr. Vice-Chairman, thank you for giving me the time? But let me again emphasize
that these important initiatives, like the National Food Security Bill, which is a historic
one, the nation should rejoice at our ability today to make a legal commitment to
provide food, at the same time, our commitment to ensure that the youth of this
country have an opportunity for a satisfying life; much of it has to come from

agriculture.

We should retain and attract youth in farming. You will find that farming promotes
job-led economic growth; most of the industry today is jobless economic growth.
Therefore, farming has to be one of our major sources of employment. The Economic
Survey emphasizes this. Finaly, the climate change impact on al parts of the country,
drought-prone areas, flood-prone areas and particularly for coastal communities requires

much greater attention. Thank you very much.

SHRI RABINARAYAN MOHAPATRA (Odisha): Mr. Vice-Chairman, Sir, | am
thankful to you and to my Floor Leader for having given me an opportunity to
participate in the Motion of Thanks to the Presidentia Address.

Sir, it is the maiden Address of the hon. President, Shri Pranab Mukherjee, and
as a new Member, it is also my first opportunity to go through the total 22 pages
of 114 points of the Address with anxiety to know about the future dream, aspirations
and prospects of the country. | know the hon. President of India, Shri Pranab
Mukherjee, the Prime Minister of India, Dr. Manmohan Singh, and the Finance Minister
of India, Shri P. Chidambaram are social, economical scientists of India. So, people
of India were awaiting for a good Budget which will create a remarkable place
in the world economy. | am sorry to say that my total aspiration has gone in vain.
It is a matter of regret, | observed, that sufficient care has been taken to divert
the public opinion by the Council of Ministers while approving the text Address
from the serious concerns of common people like rise in food prices, multiple hike
in the prices of diesel and petrol, LPG, fertilizer, etc. which enable high inflation.
Sir, when the balance of payment position is under stress and decline in investment
is a worry of the country, it has been addressed about Direct Benefit Transfer system
as an important initiative by the Government without aiming at its proper

implementation.
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| remember one Sloka in Sanskrit by Chanakya, the great diplomat that “Udyamena
hi Sidhyanty Karjayani na Manorathaie Nahi Suptashya Singheshya Prabisanty Mukha
Marugaha.”

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE)
in the Chair.

Sir, about 40 million people, over 75 per cent of our children, are affected
by water-borne diseases every year. Medical expenditure on water-borne diseases is
estimated to be Rs. 2,400 crores annually in the country. | urge upon the Government
to take necessary steps to provide drinking water facilities to each primary schoal,
secondary school, college and each Anganwadi centre throughout the country. The
Planning Commission should look into it. | had visited Bhabha Atomic Research
Centre in a Parliamentary Committee where | saw desalination of water purification

technologies prepared by our scientists. We should adopt it.

Sir, diseases like cancer, kidney failure, heart problem, neuro problem, etc., are
forcing middle class people to go to the BPL category every day in the country.
We should address it. Sir, when the Mation of Thanks was moved by Shrimati Renukaji,
on behalf of the Government, | hoped that being a woman she would tell us regarding

Women Reservation Bill.

But it was not mentioned. It has not been addressed in point 37 and 38 of
the President’s Address. Though the General Elections are knocking at the door, yet
she did not mention it. In my beloved State, Odisha, our late leader Biju Patnaik,
for the first time, made 33 per cent reservation for women. Now, my Chief Minister,
Shri Naveen Patnaik, has made 50 per cent reservation for women in the Panchayats
and the Municipal Corporation. The Government of Odisha is giving five thousand
rupees to pregnant mothers under Mamata Yojana. There is Mission Shakti programme

to empower women. It has reached at a remarkable point.

Sir, care has been taken to divert the public opinion about the Government's
failure to pass the Women Reservation Bill. At present, | observe that the Government
has been put in the dock by the people for corruption and scams after scams. Even
former Ministers and corporates have been put in the jails on corruption charges.
The then Finance Minister observed in the White Paper on Black Money that the

Government’s failure to contain corruption in the system affects the poor
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disproportionately. At the same time, it has been stated in point 90 of the Address
that the Government is committed to bringing reforms for greater transparency,
probity, integrity and accountability. But the corruption is still rampant. A deal
has been done to purchase VVIP helicopters from an Italian company, Augustawestland,
for Rs. 3,546 crores. Out of this, Rs. 347 crores are alleged to have been pad
as kickbacks. Corruption was also reported in the Commonwedth Games,
2G allotment, Adarsh Housing Society, etc. The Government has not been able
to keep its promise of bringing back black money which has illegally or legally
been deposited in foreign banks. The CBI Director, Shri A.P. Singh, speaking
in the inauguration of the Global Programme on Anti-Corruption and Asset Recovery,
said, “It is estimated that about 500 billion dollars of illegal money, belonging
to India, is deposited in tax havens abroad.” A large amount of Indian money
is aso reported to be deposited in Swiss banks. Further, as reported in The
Hindu newspaper, a CD, containing names of 700 clients who have accounts in
the Geneva branch of the HSBC, has been given by the Government of French

to the Indian Government.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Your time is over.
Conclude please.

SHRI RABINARAYAN MOHAPATRA: Okay, Sir, | am concluding.

It is a matter of regret that the Address does not mention regarding bringing
back black money to India, though India is facing economic slowdown. And

Rs. 93,000 crores have been cut down on expenditure.

The mandate of the Congtitution of India is unitary in spirit and federal in nature.
Being a new Member, | observe that Ministers, while speaking on the floor of the
House, are shifting their responsibilities to the States. ‘Unity in diversity’ is our
motto. We should have anxieties to know the genesis of the problems of the country.
The root cause should be identified and redressed by the Parliament, as it is the

supreme body of the Constitution of India

Sir, my State Odisha is a unique State on the east-coast of India, with its wild
life reserve, lovely virgin beaches, vast mineral treasures, immense industrial
potentialities, archaeological monuments and a land of rich and diverse artistic
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achievements. My leader, Shri Naveen Patnaik, has been driving forward the vehicle

of development for the last three consecutive terms.
THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Please conclude.

SHRI RABINARAYAN MOHAPATRA: The last decade has been a decade of
change for Odisha, with formidable growth in several sectors. We have to face the

challenges of the time.

It is a matter of regret that the President's Address does not mention about
the Government’s failure to review the Centre-State relations, as per the demands
of the State. Also, there is no mention about stopping the step-motherly
attitude of the Central Government towards the State of Odisha on the following

matters. | am quoting a few matters, Sir.
THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Please conclude.

SHRI RABINARAYAN MOHAPATRA: Yes, Sir; | am concluding. It is a very
important matter. The, Government of Odisha has asked several times the Central
Government to enhance the Minimum Support Price for paddy, but it has not been
enhanced. Last time, in the Railway Budget, Odisha had got Rs.723 crores, but it
was reduced by Rs. 280 crores. In respect of Khurda-Bolangir railway project
which is the lifeline for tribals, out of 289 kilometers, only 34 kilometers has been

constructed.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Mr. Mohapatra,

please conclude.

SHRI RABINARAYAN MOHAPATRA: Sir, | am concluding. | urge upon the
Government to implement the idea of ‘Panchayat Industry’ of late leader Shri Biju
Patnaik, basing upon agriculture and small-scale cottage industries throughout India

to strengthen the economy and to eradicate poverty in rura India

In view of the above matters, Renukaji, | am unable to set my mind to support

the Motion of Thanks on the President’s Address. Thank you.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Now, Shri Ahmad
Saeed Malihabadi. Malihabadiji, your allotted time is five minutes.
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3 oEHe Wi WollemEl URTH e - W, e g Wy fIwn, Swer 9gd
Tl TR W AieaRd S UUE gEell 7 Wl Ugd ¥8l gR waRie WeE d faan
2, B9 SOP WAPSH IRd ©§ AR @ PEpW W @l IRd B, sy & I
STHT Ul Gadl ol P AT d9gd ddsoile & W gAll S=i U 39 gad
d ggud $ TJHM, WRR BMEI b1 el fhar 8 W o8 gh ¥ W e ar
d W F OWE Tl OSH F AT IV AU GAd H Sfdedrmdl & an A ot R
foar & SR ¥g gamm € & qdiv gpAd Siboeidl & Sl dodl ©, ¥Weed ©, A
3R ASfhdl, SAPHI dleNH-aeiih d AR Th g9l YbH @™ bR el ol SHAb fedE
A @ dH 55 oG Igeed Bl IE Ue A FgH T, oAfbT BT IT I W ©
5 wgaiRds & fog ot v Wed & dex, Ramdl & o w ¥ @® 9 e
TS P ISR BUY b feE § A o @ gl s fUsd wia W Ar
2011412 & f2a@ # W 600 @Nie IR Ramdl ¥ ot oW 9, S Sfdeeidl &
Be ¥ I & MW I @ S wEEr wgEW =@y, 98 Sl T8l ugd @ T
I P WY ¥R WEd qA A0 gad d WA 7 6 AmAReS & fav fades,
2012 & dBI W 1,72,000 IRI$ BW b Bl ¥YdA H Hise H A W Ol s@
T uar T8 & &5 uE odeclal ¥ fpa YRm w1 ugd ¥ ' % dwd € o
TR B @ RUE & qafes oo ARA-ART aefm ok eom sfomard) grera
F foaeg @ 3@ & dad W o W |l STl 3 BlEd W Pl W IR TR
T oM @ Tl S T off, S swarw on, @A) o, SEed, TWRE SR dERY
off, 98 IW W I W\ Tl TH AN I§ WM © [ @ dP qaomEl bl W
Sifg # iR aeim # Rodem T8 fRar Sgm, SAel HW TEl Semr S |l €,
safy f& S 6566 WA @I dHENT o T B, Wil I§ dbded Ul g T SHDI
3 WE B AU F R S R oS wear g1 faEmn o'W owe S wRd 9
fF 9ex WEg & gad d FAdIH & Rodem & faw @ v e ', dffea
ESEIIICIE IS I

UPA gg9d & 12 Wrall A qaodHl & g w81 T & & 8% 45 Wie
Rodqem e < =@ &1 @ A war @en 6 3w Radvw R gaemmi & fow
T8l g, dfcs afl minorities & faU 21 3@ 45 WAc R9E oR @l minorities
¥ fau g, @ S qHenml @ Fu e frerme S s ERE 910 WmEe
Rodem @ RwiRer @t off, fed @daa 45 e Rodem feamr w98 @ 9™
minorities # divide ax fem Tl ¥E @ TE w®E W W@ T @B oI B TS
gl T @ PIS Hel BW dren TE ¥l
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d uh R ad b1 R BRAT ARGl § SR g8 9gd WXl § (P oot
R YEaHFl & IR H R BH W@ I & & 8A ST FW IAN, S ARG
d d 98 @REdl BT Al R Bl A &, AN Bl I8 8 [ AN Sell & SR
S omajority 8 @8 dH@aEEl @ g1 FE WA F Sl b W WS W T AR
s Pfedl & representations, @I, JARSN Y Hex AEY $ @A @ T3 AN
U g 2 fF 1414 W@l 96 THYE JAE Bl 3fER @ T v R R a®
FETd W PR 9 IR Ofam o B N ¥E B@d 8 @ gl @ SAdl
Rode ff 481 <01, SF@ aem @ FE Erfl, SHer dear A A€ B SR 8w
Siell H de[ET WIemWl 3R ¥ NS GG, 99 @ aRddl b 8l Febdl
2

B I8 SFIe IR B ¥ 5 AR WRd F gad H 39 d@l @& N ge NE
8RN, A1 Sfbeeidl &SGR S S9N el 88 ®, 9% PP HA 8 AH| 3@ UM
R ¥ W ST gaT 2l &R 6566 @ A SAUR @R 2 I R 3@ BTG I8
8 T ¥ f& STF efiex sense of insecurity tv1 @1 WE ¥

s B q W TS B el § 5 e @ Rewa @ aiRy &k amdwark
g B =Ry, AfeT &R oemed T 9@ @ WMar § f& g S oterrorism ®, s
T PE g4 T R T 39 fEW community & Wi Sl ST ow@adr ¥ R feed
community & HAdifecis 3§ Sies @1 HIRET @ omeEft, @ R 'R o'W ARy
agd S9HT gl contradiction W @Rd € &R 9 W ogwER-ewmE™ . avd E
T gy ¥ 5 SR v fEw, s e off aifty onl S usen @@ Terd
of R SEE U guE @ FE fhar, O Se w7 Afew gEemHl $ IR A
37 W # W message W1 @ ¥, R wE W fiRmRal @ @ € w&ar aE
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gfpar sr@T @A W1 g ¥, JfeT g policy matter ®...(aem)...

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Malihabadi Saheb,

your time is over. Please conclude.

3 3ET WST ACNgEIE! : 89 AN Y8 SRE@RG PRd ©§ [P 3T AEA W OTIR
far MU SR Sbociiedl & Gollel-dsge & ®MEI bl Wolieddl & AR for Smy qen
S oSel Rerd €, 9 R @l SMY| uel  ggd-agd  giharl
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THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Malihabadi Saheb,
your time is over. Please conclude.

#QLmulnﬁLﬁéﬁﬁulj&ﬁHijﬁj.-_.;Jl._lit.._lla.’l‘._l.um1l.._.ﬂ.+lﬂ
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THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Next is, Mr. Palvai
Govardhan Reddy. It is your maiden speech. But, till, try to finish in 15-20 minutes
time. | think, you have to speak in Telugu.

SHRI PALVAI GOVARDHAN REDDY (Andhra Pradesh): Sir, generaly, there
is no limit.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): | know. But there
is an allotment like that. That is a request. That is a request only.

SHRI PALVAI GOVARDHAN REDDY: Mr. Vice-Chairman, Sir, | am grateful
to you for permitting me to make my maiden speech. But, before | start my speech,
| sincerely and wholeheartedly express my deep sense of gratitude to my leader,
Shrimati Sonia Gandhiji, Chairperson, UPA, the hon. Prime Minister, Dr. Manmohan
Singhji and the Vice-President of my Party, Shri Rahul Gandhiji, who have reposed
a great faith in me by nominating me to this august House.

At the outset, | express my thanks to hon. President for his Address to both
Houses of Parliament. The hon. President has rightly said that an aspirational India
is emerging, an India that is demanding more opportunities, greater choices, better
infrastructure and enhanced safety and security, particularly to women and children.

It is precisely the goal of the UPA Government, which has been striving relentlessly
to do everything possible to achieve the above objects with inclusiveness. It has

1[ ]Trandliteration in Urdu Script.
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achieved a substantial portion of the goals set but still, a lot more is to be achieved

in order to make Bharat a world power.

Sir, the mover of the Motion and others form the Treasury Benches have spoken
at length about the various programmes and policies of the UPA Government. | am
not touching them, but | wish to bring some important points relating to my State

to the notice of the Government for its consideration.

Sir, | shall first dea with irrigation projects in Andhra Pradesh. Water is one
of the most important gifts of nature to mankind and so, we must use it prudently
and optimally. It is precisely with this objective that various Governments take up
various projects and schemes to preserve water for irrigation, drinking, industry and
various other uses. Every Government must make every possible effort, with rational
thinking, before constructing dams, barrages, etc. Sir, Godavari is caled Dakshin
Ganga. The State Government had, in 2004, decided to construct a dam over this
river at Polavaram, without looking into the positive and negative aspects of it. This
project had been under consideration for over 70 years, but ultimately, our four CWC
Chairmen, as also other experts, said that there was no foundation there and therefore,
it should not be constructed. The upstream States of Odisha and Chhattisgarh had
objected to the project, saying that hundreds of tribal villages would be submerged
with the Polavaram Dam. It was precisely due to this reason that the final environmental
clearance was not given by the Ministry of Environment, and it had directed to
stop the project on 8th February, 2011. Now, there is no way that Odisha and
Chhattisgarh would give their approval to go ahead with the construction of the
Polavaram Dam with the present design. We had bitter experience with Odisha in
the Vamsadhara, Stage-11 and Jhanjavathi projects, which have been languishing for
the last 25 years, even after spending hundreds of crores of rupees. So, there is
a need to look at alternative designs so that the State could reap the benefits and
irrigate 7.2 lakh acres. But, actually, out of these, 3.5 lakh acres are being cultivated
under various projects. And, unnecessarily, Government has been putting off this
project, the production of 960 megawatts of hydro-power and additional use of 45
TMC of Krishna waters in Telangana and Rayalaseema. That is aso fase It is
with the objective of reaping the above benefits that an expert like Shri T. Hanumantha
Rao, former Engineer-in-Chief of the Government of Andhra Pradesh and Consultant
with the United Nations, has prepared an aternative design, without sacrificing any
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of the benefits that would accrue due to the dam design. This design does not change
the design of any cana which is now under construction. The origina aim was

to store 75 TMC water in one dam, but the alternative design would store the same
amount of water at three places with low barrages. For the people of Andhra Pradesh,
the alternative design would not only save agricultural areas of about two lakh acres
of tribal lands from submersion and two lakh tribals from being vacated, but would
also facilitate gravity-flow irrigation for the same area through the proposed barrages.
This would benefit the backward tribal areas of Telangana immensely.

It also provides navigation of sea-going vessels upto 3000 tonnes capacity of
ships as opposed to a few tonnes capacity of launches and boats through a tunnel
designed to the alternative design.

*Fazal Ali Commission recommended that separate Telangana State should be
created, and all the projects which are at different levels of execution should be
suspended. But unfortunately, Government of Andhra Pradesh did not implement those
suggestions and consequently we lost Krishna waters. Later, Nagarjuna Sagar Dam
was constructed with a view to supply 132 TMCs of water equaly through left
and right canals, so that there can be uniform cultivation.

Ultimately, what is happening? Only 6 lakh acres developed in Telangana and
18 lakh acres developed in Andhra area. Therefore, | feel that this Andhra Pradesh
Government is not doing anything for irrigation in Telangana area. Therefore, people
of Telangana are agitating that in Andhra Pradesh...

That's why people of Telangana feel that they cannot develop as long as they
are part of Andhra Pradesh. For last 50 years we are waiting for Government’'s
decision to develop Telangana. Telangana is located between Krishna and Godavari
rivers. Telangana has 57% catchment area, even then the waters of Krishna and
Godavari are not being supplied to Telangana. The ongoing projects are causing huge
damage to Telangana region. As per Bachavat Tribunal’'s judgement, there should
be a barrage at Polavaram and a major dam near Itchampalli. But there are no
further projects built. Apart from Sri Ram Sagar project, Telangana region do not
have any major irrigation project.

The intention behind constructing Polavaram Dam is to benefit Andhra region
and deprive Telangana region from the waters of Godavari. Polavaram Dam would

*English version of the originad speech made in Telugu.
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result in flooding of thousands of acres, which would disturb our environment. Two
lakh tribals would be displaced. We have an act that when there is mass displacement
of tribals, Government of Indias permission is mandatory. But, the officers misled
the Government and got the required permissions. Two ministers reversed those
environmental clearances and finally Government of India ordered to stop that project.
Even then the Government of Andhra Pradesh is going ahead with the construction
of the project. They are not considering construction of barrages which would be
more beneficial. Shri Hanumantha Rao, a technical expert and an advisor suggested
that 11 barrages should be constructed over river Godavari. By doing so, vessels
of 3000 tonne capacity can reach Shri Ram Sagar project. The State Government
did not consider any of these suggestions. | approached CWC officials on two occasions
and explained to them elaborately about this project. They said that this issue should
be considered by the State Government. In that case, why we have CWC? It is
like a post office?

The CWC has to play its own role. If there is any alternative proposal, they
have to suggest it to the State Government to implement it. Now, there is no permission
for Polavaram dam, but till, the Government is going ahead with tendering. Every
year, they call tenders two times and then cancel them. Original cost was Rs. 6,000
crores for Polavaram dam. Now, it has gone upto Rs. 36,000 crores. Therefore, the
dam is unnecessary. Only barrages have to be constructed. With only Rs. 12,500
crores, the barrages will be completed. Not only that, Sir, actually, there is no irrigation
facility. Krishna delta is there; Godavari delta is there and there are so many projects.
But, Telangana is suffering from lack of projects. Therefore, people have now agitated
in a bigger way. They feel that Telangana is the only answer because without Telangana,
in Andhra Pradesh, we cannot achieve much because we are minority in Andhra
Pradesh. Therefore, they will not care for us even in Legislative Assembly or outside.
That is why, Andhra politicians and even officials are doing injustice to Telangana
people and our officers are also not treated properly. Therefore, there was a big
agitation for Telangana in 1956. When Fazal Ali Commission came, these people
represented their views. Later on, in 1969, there was a big agitation. In that agitation,
370 people died. After that,...

The agitation was continued further and it is there for last 50 years. And people
of Telangana would agiate for another 50 years to achieve separate Telangana State.
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The people of Telangana do not want to live in Andhra Pradesh and they want
Telangana at any cost. The Government of India should understand the aspirations
of Telangana and should create separate Telangana State at the earliest.

Sir, | have to mention one thing here. When you have maximum possible flood
flow of 50 lakh TMC of water, there is every possibility of breach of Polavaram
with original design. This has been substantiated by |IT, Roorkie as well.

This report was not submitted to CWC and CWC did not study the project
thoroughly. By going ahead with this project, it would result in damage to the Godavari

dam. That's why | request the Government of India to look into this issue.

The Government of India should take initiative because it may be a State subject,
but...

We should see to what extent it is useful. People of Telangana are into serious
agitation, the Government should take note of this. The States Reorganization
Commission went into this matter in great detail and concluded in Para 386 of its
Report, and, | quote: “After taking all these factors into consideration, we have come
to the conclusion that it will be in the interests of Andhra as well as Telangana,
if for the present, the Telangana area is to be congtituted into a separate State,
which may be known as the Hyderabad State with provision for its unification with
Andhra after the general elections likely to be held in or about 1961, if by a two-
thirds majority, the legislature of the residual Hyderabad State expresses itself in

favour of such unification.”

Thus, the SRC recommended the State Assembly to decide about the merger
after general elections. Regarding safeguards, assurances and guarantees to Telangana
from the Andhra leaderswhich the Andhra leaders proposed in case of merger of
Telangana, the SRC said categoricaly: “We have carefully gone into the details of
the arrangements, which may be made on these lines. It seems to us, however, that
neither guarantees on the lines of Sri Bagh Pact nor Constitutional devices will prove
workable or meet the requirements of Telangana. Anything short of supervision by
the Central Government over the measures intended to meet the special needs of
Telangana will be found ineffective and we are not disposed to suggest any such

arrangement in regard to Telangana.

The way in which they made promises and assurances, none of them were fulfilled.
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In such a scenario. | do not understand how people of Telangana would live with

people of Andhra region.

In 1969, there was a major agitation for de-merger, which brought the region
to a stop. | am a witness to that as | had participated in the agitation and went
to jail along with Dr. M. Chenna Reddy and other politicians. Police firing resulted
in an estimated 379 young persons being killed. It got so bad that they Army was
caled in. In the 1971 Genera Elections, the Telangana Prga Samithi (TPS) won
11 out of 14 Telangana Parliamentary seats.

Even after clear mandate given by people of Telangana, it is unfortunate that
Government of India did not respond.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Mr. Reddy, you
have already taken twenty minutes.

SHRI PALVAI GOVARDHAN REDDY: Sir, this is my maiden speech. The House
is aware of the history behind the demand for a separate State of Telangana. It
is sufficient to refer to the Gentlemen's Agreement of 1956 and the amendment of
Article 371(1) of the Constitution, the Six Point Formula of 1973, and, the introduction
of Article 371D in the Constitution. All these failed to protect interests of Telangana.
Therefore, now, at least, the Government of India assured in 2009 that Telangana
process would start. That was on the birthday of late Shrimati Indira ji also. Therefore,
the promise of the Government of India should be honoured.

As announced in the President's Address to both Houses in June, 2004, the
process of consultation was started. In 2005, before the Pranab Mukherjee Committee,

the following eminent national leaders including former Prime Ministers...

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Please conclude

now.

SHRI PALVAI GOVARDHAN REDDY: Former Prime Ministers supported the
cause of statehood for Telengana in writing. They are Shri Chandrasekhar, Shri V.P.
Singh, Shri H.D. Deve Gowda and Shri |.K. Gujaral, al former Prime Ministers,
and Shri Sharad Pawar, Shri Lalu Yadav, Behen Km. Mayawati and Shri Prakash
Singh Badal. Therefore, al political parties in the country are agreeing to create
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Telengana. Rich industrialists, contractors and builders have grabbed the entire land
in Hyderabad and around Hyderabad. They are influencing the Government of India
not to form the Telengana State. | will say no more. The hon. Home Minister is
the key person, trying to untangle the Telengana statehood issue. | know that he
has put in his best efforts. | know his heart is in the right place. This decision
was arrived at through a democratic process and inter-party consultations. No one
expects perfect unanimity — no political decision is without opposition from vested

interests.

| expect him and the Government of India to implement the historic decision
of December 9, 2009. The credit for the final decision goes to my leader, Shrimati
Sonia Gandhi, on whose birthday the announcement was made about Telengana State.
| have total confidence that my leader, Madam Sonia Gandhi, will ensure that this
decision will be implemented quickly.

(MR. DEPUTY CHAIRMAN in the Chair)
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PALVAI GOVARDHAN REDDY: One minute, Sir. | have only one request
to make. When leaders of all political parties are supporting creation of Telangana
State, the Government of India should consider this demand. With these words |
conclude. Thank you. Jai hind.

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Bhagat Singh Koshyari.

Mt wg RN PN (SWEs) . St St g=arg | gegMiRy Iufd S gRT
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T WHR $El T, W Ued & I8 99 VO ol © fF I8 Ul St @ WaR
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A Tl MRER oSl BRI g9 Y@ gl B R OTE I@ SN I8 SumEd H
Y o 7, 3w fau SN Wi o @ g Rifdew § Ya ot 7 Sswe A
Id S T, 39d fAT BN BE SM? AR TA WERH W YA & W Tl e,
Febl B ol &1 Romd, 9g o vRae e s, ar § 98 wwean 5 osw
et ff g d T N e U B OWRRE @ "

Syaumfy S, W e Ue ok e ¥l 'R eWd ¥ gRT “One Rank
One Pension” @ 9 @ WE1 Igufd St 9 WY SO@I Seo@ fhar g1 13 g
qaqd AfFe g gwifad o BRI AT B ReHsIE & 98 I8 BRI gATl U
IR S HERar & 8, 98 $e b HE A SR & wEw oAt wgufa St g
ggd akIe @l g AHEA faa #E oSfl, # fded @) wmedar g 98 fed o Sl
M =Ry S@ df@ @1 “One Rank One Pension” &1 &% fear Mgl a® S9a
13 @@ qaqd Al @ fwls B S Sed! A Siedl gd gFl @fdUl 9 MR QW
P \EH Tl R MU THA W B RG M A A A IE W b9 R
e |
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AR, H AU UH e SR eRA @Eal g1 BN Irgufd S b iy
d draRy $1 vl g, W @ g o USRNl <@l @1 v Wt 81 $9 AR EAR
IEUfy S Ugell IR @Ry MUl 39 9 & fou wew e |gw ER aren afe
e H OE oo, Wife e IULUG IT FEdl g P ougd # Sels W, eENIar
TS A FE R W SR Ugell 9 sl PR @ R I uskil qw ARy
d MGl AR ITW I Sl P fHu, R®ifE demed® N 'R O =@ gy &
g1 89 99 TP & €, BURI U B AW B.(JQUM).. I8 I A § B a9 W
Y, Y8 ggd Wl 9 T, I§ A A W AHIGH Tl el a9 y§ € b g8 ey
Y| Wfe wel A gE PN uE § B S AR AMWOT H AU b1 quie bel
N 9E€1 A R BH AU Bl FAT SUR AN BN deld 8?7 AU 39 9HT Ud
cHlgd @ R & ¥, Whe & <R F POR Y& ¥, WHA Bl W OR @ P
OB W AN, S AU P AN E.(FAEM).. <fgQ W), A1 oAl dregm A w
Sioarefl | will stop speaking. I @ oMU Sl & Joral ooy, 9 N Glel..(EE)...
W § 98 9l wear. @aw™)... S, if the Minister does not want to hear my speech,

then why is he sitting here? He should listen to me.
s Sumfa ;oMU ey, AIfeTg

M g s - qRaR, WA e gg v fe e @l wEn @i
Al wHEE gF1 ARyl # g T8 PE el g B MU g8 IRBGIR  BRY, oAb
qUE B R Afe WEAr & S Ay, S Nl BT [P UeR HEAnT  @xAl
BT, I& MMUP! 3fA¥T <Al ARyl R U MR BH UH B wsgu b ANl

g, B W9 TP B T SO6I AR TERI R¥A WX T

W e o7 ¢ fF Aue & R A = o @@ wE e & wa F
Sea-Y-Sleg 7T8] WA ATY, g8l G AN, 39 W 'H GG AN R el 89 ghe
A TN PR 7 WRT MUY RIY IE T fF MR B AMI A UG B 3H UBR
A R @, MR AU W OERY &M T8l fea, a1 I' die T8l BNl gafoy
d dgar g 5 g9 ueiiRe & @ qued § SW o'M 9 Aty iR s9d o
g PR PN @Ryl ¥ IREAR AU W g SR 98l & merEE iR 9sf &
AN W e g ogde W H g8l b ORI ga P odarsi W W fred g
7 W9 I8 Ped ¢ fb AR FAN U] & AN WRA R AR @ EF, R
B SMAT @Rd ¥, O HIA IR FIA ARG W AWM g Tl WM SN, wE R®
SEl 9 9Rd W M PG §, g8 gAY RB AU B AR F SABT A qPb o6l
AN Fsd J8 Ugd ¥, g8 ars W 7 Sl d$d 99 o ¥ R uwr B '
Sg BH SW SR &M A8l W, 99 HEW@ T8l ofl, Al BARI M Y BN S,
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B wa g dreany

W AYH Ig FRY T fF BH PAU-PH A ghe I PIRR I fF 8A W @M
qd B AR A PB owH & Sl B 'ERT TSR §, S S dde P IR |
ORI ¥ IR SIEl IS WHAU el @ T8 §l AN ' SWal fEar 7 dfed
I AU TR By ¥ Rewed W, @1 W W W W F fav Iw e §gd 99
PSS P ad BN

AR, U8 39 9| @l g9 |l @ 8 f5 o' wrm A @l S=fd aw
o SR W oA # Us E WE W fomar ® fd TR 8 Md @R Wad T,
d UeeR W PR Fhd &l H P MU & W e T8 FR @1 g afed wW
A W gel I8 € R H dew feT R @ g WY 9 9@ @l Rud ud ®
5 wH omd & afe 39 W H 56 BOR IRIS BUY HT IMN hdd HSRU
P ¥E A UfEy FEile B B MRIR wT ' W9 I8l sHe fUmar Al @R W,
T BA THGT B IRAT T8I e WaEd? 39O ¥ R} fedm S e U
g9 Fdle & S <7 el A o € U el o b W A @ eF o fadw
Ao oMU S faqw WRIY, B SEH Pk PR Rl Bl SR Ul AEwedl § iR
IEY BRI oW BT ¥, @1 99 ARy F s e e 9@ oaw e g dfew
e S AN BT BH WSRU el BR Whd, sl SN faqw A9 <N SRS
T8 BT Tl $9P [T U db AT ARY o, TP gfe B WIRY ol MY EER
sed feerll Ul St 4, UAEIiY WReR A bl [ g TieaEa 96 ded  ugardi|
PH Fed UEA? I A I T 6 TN AEg Sad Wi ¥ A€l UgEr u I©
g1 # wgm f& g8 ugwm =Ryl d§ @ 9@ 1 $ AR R OFE A e g,
dfT R i 9 ®M B |1 B, 98 dWl A8l Tl H o Bl ®el W S
g 9% 98 d=s B, PPl B, 98 AN BABl bed © [ oedl, oW Al wgd
St F ¥El W T A7 S= S8l el BW ATl | YA BN OYY SOl ol ©

f5 R S8 @regs § agd orer oM gl § @Em 5 'R #R St gm wfis
uhs | H el el A8 @R ver gl oH i e wR o Rel g f6 U aRe
I SH UFR F HM PING, AGT 3T WHR H @ B T SR T al gRem
F U 14 TR FRIs IW & Joic A I foF, IET Rem d H9 IR,
W H HH BR fau R WedURdsd # Wl w9 @R fmnl gy a1 v e
T fF 2014 § 39 WHR B T HA B oA AMRY, O UREE FolC gl
O Rafy em Wi ¥ fF goie # TAW SR B W ®a AR fEws an
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9 W ¥ fF MU 201213 F e H TADI 90-95 TOR IRIE HH B} faAT @R
MU+ ®El fb &, BW O 980 AW W Al w2l T U HME FAW? I
o fagw ¥ f omel ' Oue Wy i @R ug A aiky R o'W W em
¢l I8 Fad H o & P @l g dfed WI ¥ W FE @ g AR ISl
F Sl A € ST Wl ®E el g P o gHel dEl A HEl g§ 9 Al sl
IR e BAR A9 W UE 9 I Ael Il ¥ fF I usd g2 Ry ¥E 9@
D SENEM? [E AR F Bleds A S9 TH e R § Sre] oS
WEl 9dd T, U AEE TMEH BHR g9 B GR I Bl M W o GHd T,
q oSS TEH W Pls VA TE B @ T M5 OEH I B TS AT AIR Hel?
g9 P g9l Aol oM S H O fEAl ormeR d g uel & mmEAt ShoA @
Fel & 81 @ 9m @ AEd £ Y U qE AW 9B HRAT AR E, SWT Al
I T A TR BIAT AR B2

weled, H dEd AEal § b w9 pErHESl St dlel, O dRGd H g9 Q¥ Bl
FH W ARIIOST GHA B, FY GR W B TH W AGY Fell ST FHAT T, b
B OSW P IR R A IRF @& AU R Add £, 39 ey # 4l R B
TeR e Afed T8 @, @ R UeR 16 ReR @ el @ geqie wewn B, Rier
f& omer sfRer # Wem fom S el €, $ GRE P USAT Bl Gl AT SN qball
2l vofed Reeh & oy 39 USGR @ HeAw "e @l "ERE, # ommw fyded
aRal g e g Ren ugfd # Afdear w1 ue EF1 =Ryl Igufd wElRy S %
Ao § JE R e om R ' RIear w1 US UgMl A@y? S§ SU S
el B gad e e i g & 31 ded AH-amd geEdr Ry, dfed SwM
v € gqen, v o gad fF p Mde R F QA odsF w8 g I=H
AU gH T deen, Yo Wfde G A sfemr A dies § Smex e dfeem @ feam,
S9 o YW ISERU W, deHES P OSSNVl I, WWER UCH P SEERU I,
gAY T T P Sae]Y W, a9 U Bl BHel A1 YAl o § fb o'W al
A M SN w W qa Mgl wwar ¥ fe e R St @ w6, afes @ siR
T B AT FRA W Bl IW WA ST B AR PG, SH“Ygufa [med ] I/
gear ol SEH “Ygufy e IO I B OHF W OGRS B UE H] form |
MR B84 T UAT R el PR WdHd 57 B89 VA PR OGS B, oAfdd dd IR
Hhd & O b g WY b e} TP YA g1 B, H PE F@IR A US el Al
& w9 fwg @1 g f o9 fQug muel gHERr §, a1 9
A A I B, WP R oMU W< H BIP] AR S o, dl $HPI TP W
T S dedR ¥ ' A RN B FAR T WM wg R fame g @ @ @@
A A Al ¥ UBl A1 bl ARY o1 5 ' uw € ' us fywm A wel,
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B wa g dreany

Th WY BT PR |E A wel|l H el Udeny aR Sl b AMH dodr g 99d
Th g9l fagmos ofmar ¥ f6 S AT ¥, @ OWI T, S OWT ¥ I N Tl TS
fgmma “Sh OR1 8, 98 AT § S WI 8, & W B TP Bls HUA GRS« A
JUAT W fwar WhAr ¥, SR UE W@ TR WHWHA! SN o fF S o1 O®
98 W T, W AT T, @ R g A § gwsa g 5 Iw Iw FE @1 @el wgw
S, Wfed oY EAR e}k ¥ Wi ¥ @ T8, safoy § fammar @ emuw fded
F OB G, W AW FRE T W A fw we € 6 sm Wy osm wan ®
& &1 TRUW Hehbd, TH-GAR & W ANRIUY PR, AT POFMT HRA & qolY
AU 3ER IE W@ AG| I§ AR FEA P AE T @Y B OEH Yed WO,
g feemde & ¥ 2 wueEsl &1 owiwe g9 BFT @ifgy, e wem 9 dfsy #
g oA th 98 fRwm # e, @®ar @ w® wEer e,

“q RS B g TR,

g g1 f& @Ral ® ge I

g @ g el 6 PRl @@ ge M AT ARE & [ PRAl @l e
A IRTT, 3 QU B AWM Fersyl s b oWy H R 9 IUsuld St & erfyumyor
IRTEAld e bRl gl dgd-agd  g=are |

4

DR. ASHOK S. GANGULY (Nominated): Mr. Deputy Chairman, Sir, | rise to
support the Resolution on the Vote of Thanks to hon. President of the country, who
delivered the message about the State of affairs of the Union the other day. Mr.
Deputy Chairman, Sir, | am conscious of the time. | will try to stick to it. The
point at issue is, | have heard friends from both sides of the House passionately
espousing one cause or the other with great feeling and passion and | admire some
of the issues that have been raised. But the point that has not been discussed, that
we are al responsible during 2011 and 2012 as Members of this august House
for the number of working days we lost by not allowing the House to function.
| think we are as much responsible for the sad State of the economy as we point
the fingers towards other people. We don’t realise how serious the global economy
is and how closely we are tied with it and how many opportunities we have lost
because we were trying to score points off each other.

The hon. President was very mild and polite, as indeed that Office requires
him to be, that he didnot point out that, as a nation, we are failing ourselves, nor
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did he blame-somebody or the other or some party or the other. | am afraid, the
chalenges of 2013-14, the year ahead of us, are far grimmer than what we have
experineced during last year. | rise to urge this House that we co-operate and we
pass the Bills, we make progress as Indians rather than score political points and
trying to do oneupmanship over ourselves.

| think, the challenge of equitable economic growth remains unfulfilled. We are
not sesitive to the seriousness of the condition of the people who do not have a
voice in this House represent a threat to our nation, because those who have been
deprived for hundreds of years will refuse to remain deprived because we are inactive

and we are not ready to push this country to the limits of its achievable economy.

Sir, some hon. Member raised that what this country is paying for a series of
issues of corruption which crop up everyday. And, | am not talking about the headlines
that we discuss in this House. But, in every walk of life, it is shameful that every
common Indian has to face issues of corruption to get any job done in this country.
This country is paying and each one of us is paying a heavy price for corruption
which has entered the vitals of our society. And, it is not a matter that will go
away easily or readily. That is going to blow holes in our ambition, in our future
and unless we collectively rise and raise our voice instead of accusing each other
that we need to do something about it, we will suffer, our children will suffer and

our grandchildren will suffer. It is a responsibility that we all must seriously consider.

The second issue which has now come up to the surface — it was never absent;
it was hidden — is the lock of safety of women and malnourishment of children.
The safety of women in this country or the lack of it is one of the most shameful
chapters in our history which, fortunately, has come out in the public domain. But,
are we going to do something about it? Is our police force going to change? Are
our Judges going to be more conscious and speedier? Is there going to be law
reforms? Are we going to spend more funds towards increasing the number of courts?
| don't know the answer to that. The hon. President has raised these and severd
other issues. But, | did not see us responding to what has happened in the past.
There is very little we can do about it. But, what is it that we are going to do
in the coming months, in the coming year, because we will never be pardoned by
history if we continue to score points on each other and remain mute spectators,
rather than act as leaders to change the fortunes of this country.
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Our economic climate will continue to be challenging. We have to rise above
it. Our farmers have demonstrated how they can do it. Our industrial leaders will
have to show it. Our politica leaders will have to lead.

Mr. Chairman, | know that we are running out of time. I don't want you to
point it out to me. | am very conscious of the fact. | am very grateful for the
opportunity and | convey my respects to all the Members of the House for permitting
me to speak. But, | cannot sit down without expressing my sadness that | don’t
see the light at the end of the tunnel. I am, normally, an optimistic person. | will
continue to be optimistic. But, | want that optimism to infect al of us, rather than
myself alone.

| thank you Mr. Deputy Chairman once again.

MR. DEPUTY CHAIRMAN: Gangulyji, | must thank you. You aways
meticulously adhere to the time and make your points within that time. Thank you.

This is the example to be followed by others also.
Now, Shri Biswgjit Daimary. You follow the good example of Gangulyji.

st fsaoflid 39t @) . STaWRy #EIRW, oMU Y dleM &1 Hier e g,
e fIU g=aE| AR weERA Isufy St S ome sfamer # S st ad @
g, S9e1 g8l el ke reflection ReE gonm 21 I8 'R I@W & wWhAw & U
ggd & ordl 9 ¥ ¥ 3Hh IW R W HEd B B ooxd Aal wl H
b @el $v BIEBIE wH@Rl B que WRY gfe d§ o @wEdr g el
defde @ IRl B dexl 'l R REd @ ad w5 S § ST dRidw @
TR BA TEl BM gl ¥ AE @ 9RRl Bl ' BT & foU WWeR @
TS Wod difes 8 ARVl el My WY @ wd §, ¥ ' § gdomr @rEd
g & dAlkiswe & dm ggd A A o A wwwimel @l W), ouEr HEl Son
T § SR zHe faw Wum o @ @ ¥ A W N WIHe wU W o @
gl oM ARiERe B Sl WRI SMEEE™ §, d AN B H ERRR W@} offeldd @)
X Bl THF BRU AREST A A R oM @ wifd ¥ S FE U I T AHemed
P OFEEE PRA B ARAT WG qAH URD WNEGR B RG F T B, q9 dd
dfdwe A wifs € Erh aE Sk & 9gd weRl & Wiy 9@ 8 @ g S
5 Suardt ft €1 S|, e @ S @R g, NSCN (1-M) & @y 9rell 9 9«
g e ®, e wHEE el 8w Rer g1 § wedl § f6 s wHen &1 gd R
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F for WReR B TYRGT W o ARy &R RIa Sl 81 AP SRl v N
IRl ST 9 H Sl & A 91 o el gl fed 3Rl FEHRN BT FHIEH
% 9@ dRd /W W TE BN Il H A S GHRT © AT S YRl SOl AT
T, T W 9G Wb I B TA HleM B SRRT ¥ TN SHbfled We i
gSrels, NDFB & w11 #f a@ 8 @ 21 dfed o d@% 99 & |AEN Tl
gl A= § ANVC I IRT &1 SUaE! @6d 8, 39 afl & g W 9| 8
E Tl dg8f & AN TIRIAS T B AW B I Bl T8l P B dgd Sr™l T8
gl # =ed g 5 S fewem B W 8 sHel Vel WEWW R § faU WWeR
P WE A PO JARAT B S ARY| IS g8l B S Bl B, IW MU AEGH
T W FHd F1 ER IWER!D W6 WNGRR FRd g¢ g8 Sfmee dw # 99
87 €l 9 WM & SFHce dW P By GoldH MR b’ YA & SR g8l @l
gfed H SAF dE H OB I[HY AUAT Sfied fqae U @ 1 WemRR 8 g9
S oAt SRTes W d O §, 9 AN -l TeMeRM b BM H o I &l gaiey
d wEd § & gael T¥RAT § o @Y SR ARG WROR Bl FH FHWT B S
Sedl B Wdh, FHIEUH HRAT @Ryl 2003 H del feRIH eI ¢ WY U IHs
frar gom o ok T@H o™ ¥ o karbi anglong SR Al feew # W @ S
IR @M E, ST AN B UBMSAT SEOMG B HART S @ a1 offl T g9 6T
™R MY AT A q® S IRl & 9AEN el fea ¥1OH o wed # 39 aR

4 g W SO o, b Sae d qqe T fh JeEd $HRMA BROASes  oged
B NG A FIRINE B, Ub B HE B, b 9% € P 8 Ghar gl
e el d oae AEd PHRM BR O USes e A g gl ol W usT gl
gl erar W z@e e # Ministry of Tribal Affairs 9 o€t samn f& g2 war =l
T WHR I SAPT Dls MBS AAl A CF AWl P! ®IEd M0 Tqd W
I YA T IR TP BTA P AU WHR B RE F T W PIA IEMT S
TE |HST @ S S BRU A A R W d9 8 @1 B, W I8 B @
g g8l g AP S @ &1 PE-PEl 3Bl WdR UMl El el €1 g8l e wrR
Fd I\ BTl @ 3T WK AN B TES W UF dEy T

d @ g P WeR B oz AWy @ TERar W ooFr ARy SR R Stedt
B 9dh, TU GER Bl GEEM BIA Bl IRl HRAl ANRU

R, A e B FERN ggd BB §, AR IR WHR I dl dgd bH
fdl & 3@ wWEE @R dad g1 3He fU wEsiar aRA @ PR Sewd T8l ®,
T Tl R HAEE B AR W BIE IMUPRT MBI ST AN Bl GERH B G
¥ Iy o@en o, a1 98 BIs Akl el BRm iR R Suerl @ 9| @




358 Motion of Thanks on [RAJYA SABHA] the President’s Address

B feasia SR

gsl @i T8 gAml A WHR B AR A T8l PT FaRAT BT FH B RRA
Tl WRAd WHR P fHA Aed o1 SUEE F I | 8 F8 B IR T, VAl
T& BFT @RVl WRd WHR B Ge B g8 F Ami Bl GA B I fFA dA
BT AR §F N B Uiferdl d9/BR HM HIAT eVl Heled, d8f W BBl
gl P AP FE ARE B [GEOR FAdT 8, 39 BRU GRS F AN WRA HI mainstream
W g O ¥ &l 3= VRS 4l Bl oAb g9l HEl 99 Sl Bl g8l Ub qHI
# FTem < A MM drel migrants & b Th FET AT, S 39 GE] B Ble
g T8 frenr, @ g8l & WA A dgH AP} IBT SAFHEORM @1 ST fEAr &R
30 AT W AFH H IE UH S GER g S T ARG, dRIs w1 gEr R
R d ¢RI & U ERed e @ feHie @ We] o, Wfed 98 T %9 &
RO separate State F AW W AN I [OR BAMI BT IF T IR e oft
Jg A &N gs ol U Rl b e @ SRRd gl

TEIRd, SHET W BRU gl g8 Rem @ gl w@enm TE ¥ OSFR U gsl
F oA F faw Rem B wwen TE WA @ IR W I T ORg A W @
Y BMT US| MU <REY, sR BH Ngd Bl SR A B Tew Wield &, Bl
Siftbe a8l Werd & A a8l W H Wgd Wd g od 8, Afbd g8l b 9RAE
dAri 6 fAU ' T W Agd Wpd Wi A1 P AT Wpd @ied $ oar H o foar
FRd & P FRU 8l & A ugE # 9w I Y | WeRd, d aud SR e
BI9W H TP dd Il AR BIGRIER H Uh SR Blefsl @ 0T 8g | 31T
T A B T E, dAfed ST dS P 39 Bl A B uw & arer genfaRT
Wwee Bl gudl BRU ® b Sfd ¥y o9el WS entrance examination AT ¥e

d9d W S entrance examination BT T, SEH d8 & B oWl Tdel B U
gl STb Mg b Tpa W UGS B S Fawl g, G P OSl q@iferc] B, ARl @
W & Sl BEM g, ST Sl URAY § I8 dgd g1 B, $H BRU S W AR
TE B U €1 9 ARe d W T8 om U €1 gur, 98 @l loca language @t
UEE ¥ BRU J AF WS H SEE A8l ¥ U™ €, SS9 competition § wmr T
d o § R faeel # Ot AR T @ compete TE @R AEHd £l SFR BH AN
specidly s Tl @ fGar T8 @A @ 99 @M @ 'R ot SEr 98 Ser
U HElew, 98 @ WX 9 sensitive €1

d T SR A g ARMI HElRY, WRA WER b AbBEHsd # AkRiEw @
e N P fifer & %1 w98 & amt @ fear & f AiSw & emed
@1 fea, @ condtitutional post ™ Wi fyetgm? w®n dAlidwe & oM # WA Ingan
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& 7, Sife Ffee fafRes & odnivm o 97 89 9 independent charge T s
g, dfed e @1 T ARl T WHhdl S W F IR A MR Pz decision
Ffee Aifcr & fowm St g @ SEH oW oow & fag g & fow oW
deide & IR A gI9 b fAU @R AE T R e IrgAfd SN F Aoy
F e ey & U@ @ W vsaw @l e, a1 AlRisw &1 2f@ ad
Foar o f& swH I wwmenr W highlighted a7 @l @ifs w499 dlldwe &
A H SMgl g8t gE wwmRn W 8, ¥s gl feeling ®1 @8 @ wWear ® &
AR WA qm, qE QW SEW SR bl Rl Wy g7 § dEar g e ddw @
AR 3 Wex W g8 & A WEd € R e @I negligent fed wxa ¥ WEIGY,
d o FRa g 5 WeR T BIEABR d@ W® R el iR dAkldwe Foan
B AR P FHEE BRA P (70 Bl Ul S| sHe @ 8§ Ireeufy
St & oW WROAY MU gRjEle ORE Bl FHH dRal § SR AT WOl HHIE

PRl
st Suwmfa - sl wRERET weuE — absent. st IA ga |

dadl S W § (g WAl qRm AT WA § O Ieg WAl (sh I gee)
Sy S, § Ugufd S & WYY R o gwjae A d1 99 R+ & g
el gl Fl T A H 3@ W FE el dAEdal o, R BAR I Wa e
¥ fog I w=F 9§ AfFT @ A fug & wwm § g wE T &S emen
@ v g @ R gg e @ favw e @ W9dw dedd d§ w TRl
WS WeAld @ e drel S Re | ogorl 8, g6y P dlSl IR OERT AT
g 5 o'rR fiug & ®R® ¥ W v FI@ AW O ' IT GRRA A WBR
PRAT AMRY| AFGR M MU S q $E dgd o9 g9l Ry

aeey, b a8t w9 o1 6 R ARl el Bl & @l 9% IR SWR dsdd
T iR UMY B eEAl W SMBIY Fad BN IR ARSI B, ol A8l 8, offdd
AR SEPI B SS9 1 U o B US o9l YHHE T IR I@AAS g © Al IMI

WE W ggd dM B Ghd ©l H IE WB 98 PR <@ ghl gl SWR Bl =gH
gl & & ot @’ w1 S99 fJug A€ #E1 @@ R SR @ g9 B ©
M G RAT GO T W BM BT By Adeld el gl ok d=m & A
P ogd BT T PRI P AER W TN W FE PRAT SH T U AAGT Ao,

IO WRWRT Tefdl ®

sft N A (SN W) . T B R AdeE BT 8?7 SN MU hEl
T T R fmer iR o9, @ @ W @ gl @2

M IoNT YaA ;- A Bl AG@d B B, H I RE1 E.(EEM)..
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st XA Y UNIE . TR, AT AEd B 9 H PG g T SAGT ARIHRO]
BET  @IRY|...(dem)...

ft IofT g ;- R9Y, B W I B E, S WeR H wifid @ BN E,
AfFT HEl & R W AR B g I E T i @ ww B E owd T
fuer 7 @e1 f& ve RS @& @@ 21 faffeem &1 9-la ssf @t 8
g7 BH @ ®el U fviEl @l od de g O €, AT 9| B WEl I W
TS A8 AR U qY Ag ¥ o S A9Eed fGE St SeR dsd 9, uue qRESi
Stogef dod o S8l A wWex S 93 €, ' @f WY ded 9, A SS9 gad o
AF IR & g M ¥, SHHl A IE @I eI I e GUR & TRl W
PN FEE H 3 Re B d@ Ael B oAt & o'W wowd A T@ @d @
gl B gT B Wahd & ofed AR W wd # Jewfa @ o ol S9 fam W
fquer @1 I WUl o1, THeS HER W H 3H I W IEnfad g 6 $w FEl W
Feufa M @Ryl SR s o w A wem @ 5 oanffe faew @ v
iR @ & ik o8 @@ 0 2 o9 g W W O AR E IWe 95 R
We @ uRRef U7 81 B € 9® I F SR B A IR B, ITB ET IRK
Afsrr faed W Us @ g R ¥' AR fovu faar @ 9@ g1 # Ao emam
d 95 I @A § 80 RfmT SRk @1 wxe tene d Sffde 1 a@ F oS
T¥ 9¢ T T, SUD Jow W WIH Rl TART BRA YoESl, foqef gum amw Sn
W g o wRa Rod g faeeh {um vWeR, 98 wear Fen o @ ¥ ok 55 faferw
Sk @ Rh A1 @l # gon Ml A WH 9gd Wi ¥R £ %W g8 |
ARl & TWHT & faU wWlT B B T AT AN ST R OI® ¥, I§ oW@H B
qa Tl fod #Ee™ #1399 WOdSH ¥ R &R @iy f ogam |mr @l
wier S Y@ ¥ wE A A AE 5 ggds dn, gede @l AW @t of$w
P I T SR IWB goe W I8 TWIC B B 22 dA P @ WAl TRIEd H
BRA TEEdS P g8d SEqw fewd SN 8 &1 ¥ PB VA He Bl S o
T oag N TET U 5 oW e fae @ W # ' W9 fd w) B W
dOST ded g7 THH W I AR W e € ' Al € iR amuw W €
O A BT FHI q& I ¥, Bl A8l oEar] @bl g9 IRRARE @1 |wmeEr e
Tedl 21 o9 Afed Pl W dSar ¥, @ wE A omar ¥ f& ww @@ ¥ R
Tad gl 98 9 R geme @ TN 9e ol ¥l sy 39 Refd H, SR e
fug 3 w81 &R 4@ @ ¥ 5 S wxgufy S F sifyvwm d g e e
N T W A O geAte guR », oG guR % €, ST WEd @R SR
ITH PR YA AW ¥ A OSB! WA B AR el 'AR U@gH e \E ¥ F
ool @R O fauer & W Jema € SR WM, 39 R W oM JeAfa W @y o
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o dod €1 T fQug 9 omE ¥ % s oM A Heg I sH dRE 9 BH
950 I® I IR GDPd Bl

afl WIS wWie & A g ©, 99 INemI 7 IMax del o fF Iw <w uRig
g g& 2, India has emerged, sa S wWior SN R oeml e vd W #
& w8 o e e fae @ ) sl ugw TS, AU WE AFT PEd ol (&
UheH W BlAd WRIE B S Bl TP R qoe 87 DA Uh-Se 9l H RISy
ARl # BF TST ¥ R FTAMER 9 @' Ol R ¥El W v A diS g8, Rt
o A Rl gearl @ a8 2G &1 judgment €, @8 CAG &1 daxX &Y UHU
IS Bl Fw WIR & PW IR A AR I @I §GT0/, 37 AN @ A Th
g8 Udell Y@ Tl IR @ MW, S 7, bz Al ARIU M Hehar g, oAb SHb
A W @ fra ggEE B8 SRt g 9] A uar wean g f5 emiu wifid
TE B ORI, AP 9 9@ S B AN § [ IE U I¥ B TAR I8 WHEN
dAPdd B TH WWRI 2l BH IS AN TS, B IR UB e TH el
O S, A oM war H 8, a9 '8 a1 A 8, f& CAG ®1 '8 F® BT
7?2 CAG @1 Ru€, Public Accounts Committee # <t 8, Sl emgR W 8MT =R,
g CAG &1 RUE Ma-R®or 8, s ugdd a7 4 & A9 o afew s W |aasi
F 9 fgm 9w foflr @ o iR W@\ Wt @@ @ f5 CAG @ Rud @
T B AIRY? F 98 Usd fa7 W € scandal € a1 PAC & through s & @1®
el scandal AT TfRT iR ¥E AT wiiey f 99d observations WEl £2 w9
w folr 8wy, wife Isal $ Rgae W emar B R 9wl @ I WRaR
gE dEdl B, A 9 DU B I WHR B A T I WWHR 8, [ AL,
g1 CAG @t RUE d9 @& =@ AF9, 99 d& ARl 9datie foxim affy e
frofg 7 <N 21 @ e WA F Q1 AuEs TAE B 9Fd € TS W F I Hed
T8 B WHd T SAT I ¥ B} oW WY B FT OB WIREY, R OFEAN g
ey, @ g ued faw @ & scanda 2 R Wt @ AR € @ uwEd fam
¥ @ g9 scandal wH o9 €1 e Wt @ wEa £ f& W€, @w PAC & through
AT =RY SR WE ¥ A e, SHGT TAl oM & d% ANl ARy, A b 9
ABY XS BRI TP, N W g€ AN EF @MYl R FE W @ fasa F cynicism
g7 o=l ®, #RId W &Ral &l AT IJg o9 oo R sfew @ wer faowt
4 @g vudl g1 y8l R TN W @@ B @ 98 wWexk faqw A wudl € &R
39 ¥E TE WRA &I & o coverage WEI B ¥l S ¥l wuar ¥, H A}
facer # on, § <@ e o f& fReelt @1 W M Hie ganm o, @ fm A oSS!
Jea publicity g8 o SR @Y & SRIERI W U @ @ o & India is a
rape country. di publicity e¥ #iT # =l 21 oM ¥E AE © f& aER o '
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KINEICEI S

T g W E 9 @ 8 w w § gefew ' Rl @ g ged QW
EnEy

T A e v 6 el W R B o'W amue Rgent IS, aMUSl 1A WRERI
¥ fgam SON, U TR Rg® o, offed B SA$ dm & W @ =mfey,
WA g SN ARG T, SEH WW UgA Rl IoMIfE ol @I q SE’ # oA
B ggd W ol §1 Red # doa} S Tees! @xd ¥, 9 protected vEd € 3
79 # Ed ¥, AP DI PO TGl dedl, dfed S IoMiae @ ¥, Fe9 Ugd
A oS B R uded & T AR /A Bl SHA! AT @R, S9 dd 98
BC T8 W@, 99 dP SUb Yo U IEd €| W@l J[erifae  Gfdd ge T R
HIP! SH IRU F HIE Aqed T8 T, @4 gy 8 O Fl W e IR W@
iy, fied 2025 Al | U@ B @ g fe W@l Aomifae dfed wElE 8 T
IAGT SHABI B T, 3HAS A€ B B B Aded T8l §l 39 @Sl Bl A BH
TET ARyl MReR B ImMe ARl @ IR w9 9@ iR fEa g ek
TR W B &N Y@ Ayl

AR T fauer 3 low cost manufacturing @ @ wE o g W@ © fF
ggd el idea ¥ iR fgd wu A swHl exar @Ryl ovR o'W sfewm @1 low
cost manufacturing hub T9 €, @ W 8H JU9IR deM # dgd Aes Ml SR
IS AIAT BH A9 W IEHEel W) Gdd ¥, Fife Saat g8 theory, I concept
g, dfpd e U WedT W AIfdvl A8 Wed TaHe T8l PR Gadl B, AT WK
e Rl &1 A sl w1 AWen 81, @ credit tax &1 AAen B, H®ifd oo
Th IeHl T o ¥, @ 10 agencies S WD Ug Wil &1 odr A W A
B APl d8aR, APy ¥ B USSR IT WWAW dAlead H B 9w ©
B agaer 39 99 @ &R, ol d™ 99 uar g1 S Food Security Bill @t
gd Tl R BUNEIE TaHe 4 3 IR W Qe oW fRar & @1 & S9h modd
P SEd @Ry fe oMReR 9 w1 ¥, $W 'W 9@ national model # incorporate
PR Whd g7 b safy & wae H W S B WReR 8, s9ly B89 99
W YR N, ¥ AT WEl T8 awd|

Jah ideas M BW W R BUR ideas MU UM ¥ WARI H o, W
fa-gaee & dM 8 dbar ol

HqElgd, IM O S A WA B ad P I8 wd v P o ARy el
F T A R T fF qwr @ T8 Smar ¥ oemu W SR I, |1 W ARl
F UM WS TE B wehd § Hife ST 9gd §eq oMl ¥ g ARE @1
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e SfeR & HAE, S SWe 3igy W4l §=dl ¥, b Sww 'R ¥, river tourism
A B Tl T TRE B9 Ul ARl B AfeA T WA T SR SO SRSl adl
o & b S99 tourism & gR1 dgd IS! AR Bl Whdl B, ol Afedl d Al
b bz WeR & 'Y H AE 1 W ou H AR BhaeRA b1 "o Al HOFRal
T 3R A T WHR T W g8 I Bl A 99pl ) AT AT US| 3T
JE SM WY & aE Q@ B W oge v, e e d o'W W ey €1 U@
Ry & W WK el T8 Sl o1 wedll S@ we ufiy e’ em o aa,
Tl F® gdh, 99 A1 vehicle o g@d T ¥ PR $B AN W IMH HeEuRy &
SN, B AN AEe] S BM Bl AN F@T 9d, al g9 o © 5 e @
IFR Wl ¢ WA TSR OBA IW B HWI AN o S Fhd 2

qEIGY, PV Wied W, el § W& # omue WM k@ dedl g1 SN
IBM YRR & faw e, §1 S9e IR A gan| deua | A o Select Committee
o RUE o, a Select Committee @& RUE IR & TN ME Tl Hfddc SHII
TR oo fofly <l ofed s oW W AT W' dew € fF o'W Sk 9 W
AR H fab s@el A T @} @ gl BN VAl A AR GG, 9@ H 89 Bl
FF VT g Sg fe e el @ off e Shoemenmdt ®, privacy B SEaT
g Bl T Wl W e 8, Uh BT B H 9 T dRarl R el afe
F FIW DT IRY ol T, A S VS APl e @Ry fF ogw w9 ww
P & I8 RU WE ¥ A Tad ol g e |@E fodt W owew o, onR
IFHT AT B M B UH gr At A T e, @ R gal complaints smd
3Rk w9 refer gt EMI gafaw w8l 9 Hel wa firsthand screening @1 aga  wRexd
g1 =E filter v & =feyl for =9 filter &, @@ifd oMo ga@ @sd &1 iR amud
R oMU Rae® g™ dsa1 81 59 98 BR ST ©, A S9b &4 W OIE BH
g fF emue Reams complaint o1 form fewr f& omm § Aem w@die € oMU
3 Baedl H R T, TS W M T A fay omue ¢ 7 I o fomn, I&
9 g8 ) forn, @ "R g® W9 Siw ¥ fav gem W, @ omu swiwr d gwfow
FEl 9 @el uw filtering g =ifRyl

TG A IR W BT 99 & ST W g 'MWy f& 89 <e@w #
pressure #, weal-sfeql # BIg VAT BIEH A GO N, H®ife S BMA & €, q8
A We b fau e g1 Sue @ uRumm B[ g, sfav 3 A |eEsel ]IS
GEINGITE IR

qeled, SIUAdl. SR TAHAH. FH A9ar g IF H PO Rl W fA@E Bl
Sl I T fF WIR IR Iorifae @ A PO ddld B8 W T AR R g
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KINEICEI S

¥ FargAfs fred FH, $B waad R W ISal B SRl 7, 9 g WY SR &
el Tl &, S9@ W, R Y IMI gad oG, A g F AU Ahede Bl
Ab # R g e fasr @1 ) gg # fiftgd wu @ 9gd 991 weg ferd|

AEIGY, TUG M SN ‘MR’ #Ie B, 89 W M a3 fae 98 sFr =nflul
“AER” B TFH USAM Fe §, NEST BRG] B I WHR o Fahdl ¥l IT ugAH

g SR “wHee” ‘wHere’ € I8 Al R [ W q¥ B SNl A g8 Uh 9gd
g PM T IR R WIPH WA W IE B Wh, o IGH 9gd F8I BIIE I
i wowar 2, ®@ify W Ao & g R by WeR W Tl € iR I AR
N h A @ oAE AT g5 S ow WeR ¥, g8 dw WeR o dwr <l
g, UE W fEe R d6 ugE alRvl B g™ @ I8 PR ex/ar ¥ fe @
F AeE & fag U ugE| s omgmeEl IR eRar § & UW ugw, dfea actual
qPH eI UgT T MRl BN Wd AN W 8, S g WA, gl B §, Sl
AT ogel W I OE, ofdd I T W osystem @1 defend @Ra g, I® uwifemmie A
question-answer g, @ Assembly #§ question-answer ® wify STH WHR B
g g 7 A w S @1 defend aRa ved € fF A, wom AE gem v, wefe
fracd W) 9@ 98 49 Ugd TE Ul g1 PR Ugd WY, q fREd w9 ¥ SEar
B ®rEel el 8k R Q¥ @ GWR d9ed oyl Rura development & fag e
FE WIR AR W WHRI 7 U we A d R 2, R a' wu9gE we I,
dqA IRT & TME AN F B R@I, Tels F Wa Y TE BN, PR actual #
98 @d ¥ T Bl A ¥E §e ' fEexr e’ ue W ok e faw 9 W
FE MMUs Rgamw €, 9 qU AR Rgd® €1 T4 dd 'H MU H CHRW ed ©

fed & o SEel BIUEl S € i 9 WM € fF e ash dl srewieett
g4 fehs & iR el WeR B8R, 89RT wal offl wife Idd $ridel H gl
T gIE & fou wWEe R R od § 5 1 6 Reamw dieew 9 AR 91 [k
AR sdl 'Y e, dfdA redicel 98 Jedd IR <% B, AN B AR BH  |Edl
BT ¥ safog w1 I Ry ¥ fF 39 WEIA W, w9 Irgufa &1 SfWer emar g,
39 W9 dddd H R Y HEl WX ISMiae @agAR 81 Wd dl g9 ol © &
IGPT Fgd d81 BRET I« Bl fHenm| dgd-9gd  g=dis |

MR. DEPUTY CHAIRMAN: Hon. Members, | have to make an announcement.
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RECOMMENDATIONS OF THE BUSINESS ADVISORY
COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform the Members that the Business
Advisory Committee in its meeting held on the 7th March, 2013, has alotted time
for Government Legislative and other Business, as follows.—

Business Time alotted

1 2

1. Genera Discussion on Budget (Genera) for
2013-14.

2. Condderation and return of the Appropriation
(General) Bills relating to the following
Demands, after they are passed by Lok

Sabha:—
(@ Demands for Grants on Account Twelve Hours
(Genera) for 2013-14; (to be

discussed together)
(b) Supplementary Demands for Grants
(Generd) for 2012-13; and Demands
for Excess Grants (Genera) for
2010-11

3.  Genera Discussion on Budget (Jharkhand)
for 2013-14.

4.  Consideration and return of the (Jharkhand)
Appropriation Bills relating to the following
Demands after they are passed by Lok

Sabha:—
(& Demands for Grants (Jharkhand) for One Hour (to be
2013-14; and discussed together)

(b) Suplementary Demands for Grants
(Jharkhand) for 2012-13.
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5. Consideration and passing of the following
Bills—

(8 The Securities and Exchange Board One Hour
of India (Amendment) Bill, 2013 —
to replace an Ordinance; and

(b) The Readjustment of Representation One Hour
of the Scheduled Castes and the
Scheduled Tribes in Parliamentary and
Assembly Constituencies Bill, 2013 —
to replace an Ordinance.

MOTION OF THANKS ON PRESIDENT'S ADDRESS — Contd.

MR. DEPUTY CHAIRMAN: Now, Shri Thaawar Chand Gehlot. 3mus Ut =
e 71

st ORI MR (FF UQE) . WX, BARI U] B 9gd 9G9I 91 o, 39
R 15 fHe &1 99¥ gd T < Al AT B0

it Suwwfy © 99 wiEal w1 wwg gt e, ofk oMy wIRM wRy fF W fime
i 9@ ) S|

ft R T TEA . SUNYNfT "ElRw, S Ui S % IfWINT R gware
WA S ®, 98 el Amw FE gl W owgufa St @ sifvmur g ek Swa!
Th IR el [LElL dEdE gR Uell H1 Ig8 wegw fhar fE dw @ SHar R
Al B TSGR TEdl 8, SHBT IWd 39 AN H Swe b el Sear @rEdr
T f5 g A S diere gy YRR g, AES §¢ R F g9 @ W @Il
8 g S9 WdY H WIR PP ORI | WER T THIFHI W dFel e oen
fF 89 WPIR I & d% A T 4 FUE FH &, Plogd I quF A 34
|9 gE@l P MR gEd A8l & W 8, Tl 9w @ SMar 8RS ©
AN gg oficleaRd ©1 U B SEdT ST Fedl & fb 9 ¥ & ddel § 99

WER A F-Rr eI

HEIGY, A XU Sl Bl 3 YUY WROR Bl AR HAHAWOr or| @ oig A
Igufy St &1 Affmer B A R WReR il g7 9 98§ WReR Bl Tfafafert
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P GGG, WHR & A ¥ KU S gAnd, ofbd VAT HEl PSRl gal
T gAfU @M gE € IR ¥ JIR MRl Rd ©l ST 99 @l P SMeRI T
e & BRU IR TH AWMU H FHE BE W I T BW b BRU I GHAA
gy T8 8, safae H el faRlE wRar g

Iyaufy FEIGY, I St & Sfyde F W1 TRR 2 A ggdl @ "l &l
A WeR fFm m o§ Rk § WeR ¥ ged agm & gael & fag s few
F fog, RIMR gaet F g IR god axA @l gfe § FE e wm ot g
afwroer § forar g, @ H AF o f ‘B WReR T T el bad STdl Hewdl
a8 ¥ f% 3% 9 W TERI QU YE BN, 98 B, QAT &N, bad Ig 9
FE Te T

Igufa AMWET F Ugel R H forr g “H wgufd w9 A Ugen 9R
TEI Wedl & WYA oM Bl Wagd @Rd gY SS9 WA A IMUGT WA Sl
gl o exar § & ¥E WA Wha vd SWr BT gwy R # fomn ®
fo S@ # omuel WeEd @R el g H SFar § & Uh Aol 4R b1 Sed
B @ T AR S SR W1 A @Hue fRw g, SEA WMl 9RG @ 9 &8
T gl TW @R W IE HeAl Gl § b oMW WRA @I S faww Ay g
PoAId & T8 9IA SNGa g 8 @ T MR oqMu™ & i o weRi qw
g, 7 99 'Y AR ¥ R el 9 fRl 0% 9 ' PR I B P IR I
g1 W WRA iR Agcardlel YR Ol 99 o W9 AU @ WeR ol RS9
TRAT] THEUT Rh 39 W B ARG A - SN BT BE fHA oo, W 9Hd
TH ARm B fERo g St off 5 98 IRa WMl WRA BM iR AEcardiel
qRd W BRm|

SUUT Weled, § §9 AR W HeAl dAedl g (b qgufd St @ sifdror
4 ggel & IR ¥ v e Pl T T oggHd Wifd @@ F IR H W $w Tl
HET T T FET 9 IR FET 10 & BEI B BEIRT SN Fw WA BTEgRi A
g a8 @r @ 8 R 98 dad 40 A BEI B AMIad BOW, dad gad gl
Seoid 2 TaAl R Tl U ggd 91 @ B, TPl oW 24 AfEa s7Eral
g dfeT orggfud Wiy ek orgygfad Smenfa @ ¥ IR # FE f, v W T
HE T T

IYQUMT HEIET, oS <¥ H sffel $ 9gd I W Bl sifed sfWe SR
dfed HFel H AR H W PEl Uh W el HEl WA B R WDHR Bl NP
A ogq & fb WeR q #Afdl b IR A IE del g, O H "E ml Hoamue
qeEd W ¥ fded eR Wedl g fP WRd AEF 9w 99§, fhw] WeR @l
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6.00 p.m.

B oaeR O e

T Aifd iR od TEd & PR IE g A OTRE F QW A @ Bl WReR
AP #E B I@ FRA Tl WIR Pedl ¢ b AR e R ooanf¥e H#E &
FRU TE 9@ &1 H WHR B FAM @Al § 6 BART TSR W dH §, SuH
ggd WgEl §) A8l ¥, SSMRMI MR efed 9gd el g¥ el §, 39 <l A
¥ HE & SR A W R W IR A R FH I Bl Py @@ g b AN
d ffom @t @ W o U ®T T MR 9RA SEel ueRit W g, wel 4 SR
5 gfed & d A e &R R g7 g8 R ORfem e owWe 9 ufed § SR
HEME B X A dF giwd w1 # W AT M oo SR W g9 aid B s
foar 81 # WwReR A god wgm & el @ e &) # 9 ufwd w®od o
P AT IAqd 9 W e W, ofeT e @l w8 ufwm, 7 ufee,
6 uferd SR &g 5 "iwd W W HH 8 @ T SR WEMS @ X 10 uiwd
¥ deR 17 Ui d6 b1 SibsT Y g ¥l @Er b R 9 g6 <w § g
17 UfRE SR o MR W g IW P HeMs 10 URwd W e 8§ onmfieR
T R PRV g7 H R dEW AEm & WeR B Tad Afd iR e HAwd
F FRU IR leskage F HRU UCER & HRY AR HERHE T HTARSIRT ST OB
W 2, IFb BRU U B R@ gl A TSIy B AR Bl SEERV oAl d’dl §
fF S oed St A WA wi W W g9 & fag weny) qdeor fear, @
ST & oF® <@l 7 YR B MUe Wedl uidfd wx & off, wRd @ onfde
FERAl o9 d€ HxY I o, SUW Wel dhe d U Affe " d1 3

W AT TEl Bl Whdl g

¥ v & PEd IE, IW P OIEA B ¥EG FRA T, H TP AT SERR ol
g o SU wma dee @l wd A W SwM oA ufa W 9w @ e fear en
AR S ST HE ASERH B TIEGRI R <Y PH AN GEd 8, 9@d & R ARG
A Tl TP HOWR WRAE Sl U @l I WHRI B fen § # SEd aR
d W gaEr mEdr g o Wl &1 @R 99 Il WOW g1 AM B b W
T SRR U Adhdl § SR I W OFH SR Usdl ¥, W] W QW H o
qor B AR g ofl, d9 g'l B e faem e wR uima A A= et s
98 fap R ded} WRE Uled 1 98 fER, e aR d P'r o o1 fF gsf
SE RS ®, SHar @ @ e @ fER @ Rafd B de TEl Y wodl sw
eR # 9RAY S Ul SR Sl @ () @l Hell-ell WReR q S e dRe
BT BE fBAT AR BT TR B Sb DI Bl bE (A, A g8l bl o™ WX
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12 UfeE 8 R RE @ e &) o1 ufiRe @ IW 2 BN @ e
¥ 10 ufed @ e ¥ MR w1 eRul & fh T a9 e e gaa
Fere? onfl I UEA UG A Wew 9 % I 3 onft wEf W TE ®, T @w
Y5 Ay yew # feAMl 9 onoE@nm @ ¥ g A s w1 iy g
dfed # gE e wWEM f6 HE gew SR R SMAr Uil wid e g,
el BN F & H A9 A ¥ e gem g1 W HE UQW W OHSUl @l WWIR
g oM, @ Fel @ PN e w® QA AR TR Ui & G H A e 9.l
PN # faeg = 18 uim@m 21 MR I8 Ufoefaes &M @8l &9 8 T <9
P WAR Hedl © & IO Toadiy Ao H O BAR I8 e ¥ ers ufawa off|
TN WREd Ugadfr dem § w9 ufea et @ e o e @ # @ean
T 5 9 ofem o=e o9 @ & 99 = & T MU uE wel A e ufed
gig @ Bl A I8 I@ b WY bE Whal § & A PN fEM W W 9RAE
SOl U B S WARI H S BN e OS5 SUP BRU 94 g8 g
amyat e Rem X S U™ ¥ odies W R# g & I W wRdw wEar udd
P I WHRI A S e fae fFW ¥ R s 9 IW e e
g 2 uE S @1 uRUM § oMiem WE WReR Al P A8 @R W @ o
H oUel geRN <Rl Bl SMeRI B} ggd A&l WHA el ol wedl g, H®ile
AU gH wHY HH feA enl A ¥el Us A SR e wedr gl faery XA
TR B R gEwid d 9N g & PRU TRIE & A ORI 8 @ gl
e &% U@ & JMUNE g SR HEMs P R 9 SR @IAE P ANU™ S
gl BN q TS AR AT or, ‘@il @1 'Y, el b W | S SHar I8 "y
Al & P W B OBY WE F WY TR T A A W& P T @I &I

T U W9 W HAEME WU SIHT S B Tl WHR P UK sH 9 Bl R SEg

g # 78 Fea dEd g & I WHR WEl & WA AAG IR L Tl gE W
d e R e 8 W T, AR IR SFEIR BT ST I Tl UG TS Fe wd
Ruledt @78 i@ € f& <w @ o0 wufem Oofl, o @1 oI Paa <@ wfed
dAEl% UM T MR g9 uhwea I 90 whma @M % UM w1 I8 TR SR
AR B R MR T UGR W deal el Al I HEY b RfF ER iR WReR
7 39 3 & fou g Rt 980 @@ iR JHAMes M| ARA TR & A
N & EFH W F UHEHAT S g1 g8 AT A™E bedl B fF 2011 H R
d B g AT SR 32 JUY P ol § IR ME A B dAren AR PR
28 AU G ol T @ I§ NG A WA Sgml e S 13 A, 2012 @
W @ @l SfheE & Iy ogeRn @x)d g o Rue iR w7 @ g fe Wi
d @ aen @R SRR 2245 TUU FHHI AT ¥ SN WER W @ gen afe
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B ORI TR

26 ¥UY PHT oAl &, A 98 TG TE BN WHR UE AN b HYE B Vb URAR
A B TR U R OH U™ @l ® d WReR S9d! U URIR HEG 8, Al

d god @Edl € & @ |e 22 ¥UT H 28 BUY H OER FAM? S@ HETEIA Sff
F FEl oM @I Fawen Rl g Al TH ol $ WM R OWEl 9le 9 B9R B0y
IS B 31 | B R | DA

I WHR B qe HEQH Al &A1 ARy b A aaead gREwEl srawadhdsi
B gfd R g A g g SWd o eMl & fau wEl Sieex 10 wfaer
IR e ISP, [Aaw dd9 FERe @ 9@ FH ARy, Wy WHR VAT TE R
W T g @ 5. F e e exar § fF et wg eiR S

d vh R 9 ded dAEal § 6 g ow A Wl b A S oy
S @ b A b W W gR =g 8 el gl faed @xer mwdr g e
R faw 99 € P9 emded fEw wxa g e fEm e SwE ¥ W w@ W
d PETI TR Y, A 744 IS IW, S W Y@ F AR Sheamd s g
Ffa Sife & W b wd b fAT wipd gY 9, S SR offd e wieaH
g feal W9 WWSR W Yl W, Al WBR A el & @ SFYfad S & oan
gl W Wa-ps q@d TRl e 39 YR W BAR WY IR fRAr Ml 39 aR
HT Sl GOl UEU AT B, SEH 41500 PRI$ DU Dl FGRAT Bl TS §, MR AR
SO Al & faw 23412 @RI IW P Fawnm @ T ozl d R ot fRw
B RN T8 g W QW b wHEHA WO H Uh aR IE Ped © (b gH QW
F AN W UEA TF HAGOEM BT T ..(FEE)...

3t §O9 qoEs (TERTSY) @ Told 91 dlell ©7...(FaEM)... 30 &1 91 B o7... ().
TAd R Gl B (GE). .

M AR T MEAN : H Il fRY A R OI@ OE(FEEE).. W O oad a
AU (@), IRd F GRgE d gfe R W e ol o @1 uawm TE
gl # R W @ET dEar g.(@@uM). Sei ST99 fag I8 @' 8 9 3% Tl
SEM T IR P goic § SHeON & B..(HgE ).

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

#ft IR T TEA : S= g9 d I§ IHeRI & ¥ B Sl ghaw oy
171,900 HTs BWF S| TAAL/OAE. B oSMEE) 2404 UAwd ¥, I SHe fIU dEd
g f& 7100 dE TR #H AWM N, gE wafu St T R .(ca@Em)..



Motion of Thanks on [7 MAR., 2013] the President’'s Address 371

Y Suaumfr . A BT

st IR T MR ;. SUEWURT HEled, SR 9P W FE A¥ gAT Al B
R

4 v 9@ SR HEAl mEGl § & weR wHel ek e e eHd e
g Rede @xar o= fear o 81 & f& S W guiwRa feg € S @ 9 B
AT Sifa b d, WfeT oS gHemE MR SWls 99 Y €, SHBl IAgfud Sifd
F1 gl @ Q1 SR Srggfad SN iR Sy @ & @AMl Bl S SReT Jlaer <
ST ORE ¥, SEdl 5 ufed sWel @t fRm Wil ¥w e 98 R l(cuaum)..

st Swvmfar - wEw IR (aE)...

M AR T TEAIT ; IUP HRU YHRUT B gerdl e R 9 @ Uakdr
AR orEear ff @R O usM.@aue).. iR @ wuy @ Ry gl I.(caaem)...

Y Sumymfar 8 T g

M OaER T= TEAd : SuwHufa of, | el H e wR wedr § 6 s
& g N R = B W@ gl Affel @l amERl R SAe feRI @1 e
B @ 2l ¢S YA IS B AW fHA S @ Tl Wl uEl WP deR
d W forn S oR@T ¥ oW F osfem 4 @i o g (@aue). I8 qE@ B
A T.(@EEE)... Y gAY O 9@ (@he)...

sft Suwmfy ;. 9, 9l (@@aaE).. We have to conclude, at least, by 7 o'clock.
...(Interruptions)...

M AR T TN : §Sb, Yo, dLUATH, fe woQR dEmd, g1 Al ]ToHifae
Tal & ORI 9 9Rfug sW Wedl 7 20 iR 21 IR @ & T @ quremd
geald B YR % WY e W B ¥ iR 9w ' ¥ fv AF e
WeHR & S, odfed I S99 WO Hd FEl B @ ¥ 39 ¥ & fou
HOlGRI 1§ oMb Sl el g H e ) Awd g.(@aum).. § mud e
PRAT BT . (FGEM)...

M ITIART . DS BT |...(EEH)...

M AR T e . SUFHEfd S, w1 OH B Tad 9 bR RE1 g2...(FIEM)...

M Suwuafd MU el A8l dled €, ofbd braers BTGl

SHRI RAVI SHANKAR PRASAD: Please don't disturb him. Let him spesk.
...(Interruptions)... drar|
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MR. DEPUTY CHAIRMAN: Please cooperate. ...(Interruptions)... Gehlotji, please

cooperate. ...(Interruptions)...

A AER T TEAN - SuRWl Sfl, § e exAr wmed § 6 s <w A Afeeny
IRRMEA & SR B IR Hue ¥l b B WOHR bEdl § [P YE W WBRI
H faw & # ff T PR T dRal § W A e e mmear § 6 s
B WBRI & WY OB TAD! Slb PR Bl BINR Fb el Bl SR 87 fIwd
q Hy NG WHR & FREET ¥ FM aRal 7, el § S gfew ®, 98 @w
WHR H 8, T& Pa¥ & HA b ARGR & H PH B T

# qarn aed g f6 fieehl # 9gd st wedn gM & 9 dl, 99 difedr @
qg 8F & d& W RS IoT R I@ NG A9 $H TSR B IR GSAG B
T Tl kel o WHR 9Rd WHR ¥ IWE IR | g, Men dfdg <n, gst
P T HEA URD AR F [ HA A AWE IRA 8, W I PE P A6l @
g1 MR TE IHAAl b WAR b Bl T GEY H J 9 R T8l o
&

MR. DEPUTY CHAIRMAN: Now, please conclude.

M gER T T - § Ud ded ok @Al mEar g R U bel gH A
CIRCIrCE BT e 112 B - ) | B Y I B | A | R AN S R G B T
S 9 HEl [P WeR R Ud b WM A W1 PW bR Fddl gl H S
g & Ry yo@ie waven H, e gEART W T BT A g1 GONCiND <
2, SOfIU USAifye gaR] 9Ed b YR W g™ Pl AMEIhRdT 2, W Th aN
T, P IR VH IEERV £ fF WHR A Pel & Sy Tod A, AUdl
A oM SR ousl wWeAfd ERfl, d € ' ¥E FMA A A A @ B,
AT TEl PN, W] UG Soomd (P IR AR, e R fHA mm

MR. DEPUTY CHAIRMAN: Now, please conclude.

M AR T TR ;BRSO FEl & B R el @ @iz RUE ARl g,
9 S ufedd Useed BUSl b U ST Aifeql # fded @Rl medn g fe afd
THNCH TS & U YREASE WM $ ITER WS gu Ffeal et ¥ 89 W
ARTHAS  fITvol BT ¥l RIS $I XA W Ig AT BRag TEl wRddl g
98 YR W dRds -8 ddl gl S9¥d i af 9adg il &) gRT & =g
URRISIR §91 @) BRATS $RAl ARy |

d oy # b A HE PR AU A WHIG  PRAT Al gl onfe HA @
qd U SR Bl Wadl B, W 25 g xie dren od faosht e # s og
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4 I TR W ARE 9EAM, ¥RER, Widoe iR ReaawEr’) g8 ® R 3E TE
R, o oMy WRd & fIeN & 10 ufwd ¥ ®E W gl

MR. DEPUTY CHAIRMAN: Now, please conclude.

A AR T TEA - A AU " W Faed FRA owEdl § 6 WeR wernRal
F Rgom® HRAE W, Bl &9 &I qUE ¢ AR HAEME B FH R DI BRI
B, AT Al W dIc oFdl 59 SEe PR Be o g=ae |

MR. DEPUTY CHAIRMAN: You have taken 20 minutes in place of 10-15

minutes. Now, Shri Kumar Deepak Das. Kindly conclude within 7-8 minutes.

SHRI KUMAR DEEPAK DAS (Assam): Sir, | would like to make some
observations on the Motion of Thanks moved by the Treasury Benches. Sir, this
President’'s Address is silent on the UPA's 100-day agenda for passing of the Bills.
For example, the Bill relating to women's reservation was passed by Rajya Sabha
in 2010, but why it ispending has not been mentioned in this President’s Address.
The President’s Address is aso silent on providing 50 per cent reservation to women
in Panchayats and municipalities. That Bill is also pending. | would like to mention
about the Food Security Bill, anti-corruption legislations like Lokpal, protection of
whistleblowers and enforcing judicia standards and accountability, which are till

pending.

Sir, the President's Address does not mention Government’s failure to ensure
zero tolerance towards the crimes against women. Amongst the metros in the country,
Delhi tops the list of incidents of rape between 2007-2011. Delhi witnessed 2,620
rapes. Worse is that in three of the four cases of rape, the culprits went unpunished
between 2002-2011 in Delhi. | am talking about Delhi incident more because most
of the girls and women, who come from the North- East, are raped and they are
forced to go against consent. Sir, out of 5,337 rape cases during the last decade,
in 3,660 cases, the culprits were either acquitted or discharged by courts for lack
of proper evidence. Conviction rate in this country as a whole, on an average in

rape cases, was 26 per cent between 2001 and 2010.

Far from fearing a deterrent punishment, it appears that the criminals are not
afraid of the laws any longer. Because of abysmally low record of delivery of justice
in the country, these criminals are committing crime against women. Again, Sir, there

are no effective steps taken by the Government to rehabilitate those women who
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are raped or against whom crime is committed. The women who suffered al this
have not rehabilitated till date. The Government has initiated many policies, and,
this has been stated in the President’'s Address. The Government policies are pro-

corporate houses making the rich, super rich and the poor, poorer.

The Government, in many ways, has curtailed the subsidies which are given
to the poorer sections of the people. The amount of subsidy on foodgrains, if given
in cash, shall be delinked from the market prices, limiting the access of the poor
to required quantity of foodgrains. The Government has failed to take action against
big corporate houses. It has burdened even the common man with the increased
price of LPG cylinders etc.

Sir, coming back to the justice delivery system, we want to say that this system
needs restructuring towards achieving an inexpensive and quick justice to the people
of this country. The Eleventh Commission has observed, and, | quote: “The system
is today used by the rich, the affluent, the anti-social and the parasites. Those who
really cry for justice, social and economic, have nowhere to turn to and at any
rate not to the present system.” This has been observed by the Eleventh Commission.
Sir, the subsequent report of the law panel have aso commented on the system

in the same manner.

Sir, the Government has gone ahead with its policies of pushing forward the
interest of the foreign capitalists as Indian corporate at the cost of the common
people. The Government has failed primarily to check the price rise in food items,
which form the most important part of the expenditure of agriculture. The labour
wages, on the other hand, have failed to keep pace with the rise in prices. The

employment has done no better.

Sir, the failure of the PDS, the increase in prices of LPG, diesel and petrol
as well as de-regularisation of the fertilizer prices and other agricultural inputs have
further compounded the problem. The Government has failed to provide any roadmap

to tackle the challeges faced by the country, mainly corruption and price rise.

Sir, coming to our problems, the Government has failed to keep its promise
which was made on another occasion. Sir, the Government has named so many projects

in the name of late Rgjiv Gandhi. But Rajiv Gandhi ji made a promise to the people
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of Assam. He signed an accord in 1985. The issue of silent aggression of Bangladeshi
has been totally overlooked. No solution has been made. There is no detection, no
deportation, no deletion from the Voters list because of Government's falure or
inactivity.

Sir, the Government has failed to implement directives of the hon. Supreme Court
in this regard. The High Court has also given some directives to tackle the problems
being faced by the North-Eastern people, basically Assamese people. We have the
issue of illegal foreigners affecting us in many ways. It has affected the economy
and the culture of the North-Eastern people. The Government is distributing money
for livelihood through MNREGA but that money has been given to the Bangladeshi
people as most of them are illegal foreigners. They have not been detected, and,
till date, their names have not been deleted from the Voters List.

Sir, 1 would like to request the Government to take immediate steps to identify
and delete all names of illegal voters from the present voters' lists of Assam. Sir,
there was excess growth of voters between 1972 and 1991. | want to quote. Total
electorate of Assam in 1962 was 49,42,816. Total electorate of Assam in 1972 was
62,96,198. Increase in electorate between 1962 and 1972 was 13,53,382. Percentage
increase in ten years was 27.38 per cent. Percentage increase per annum was 2.75
per cent.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI KUMAR DEEPAK DAS: Sir, this redly is a grave issue. Sir, excess voters
between 1972 and 1991 were 1.94 per cent. There was excess growth in electorates
from 1972 to 1991, in 19 years.

MR. DEPUTY CHAIRMAN: Now, please conclude. gfus i, 3@ 3U G«
3y Please conclude.

SHRI KUMAR DEEPAK DAS: Sir, this is the fate which is faced by the people
of Assam.

MR. DEPUTY CHAIRMAN: Kumarji, please conclude now.

SHRI KUMAR DEEPAK DAS: Sir, Assam's voters lists upto 2008 have 41
lakh excess voters. Sir, this is an acute problem. The voters' lists are saddled with
lakhs and lakhs of foreigners. This is the crux of the problem. This is a fundamental

situation and a burning issue that needs immediate resolution. But the President’s
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Address does not include such serious problem. So, | want to say that the Government
should immediately take action and take necessary steps to detect and deport illegal
foreigners from Assam, and implement the Assam Accord that has been signed by
the late hon. Prime Minister, Rajiv Gandhiji and to take the issue in serious earnest.

Thank you very much.

MR. DEPUTY CHAIRMAN: Now, Shri Husain Dalwai. Please take only ten

minutes. Don't argue with me about your Party’s time.

M g9 TAas (ABRTY) : SUGWNN Heley, H 3Bl ggd-agd ggde odl § &
MM 3 S Al UWNG  dlem &1 Hier e g1 wEmfw wasufa St gRy
21 WRAR, 2013 B WEE & WA T MW AWMU F fAT oamwR WERE wRA @
foag & wer gl

T WHR B R W T F FIFHE 1 S/ 980 98 b ¥ IR9HT
fbar &1 e wedrdiel WRd b1 S € el ', ¥E SeH suRfed fear gl g
g # @4t B F aEce W BERT oRledRen gNEr b gER qui ol gdl el
BART WY YT AW T8l gall, dfed 5 THl @l WeR A o ifd # S asdmE
dN, S oaoiE 9 I genml i S oA d@ w1 o usigeww few, gy e
HE A1, G A BH WEGA DX I ol N gAAT b S-AM RISl g A
g 5 9Ra @9 R EeRRmT S SWRaT gam °w R

AR gEvr den Tel e Ao dswels qel, st fde @1 dR SRR
el H SEr H d gAY WWHR 1 WE Hed  IOY, FAGY WY T YH A
1 T o, 9% 3 WHC W AW R M 6 THl T AR P #A Ped T fF
3 A P B P dEaee Hl AT 5 THI e TWEA UibeR HEE B doe
H el BM WM 250 fHfeA ed g d1 Saured  ga|

UITEE Aed Ao, Aden ot Ao, onfe Aol % §RT Uh tRE W 99
B AR e A @ S AT ¥, | A B A de) dod @ Sl S99l
g IE T AW s Tl A AR F oPRU @i F wmy wufl el ¥
T v e, gefew g Ad d o for W oemRer d w9 e W@ o' e R,
q AT FE A, WIR P Th HEHA A o fF PR AN B Bl HM ALl
T Whd, A M Wed R TE WA BT HM TN, e A AFl b gy A O
ST R FEd B U el 3 OdRE 9 qw R W 9 S| oSmwnl g ERh
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WWER F o B T b e, N Sdeedr 9¢ 3R gW o ' ¥ s9 T
IE B ANl Bl HEAT ARV

S wHE e & IR # 'R R @ & A R d w9 wxd €
g fdepel Ted €1 S ASC AT BB AT TH RE D VAP AN BT SR
i fpar omar €, ¥E g " el w1 H e QM W A wew wmn, gl
T, TP T, UM AT, ST Q9 AT, ASel 3RS T, Sgl-olgf  SidT o, d8f
4t 9 o@ar of & w9 A geuww wR omed on, @ 98l & oA gfean, g,
FrET e o, wEea fGg oo, @fwn o, @i S ae 91 3 3w e @t
qa Bd Al BA AN B B VA BME AR A Ay, B @ SRl sES
RIE B, 3O b Q@1 JHAE g BNl I8 BH ANl Bl WM W @A d9gd
B

oAl @1 wol WE fRw M SES ddg # ot B o Rue emg g OH
AP TAGM & H7 @ RO d§ 9 wermg § Fa g™ REl & daEdsiea @t
TS, 40 TR B qEHIB B TS, 3,994 [FAMI F BN @ MW FA 16 IS
98 WE 99 BOR 223 JUY Pl TEHIBM IR b d& IvM PV TH TN (BT
Fd 11 dRI 69 BOAR JUY B TS fHAL, A TH W W wH IAH AE AGH
TSIl AP A I8 T fb MERTE A 39 W S 1 W HM g, Sl 'H
dF @ A @Ryl

R AP F U W T, AfPT PV AN ded B fF HHEW A IW B IS
TEI AN T R F AR R® ORI T, IS YA A TE B, dfbd o
d 9 99 RO P Al w1 dur € 8 T ol A I8 'R R s & e,
U SN B ARG Hw, M o8l ke 9 B g W, NPT Seo@ R
AR HA, I ST 9 fRAarl R de 3 ¥ PB geE M §, dl WER SA
W ORR AR @Rl g1 H Wed b AEE b fav g medr g fe 1925 H
=i 2w & Tcufed & far smed fReredl, S SOl s & it S des!
e, SUH B dHe ot iR sufv e faRi # e 7 s9fv 9 39 g Bl
ga I ARe argdd, e @Rd E

qEIGY, WERTE H oMY 93 WM W e ¥ SR g'l uRRefy aga ™R T
SEl AFEE Wi S 9 W sHel Seo@ R Bl WReR g8l '} WRE @ BIRM
P} W Bl VP 9@ IE T fF WERTE H S IAPIeNRd &F §, 98 SR SRIRM
¥ GRY Ul oM ¥, @ 'l SO TN Ue] @xe @ 9 ' ¥ SR S #
Ul BT R W IR SWHe B gl 98t R 3 | gen® Bkl § oA wel g@Ri
g SUH dgdE@ Ml 9gd Sed Bl A @B, § A dEm & dw WeER @l
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¢ g godg)

Sit High Level Committee for Central Assistance to States affected by natural calamities
g, SEd SMad HEM H 7,078 dRIs ¥W AU &1 H A W1 Fdd Rl § (b
g IHA HH T, AT AR TAET BAY ARG

Jgf UH WA ¥E SOl 6 ARERl & W R B €1 W9 A aE |ard
gl ol & o g B wEl WRaT § SR WeR I T A pH TE PRl
gl ddiens # SERRI M1 WY, S W TR 8 WAl S 9 g o1 6 'R
I8l e TMaHic § AR Bexd TEaHHC A BA IE T8l I} AP, Wik Al TS
AR ST H |A Tl AT WE 9@ ¥, AfFT 'TART S AfuE @ §, 98 ewRid
F O TE I T R UK 9N Wed B §HE] PR OFEIGI Q¥ 9, SH RE
H g W TE IN T, afed IE W TS U, ofbd We P PV gW U M
oI

MR. DEPUTY CHAIRMAN: Please conclude.

M gHT Toas 0 W, H Nepa &9 vl d v A wgml Hogfemr mamoen,
JEl wAE g ATl HA g W BN Tl BAR A TH WW Y AN B AR
JE T AR g & WY A TR AR @ Bl 39 e 9 A td WS @l
CRilC @Rl fdepa T &1 H oS ySl yE HEM fH SHS! dESIe b &
q B S Fl (T @ o). W), um el

ot SuwuUfy : 99 SMUB WHY WH 8 AT B

M g Taas  dP 8, W NG 1 Bl W), W1 g8 bE § [ Bl wae
gaT 8 g8 de 1 A bew Vo Wil H yg & bgm & wae g@d fea
I Suq fea, w®ife § @ ft g W oed T8 gman, dfew aw R @ e
B, SEP! Go et aifEvl (@e). WX, 39 RE &1 Ud g9 B 1970 H
ESt & gonm o1, a9 H dfow @ el ol I§ ged H9 g8l AR SoM @ B
foar arl 9@ @ F v O ¥® @@ g fF SRl gRem aRaEt et € @'l §
e W e W 'kt €1 98 ghettos @1 fefor &1 Sen ®1 (@) SEat
T B gge b U WR BM BN ARV L.(@auF).. 98 9§ WM W 9er Bl
2l PRI & WAA B BA IRA S fAU N FB HM BAT SN Bl ES fag ast
B ol o ARyl

st Sudwmfay : 3@ amu IfUl

Mt g T . W, Y THCEd U% $ IR H W B FeN Tl el
W N §9 e & BF A &, o dad §, ST v craesd Ui 99 | (caer). .



Motion of Thanks on [7 MAR., 2013] the President’'s Address 379

IR AN Bl HE-EET A, Nl Bl UAT SNad BT BRA BT JR fel, o SHd
Rafy e 8 d@al T

sft Suwwmufy ;. oMU Fgd @ gdh, 3@ oMy I3yl

M ET T : W, A R & IR H Ig FeAl AR & FHR A ST
MY |...(TEM)... WRA  FaRAT DI 3feIh A BRAT AT |...(HTE)...

MR. DEPUTY CHAIRMAN: Please conclude. sit affoarer s @@=l

M gAT Taas : W, H Pad TH AqR@ H Y dgw H g9 WM W IWRA
Y Us diedise BT TEUIE BT & SR 98 9RT A9 § ol ®l sdafay S9e
biggal I8l W Rl o @Ryl dfeige BAR dieu H 9s UTAM WROBIl g
TR S diddase @ g8l Wal o, o g8 & A B B L. (EurE).. S
AN o W gekd ERfll g Wl € § ol gREe odl g

sft sfmrer v @@= (duE) o onexofim Stoufy welew, § ww Qo™ arenm e
fo T8t 1012 FE 98 € wWw d91 T R el @ren €

st Suwwmfy @ gfifry omu e A fredy @' |wd € U w3 fewedw
e gl
M femrer @ @ W, F Ul aid O™ o9 W g bR mEdl g, R

O U 4 SESl wH A gd fomn, O wme g8l AW ad wEl Wi g, SHer
JW PO A PV W B

W, T& IR TP o0 A |ren & A U uon B glerEd S & faw e
Ry H gl A 98 R o@dl § fb TP gen WaR b 9 &b " qo1 R @B
S 99 e gl g8 URT SARdl €, SRR A Sl § SR Ud AR q e W
S 8, fer 98 @i el 99 el gl oA xon 4 A ek femn e der, e
R g off <1 99 g 4 BN A €l g8 Wa%l SARI, SRR W Srell SR fR
S B I Bl fear o s N @ oRe v SR oWy e W e v b
d B9 A el wWel § SR ¥E g bl HHE IR OIE OB, TS FW H TR
R A AWM g2 oo w@fee Al a1 qon q Rk e f wer, v frem
S SR AT gw q S¥l vEH W WAk dlsl, SR A sren, gHRn dfed frems
TE WRT| TUT GEART HRT dlel, dRRI HRT drell A9 WaR $ oare w@ frem w)a
RS Bl 9SS fB ugd A U AR W & o e @ oen, s
SHH A AR Rl dre? d X A g A ue fear fe der, gg §ar fe d
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B srferer < @@=

HH X W <@ e g P UBd TP AR W & A bl e WO A1 SR
@ T A F fag N IR R/ oA @ S s 3 S Agfea 9 @E f§
o e T OfF W e B AT W Bd Us T Bl S ]S PR Al Ani
P T H Bh TsA ¥ oA 3W W F oud ff gEd ¥ SR d@m o gE @
I oM 9 W W IW A YW B @ Tl 9gd ISkESl I gEl H W Iqd B
Tg T8 PRAT AW, B A Bl W gl q <d fHal d b o A @
Tp fere " o Agm B oare Renm Fo&m A w@ g @ gREtdds ot S
g @ W gFeEfEd <ud € @1 S WRG ®El el g1 R WR ARY & Auel
Fed W O ¥, Al 3T Gdg W OWI IS U o, WReR 9 AF f6 wd smam
T 5 IRaw TR 9w de T8 2, S 9w T8 gl PR AfRemel & IR A
g om & e e wd emm ¥ f5 wRa wRRensi & fav sw Y91 A @
far ft 9% & T W tgeve ¥ dw € ' Rifdd Yfowem A diw € ' ot
d @o € d 'W M € PEl? oAfbd 8 UH A H M &, e e 8 gan
F feo R 97 T YRMERI| W9 ¥eER & I @ G@n & R g ¥ odr 89
IR A TWAY WE W oI gl @ § e mug e & A R Afa @
geed gY 39 ¥ Bl YRMER Ha  BAT A8yl

W, d 9 39y W dlgar d9al § 98 3 & P gs oW iR pwER H
S 1 Hier Mol g8l 989 IR A T g, g8l @ Wl b IR A, e H U
SIS oMU Hed! qar Gedr g R AR OIMRE @S R ORYI ol WoTe SR
9 w9 5 H Augg & T Aman, § g w1 T8 AWl S99 @SR
G A osmue W e ws BN 6t ey 98l b @nll 9 'l e Bl U
dqSH, Y PAR R ol & Wi fideR 12 ofddaiiedl @I ARTI $H dAsd A
faq @l & A dM e, S |Ed o 3 9l wHise 1 Rede feuwr
™ g B g § A T Q98 ReEsyE dew wad. F U o g
. 9EY I g B UG WAl & "eY F ¥ H W I qd Tl 98
gl IR WAl ol # YAl 81 SUb 9§ Peh) o[ R Ol & ol Uoil S@aN
TWH B Wi ¥ fF wE BN o Tl @ T BRU TSN B OB ACH W Q8
B S Tl IWH I8 ANPaE! 9 dsh P UY U IW B, [Ed HRU 98 I8
d 9meR faeell # Pl dex H Alpd dR ool gl N9 gled b gY al 98 R
gl It I S g1 Sl 98 Asdl Vb ddbld P A1 WAl B BH Bl Bl
# Sre1 4 T Al ' e el S@ A SEel wedw g oA HW o@En fe s
Al B SR A P SR B AT Al Wl Swdl g H Al Wl el
fPar ATl oS saW S, 1947 H 3H oW @ RWeE gaml §gd ¥ A R 9
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JER Y, JER W TR AW Af o @l A § B S g8l A geR Sy qen
SR BN A FEl MY, 9 UW AT BEl SR S MY, R W $v ¥ b yurEEel
A &9 Y, SU ggEEE Al & Ul Afed S SRy HEER H SR d0 §, &
ISPl el H Rme-gdle Wl el €1 98 We Welde @l €1 9 Uh ARUA el
I WPd, 9 U9 TE FI W, d SRpEenl H Al el S 9dd AR A 8 9
S we @ IRl W@ g ST6l BREl | W@ad 8 R/ R®ie 9 g €
AR g8l ¥ A= BHR MY Tl oS 9 s fo@d € # §gd IR Sd  HEHA
d omr g ‘S uiewr Rwgon” 1947 # QW b1 deaRy gl d@ W d g8l &9
8¢ 2l o W 9@ SR IR O g Al S UgEE S9d fewrs St 7 ‘S
el Regel” 9 g8 “OfeeaH” g€ S9e W W gel SR A “REgell” Se W
¥ gerl

W, SS9 o & IR § TH N v AFH TS b UgE H A8l el T
2l g9 I Psd BU IBAN BT § fF I TWM T, oAfPd T e U™ e Imse
g T W g ® A e g SiM B A IS g dle, F constitutional right &
3R 7 human right §1 & @1 39 oMo 3w # @ 89 I8 IS99 9 R
g 99 @Ml & IR H BM WEAM? B PR WSR Bl be b 9 A 39
W F e § Fify WA I S [SE, T TRR S[OW AR A el AN W,
e Mefl 7, TR 9o, 7 oW g W WeR! Aed # 9dl €1 9 dEd
g & g1 WerR ¥ 1% A9 T ey, g R [gegdie @Ryl W, 1947 W
JAPR AT dEh IFBl AT Jge @ el h I SR 7, S 9gd MR @
g f& g8l g el w g A T8 k| @er S § fé o9 gw Pakistan Occupied
Kashmir @ <, @@ 89 S¥at 99 &1l 7R in spite of passing the joint resolution,
e Wt 9 Pakistan Occupied Kashmir &1 aws o9 & fou <&@ &g T @0
B9 SO0 PHGIR 7 R B A PHGR © [P AR WEe & B e R
PEH UGEME B B o Il © IR NE e e & S g 6 98 g
SERT el BN? Heled, 98 "edl SWRT B & Al R mue few omar € fe
Hedl JERT e B, dfed ufewm @ R Wit ¥ gamn Wi & enR e
Th fl BIST @I R o SeaR <@l A B9 IMUdl I et ol gEd w}I
@d © & wfewas B /@81 message SMY, offdd JHEN HHGIR g 9 BHNR
WHR el ¥ F&d decision ot #Welgy, T HRU &9 ¥gd Soft corner 9 gU FI

Hqeled, H oM # WAl gY d8l e} g1 ABAN gl § g8l Ud ARER &
W A T, AP TEHR IIHEN BRN fF SHWH! Ui B AR oM & fay 15 fae
a1 W T SEd 9 W gBl & swer @1 BRU 22 98 ded oW & dsl W
H R PUS Rl &, Sw WD Y@ P AU el gl ST6 Y@ WM W d8 UBTIR
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B srferer < @@=

AT SS9 AREY B JAT Ig N & a® O ¥ UgtR ofUd W@ M B AT o
IR H ISP el BRI T IS 916 7 BIs Yoo Ubsl, 7 SH Hlis compensation
G, 7 I9e g @ A & R T 8 S9! I &1 H Aol 9u™ SR o1
Aaei @ 9@ @l iR I8 #ex wd ¥ Human Right Commission # Semr, ®rear)
Sto@ Pl W UCRE Sell 99 SaR g9 o s e ® fF 99 a vw S9
TRAaR @ fil € R IR Ffeom uds W | I W P B T

W, H oMUs W A g9 Wed Bl gaFl Aedl g [ W1 E Repa ek
F dex W Tl BW 7 9gd PV Hal B AT d8l W Wiy enfid @), «dfed sd
IAF gedl R e o g8l te B SRy & 22 e 0w € WEl WM &
forg urgde 91 &1 g eXAT BlaT ©1 98l fewrl #l S S| 8 W dE
S cultivate €1 @R S 9 g8f AOlgR Bl dd” O 8, Al WagReE doH W
SHBl AfGT Bl § SR 98 WM b fou qaR A Earl wR, # sue wew |
T fded @A AEdar g fb BRE B S e @l Sl SHE B, S Ay

B ORI FAEST AT WY, AR A Sl fFUE sl S W el WERd R
F WA BIA T, 3 OIS W H TP W T S99 WM &% IR # T8l @
T 2l ST W WeR ¥ fHed § 5 S fREM sa Wedd wRe gsl @l
PRI A T, I9 [FEE B Grasn @ S ARY A WSR TCGR - JIATIST T
T WEHd, A [E SHH B SR acquire 3N IR fIlTHUE o T | I oM
P I | TEH 99 eI @ @R gRea T8 'rhi

qEled, TP SR SEERV I AEal gl gWs A MEcl TR & Jed al dAsiedl
F fgaw ¥ IS g, O WR W H AfSA IR o'W o9l T UR wEmml S
73 <R B Be Ad RS R (S Tad dee e

AR 99 IM T B R fHw W, el onfl 9@ SWMa W el gEl WY
B 9 SFel AR 4 W gui} eR e T A dd 9@ dell? SREGEEHR
F AN ool Al BARI G W @ B P Se U WeR B AEYfd $ AR
e HeIl AT TE Pl

W, § TS g AR HeA AEAl g Hile H SELHTR Bl ggd oid W
wSl fear Tl W WAR T Uh YW BHRM IR, 330 BRIS VYUY STRLHITHR
B @ W, WfeT o9 gE ger mr e SRy Bl w1 e, e Bl R’ e WReR
& U BIY SEd TE R
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MR. DEPUTY CHAIRMAN: Now, that is al. Please conclude. 3muer <gd &
R I

o AfErer I T oW, H oagm 6 o uigw iR wee sEE ) dfe
9 ff wfewE ¥ AU €, 9 SHel ded S ®, S ar Regefl @1 S e #}
gad €, @ 1947 ¥ AT g S @l & IR H, R $ aR d WeR @
FOl? S AR @ SHE B SuE AR § WeR @ el iR S wief, St spft
W IRA BRI S oA I8 ¥, SO AAEd der & fav @r e

MR. DEPUTY CHAIRMAN: Please conclude. | wanted to give you more time.

But, what can | do? There is time constraint.

A AT I @ oW, G e @mEd € 6 # uh ah @ fvm
UG Ped H H AT I WH BN W AT H Igd PO dbed Bl AT AR H
I o fF Hed H e W dAF g 9 € SFel gar uiand

3 #, A yuEHAl S o @ ¥ W 3 W9 9@l @1 oS &, U
g9 qOqd o §1 9gaAgd g |

i gafder RE Yex (Uum) : SiREd RE wRAT G, SfRed e waEd
F Ted W ool gdal ' @ 7 s9d 114 1§ dfew # W1 o100 @ dex 17
JH Sl GhideeR US Tolss Agek WX &, 94 W IO d1d X, Rife & &
8 T8l Wadl, egH H9 vl e Al |m dlen ' A W ww dienl ¥E S ST
T$E T, T TETE P WG 9 wew e R S SR @ W ¥, d® T
WeRM & a6 H T8 Tl IH I AT T P dARRE AR dE H g
S e H, Bificheak H, Mo H, 3T WR Waek A ggd oM fMed g g1 s@d
BART g1 WY BS T, 25 W 3@ YB 35 B Ts Tl 'W vEUe A I @ W
g dfed § ¥® 99 @ GEa g 5 9 Iw oee g, @@ # A1 dgad 9t
gd T, Afed IWH I§ W R 1970 ¥ I Fw, @ 1970 H SHSHT A WiHeR
P 43 WIS WR A, T 16 WHC T, TS A B B TEA T IH 10 WIS
SISl &1 pedd W vRdie ff fhw g1 ¥E Sl 9§, IE oww W gl gee
% gEce d9gd oSl UlewM g% ©, ¥' Ml b &l AE PAA I a1 WS
JPUS AZS R 22 Sl GO GNRE we B el ps avwe offp few wed
g, USlE, a8l BEE @1 F@1 8 @ 87

W, 9 RIS IS S gHEHA ¥, 99 S8 ART fewr em - ‘S WO
S feae’ | wfedE B ghd PR B dRR A9 feur o1, SHd ol AR "I
¥ I fF BRI gl B 31, IRET A hHT gom IR IS9P d€ 98 ST BIS!
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Tl fPEm F fau Su fPUM sHfay ®e T 5 1965 SR 1966 W dgd 9
gRe ot Wivd420 & A O &e q8l & MR T8l 9, 98 @I 'H gd Bgl
¥ fag @ Tedl ot &R Swe faw W T Sed Usd 91 S 3w AR fam,
d fegw@ # @l S fREEl 9 WETa @I, dfed doe & feEE 9 < @ 99

qa B A R TOE T IAA R WeRH @ fF IHal I8 dN% g8 AR FEl
T fe e ifem @ pe dd g

g8l ¥ ART o1, AfPT @ SWHl Sewl ART M W wl 3@ food production
ggd WIET ®, export ¥l wRA @ U g 3R growth i 25 AT ¥ 35 WIC
B TS Tl oMo Eastern States # Green Revolution & fag 1,000 @=rs suy § fau
AR @ < Food Bowl e - =¥ uwgen UWE, guwr gRIon SR AR g @
part =, gTHl Hel T fF R e diversification ¥, @ dw B, Tl A ®A
AMUHT 3 purchase &1 &R FH| I8 RO ¥ 5 S oprices € T prices down
s oIE

e W ®H 8, s}fay A Uel Ue € SaEwRv gl 1970 H Sl w1 &M
34 9 gfq fier o, 9@ N BT TW 50 JUY UM eex T SW 9Ad wheat @1
g™ 76 ¥UY ufq fdEaced o, /@ 1,350 ¥y ufq fdacd 21 I sE@eH <M H 7 A
gfg g8 2 ofpT e & I H 150 YW gfg g T OEW sector H VE T E,
fertilizers #, pesticides #, implements # & SWE prices increase &1 T8 g1 < fHaM
g e W w W oaRar § O W YW Rg wRar €, President WEg 4S9 W
™ fea g S9F produce I oprices R Fl A BRU ¥ fF ST WEW Yl wWT
T, ¥El W ‘S am wg feam’ @1 a9RT fewr Smar ®, usl s A9 owme A
24,000 suicide cases U ¥ UGG ohell &I %, AW WERTEg H oel, fagd H e,
Ay TRY A WA, FAlCHd H SR, FHE W omel, fFum @ 38 g ©

sfe # U SIRT WReR A Hel ueal § (& 3@ President Address ® wit
foar & @ ff W= ¥ ofeT S coin @1 second part ¥ RRM w® ww sEmn e
29 P SRR ARG GATE I AT RO, S9H! BlAd R 87 S9Pl X% bl T8l
9@ e Bl N AUGR B R e ©, N9 fHAF @ @ gea &2 S produce
FRA Al € 9 2 & A § W A FEE § oA wugr €1 ANGR B Eled SE™
g gl TEde T S HAC 9 o), S¥el RuE ¥ fF 70 wW¥e @M @ income
20 9 40 ¥ ufafed T g Usd die Al SfiRdd HRR A FEl o1 & uE
URAGR B AME 20 H 40 I B, R TH T d T 9 YGARI FRA T, Al
G @G TP oAl B PH 5000 BUY &l UH NP Udb ARl Bl B 5,000
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JUC & AR g WP NG AEH B WR e @Bl wEEg 20 A 30 BUY B OGN
S A gE ORI FM| YT JW Y FO? B WD $@ IR A GrEAr =@yl
I8 U & fav ww @ § F oz feft @ blame wxv @ @@ T8 g1 oww
dree @ g g f6 9w BT @R G? AT I8 e Rl B I8 8, PEl eule
g8 @ 2 ®el kidnapping 8 & g @l rape 8 Y@ ¥, Ig destruction ®i Bl
JET 87 TP BRU hel AHIddie I TN, Hel terrorism M TR, $ERT BRUT IRIG
Tl 39 W & HRU gER1 policies £

g 39 99 w ff 7@ 2 f& milk production # India, World # largest &1 i
g, g correct ¥l IE fhun fHam s@ ot do@ @1 9gad g9 share ¥, W ganm
F? W@ TETEHC dEd ¥, export &1 ban #R I@ ¥, W A®” @Wd Il g1 W
ag milk production ofe1 sreeT BW o, feEe St smdl farmer e, SEel SN o,
a1 dairy farms create 8¢ 3iX milk production g1, @ sH& a8 export ban &= &
Tl uoe # feae € cooperative sector & BRWM §¢ 8l U, Wigde W9 W
prices down s TE SR fEFAM @ w®® divert FT @l R T T ger &
export 5 ®M1 @iy @ W& g9 @iyl fedw W SFESE el @ W@ 2
® El TaHe UH gd 99wz SR @8 fruits @ purchase wRel ®, T @RE 98
milk &1 purchase & | @& milk powder purchase @* 3k Central Pool & <M1 aw,
et SHal Sevd B, g8t | el milk @t demand g <& 7, food @ +ff 9 &
g, world § +ff demand ¢ <& & dfeT &9 policy W & f& swR u foodgrains
e & fag @ A9 T8 % T 'R U™ Tem £l 9 Ped © & ' MeM
FAEI| M9 = S W 5 9", afeT o el R a® ¢ 5 @ 9§ qoed
55,000 HRIE BUY H1 ST destroy & 8T 21 PR SHH ¥ 10,000 RIS HUY TIEH
I W A O A AM gat HHd & milk & purchase wR Wd, A Iw SmA
¥ fou feam safe 81 Sl

3R amudr export fhaar SR g STam g@Y sector ¥ &9 down B E FI TH
gl sector 7€ 2, horticulture 8, vegetable 2, pulses €, @ pulses # amust & diferd)
22 Foreign & import @xa ¥ Import ax= # fhdy @xie $UaT RE€ B OIE T,
Wféd uef farmers &1 MSP dip &1 faar S 81 €1 e W # dEar g & R
WHR | MSP T 2, pulses @1, oilseeds %1, sugarcane @1 3R cotton &1 & MSP
T T @ sfear world &1 No. 1 country s w&ar § iR &omg import &1 &, a8
export &X d&ar ¥, self sufficient 81 w&ar T

IR HY dla 9gd Al sAlY B9 W ®H <rgd H O H g dedl deal g fd 8d
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A TRy & g feam @ @ A g9 fe9m @ crop diversification & forg
o= A PRI od €, Pad U™ Al dRIg, NP U™ BAR BRie ol 3fbell  Uod
AR @1 ¥ HEIRY, ¥9 WA U & & <rgd # Johal Committee ¥E WE ot
I T9 9 Usd der o {5 diversfication #iviy, dfdT @ ¥ AE F d”
e wEr ¥ & diversification @ &, a1 FRM oM AT @ U X% Green Revolution
3R gl W diversification. & T & SRR 8 Wb b b AR R TEI
g Sma? Horticulture @1 <9 81, food grains @1 <9 @, sugarcane &1 g1, millet
F1 B, ®el forestry @1 sector &, @El vegetable &1 ', ' dw @t cold chain =,
storage g1, &g B, @ dgr Wt GEEE B, W& @ Gl dwal § @ fed ek
B export W FN| sHh fU o'W feal X SR walt I RS9 God 9RT qdlE

#EIGy, ofel fehawr <arer unemployment ¥1 President's Address # &1 AT ®
f& & next 10 years % 100 million %a1 %<, 1 crore per year, <o population
fpa grow @R B! T2 120 HRIS B Tz T SR uwar & & T f& fHIN Fed
ST T &2 120 WRIs A ¥ 2530 dere unemployed ¥1 SR &9 W@l § 1 @RI
el SR ge oMy, a W el | gx Ef? el 9 unemployment g ERm?
3t unemployment @& <81 8, TNl d% @ 8, PRWHE d¢ I8 ©§, HeMs d¢ I8
gl dp g BW gy € f& B9 oM 98 @ T, WY I8 @ T e fFEdl d@
W o W F 1015 W E, SH@I WY ggT 9 T8 B 9NN gt # RAE 10
15 houses €, only houses, not 10-15 per cent of population. ¥ 10-15 houses <=1
@ 90 WR¥e population @I economy & equal €, sEfAY # MUN BB AR T ...(AET
P G

MR. DEPUTY CHAIRMAN: Now, please conclude.

sft gafder e Ysv . ¥, # conclude o=xad g¢ b wa wige &€ wEar A
g & sud forv solution @ 82 ame crop diversification & fag feami @1 #ew
& AT 5000 P & IOMA 15000 FRIS <A1 AR SHH W, BRAOT SR G,
Ml Wew o g1 S 4 We rate of interest 8, ®& A 98 2 Wl W&
Mg Farmer 9§09 TR Tl FR B9 S @ W help &= a®d & @ & Sd
fav e rate of interest W low & W wHd, Sl wE U 7070 TR WIS
P AH T qd BT B EN).. 2 W W T R iR 9 e TeA W gEe
W A S ... (). .

MR. DEPUTY CHAIRMAN: Please conclude.
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M gafder g gs¥ : gar, € Millet @ Rerfa €1 8o S9&1 &M @@y, insurance
9el, Dl breed < ik Rud &, dife a® S sector B...(eaem)...

st Swwwmfa - YsY S, de ©, AU d9gd orel  dien|

M Fafier g Ysv © W, W TP wWge iR B, AU YA gl H @rg Ui
gd el wE e gl 'R ¥E record W GNUM SR Bl U o, Al 3FEST B
3R unemployment &1 solve &= %, @ U& & maor sector ¥ — agriculture sector.
3R MY agriculture sector & TEETA @31, ar unemployment @1 solution & <,
T @ unemployment @1 &1 solution & | WEIGY, TG A1 B H USRI g=y@E
Al g & S gy dlew @1 <rgw el

MR. DEPUTY CHAIRMAN: | am going to invite the remaining hon. Members
to speak. Shri Shadi Lal Batra is not here; Shri Rajeev Chandrasekhar is not here;
Shri Ranbir Singh Parjapati is not here; Shri Mohammad Shafi is not here. Therefore,

the discussion is concluded. Tomorrow, the hon. Prime Minister will give reply.

With regard to Special Mentions, | request the hon. Members to lay their Mentions
on the Table.

SPECIAL MENTIONS*

MR. DEPUTY CHAIRMAN: Shri Parshottam Khodabhai Rupala, not present;
Dr. Gyan Prakash Pilania, not present; Shri Motilal Vora, not present; Shri Vijay
Jawaharlal Darda, not present; Shrimati Smriti Zubin Irani, not present; Shri Vivek
Gupta, not present; Shri Mahendra Singh Mahra, not present; Shri Kaptan Singh
Solanki, not present; Shri Darshan Singh Yadav, not present; Shri Husain Dawai,
not present; Shri Baishnab Parida.

Demand to give recognition to oneyear Master Degree and Ph.D. of
British Universities for purpose of employment in the country

SHRI BAISHNAB PARIDA (Odisha): A number of Indian students go to UK
to pursue one year Master Degree course. Some of such students pursue further
higher course for Ph.D. there. On completion of such course in UK, one year Master

*Laid on the Table.
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Degree and Ph.D. in British Universities, when they come back to India, the Indian
authorities do not recognize the above course Degrees in India for employment
purposes, etc. It puts the students and their parents in mental tension, because they
spend a lot of hard-earned money on their wards. To evade such harassment in
India, some of such talented students take up jobs abroad and continue to stay there

which tantamounts to a great loss of Indian talent.

To help them out, | would request that the Indian authorities need to take necessary
steps from our side and to take up this issue with the British authorities. To help
the Indian students and with a view to reap the benefits of their intelligence, hard
work and wisdom, | feel that this one-year Master Degree course followed by Ph.D.
abroad needs to be recognized in India for al intents and purposes to solve this
vexed problem once and for all.

MR. DEPUTY CHAIRMAN: Shrimati Bimla Kashyap Sood, not present; Shri
Avinash Rai Khanna.

Demand for construction of a bridge on the river Satluj at

Ferozpur in Punjab

st sfmrer T == (o) - WERY, RIGR USe @1 ue WEadt geer ®,
S OfewE @ W 9 ol Bl 39 R 9 dage sRa FMeear € iR g9
ERY & g WG d9T 22 WA 9§, e fav s IRA B UR @RA @
U ®k g &1 Tl SR T @AMl B WX T B AT qUESIT H A AN
P SWATA AT B, Al Ik UM UPAA  [FWT BT OB WERT Tl AR ASH 9
M B, @ ©el o ¥ iR 9% Wed Wl WES ¥ U™ W BN F BHRU divEum
g1 & W 49 @ & S 21 fee o R d e 9k W merEt ot 7
T MEdEl b U T dl WeR! feEll § SR A 8 WKl Hedls &1 WpeR-
AeAsfea ofs ff T fewh gRT e €, RS9 Aedl® @ ORI 91
e F B Tl AT AN T@iE W UgF Y ¥, IS&S YAl @1 i ' gar
N FE WHR IR I WHR & & 54 REG ® A8 TP

gy # WHR A Frded war g f& Wl B WA B SwWd Y S Al
W g H A G SN SR SE qd gd A8l §Fdl, 99 d6 WReRI fewdl ud

Toolle & gfaen Taartial & e @ 99|
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MR. DEPUTY CHAIRMAN: Shri M.P. Achuthan, not present; Shri C.M. Ramesh,

not present; Shrimati Kusum Rai, not present; Shri Parimal Nathwani.

Demand for early completion of Jaitpur-Somnath Four-lane
Road Project in Gujarat

sit aR¥e T BIRES) : WERY, PR & AR I ST @ gEW IR TS
RS IR & far smRig B sl Sa @ R A OfteiRie saifafert e
qered H1 9 M R Fwnfaa dlT @1 ger dgE e ot wdedl & owEowEe
Wd £l IEPIE, SR, SAE, dRAS, JOMIM R URERR S Weaqul TR W
s e H gl 3 TR $ ogafid Wl $Y wewyyl SN, @MWie Ud IS e
F Wed Wd Tl fommn, 39 &F H use ION IR " # gl s &F @
Siedl & IS AOMR TR 8 S &1 SF, 2010 H FIRGFR  WeEl bfade HH
A 59 U IOWE ARR 8 ¥ W SAQR-ANA dF @ GSd Bl BR-od aRA
¥ fag ergaed fem erl NHDP el & ofavid g9 12345 fdhanier ol W&
F1 fEiT 828 IRI$ TUU & oF A I WM H BMT oI, Wdfhd wE T fF s9
& @& fEr TE 8 wE B e & 9] @ 9ed @W gd A ®l "elEd,
Toqd iR TSl ged Aefid shRgEaR B dfafefled @Rdl B S99 IR iR
T @ Bl al ¥ R wied Fear ¥ IR Ud AW UAUd © 9 AEl P
T SR @Y # g9d BN Bl sElU W o feew € 6 SAR-EMTY BR-
o g Bl Sed W Sed QX1 fhwr WU aife qu-fiRw & wiesl ok iRt
P 3 & F Uelie, affe R gu, wieRur ud died gmi @ I wRe #
BfeAs 9 Bl gER|

MR. DEPUTY CHAIRMAN: Shri B.S. Gnanadesikan, not present; Shri K.N.
Balagopal, not present; Shri Sanjay Raut, not present; Shri T.K. Rangaragjan, not present;
Shri Y.S. Chowdary, not present; Shri Mansukh L. Mandaviya, not present; Shri
Devender Goud T., not present; Shrimati Maya Singh.

Demand to formulate a concrete policy for welfare of
homeless children in Delhi

st W R (@ WRe) 0 WEIRY, 9 99 &1 4™ ¥, I| FEE 8, W
AT F 65 ¥ e W W B IoEE el B OWESH WS q@d B frA
T ¥, g gEs Bl feell @ Wedl W dHded 51 gOR gwd WE W §, REe
v 9 w8 & @8 e 2, 7 @ & fau aum g &R 9 9 &1 8 deEw
gl F$Pdl W SIF WY P IR IRAE Tl T A WRRR 9w g §RT1 WRIRG
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garedl & ReR g £l W ds®l W8T d AR dedl @l 9" 7 d 15
qf @ Bl MG I SAdl UMW FRA B, a8 TP e A gl fen, wrex
SR gd @ U g=dl & fag e 9w B WERy, 3' ot g=miE o' fe 3w 9=
F-E F B T, NG WRfafrl # dfera B S 2

AEIGd, I H WEHR! AoERl B R 7, ofdd REe g demn gens S
g gl o @ R OB A 8, SHBl AEel b W Bl SMeRI dd A8l
gl W Pl b1 R IE B fF WHR oMW G &9 <dl g, W 91 W P A
Me AEl B Ul ®, a_N el S HEMIR H dadled 51 BOR ded WSdl W
T, @ AoEel W oy Sow @t § f& @wef € children homes, @'l € WwaRY
AR & [?

W WAR 9 o989 amw € & a8 fiool 9N W8 Rl § WPl W 8T dred
T g @d ok Wi Ao @1 Uled Sl dRe 9 8l

MR. DEPUTY CHAIRMAN: Shri D. Raja, not present; Shri Ambeth Rajan, not
present; Shri Bhagat Singh Koshyari.

Demand to give financial assistance to the Sate of Uttarakhand

recently hit by floods and landslides

st W e Preadt (FTEs) - Syt S, SRS A 2012 # oant kg A owor
g 9 YRIeH W al BUR BRIs W IS @I #fd ggl de 9 qRIed W 201 3MEH

T ST BOR UYRH @ g B T WHR! AfBS] & AR NI B BAR AGM

aRT 81 W, 9P RPN Nids) & 9d F T IR ASM @RERG g, BRI
TR GAA T B TR, WG d¢ A ' W FE WHR R TR WER P R
el 9 e 9 onmuenRa &5 A gHarw, umen, fqeE, Qe 9 aana @l wERm
TN ge T USY WRPR IAUT WEAl ¥ UL yWifad & H ol d& Ired Uga H
IJAEA B Tl W FE WHR G FRY T fF v o awl, I § gWiied emuenRd
SRIES P qPIA &l BOR RIS 30T S A8 & Q|

MR. DEPUTY CHAIRMAN: Dr. Prabha Thakur, not present; Shri Narendra
Kumar Kashyap, not present; Shri P. Ragjeeve, not present; Chaudhary Munabbar

Saleem.
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Demand to take steps for early release of innocent Muslims

lodged in prisons in the country

el AR [l (SR UR®) . Sugwid Sf, ¥ |ear g 6 ¥ weM ded
A @l g el SR 9 B W ae Uy oY, Ry e @l g e
A BT ST WP FE HAW Wed SR TS WeRl Pl HEM  dogarl ©l H oo
3 WM Wed # fegwE @l /5 el A JHEEl bW BN dll Sed @l
qedrd PEFI 3 SEIE P WY M PR B g B 39 gH-FRUE dWe ¥ HHGR
TIAET B SH® ferml § 39 99 9w @ 999 S = ufyer ifew g @
AdeRiieiar & qam w1 & fag @er gon g foq I8 fown & f& fgwr gaemm
2 A FH SR Sl d R g1 H W @ WBR R Fed b e’ ¥ AR
Al § & qEadE 1857 @ Hifd W AP BRAA F Ig qP, B AN W URA
H P WEdl WYd WIed g’ ®, X ¥W WM UGl Bl IyE fAvemur R e
UST? WETEl WHl @1 WU a1 9W g BN, S R/l dHGIR b W Agardl el
BT el e &Y Goa, F8IGRINE SUR, YMETars] WM, 3RBIeh Seelld WM, Bdaar
Jgd e W ddR BRAE & S WERl qb B PA 3H A P VAN & (@
qIE 7 Bl g @ dawrs @l @ o5, R SHel gEfa e w9 9w A
FH SR @l d e @ 22 AR Yob P TAM a1 39 IR A Holel TEl Bh,
dq Heb & AW AT WA TA @S IR

safely § RERd #Ral g R REd ¥ qaeer #xar § & el d de qdm
i SARI B S| Bl dl-pleRAl H de B @ gl § AFAl § 6 R WER
SWIF Haen o 2, @ o H wd oG df W ANl F1 fIas gem SR wEed
B BRI A SOMBI BRM| H URA WRHR W dohledl YWl PHEH SSM Bl SEIG BRA
BY, O 91 WENE bRl gl gwIarg |
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1[ ]Trandliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Shri N.K. Singh, not present; Shri Avtar Singh

Karimpuri, not present; Shri Palvai Govardhan Reddy, not present; Shri Basawargj

Patil, not present; Dr. Ram Prakash, not present; Shri Tarun Vijay, not present; Shrimati
Jaya Bachchan, not present; Shri Rama Chandra Khuntia
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Demand to bring a comprehensive legislation to improve
service conditions of media workers

SHRI RAMA CHANDRA KHUNTIA (Odisha): We al admit that media is the
fourth pillar of democracy. The question arises who is the fourth pillar. Monopoly
houses, political leaders, businessmen who run media business or journalists,
cameramen, etc., who are working for media. Their number could be a few lakhs.
But these journalists, news media workers are not registered in Labour Department.
Inspectors never dare to inspect news media. Hence, Wage Boards are constituted,
awards declared, but never implemented. Persons in Government, Opposition, Central
and State Governments, including myself, need publicity. They do not say anything
to displease media. But journalists who are working in rural areas without salary,
wages, DA, bonus, holiday, ESIC, EPF, medical care, insurance also have family
obligations, have sons, daughters and other family members to look after for healthcare,
marriage and education. If the foundation of fourth pillar is weak, it cannot stand

steadily for a long time.

| urge upon the Government to bring a comprehensive legidation for improving
employment conditions, regulating medical care, social security for media workers
and journalists. One per cent cess could be collected from the advertisements of
media and benefit could be given to journalists and media workers through State
Welfare Board like Building and Other Construction Workers Welfare Board.

MR. DEPUTY CHAIRMAN: | repeat that the discussion on the Motion of Thanks
on the President’s Address is over. The reply by the hon. Prime Minister will be
tomorrow.

The House stands adjourned to meet tomorrow at 11.00 am.

The House then adjourned at three minutes past seven of the clock
till eleven of the clock on Friday, the 8th March, 2013.



